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LOK SABHA DEBATES

LOK SABHA

Friday, November 29, 1968| Agrahayana 8, 1890
(Saka)

The Lok Sabha metat Eleven of the
Clock

[Mr. Speaker in the Chair)
OBITUARY REFERENCES

MR. SPEAKER : | bave to inform the
House of the sad demise of three of our
friends, namely, Shri B. K. Dhaon, Shri
P. Ramaswamy and Shri V. Ramakrishna.

Shri Dhaon was a Member of the
Third Lok Sabha during the years
1962-1967. He passed away at Lucknow
on the 26th November, 1968, at the age
of 67.

Shri P. Ramaswamy was a Member of
the Provisional Parliament and First and
Second Lok Sabha during the yearns
1950 to 1962. He passed away at Secun-
derabad oo the 28th MNovember, 1968, at
the age of 66.

Shri V. Ramakrishna was & Momber
of the Central Legislative Assembly during
the year 1933-1934, He passed away at
Madras on the 28th November, 1968.

We decply mourn the loss of these
friends and | am sure the House will join
mo in conveyiog our condolences to the
bereaved families.

SHRI RANGA : Mir. Speaker, Sir, It
is my sad duty to add my words of con-
dolence in  support of what you have sald
in regard 1o these three friends.

Mr. V. Ramakrishna had been a life-
long friend of mine and be helped and
guided me very moch when I was a
ptudest at Oxford in my piudies. He made

2

much greater contributions to Iadia and
India’s opational life after he had bosa a
Member of this House so many years ago,
in 1934, After he had retired from the
Civil Servico after having served as Secre-
tary here In the Industries Minlistry and as
Director of Industries in Madras, he
became ome of the bigpsst constructive
industrial leaders of India and India"s
economy. It was he who strengthened
the Andhra Cement Pactory at Vijaya-
wada ; he built up the Cement Factory at
Macherla ; the Jeypore Sugar of Raigarh
in Orissa and the great, glant machine-
manufacturlog workshop at Tiruvettiyur
in Madras. To both sugar industry as
well as coment Industry he made signifi-
cant contributions. He did not depend so
much upon the spoon-feeding that would
come from Government as he depended
upon his own Indostrial, constructive
abilities and also capacity to gain the
support of lots of people who are our
experts. In the bullding up of the
Tiruvottiyur Workshop, he utilised to the
maximum possible extent India‘s koow-
bow, and today it is one of the proudest
possessions of India.

One thing which bas endeared bhim
very much to me after be had become one
of the industrial leaders of this country
is the way In which he tried to barmonise
the interests of sugar manufacturers and
sugarcane growers by developing that
famous formula known as ‘Siesma’ accord-
ing to which the manufacturer would bave
to and supplemectary paymeats (o what-
ever had been earlier paid to the kisans
for every additional schievement by sugar
factories om account of lncreased sucrose
content. In that way, the workers would
be benefited, the peasants would be bene-
fited and also the manufaciurers would be
benefited. In this manper bs led the way
in our country towards the achievement
of industrial harmooy between differsat
coatendiag groups.

He lived a very wseful lifs snd move
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than anything else, by training his own
daughter to become one of the big leaders
of industrial concerns and helping her to
become the Managing Director of Jeypere
Sugar, he has done to women as much as
Congress party has dome by eclecling
Shrimati Indira Gandhi as the Prime
Minister.

Sir, I request you to convey our con-
doleanes to the members of the bereaved
family.

Sir, Mr. P, Ramaswamy was a harijan
leader of Telengana. He did much for the
emancipation of Telengana from the earlier
regime and he made significant contri-
butions also to our debates in this House.
He was one of the leaders of the back-
ward classes. 1 used to be very much
attached to him in his social work. We
also bemoan the loss of these very
great social workers.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
We ure deeply grieved and we mourn the
death of our distinguished ex-colleagues.
As has been pointed out by you and
Professor Rapga, Shri Ramakrishna was
not only a distinguished Member of the
Indian Civil Service but also a foremost
indusirialist. And, he did a lot to im-
prove the position of our nation through
seiting up of new industries and also he
did alot as a legislator. Shri P. Rama-
swamy was a great social reformer and
harljan leader and we know how deeply
he felt whenever any social matter came up
for discussion in this House. He made
positive contribution in regard to amelio-
rating the position of the downtrodden.
Mr. Dhaon, as the Hovse knows, was not
only a distinguished barrister but he took
keen interest In university education and
also social reform and introduced socia!
reforms in UP and we join you, Sir, and
we request you to convey our sympathy to
the families of these respected leaders.

SHRI SURENDRANATH DWIVEDY :
1 associate mysell with the fcelings of
sorrow and griel expreased by you and the
other Members of this House. Mr. Rama-
swamy was ot only our oelleagus in the
House, but as co-tepants in the MP's
quarters bers | koew how he was glways
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very much anxious for the uplift of the
backward classes and he was campaigning
for their cause all through his life. Really,
his death at this time is a great loss to the
country, and 1 request you to convey our
feelings 1o the bereaved family.

MR. SPEAKER : The House
stand in silence for a short
express its sorrow,

may
while to

The Member then stood in silence for a
short white.

ORAL ANSWERS TO QUESTIONS

Inquiry Against Bibar Ministers
+
SHR1 YASHPAL SINGH :
SHRI VALMIKI
CHOUDHARY :

Will the Minister of HOME AFFAIRS
be pleased to stale :

(a) whether the inquiry into the charg-
es against six former Congress Ministers of
Bihar have been completed ;

(b) if so, whether the report of inquiry
has since been received by Government ;
and

(c) whether a copy of the report will
be laid on the Table of the House ?

*421,

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No, Sir.

(b) and (c). Do not arise,

st omam fay: a1 meeT T
qiTEA ¥ a%dY § i fre-ad e &
qEd-9g® g Ay o g et e
g gt 7 @ &% & @ S0 6 Hea
e w1 afeere 7@ faan amgm 7

SHRI Y. B. CHAVAN : 1 cannot
give any reply as to when the inquiry will
be completed. It {8 in the hands of the
Inquiry Commission itsell but | am told
that Positively they will be able to fnalise
it by theend of March. As for as the
other suggestion is concerned it is not for
me to prevent anybody from contesting thg
clections.
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off awwre foy - T W9 q@T gEF
E e 6 ami ¥ar Mo &
efsdfac o § qor @ Al F oWl
qfwey g€ & 7w ag gew ag ff A
wwar § fe fead o fafreew QO oY
wmhAagr g ?

SHRI Y. B. CHAVAN : | cannot say
about who are and who are not standing.
I have information that some addilional

affidavits have been made against certain
other persoms.

st aresitell Wtedt : § gz W w@iRT
& AT wrga g 6 w9 s e
sgfer # 1T g, faad 97 arfedi A
e ¥ oY fafwsr &) & ad o, wo¥
1w ¥ fod € a7 =a WX JHaEE &
A w9 odf F gwe & o7
fear & 1 ag wwitfas gosgfea w1 aiaw
¢ 1 vafel gaw wgA9T @ gu oW
HIETT 0 SHWT & 17 F) ao6H 7%
FASTART AR ! I@ a9y 4%
% fad o7 aw fo Awoe O fagfema
g W wAx § fe e w6
frgfes & fa¥ ow dar faw ga &l &
FiRa gufeqa § | wdma 7 fagfes ox
w7 39 faw o agwr wix qieae &
ufe®IT oT gIrrwE A gar g 7

SHR] Y. B. CHAVAN: My answer
to most of the questions s ‘No’, bel:llllu
we cannot stop the inquiry. The in‘quuy
commission has already been appointed,

and | do not think that we can interfere
in this matter.

W Wiy s @i o WOeas TP,
ag a¥ fefew & fs werwre w9 ¥ A
anar §, A1y & s ot war &) e afk
fafaee<i w1 wezrT gar 1 W@ A
O GAA ¥ QA W9 @ g @
Ay | & wer wigar § fe aowe b
faad srefta dfwal, & 37 @l w1 A™
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g ¥ g g, ¥ fawmis A
dardt Wit fraet giw gt it ag s
a1 qr 07, fag & mar  Wezwit IR
fasg, M s gweIT 7 W wpafe
gfemig 97 dfaat & greew ¥ weAr
Tar ¢, a1 wifs Wi fadra firkar
N gtk fearav B ¥ wmlt wdm,
FE I FE Yot w@yn, dww Aol o
¥ gar fear wrdmr | ww Y W -
few frofa & aomrc wr 7 afg ol @, &
o % weerarT ¥ wererdt wfray w
W e oY X o &, § I g
rgar g |

SHRI Y. B. CHAVAN : It is not the
desire of his Government or anybody clse’s
desire to proceed against any pariicular
individual, It cannot be just wishful think-
ing. Naturally, the Governmeants also have
to function withla -the recommendations of
the inquiry commission themselves. The
hon- Member bas ralsed a very geperal

question ; so, | cannot give any informa-
tion about it.

oft wiorom #wdt : avger oY, & @w
* UTC UX W) W7 SO g9 WE W 6
arsfaa s T § fe faa afer &
aTE & g &Y, ot wgr war s
fargr & sz st edrege fear stite
® qayd wiral o gew wamk & fad,
ane fams dwwer gré WE &, o
2w & fes, 39% orosa & fawrs
W fgewt arg fear § e wiwere
Tond go wa 3o ftvex wore faege
g wwr @Y fawa o anfrar W ted o
rer urit WA kA ATeT WY
wrna wiiey wmy da § W feyp
w3 ? (wqwwrw)

MR. SPEAKER : Order, order. h

is the bas. Misdster who wilt reply and ot
the Opposition Members.
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SHRI J. M. BISWAS : They are ask-
ing questions and they are themselves clap-
ping.

oft iarem ¥Q : wsIa AEET, W
I fererss fegwwe fawer ik w12 ot
qrar gt §... ()

MR. SPEAKER : That should not ex-
cite the hon. Member.

oft eherrow W ;. wsgw wEYEA. .
(werwwm)

MR. SPEAKER : Let the hon. Member
sit down. Let all others also sit down.
Let the Minister reply. Why should the
hon. Member shout at others ?

SHRI Y. B. CHAVAN: 1 have no
official information on this matter. Unless
1 get full facts and 1 get notice, I cannot
answer this question.

SHRI RANGA : May I know against
how many Ministers inquiries are being
carried on by the Iyer Commission and
how many of them belong to the Congress
Party and how many to the other partles 7
May | also know whether the Home
Minister in his capacity as Home Minister
and also as ooe of the Congress party
chiefs gave any advice to those Congress
Ministers who had gone to the court to
get stay orders, to abstain from such pro-
ceedings but to face the inquiry in a brave
and heroic maooer as they should ?

SHRI Y. B. CHAVAN: The hon.
Member has Information already that the
inquiry is against six Ministers ; all of them
are ex-Congress Ministers. There is no-
thing to be hidden about it, and there is
no need for me to repeat it on the floor of
the House. It is a known thing. Evea
then, the fact is that some people had gono
to the High Court and Supreme Court, but
it was tbeir right to go to court. What is
wrong io going to the court ? Whether §t
is accepled or rejected is a different matter.

SHRI RANGA : When their cases had
been sent up to the special commission,
was it not improper on their part, mot in
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their capacity as ordinary citizens but in
their capacity as ex-Ministers ?

Does the fact that they wanted to
obtain the protection of the courts as apart
from the special commission that has been
appointed redound to the credit of those
Ministers ? Does it create an impression
in the minds of the people that they are
completely innocent ?

SHRI Y. B. CHAVAN : The hon.
Member possibly may have his own view
about the propriety etc. But there are
also fundamental rights for which he would
certainly like to fight. It was their funda-
mental right to oppose it and go to court.

SHRI RANGA : On the question of
propriety 1 wanted to kmow whether he
bad given them any advice.

MR. SPEAKER : Shri Bibhuti Mishra.

st wrediel whedt ;. wene wEEw,
(wrererer)
MR SPEAKER : The hon. Member

must sit down. He cannot ask a second

supplemeantary question. I have called
Shri Bibhuti Mishra.

ot fagfe faw ;@ s w93
a1 fis e ¥ argw dhar & 50 & %o
ad @ mar | ot ferr ewt @ oo
wgAT gieww & 1 39T oF AErAe B
a9 AT | 3§ 9 fear Wi g W
gfevst § 1 Ko wgar § s g
#1 wrfaw afcfeafr W 2ed gu w1 ©@
7 ot Qi wfrga s maar o wh-
& frel & &) darc § 7 dar gt
ardt ¥ wgr & fe wgr wmar oy & s
fegwarc ara gu § e dwd gy T
o g ¥ wyr g A A e &
fq et aw g §?

SHRI Y. B. CHAVAN : It is not the
intention por would it be proper to ask one
commission to lock into the work of the
commissions which are already appoiated
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separately, and it is not within the right of
the Home Minister or anybody else to siop
anybody from contesting elections.

SHRI BENI SHANKER SHARMA : 1
come from Bihar So, | may also be given
a chance.

It is not the mono-
is for

MR. SPEAKER :
poly of Bibhar Members only. It
Members from all over India.

SHRI ATAL BIHARI VAJPAYEE : |
am a Bihari; | am Atal Bihari. So, 1
hope you would permit me also to ask a
supplementary question.

MR. SPEAKER : All Biharis cannot

be given a chance.

&t URTWATC mreNt : w=gE  AEIET,
fagk & § wiva) wfxal & fame W
HZAT NN @I § IA & FAAG F7 QA
1 A wifaw g A N af @ Wk
Y A1 & fag ot 3T FWAE WY
gefera e war § WY agi wnd ¥ W
gz & 1 W ¥ XA agd werdl ¥ ag
< fawe fie agi & ft 37 ST W
Nwglizg F NA s@w & AT o
gfeqera wTEEY qFET TUT 4T IEH OF |
ar & S wvgan § fF ger | oAE
W1 w7 goeTT 7 s femrs W€ wrg-
g W w1 Gaer fear § 7 W) 54T ag
ot wrr wdY § f 396 amTAA 9T Wy
fear war 2 ?

SHRI Y. B. CHAVAN :
information about it.

I bave no

ot geg'ww sy wsaw o, & Wt
wEYET ¥T STt Ay A W fywmn
wigm fe fie wege wofree o T W
gt § W Iue) Aew v & frd goeTc
ot ¥ ag wfew o @ Y §
far o ww fsar a1 Wk W
e witem ot g Wi &
ut far W ¥ I @ wfee &
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Y (4) & WRET ¥ ax ¥ @
it g% ol war I6t @T & awial w
@ ATAT, ¥4 I EaC & wnafaal &
w1 forar s ? ar wefyma & A 9T
g% fod oy ®vif & T fegr wdm
oy arfyx a0% 9 qu FAAE
% ?

SHRI Y. B. CHAVAN : It is a sugges-
tion for action. We shall certainly consider
that matter at the appropriate time.

i wew fagrd  wywidt @ osae
wgrrg, aw § fagre & wsgafa araw myg
g agfarma @k e fage®
suraT § T sAaT w femar ggan
frrmrafzd st e @1 &1 war
™ atg ) fosiag @g ot & sg= &
wift & ? aqr ag aw § s aw wg g
T q Sy gxea) # qEIgE dsw §
a1 A & fod aw off og wui et o
w1 W T § ggiv fagre maw w
wtf fdw frar & fs szt wfew oy
FEarT wigam € o fear wrw faed Ao a
grow i ?

SHRI Y. B. CHAVAN : Some people
did mention this questiomr to me and 1
have looked into it ; it is a completely
unjustifiable criticism. There was po
occasion when co-operation was refused by
the Government of Blhar. Really speak-
ing, the whole thing was delayed because
some parties had gooe to the High Court
and Supreme Court, and some statements
and affidavits were expecied from the per-
sons concerned. So, there is no question
of the Bibar Government not giving co-
operation 1o the inquiry commission. The
foquiry commission itself has delayed itself

has delayed its activities because of certa-
in inherent difficulties in the procedure.

WTWTC gTeT ol Wy o glewt & gwdt
o foad «x W

+
o422, oft vowllag oo ;
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st Ho o me

#11 9dza aar wafre JewEw TR
qg qIATH Y FIT W R

(%) w1 g w=g fe somT @
TATY A1 T W W qq0 W gEE!
¥ wHL ST qUT q% el @ §

(=) afx &, o yo% = wew § ;

() wa¥F geeres g qor faarae
1968 & dftw frerht gifr g€ & ?

odry  aar wifre  Iyvoa s
(310 Wi fog) : (%) qeTe-faams, 1068
¥ 2T quis, 3799, Welta a9t A6
greelt # fead ax al e (wme-
T F%7) w1 wfaqa wAw; 327, 74
31.67 a9T 38 91

(&) wdew zfez & fawelt & gk &
feawat aw %1 g7 armmagn a= @@

g

Ll

(m faeta ofcml &1 geaiew
ofes =7 & fFrgr wmar 1 ewfed
e, 1968 &Y gara g areht fammdt
& forr oy wom gifa w1 faaig w<
qEAT EX G

1 ey wg@mw oW\ ae
WEYAT WTATH ¥T w6z A fis F or o
gz ¥ waw § Sfvm sgwem Adi R,
gt o< forwe gt ¢, w0 afew T § Wk
Wt Sw Y UF A glew § W w9
g g wifi wg Y &, fif
gufe omgiiz SIINteT A wuTe glew
W' O qrew e At v ¥, @ a
ToEawl? g g A wr § fw
wgt ¢ © ¥ gl Aoy ¥ gerk T 0
& v & Zufoeg urefea off 13 &,
wag A aw g ?
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newﬁ!:maﬁ,mﬁmz\w
w Ao aw @fyse ¢ fed wag
WAl gTEy AL 419 Aeq w0 F fag
& At 3¢ gradtf=w &) ol

WA §%€ ¥ W 7g A1E wA fE
waw iz ¥ wwafra T §, awrd @
Y e A ) agaw A
giar § 5 1 qw e § ot s
MR g am R g E fs o
¥ AT sae A ey § oA warw
geer geafa w

st v g wacaner ;. #a41 3g WA
7%} 2 fr oY uw Fafewa fevar ¥ Qe
¥ gar sfgy say wfes fegmarn agr 9T
ferar wran & fom® wow 2ufes wis-
fea adf A & 7wt Ty 2z a® wA
T =t fear oo @t wfew qimr #
gwfeeq wrwfaa g awa & ?

wto wi fog : o Y gWERTE
ot grew § W gawT oY feear gar @
39 feam & wawr feaar wies a8 8 1
qiw @I % g w1 o feoar dar g
Jay wfaw a4 &1

ot wa W v W A & QA
feer §1u% @ 7z s wug few
et f3Td w1 frew & o forw $2frd
¥ qlaTg gz §) @ AAr § g sie-
frdt % Wi eer Wy i <@ mar @
afer ga% iz car mar & ay & wAar
wrgw § R agem & fe owwer sar
wr § fe form f3dt § ik fow orrg
T WA gRw § @ mw § owd
waw §raw W A T o g ?

¥ & gy ST W § fe v o
aft § e woiw glzw & W g TR
T- gt ol S & e e
eawls ¥ e &, gard v e
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waviwar§ o W AW ¥ N
W gkl ? qig wAw IAET AW A
aarr g ¥few e ag A W@ § A
we Aey & fad og v el ST

RE?

e Wy fag : M gTE W
qgeT ge Ay 4g & fis woie ol shaag
F1 ww w2rd # aff v oA oy I
ag aerd & A &) AF 0w @
o 9T § | 5—wx gew, A w1 &
REgTeowa &, N4 ow & afew #F &
tar 7df § fr setw fed N Afaw a3

AN
A q2ET A TEY T EEREAAE
& fawg & fiear, .

sit wae wre o : 3 Aaaa A
frz g

Yo wet fag : ¥ tw FAm dwedw
At & 1 X og¥ dquEA ¥, wateeT AEh
97 ¥ TatreT § | I gEwAd ¥
fagg 7 g& gag ¥ qra &I ArARIT
adl 31 Sfe7 gaz awdia gwar s
LEUSROE R ORS Ll

SHRI BEDABRATA BARUA : With
the charges that are declared to be normals
hotels are not the type of concerns that
show losses.

No kecper of a hotel would say that
he is making a loss or a nominal profit.
So, may | ask why these Government hotels
are not showing proper profit 7 May I
know whether there is any system of (ixing
responsibility on any body for the losses,
sioce it bas to be run as a business pro-
position ?

DR. KARAN SINGH : 1 would like
first of all to point out that in 1966-67,
Ashoka Hotal made a profit of Rs. 274
lakhs and in 1965-68 Rs. 35'75 hnkhs. So
as far as Ashoke Is concerned, the question
of loss does not arise. There Is the other
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Corporation in which are included Janpath,
Ranjit and Lodi Janpath is making a prodt.
The other two having started only two or
three years ago it will be some time before
they develop their clientel. Therefore, 1
can assure the hon, Member that profit-
ability is golog to be very closely kept
in mind.

ft greo™ dwgw . wWw, @,
Y grew At § ¥ afewsw JT eI
& % gwEy § ax ¥ g¥ gy waw
R F {1TW (Y W qF AG, Tg O
T & far oF atg & soaraw ff 4
FIT X 1T %1 TW7 93 § A7 w0y
glze ¥ agt & wiafeal w1 FaT-w@C
sy ¢, YT 9T FFE ATl w1 wfew
gfamd & oy § wafe o g
frzat ¥ faad g Qzw oft aifre &
o7 3E gizT N wfie §, A s
qidt A Ifaq gfaard 2@ & oY, agt
F srwifeal & ¥ gfang ot e Qb ad
gzl & faer) =wifgn, s =g} § gafag
gaxt afzq aoa @ 9\ & aoefea 78
Mg

o wol fag: AAfla weem @
faaga &I g1 ¥ f ofias ez ¥ o
gizar & A8 it AT £ wewr Wy
AT wifgq feaar e srsde dwex oy
@ § | AR § g 0F FIAT Ty
g § fs oferw dwx & gew fefig
saft & frx wig ( ¥fea & Ay exe
w1 g€Y7 fearanr wgar g fe qalw gew
&7 AT G O6TC & wgrqr wryny fE oA
fad fedt wr §f 27 Ta® wemr grew
qraT arg &few w1 f qad ovay gew
qrar Ay o Gt gard wrar B0 o WYy
1T AT greq A o, o w7 Wiy
¥ maw ¥ oA ooft age  wfat
faa®Y qe w7 o1 qon fear o v #
o @ wwy A wgt o1 Ay § o @
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o wr gwr § s gR fawarg & e s
WA, OF e I WA F WAL @WH @
T o WX & s e foad ooy
TOX Y AT Ww R @ew v @
e A oy a0 ¥ gurT WOw gEw
o |

frotedf oy ww & W0 g

+

#424. WY waC AT goN
sft s fag -
st qroae

W1 YE-ETT JA 4 qqT N OF90
w3 fs :

(%) w7 = a9t & o, Ao qar
arEE F o A § g gfem, dar gfem
aqr ¥a1 & frad sufer Fregare fedr o

M A GguEr AW g Wl AcEEAHr
sy FaT R

(@) #ar gz it g9 R 9TH & 39
sgfeqal &t ta wagr swifsena & A
T ;W

() afg gt &Y 97 svfera) = fogr
wTX A9 AR & AT W@ srgard
WYk & qur wx aw feqn sfeaal A
fegr fwar Tar & 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) : (a} It will not be
in the public interest to disclose this in-
formation on the floor of the house at
this stage.

(b) and (c). There is pno information
about any person of Security Police, Border
Police and Army being taken to China.
At the time of the Mizo uprising in early

1966, some police personnel were missing.
Some of them later returned amd report-

that they had been taken to Pakistan.
Whenever there is definite information,
offorts are made to secure repatriation.

SHRI KANWAR LAL GUPTA : No
reply has been givea to part (c) of my
question which reads :

‘If s0, the action taken for the releas
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and repatriation of these personnel
and the number of those released so
far 7

SHRI Y. B. CHAVAN : Part (c) of the
question is :

‘If 80, the action taken for the release
and repatriation of these personnel
and the number of those released so
far 7

But part (b) of the question was :

‘whether it is also a fact that some of
them were taken to Pakistan or
China ;'

About China, my information is that
nobody was taken there. Some people
were taken to Pakistan, bat most of them
have returned. Unless there is definite
information, I cannot give it.

st WAT AW o weaE g,
& qg-w1d woft wgrmg A srAAr  wgar
g fr o9 greRAwT & wgair fead
A qiffeara a3, fead g2 aw M,
fas v gt & ot @iw) g W IAw
a9 34T FIGAE FL W@ § ?

w1 ag @d & e s fedw ammrer §
R 7y fe g gt ity wwwdd w
¥T & w9 qiw wT N & gEr fear m
o\ ga1 g @ @ @ e Ddw armw
& ot wifsed & 9% AFA 91X A
g ¥ & T gu § WK AN gEAGEAT 97
FY wrAIEy w77 ¢ AfwT fex it Wi
g freeare A §@ § 7 ag | gl
+ft fagd fEal 9@ T 9w A ITF g
amAfi oY @t Ay ¥w wgm § fe oy
FET &R T § IR A qwwAT Y
§ ¥fea oY qedz @ § N wEAIR
sAEIM aFR AN war &
Zo Ho F AU A BB T & ~qw
foiYd uft @ ag & o ¥ wigen § -
“On the same day, Indian troops sur-
ronded the bunglow of the Naga
Federal Government's regional com-

missioner teme¢ mijes south of
Kobima.”
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sl & o b wfherd &
g et g EOR oW gg @ &
T & W g W g WA W
aq IR 4 A IS fAg R W\
wrdardy #Y § 7

SHRI Y. B. CHAVAN : Itis a fact
regarding the incident that he mentioned
about Magaland that somebody was mur-
dered by the Naga Hostiles. In all these
matters we take action in respect of parti-
cular incident but the general observations
were on both Nagaland and Mizo hills. It
is true that some of the Police men ere
still missing and our efforts to get the
information about them are still on.

off ¥ we oy ;g wERT, A
9%t &1 O g fear mar g ) &Y qur
qr fir oz wifewm™ & g #r  aEy
T @ & @ ifeeara & arg FENa F

WX § a S warar AdY

SHRI Y. B. CHAVAN : In all these
matters normally the local-level discussions
take place between the officers. Some-
times they agree and sometimes they refuse
the information about the matter. How-
ever it is not merely a question of their
discussions.

oft Wy wre v - ArTdY # o
i fagaifedt Ad @ wfgg saw
oy agy ww ek AT wreAw
gtex W & fag oY A Y metife
3R awya @ =gy wwfe dar
aft § o< 3g wiv ¥ gfera arfe & wg-
gar ATl d ey & qer wimar g fe
faaelt st e R wg o fam om
¥ farg sy war wrdarfy st R § ?

23 g &1 o %o it ehavywax Ty
s g

“It appears the Indians launched
3000 troops on 6th June against a Naga
post recently set up in thick jungle and
among mountales within eight miles of
the headquarters of Major Gemeral
N. C. Rawlley.
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The Naga reports say that the Indlan
scaling parties were wiped out. Several
bundred Indians dead are still lylng io
the jungle surrounding the Naga
camp.”

7g farifedt gfem a1 afvex gfwe
WY B AAYX $F F forg Wi ww oe-
ardt v @ § WK 919 4 AN & w0
¥ w0 etdw gY foredt fs gur &t ot
wtg 3w & fag wre 3 war fiear § ot ot
art n § g% qfcare aret & fak o

" vy gefear fear § 7

SHRI Y. B. CHAVAN : The first jim-
pression that the hon., Member has geot is
that the armed forces in Nagaland are
insufficient. Tt is not correct Secoandly, I
enlirely agree with the proposition that he
has made that In this matter the Nagaland
Government will have to be strengthened,
I entirely agree with him. Whatever
demands for police have been made by the
Nagaland Government, have been accepted.
They have boen given the nocessary Police
force.

He has referred to certaln incidents
which he read in some npewspapers. 1
would request him not to be misled by such
reports. Of course, certalnly in encounters
when the action taken place, some losses
are iovolved. But in operations of this
nature the presumption s that this has to
be done. I personally think that nece#sary
action has been taken.

SHRI KANWAR LAL GUPTA : What
about compensation to the families ?

SHRI Y. B. CHAVAN : To the (ami-
lies of all those who loss their lives in
operations like this, the same concession
which is given to tbe mormal army oficers
is glven, and I think, if I remember a right,
this is the information given previouly.

SHRI HEM BARUA : May [ know
if the Government are aware of the fact
that (2) In Bast Pakistan and Assam border
the Pakistanls have established camps to
which hostile Mizos go with impunity and
they are given trainiog io guerilla warfare
and from there they come back and resume
theidr fight agalost the Government and, if
so, may 1 know what steps the Oovernment
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have taken to cut this link between Mizo
hostiles and Pakistanis who have establish-
ed camps under their own command : and
(b) whether the Government have succeeded
by now in tracing the whereabouts of Mr.
Laldinga, the so-called President of the
so-called independent Mizoland 7 Is he
at present in Dacca or in London or in
Peking ?

SHRI Y. 3. CHAVAN: As far as
part (a) of the question is concerned, this
is a kmown fact which has been intimated
to this hon. House that Pakistan on their
slde of the border do have some training
camps where some of the hostiles Mizos go;
and thas is how the whole trouble started.
This is not something pew. As for that
matter, I have already replied many times
on the floor of the House that efforts are
made on that particular border to see that
these movements are restricted, and very
effsctively dealt with : about those who
want to go on the other side, | must say
that our security forces have succeeded to
a certain extent in stopping such activities.
1 do not know whether the hon. Member
accepls our assessment or not ; possible he
may not, but my assessment in this matter
is that they have succeeded to a certain
exiept. | canoot say that they have com-
pletely eliminated it.

SHRI HEM BARUA: They have
succeeded to a very great extent.

SHRI Y.B. CHAVAN: Thank you
very much., About part (b) of his question,
Laldinga is in Pakistan ; that is my iofor-
mation.

SHRI HEM BARUA : If Laldinga is
in Pukistan, what steps have been taken so
far to bring him back to India ?

SHRI Y. B. CHAVAN : Does he ex-
pect us to take diplomatic action on this
queslion 7

SHRI SWELL: The hon. Minister
sald that it would not be in the public
interest. to disclose the casualty figures of
the security forces. [ would not press that
and | would not embarrass him there. But
there is a news report that Gea, Mao
Angaml of Nagaland who has been to
China and is now reported to be on his
way back to Nagaland, hay sent word tg
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his colleagues in Nagaland to lie low and
to go into hiding until his return to Naga-
land. | would like to know from the
Home Minister whether his intelligence
confirms this report as correct. What is
the significance of this request by Gen.
Mao Angami and is there likely to be any
flare-up in Nagaland in the near future ?

SHRI Y. B. CHAVAN: If the hon.
Member wants me to give out what our
intelligence report and our assessment is,
I refuse to do that. But I can tell him
that we are quite aware and we have given
information on the floor of the House that
a large group had gone to Thina for train-
ing and is bringing arms. Some of them
are on the other side of the "border and
they are making constant efforts to smuggle
themselves in. But our security forces are
quite alive to this matter and they are tak-
ing necessary steps to see that the other
party's efforts are frustrated in this matter.

SHRI P. VENKATASUBBAIAH : May
1 know from the hon. Minister that this
malter canpot be solved on the military
plane only and that any amount of deploy-
ment of the security forces will not be able
to stem this tide there 7 [ would also like
to know from the Home Minister whether
there has been any effort made to take the
local population there into confidence, and
to what exten they have succeeded in gett-
ing the local population to see that these
rebel Nagas and Mizos are traced and be-
ing punished for their lawless activities 7

SHR] Y. B. CHAVAN : If he is re-
ferring merely to Mizoland, well, this is
generall, theoretically ‘quite all right, that
pothing is finally solved by military opera-
tions ; I quite accept it. But this is as
academic as anything else can be. We
have constantly made efforts to have a
political solution of this problem, and we
have supported the local leadership which
wants to give co-operution to Government
in this matter. But there is no question of
trying to...

SHRI RANGA : Wobbling.

SHRI Y. B CHAVAN ; Yes ; wobble
in this matter—and there is no question of
giving encouragément to thost who have
taken to arms.



L Oral Angwers

SHRI B. N. SHASTRI : May I know
whether the Government of India recognise
indirectly, if not directly, and by implica-
tion, the Federal Government of Naga
People 7 If not, may | know whether they
will issue inostructions not to mention this
name “Federal Government of Naga People™
in the official and pon-official papers ?

SHRI Y. B. CHAVAN : There is no
question of recognising any government of
this type. But in references, in order to
point out a certain organisation, we may
use those words. That does not mean reco-
goition.

W arfaal gror fadwf & et il g
e (yram )
+
«426. «it waw fagrdt avoat
«if fro wo firg :
s T T W
a1 qy-wId A ag F@ATH KT OFAT
w3 fir
(%) 701 g w1 s 7 faasa
1068 & ‘griargrd’ § swrfed gu w4
AT A AT wrfga fear o g e
ga arft ufa a¥ wod arg fadey & gandd
TEAT TGH @ ¥ WA § ;W
() afe gi, @ @A IO O
¥ gwifaa @Ak & Aw & fag FORIC
% wqr wTaATdr A & 7
TE-eTd wwrow  § o st (ot
frwr wem gww) @ (8) W7 (W) . TqF
feaTw @ga & wAT 9EW 9T @7 IrAT
t
fawrem
() off g, whar
(w) wex wfefraw aar frael &
WA Y@ T W agE gt et 9
Sah i weft ok Wi e ¥
ot TgEl W1 Qe aqr I @Al
waifz Iwr winfaw  agr sl & 39-
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Nt & o g & 1 gark ugwAT
gz @ g€ feedl & cud, faelt wnfe o
firdy sfraew & fad gex wfefaa  aor
fraat & sqaeqr adi & 1 gz & o gurk
Tgel w feenl & A W A wfts ww
A & wtT I qAw Tl W W@
armed A A & ; A FAwr FaAn
AT BT WlT aqr fAgA & T &
fad fear arer & 5 wie e gark TRqw
at fruifer cdwa @ gt Sy qu off
s, wiwfraw aqr faai & oeade
AgaT W gaEx  wrasawaraf & o
2t 1

TTAAT AT O, @@ Ig § ATE WA
9, eqriT gfre afewfat oo fafieg
friew fear arer § o afoe W
arfeg 33 § 9gd oF wATafer  gAmm 9%
dugafemmoa &1 @ efe § o
FT aal w w7 wrewr Y

ot waw fagret wrwdsd : freaw @
gz @15 & fr fade) & o o wreefin
TaT agE A7 gwx § o ot 9
FITT } I GATT €W AL & /A O
s An A fraw ¥ ag oft ey
mar & f6 ag age waces At R &
5t wgreg & wA wee § e W ag
7w § fie wre wrgar agE w19 F war
wT wark a1 oY ag wrrw g1 et §
s vt Ageg W wigw & fr wwas
% o gear # wraAr aRgw w1 I9E @
ek, Wi fomd ST wgAr wyw
wart w o Iaet weg gy ok ?

sht fawn woor gew : AT ST
Wy TTe g8 draw A gar F At #
g o wx @ owE ot X &
aoffo l]']'fo * gTO a0 wmaT w7
fis fra 1<g oY w7 Igdm Il
g & fad far W 1 e ste
#ro urfo o oltT agt ¥ Yo o wrle
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Hiiwam s fdiyfe fow
W F T W g W g 6
ag 20 T WY 9 | T GE Y G
i W af, 7 9@ g wmE W
T A A g uan fear mm o

gawwaaw AW s ¥w
a<E ¥ qUT TUEHA F AT A g QY
§ et § a1 A, @Y g7 & A F wnE
SRRl S G
Iq ¥ez ¥ a9 ) weh § 39 ¥ fad ag
v e & f 9ER oY ays @ Tg @
awl) @, Afew Y e e & aww
vacet Il ey o qeg A g wwdr
aft ame wqnfs ¥ St oY ¥ § sEw
e g ¥ g yfs oy oot ¥
frerdyw fed 3N ¥ @A g
g:

“Projectiles discharged from such
guns or pistols do not perfarate a
target 12" square formed by deal-
wood boards of even grain, free from
knoots, planed oo both sides and of

thickness 2" or 1" for air pistols and
air guns/rifies respectively.”

SHRI HEM BARUA : Diana is the
name of a pretty woman. How can you
associate guns with Diana ?

o ey wow ge ;WX ag W
st W amfos war § @ g
wiwwmf@El oo W am W o we o
e § fir 99 9T ag = aw et R O
¥l | I FNT IAW! AW HA K AW &
I & wret § 1 af el T qmEr o
¢ fir ag w@ e & o @ Wi
IR TATET AT § O I JEWT WIHE
AT a9t | famr wrede ol oy aff @
T |

st e, gt et - gt -
a .97 I fagr § Sod oy e Tff
o fe o &R ek ey § 97l iy
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g aF oX 1t § a1 axTWE T QA
¥ 1 o faaw T T @ S Ol W
2 & s eqreiva gfire ey oty
2

it fae aTm gew : g7 Uw aEOIE
AT gL UF gt uF  ox gfem A
WA § I W Y W T Y e
¥ grg-mre Agt 9X gfew w1 wRnA
Tgar g 1 o Y axgw A qrdt @ s
ad gfre Al B 39 & AR qe-Te
s & fag A gfem ™ SN
Fr w7 § o fofes sv §  adifebe
2§ froog aogw TRt § Pored  ameEw
ForeT A & | I HEA AT ATET
"33 §)

st gwre A welt © gw AR aEw
w1 OF Z9¢ & g1 W FAGE !

st wew fagrdt T - 50 wERE
Famiyog wAgi @ fFodt aw
fradY srger avgd nza ¥ wif § feadt
wrafearoms qr € WY feaet w sEQ-
qx fegr war | & yfawm § s S
& A ¥ 1% g7 AF FmA &1 A
W E? ugagw waw fog
Al § YR W Aty # weArd @ N
g

o faer wxw W 8% qgw @
wg & ¥ ag® ark or § e e
¥ & Wi qg wraw A § ) wgl aw @
waaw § fr et g o § xm Wt
fra® & a9 w faweg & T W
g:1986 ¥ 15300 gw arft agx ™
o 37 § & 408 ¥w avg W FFH W,
1067 % 15200 g arft amge a1 WX
I ¥ ¥ 212 ¢y oy WY A WX 6
1968 ¥ 15,000 arft arge ¥ WX I
H 13 wo o W oy W
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ot wrw fagrdt st : w7 o w0
oA ¥ 1ay gu 5 a5 T W @
wedt £, %37 FORIC I F 9 9T q%
a7 famT s @ d 7

st faen wear qew - &% ot vy e
gg g% Waw A § awd ¢ cafed
A Ay w7 w1E qarw A R

st wreATa welt - e wErET A 0
e fem g e M grarft i g7 #
& 600, 200 X 1000 Iy ¥9 avg
o A% @ oarfr gy Wy § W
TE WA O UK A1 ARE AL 7 A
ag a0 99 § A7 a%dY &, 1% qFER
# oft oF wr T aw A wrf anw T R,
formg oY gor arft a1d & I TH TF T
TZ6 A FT AT § AY A I WA FQ
g7 xa ot 7z w3 § AT Q@ g W
¢ fx ¥ fredifowadt femgfee gu ot
AARWT | T TFAT ALRT € KT 97T
Fma & sifaw & ¥ fe 37 %1 Fa0 gur
otz sy oty § a7 faser ?

st faen wem g o S ww aTe
® wge A€ arh § I P ide
't wrasgwar A4 At Wiy gg gar
g wmar fe axE w oA F aw d
a1 3uw et & % fagr ) o 89 agi
1% < faar & s 9'fr sad fedt apea
* e W 9 wro Y & i feed
® A @ W awaT Tefed 39 9T
STeRE A qw@r

ot wew fugrét wrwddy :ag T g
ot fewt wom wew-: 3@ ¥ aww Wt

& o WE T 8, T wi g

gt are wff feh &1

ot srrw flgrét wrwdndt : ot AT
Avqmr it @k
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witweit gt Qe AR g
& JOT § ag &z g1 "ar fF o s gt
¥ el § ag T qTe aE i § e
Ied gt ad afg et wrelt &) o S
B & foy g § ag wife ol wifes
wafr ¥ wq § 1 & omAr wgdr ¢ e
wifae safy WX a5 F § v
dag?

st faen wrw qew g A aw
agl g fe 9 o7 g & fad wid & oft
o3w a1 § A 1 gy & ol Al nd
g a3 it 5w @ N AF AF £, Wi
Gl A

it e e oot STF &

ot feer weer qvew: & gg e
wigar ¢ fr gw & "rq avgw o ANy
fawag ft Aw ma aff &

st guen feg wewy ;T AR
TETT Ig AANTA W B w4 5 g
qg Tgh W9 J w7 ATEHT B QU w@
o1 wia® fewn & fad qufer aY & @),
wfad o s g ® dwa gy W
mif W grem & fadr aTwIT ag wmawms
TRt & fe @ o v s gfveew
Far g 7

off foew s e : wTOw Wy @
fr grar oft Sy g &, afier guir
og wosw i ¢ fr qewt T sfieew
WO Wi | KW o o A e
oY ¥ arg wiw ot 7k § o deTOm
fir ol wen & o @ O woa off
§ vafed @ ox sfyew amdh o
s qgge Tt gl

oft vum o www : Pl T
¥ g e gt pE R e v gt ¥
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TIT AT & 91aw @9 W S w||
agl & | & w@® ag waww aowar § fr
o & fFft ® wren g @ g
T AF T AN @ KT Iq FT 947
®@ & fodr gawr wavr Ag s | AfeT
dfeqdzet fedl o cag ax M @A
¥ W ag wx & awar 1 A @
w1 /YA T AT

haamgd F oz fed am
ey fag AT @1q § a1 @it g A=
ary o oft mad | afea fagw g @
ar wt gfg dFr 9 § @ 99 9T fEr
%y fegr arar aifg? ar 780 fear amar
=1fga ?

ot faor wcw gew: ¥ og¥ A
w1 § 5 wgsa w o Far A ek
sgr gfesw A AR & 1 Ag A qgT
oy ¥ Frar w1 AT 1 W A WY
TE® & Iaw e foar o qwar @ @
adf, % faq ow ez Fawrga fear mn
NI v W A W fwifa
fear mar 3 Fe e Sast o g A
war wwelt § 1 Afew agt ww @t wT X g
&t g awar § fe afe wter gz franar
W W Jra oorg A femmn as gl
g W ar At | wfew gw A F e
awg ¥ &= o gwna fear § 98 AgE
ag fesgw et @ 6 @@ agF & ST
¥ g W I A ar e g
af ¥g w7 Ag ¥ @ T N AFE A
fNrwwmogod af 2 fs Seer 2
THY &1 ¥ guEim &G & feg A §
W a%g w1 aw fear o <@ &, § s
¢ s ag &% v A% agi &

SHRI A. SREEDHARAN : People
who go abroad, whether they are Hajis

or not, bring Diana guns to India. I
come from a State from where large nDum-
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ber of people go for Haj pilgrimage. 1
have seen them bringing Diana guns and
giving them to their children or teenage
boys for bird shooting. This question is
asked here with a communal slant as to
why Hajis are bringing guns to India. 1
would like to ask the Government whether
they would make a categorical declaration
that they do not differentiate between
Hajis, non-Hajis and psople brlonging to
different communities in the matter of
bringing Diana guns.

SHRI VIDYA CHARAN SHUKLA :
This kind of a declaration is not necessary
because it is inherent, but if the hon.
Member wants, I will say it categorically
that we do not differentiate between
people who come from a particular place
and those who come from other places,
who bring such guos and they are not
required to be licensed under the Arms
Act.

SHRI KARTIK ORAON : ‘Guns' and
‘not being dangerous®, these two things do
not go together. | really canmot under-
stand how gums cannot be dangerous.
They may be dapgerous in more or less
degree. A gun may be able to injure or
it may be able to kill ; but definitely a gun
could be made dangerous. [ would like
to know from Government whether they
have taken all reasonable steps to see that
they can never, at anoy stage, either by
addition or by modification, be made
dangerous.

SHRI VIDYA CHARAN SHUKLA :
I have already indicated the test that we
have prescribed to see that these guns are
classified as non-dangerous.

7 § f& od o7 e W€ wrwnw
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e gw: w qe
#aer g1t Y T &1 wrew wr ggahT oY
Dl ¥ g ¥ g wwwr o

4

SHRI NARENDRA KUMAR SALVE :
I know and the House knows that the hon.
Minister has profound knowledge about
weapons. He has stated that a Diana gun
capnot kill a human being. [ would like
to know from him whether in giviog this
answer he has been aware of the fact that
human beings have skins of different thick-
nesses. What happens in cases where
a person does not have a thick skin,
whether even in such a case a Diana gun
is safe ?

SHRIMATI SAVITRI SHYAM : Will
the Minister be pleased to state the action
taken by Government to check communal
propaganda being carried out by the
Organiser which has become the biggest
source of danger to communal harmony in
this country 7

SHRI VIDYA CHARAN SHUKLA :
This news i'em about Disna Guns being
brought by Hajis was published in the
Organiser but it did not admit of any
legal action to be taken against them.

SHRI ATAL BIHARI VAJPAYEE :
You have confirmed the report.

farerr wameht ¥ g aferdn

#4268, ot wgrow fag  wredi
wa7 faen 5~ g8 amA & FT oW
fis :
(%) war goer foer sarft § ga
gfcad a & oF  Fey 9T frwi e
W g foad wgEe Al wEr %
foer g0 @ wft sa% oz TA%
frardt #1 A awtd o1 favrg W
w0, WX

(w) afggt, Ay sEwT sy wT & ?

fem siwrg & croq st (o) e
fog): (w) WX (w). forcy e
oyw 7% 70 fear T § )
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e ogfr & qegm  afcwsm

firar wrarr ¥ foer & mrsafivr st
wt 2t vl F woly freqr areafas s
Fox arsgfas @ ¥ foqrfors s
frwrfom o ot

yiafaw fown aqr fr arsafaw
fererr 4, egar o fawr & wow @
2 wifgd WX wmd garew foar 6
sqaeqT A Al |

AT M % W H fam@s grow
grar srfgg | A faendt faerfaasg
farmr & gsgw &Y, ¥ warr 11wk 12 ¥
fadg iy faar ot ww awd @1 fieg
0 @ T KT § w9 wrd famfady ey
mafes suaetfas  qrzawal f WX
ary a1 Fifge, famd ¥ Naa & fafrer
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Development Board for North Eastera
India

®423. SHRI RABI RAY : Will the
Minister of Home Afairs be plensed to
state !

(a) whether it fs a fact that Govern-
ment bave decided to form a Development
Board for the development of North-
Eastern India (Assam, Nagaland and
Manipur) ; and

(b) If so, the detalls thereon ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b),
While there is no decision to form a
Development Board, the Government of
India propose to set up a North-Eastern
Council to provide a unified and co-
ordinated approach to the security and
development of the North-Eastern reglon
of Indla as a whole. The details of the
Council were mentioned in the press com-
munique issued by the Government of
India oo the 1ith Beptember, 1968. A
copy of the communique s laid on the
Table of the House. [Placed in Library.
See No. LT-2386 168.]

Regiooal Conferonte to Promote
Asina Tourigm

*427. SHRI HARDAYAL DEVGUN :
Will the Minister of TOURISM AND
AYIATION be pleased to state :

(a) whether it is a fact that Qovern-
ment propose to hold the Regional Con-
ference in India in 1969 to promote Aslan
tourism ;

(b) if so, whethor the decision to hold
the Conforence has been agreed to by all
the countries proposed to participate in the
Conference ;

(c) If so, when the Conference is likely
to be held ;

(d) the resolts to be achleved by
holding such a Conference ; and

(o) the countries which are to partici-
pate in the Conference 7

THB MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINOH):

(a)to(s). A proposalto bold & mesting
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of Minbisters for Tourlsm of the member
countries of South Asia Travel Commis-
sion of the International Union of Official
Travel Organisations, namely, Afghanistan,
Ceylon, lran, Pakistan, Peoples of Repub-
lic of Mongolia, Nepal and India is under
consideration. All the countries referred
to except Pakistan are willing to attend
the meeting if it is held. Pakistan has
wetlined invitation, while no final reply has
yot been received from the Peoples Re-
publtic of Mongolia.

‘The mecting is likely to be held in the
first half of 1969. Its objective would be
to achieve better co-operation for original
tourist promotion, covering topics such as
group tourism to be organised im the
principal tourist market, co.operation
between national carriers of the countries
of the region and production of joint
publicity material

Nea-Official Enquiry Iato Incidents In
Indraprastha Bhavan, New Delbl

*428. SHRI R. R SINGH DEO :

SHRI GADILINGANA
GOWD :

SHRI V. NARASIMHA RAO

SHRI D. N. DEB :

SHRI YASHWANT SINGH
KUSHWAH :

SHR] RAM SEWAK YADAY :

SHR1 RAMACHANDRA
VEERAPPA :

SHRI M. L. SONDHI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether an Enquiry Committee
consisting of Shri Purshottam Trikam Das,
Member, International Commission of
Jurists and Shri Sarjoo Prasad, former
Chiel Justice of Rajasthan and Assam
High Courts was conatituted to go into the
incidents which took place In Indraprastha
Bhavan, New Delbi on the 19th Septem-
ber, 1968 :

(b) If so0, the details of the findings
of this Enquiry Commitiee ; and

(c) whether Government huve taken
any note of the findings of this Com-
mittee ?

THB MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) ! (a) Such a Nos-
pificial Commirtee was spt up at (hy
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instance of some Members of Parllament
belonging to the Opposition Benches.

(b) The conclusions arrived at by the
Committee have been published in oews-
papers. :

(c) No, Sir.

Committee on Traffic Potential of
Hinterland of Paradeep Port

*429. SHRI CHINTAMANI PANIG-
RAHI : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether the Special Committee
appointed to determine the traffic Potential
of the hinterland of the Paradeep Port has
submitted its report ; and

(b) whether a copy of the report will be
lzid on the Table of the House ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) s

(a) Yes, Sir.

(b) Five copies of the Report have al-
ready been placed in the Parliament Lib-
TATY.

Sarkar Committee Report on Council of
Scientific and Tndastrial Research

*430. SHRI YAJNA DATT
SHARMA :

SHRI GANESH GHOSH :

SHRI E. K. NAYANAR :

SHRIMATI SUSEELA
GOPALAN :

Will the Minister of EDUCATION be
pleased to refer (o the reply givento Un-
starred Question No. 1023 on the 26th July,
1968 and state :

(a) whether the Committee appointed
under the Chairmanship of Shri Sarkar to
go into the functioning of the Council of
Scientific and Industrial Research has sub-
mitted its report ;

(b) if so, the salient features of the
report and the action taken by Government
thereon ; and

(c) if not, the reasons for the delay in
submitiing the report 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) . (a) No, §ir,
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(b) Does not arise.

(¢c) The terms of reference given to the
Committee are very wide and all embrac-
ing, but the Committee is trying its best to
complete its work as expeditiously as possi-
ble.

India Tourism Development Corporation

*431. SHRI PREM CHAND VERMA:
Will the Minister of TOURISM AND
CIVIL AVIATION the pleased to state :

(a) whether the India Tourism Deve-
lopment Corporation has proper rules of
staff recruitment (for jobs carrying more
than Rs. 500 p. m.) for purchase, contracts
and sales and, if so, what are those rules
and since when they are in force ;

(b) whether a general assessment of the
working of the Corporation has been done
and, if so, the result thereof ; apd

(c) if not, whether Government have
apny idea of securing the services of an ex-
pert in order to find out the drawbacks
and 1o bring about improvement in its
working ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The service rules for the employees of
the Corporation are under preparation.
Pendiog finalisation of these and other rules,
the Corporation is following relevant rules
of the Central Government to the extent
they are applicable in the matter of recurit-
ment of staff for purchase, coptracts and
sales.

(b) and (c). The progress of imple-
mentation of the various programmes of
the Corporation is revicwed by the Board
of Directors of the Corporation from time
to time. Financiai reviews of the working
of the Corporation are prepared quarterly
and the financial results sudited by the
Company Auditors. A bigher performance
audit is performed by the Comptroller and
Auditor Geperal.

There is 00 proposal at present 10 ap-
point ap expert to review the working of
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the Corporation, but the quesiion of seek-
ing tecbnlcal expert advice from the Insti-
tutes of Managoment in regard to various
proposals and planned programmes is under
consideration of the Corporation itself.
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Pllot Scheme in Government Department

*433., BHRI A. SREEDHARAN :
Will the Minister of HOME AFFAIRS be
pleased 1o ftate :

(a) the departments of Goveroment in
which the so called pilot scheme introduced
as an experiment with a view to enforcing
efficiency and economy in administration
still continues ;

(b) whether the main reason for failure
of the scheme was the non-avallabllity of
of Section Officers of appropriate calibre
and, if so, what efforts were made to train
the officers upto proper standards so as to
enable them to meet tho requirements of
the office and to eliminate those found un-
fit ; and

(c) what is the extent of efficiency and
economy that has resulted by the introduc-
tios and- continuance of the Pilet scheme
in the departments referred to above ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The pilot section scheme introduced in
several ministries during 1956-57 was dis-
tontioued, on the baals of a review in 1962,
innll of them gwcept the Minisiry of De-
‘fence where it is in vogue in a modified
form in ecight of its sections. The scheme
envisaged that nothing was to be initiated
In every case by the Section Officers who
were empowered to dispose of simple cases
finally. However, the 1962 review showed

that the contribution made by the Section
Officers was not beyond the capacity of an
average Assistant and Section Officers were
not in a position to dispose of enough
work finally. Though in purely monetary
terms, the pilot sections in the Ministry of
Defence cost about Rs. 2,150 more per
month than the conventiona! type, these
sections have, in the opinion of that Minis-
try, contributed towards improved perform-
nee.
Text Book Committee for Urdu

*434. SHRI GEORGE FERNANDES :
Will the Minister of EDUCATION be pleas-
ed to state :

(a) the names of the members of the
Text Book Committee for Urdu sel up
under the Chairmanship of Shri G. M.
Sadiq ;

(b) the names of authors commissioned
to write Urdu Text Books by the Com-
mittee ; and

(c) the criteria adopted by Governmant
to nominate members on the Text Book
Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) The proposal of
setting up a Coordination Cemmittes for
production of university level books im
Urdu under the chairmanship of Shri G.M.
Sadiq is still under discussion with the
Governmeat of Jammu and Kashmir.

(b) and (c). Do not arise.
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Iavestigation isto Gold Domated to
Mational Defence Fund in Boawar

436, SHRI ONKAR LAL BERWA :
SHKI D. C. SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to siate :

(a) whether the Central Vigilance Com-
mission has submitted its report regarding
Gold dopated to the Natioonl Defeace
Fund in Beawar, Rajasthan ;

(b) if not, the reasons for the delay ;
apd

(c) when the repert is lkely to pe
received by Oovesnment 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No eaquiry
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in this coonection bas bezen made by the
Central Vigilance Commission.

(b) and (c). Do -not arise.

Bridge at Gothmi Ghat (Blhar)

*437. SHRI VISHWA NATH PAN-
DEY : Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) the progress made so far in regard
to the construction of a bridge over the
Choti Gandak river at Gothmi Ghat (Bibar)
which will connect the States of Bibar and
Uttar Pradesh ;

(b) the total amount of expenditure on
such comstruction ;

(¢) when the bridge will be opeasd for
the trafic ?

THE DEPUTY MIN|STER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN): (a)
The bridge proper bas already beon con-
structed. MNow only load lest remains and
it is expected to b: completed shortly.

(b) Rs. 22.97 lakhs on the bridge pro-
per so far.

(c) The bridge can be vpened for traffic
only after the completion of the approach
roads to the bridge on both Blhar and
Uttar Pradesh sides. The approach road
on the Bihar side is expocied 10 be com-
pleted by Jaouary 1969, as intimated by the
State Goveroment. The U. P. side ap-
proach road is being consiructed by the
State Government but there has been some
delay becawse of some dificully in the
acquisition of land for a part of the road.

Abolitien of Tax o0 Pesfessions,
Trades aad Callings lo Chandigar

*433. SHRI SHRI CHAND GOYAL
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have received
some reprasastation from the cltizens of
Chaadigarh for the abalition of tax os
professions, trades and callings in the Union
Tecritory ; and

) If 80, the action taken or proposed
to be taksn by Geveromeni thessen 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes;
Sir.

(b) Government did not agree to abo-
lish the tax.

Fisalisation of Work of A. R. C.

*439. SHRI MANIBHAI J. PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the amount of work yet to be com-
pleted by the Administrative Reforms Com-
mission ; and

(b) by what time the work is likely to
be finalised, the final report submitted and
the Commission wound up 7

THE MINISTER'OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Administrative Reforms Commission intends
to reporl on the following areas of adminis-
tration :

(1) Centre-State Relationships.

(2) Personnel Administration.

(3) Administration at the State Level.
(4) District Administration.

(5) Agricultural Administration.

In addition, the Commission intends to
report on certain specific organisations.

(b) The Commission has not intimated
the date by which its work would be fina-
lised. However, it is anxious to do so as
early as possible.
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List of Personal Property of Ex-Rulers

*441. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Rules of former Indian
Stater had to submit list of their personal
property ;

(b) whether any date was fixed by which
the above were to be submitted and, if so,
by what date ; and

(c) whether the above date was ever

revised and, if so, the revised ceiling
date 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
According to the provisions made In the
Mergsr Agreements and Covenants execut-
by the Rulers of the former Indian States,
the Rulers were required to furnish by a
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date specifien thereln, to the Dominion
Government or the Rajpramukh, as the
case may be, inventories of immovable pro-
perty, securities and cash balances which
they claimed as their private properties, as
distinct from State properties.

(c) Asa rule, the dates once fized in
the Merger Agreements and Governments
were not altered.

Secession of Tamilaad from the Indina Usion

*442. SHRI N. R. LASKAR :

SHRI B. K. DAS-
CHOWDHURY :

Will the Minister of HOME AFFAIRS
be pleased 1o state :

(a) whether it ix a fact that Govern-
meat have asked for facts from the Madras
Government on the aliegation of the
Tamilnad Congress Chief that the former
Speaker of the Madras Assembly, Shri
S. B. Adityan, has been openly demanding
the secession of Tamilnad from the
Uaion :

(b) if so, the details of the reply recely-
¢d from the Madras Government ; and

(c) if no reply is recelved, when it is
likely to be furnished by the Madras
Government ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Goveroment
had requested the State Government facts
in this regard.

(b) and (c). The State Government
have reported that information is available
with them.

Darbhangs Saaskrit University

*443, SHRI BHOGENDRA JHA :
Will the Minister of EDUCATION be
pleased to state :

(a) whather it is a fact that the Gavern-
ment of Bihar had proposed the expansion
of the prescnt Darbhanga Sanskrit Uni-
verstty into a full-ledged modera Uaiver-
sity ;

(b) whether the University Grants Com-
mission, after making on-thespot esquiry,
sanctioned the expansion of the preseat
Sanskrit University into a modern Univer-
sity while maintaining all the present aspect
of Sanskrit tpaching ;
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(c) if the replies to parts (a) and (b) be
in the afirmative, what ateps are being
taken to implement the scheme ; and

(d) whether instead of giving the
scheme a practical shape the State Uai-
versity Commission is being used as a pre-
text to undo the recommendation of the
University QGrants Commission and the
State Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir.

(b} to (d). The University Grants Com-
mission appointed a Committee (0 examine
the proposal. The Committee in its report
recommended the establishment of a
Mithila/Darbhanga University, of which
the K. S. Darbhanga Sanskrit Vishvavidya-
laya und the new multi-faculty University
might from autonomous wings. The Com-
mission considered the report and decided
that the comments of the State Govern-
ment may be invited in the first instance.
The State Government examined the re-
commendations and referred them to the
State University Commission for their
views. The reply of the Stete Government
is awaited.

Haldia Port

*444 SHRI BENI SHANKAR
SHARMA : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether the negotlations with the
World Bank for a loan for the Haldia Port
have yielded any results ;

Ib) if so, the details thereof ; and

(c) the progress made in the work on
the Haldia Port.

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) and (b). The negotiations with the
World Bink for a loan to cover the foreign
exchange requirements of the Haldia Pro-
ject were not successful. The projoct is
therelore being executed without any World
Biok assistance.

(c) The Hildia Dock Project comprises
the construction of an Oil Jelty and an
Impounded Dock System with six berths
and other anclllary facilities. 857, of the
land required for cpostruction of the Dock
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System has been acquired. The Oil Jetty
has already been completed and put in
commission since 11th August 1968, It is now
being used for export of dangerous petro-
lewum. Work in respect of the conrtruction

of the Dock System is in progress. The
progress so far made is about 8),. The
Ore and Coal berths will be fitted with

machanical loading plants for which an
order has already been placed with the
Minniog and Allied Machinery Corpora-
tion, Durgapur. An order for the supply
of 12 locomotives has also been placed with
the Railways.

2. The work in connection with the
Haldia Dock Project is progressing accord-
ing to schedule and is expecled to be com-
pleted by early 1971.

Reglonal Language for Union Public
Service Commission Examiaation

*445. SHR! KARTIK ORAON : Will
the Mihister of HOME AFFAIRS be pleas-
ed to state :

(a) whether Government have finally
decided 10 implement the proposal regard-
ing the use of regional languages for the
Union Public Service Commission Exami-
nation as an extension of three-language
formula : and

(b) if so, what are the programmes for
their introduction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : ()
Government have decided to introduce all
the languages mentioned in the Eighth
Schedule to the Constitution as alternative
media for the All India nod Higher Central
Services Examinations conducted by the
Union Public Sarvice Commission.

(b) The Union Public Service Commis-
slon are working out the detauls.

‘Tugs and Barges Lying at Paton

*446. SHR1 KAMESHWAR SINGH :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to refer 10 the reply
glven to unstarred Question No. 4882 on
the 220d March, 1968 and state :

(a) whether the tugs and barges lylng
jdle &t Patoa are proposed to be used for
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transporting coal between Buxar and Raj-
mahal ;

{b) if so, when :

(c) whether the survey undertaken in
consultation with the State Governments of
Bihar and Uttar Pradesh has been complet-
ed ; and

(d) if so, the details of the report of
the survey ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
{a) to (d). There is no proposal under
consideration to use the tugs and barges
for the exclusive transportation of coal
between Buxar and Rajmahal. Barlier
these vessels were used on the above reach
for transporting coal and other commo-
dities : but it was found to be unremunera-
tive. The feasibility of running a commer-
cial service on the Ganga, based on a
preliminary study of traffiz potential bet-
ween Allahabad and Rajmahal was examin-
ed in consultation with the State Govern-
ments of Uttar Pradesh and Bihar. The
State Governments uare of the view thit the
scheme will run into losses in the first few
years. The Committee, which was recently
set up to study the problems relating to
inland water transport of country and to
suggest 1 phased programme of develop-

ment will also inter glia examine this
scheme,

Increase In Cost of Book Production

*447. DR. SUSHILA NAYAR : Will
the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that the cost
of book production in the country has
gone up due to the increase in the price
of printing paper during the last three
years ; and

(b) il so, to what extent the price has
gone up and the factors responsible for
this increase ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER BINGH): (a) So far no attempt
has been made to compile price index of
cost of book production in the cowntry.
It is, however, true that price of paper
aflisr decomtrol from May 1968 has gooe
up.
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(b) The price bas gone up by Rs. 200
to 250 per tonone and manufacturers have
been attributing the rise in price due to
increase in prices of raw material, chemi-
cals and also due to increase in wages and
other overhead charges.

Police Atrocities in Uttar Pradesh

*448. SHRI S. M. BANERIJEE ;
SHR]1 RAM GOPAL
SHALWALE :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether cases of Police atrocities
have been reported from U.P, ;

(b) if so, the steps taken by Govern-
ment ;

(c) whether law and order
has fast deteriorated in U.P.
Governor's rule ; and

(d) if so, the action taken by Govern-
ment in the matter ?

situation
under the

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Some alle-
gations of police atrocities have been
received by the State Government

(b) Inquiries in respect of the com-
plaints, by gazetted police officers, by the
State C.I.D. and Magistrates and in some
cases under the Commissions of Inquiry
Act 1952 have been initiated by the State
Government, keeping in view of the nature
of the complaints and other circumstances.
In cases in which the complaints have been
found to be correct, suitable action against
the concerned police officials has been
taken.

(e} Mo, Sir.

(d) Does not arise
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Semipar on Natural Resources of
Rajasthan

*450. SHRI D. N. PATODIA : Will
the Minlster of EDUCATION be pleased
to state :

(a) whether it is a fact that under the
auspleces of the Univensity Grants Com
mission, a Seminar on *‘Natural Resources
of Rajasthan” was held at Jodhpur ; and

(b) #f so, what were the mmin rwcom-
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mendations of the Seminar for exploration
of the naturs] resources of Rajastban ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes,
Sir.

(b) A statement is laid on the Table
Sabha. [Placed in Librory. See No. LT-
2387/68).
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Lotteries by States
2581. SHRI YASHPAL SINGH :
SHRI K. P. SINGH DEO :
SHRI SIDDAYYA :
SHR1 YIRENDRAKUMAR
SHAH :

Will the Minister of HOME AFFAIRS
b pleased to state :

(a) whether it is a fact that some
States in the country have started lotieries;
and

(b) il so, the names of those Stales
which have staried lotteries 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) Haryana, Kerala, Madras,
and Rajasthan.

Punjab

Foundation Day of Azad Hind Fauz

2582. SHRID. N. PATODIA : Wil
the Minister of EDUCATION be pleased
to state :

(a) whether the Silver Jubilee Celebra-
tions were held in October, 1968 to com-
memorale the Foundation Day of the Azad
Hind Fauz ;

(b) whether the Government of India
officially participated in the Celebrations ;
(¢) if so, the details thereof ; and

(d) if reply to part (b) above be in
the negative, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes, Sir.

(b) and (c). Government requested 1he
Council of Ministers to participate in the
Celebrations organised by the public on
the oecasion. Similarly the Chiel Minis-
ters of 1he States were requesied 1o make
the celebrations a success. Education
Secrelaries and Vice Chancellors of ,Uni-
yersities were requesied by Governmen|
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to Celebrate the Silver Jubilee Day in a
befitting manner. A special postage stamp
to mark the occasion wai issued by the
Posts and Telegraphs Department. Special
programmes were broadcast on All India
Radio which covered public functions,
news bulletins and newsreels. Special
posters and publications highlighting the
role of Netaji and Indian National Army
in the freedom struggle were brought out
by the Ministry of Information and Broad-
casting. The Union Home Minister laid
the foundation stone of the replice of the
memorial of the Azad Hind Fauz in the
city of Calcutta. A function was also
held at Moirang (Manipur) which was
attended among others by six Cabinet
Ministers. Prime Minister attended the
public function held in the capltal at
Subhash Maidan osposite the Red Fort on
this occasion. Reports received so far
from State Governments indicate that they
also organised lunctions on the occasion.
On a request from the Government of
Andhra Pradesh. 500 N.C.C. cadets were
permitted to participate in the march past
on the occasion. There were also orga-
nised music and drama festivals.

(d) Does not arise.

Publications, Sale and Reading of Books
in India

2583. SHRI R. K. AMIN: Wil
the Mioister of EDUCATION be pleased
to state :

(a) whether it is a fact that India fs
the second largest producer of films in the
would, but ranks very low in the publica-
tion, sale and reading of books ;

(b} if so, what action Government pro-
pose to take to popularise reading of
books ;

(c) whether Government propose to
organise Reader's week in this country ;
and

(d) i s0, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) and (b) The avail-
able isformation indicates that India is
third largest producer of films and rasks
8th among the book producing countries
of the world.

AGRAHAYANA §, 1890 (SAX A
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Efforts to spread eoducation are really
steps also to popularise reading. Besides,
Sahitya Akademy brings out translation of
literary works of India or from abroad in
various Indian languages. The National
Book Trust publishes inexpensive books
for promoting knowledge. The Mational
Book Trust bas also programmes for
fostering book-mindedness, and for this
purpose arranges book fairs, exhibitions,
seminars etc. Recently, Governmoent has
also set up a National Book Developmeant
Board 1o advise on book production in the
country.

(c) and (d). No, Sir.
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Representation from Trade Union
Orgatisation
2585. SHRI SHRI CHAND GOYAL :

Will the Minister of HOME AFPAIRS
pe pleased to state :

(a) whether Government have received
any representation from a trade union
organisation to take steps to restore nor-
malcy in Government offices ; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
Government have received a number of
representations from different trade union
organisations on a number of issues con-
nected with the recent strike of Central
Government employees. Some of the
representations received also contained
suggestions to restore what they call
‘normalcy” in Government offices.

(b) Government have taken all possi-
ble steps in this matter which have also
been indicated by the Home Minister while
intervening in the debate on the No
Confidence Motion in the Lok Sabha on
12th November, 1968.

Payment of Overtime Allowance to
1 A.C. Emyloyees

2586, SHRI D. N. PATODIA :
SHRI R. R. SINGH DEO :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is.a fact that the owcr
time allowance paid to the employees of
the Indian Airlines Corporation has more
than doubled in the last three years ;

(b) if so, the amount paid during . each
of the last three years and the reasons for
the abnormal increass ; and

(c) the steps taken to cut down the
overtime bill 7

THE MINISTER OF TOURISM AND.
CIVIL AVIATION'(DR. KARAN SINGH):
(a) to (c); The amonnts paid sz Overtimer
Allowances to the employees of the Indlan
Alrlines durlng the last three years are as
follows :

196366 1966-67 1967-68
(Rupees in lakhs)
79.51 9207 138.95

NQVEMBER 29, 1568
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Staff has to be detalled for overtims duty
due to exigencies of rervice and other
operational reasons. The Indian Airlines
are, however, conscious of the need to
bring down the overtime bill are actively
considering steps In that direction in con-
sultation with the employees® Associations’
Unions. They have recently introduced
new Rules of Productivily, as a result of
which overtime expenditure is expected to
come down.
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M/s. Uiban Improvemest Lid.,
New Delbi

297, SART HARDYAL DEVGUN :
Wil the Minhster of HOME AFFAIRS be
pleased to stato :

(a) whether it is & fact that the Cent-
ral Government have given an under-
ta¥lag to pet the affairs of M/s. Urban
lniprovement Ltd., New Delbi iovestigated
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by the C. B. 1. for allegedly defruding the
plot-holders of Greenfield colony of crores
of rupees ;

(b) if so, whether the investigations
have since been siarted with the details of
the progress made in the matter ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) and (c). Do not arise.

Legislation to Protect Plot-Holders

2593. SHRI HARDYAL DEVYGUN :
Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether Government propose to
initiate any legislation to protect the
interests of plot-holders where coloni-
sation schemes are mooted and which are
within the jurisdiction of the Central
Government ;

(b} if so, details thereof ; and

(c) the time by which it is likely to be
brought forward ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The matter is under consideration.

Financial Assistace to Orissa Government

2594. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether any financial assistance
has been given to Orissa in 1967.68 and
1968-69 for building extensions, equip-
ment, publications or training of Museum
staff etc. ;

{b) whether any such proposal was
received from the State Musoum of
Orissa ; and

(c) if so, what was the proposal and
the amount ol assistance given during the
years 1967-68 and 1968-69 ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) and (b). Yes, Sir.

NOVEMBER 29, 1968
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Proposals amounting to Rs. 6,08,800/- were
received.

(e) The following grants have been
given during the two years :

1967-68 Rs. 4,400/-

1968-69 Rs. 4,500/

Compllation snd Publication of the
District Gazetteers by

Orissa Government
2595. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of EDUCA-

TION be pleased to state :

(a) whether the Orissa Government
beve received any financial assistance from
1950 to 1968 from the Central Government
for compilation and publication of the
District Gazetteers ;

(b) if so, the amount thereof ; and

(c) what progress has been made so
far in this respect 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes, Sir.

(b) Rs. 45,986.40.

(c) The drafts of five District Gazet-
teers have been completed and approved
for publication. The Gazetteer of Kora-
put has been published while that of
Mayurbhanj is in the press.

Paradeep Port

2596. SHRI CHINTAMANI PANIG-
RAHI : Wili the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) the steps takem to install the
required number of buoys for channel
markings at Paradeep Port by now :

(b) whether it is a fact that between
1966 and 1968 till now only three buoys
bave been installed ; and

(c) whether adequate radio communi.
cation facilities have been provided at the
Port now 7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): () and (b). For marking
the channel at paradeep Port, the
requisite number of buoys have already



[1] Written Answers

been acquired. But all the mooring
gears needed for installing these buoys in
the channel have not been received so far.
As such, it has been possible to instal
only three permanent buoys so far. As
soon as the mooring goars are received,
the other buoys will be laid in position.

Meanwhile, the channel is being mark-
ed with small drum buoys inside the break-
waters for safe navigation. The position
of these temporary buoys is being checked
constantly by the Hydrographic Surveyor
and whenever necessary these are shifted
to correct positions prior to carrying out
shipping movements. Besides the buoys,
transit beacons have also been installed
ashore for safe navigation.

(¢) Orders have already been placed
for the purchase of a H. V. F. set and it is
expected to be received shortly. Prelimi-
nary steps have also been taken to have a
wireless telegraph station and teleprinter
arrangements at the Port.

Realiocation of Staff Due to Punjab
Reorganisation

2597. SHRI YAJNA DATT SHARMA;

Will the Mioister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred question No. 5482 on the 23rd
August, 1968 and state :

(a) whether Government have since
examined all the recommendations of the
Chief Secretaries’ Committee regarding
the_reallocation of staff on the reorgani-
sation of Punjab ; and

(b) if not, the reasons for the delay 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Out of 57 Departmeants involved in the
process of reorganisation, recommendations
of the Chief Secretaries’ Committee have
been reccived in respect of 54 Depart-
ments. Allocations in respect to 52
Departments have been finalised. Action
is in progress to finalise allocations in
respect of remaining Departments on a
priority basis.

India Tourism Develepment Corporstion

2598. SHRI PREM CHAND VERMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to stats :

(s) whon the India Toarism Develop-
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ment Corporation was set up and who
were the members of its Board of Direc-
tors and how the same Board Continued ;

(b) the members of the Board of
Directors at present, the name of the
Chairman or Managing Director of the
Corporation, when they were appointed,
their tenure and terms of appointment ;

(c) the loss suffered by the Corpora-
tion on account of irregularities, theft,
stock, shortage, fire or uny other such
causes and whether these matters were
looked into ; and

(d) if so, the result thereof and, if mot
the reasons therefor 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The India Tourism Development
Corporation was set up on 1-10-1966. A
list of members of the first Board of
Directors is laid on the Table of the
House (Annexure ‘A*). [Placed in Lib-ary.
See No. LT-2388/68.]

The Board was reconstituted with
effect from 1-10.1967. Name of new
Directors are given in the list or the Table
of the House (Anoexure ‘B’). |[Placed in
Library See No. LT-2388/68 ]

(b} The present Board of Directors
was constituted with effect from 1-10-1968
and the names of its members are given in
the list laid on the Table of the House
(Annexure ‘C'). |Pliced In  Library. See
No. LT-2388/68.)

The Chairman is Shri Romesh Thapar.
He was appointed as Chairman with effect
from 1-10-1967 for a period of one year
reappointed for another year with effect
from 1-10-1968. Shri Thapar is a noo-
official pari-time Chairman. He is eligible
1o receive, like other non-official Directors
of the Corporation, Rs. 75/- for each
meeting of the Board of Directors attended
by him and Travelling Allowance for
journeys performed in coonection with the
business of the Corporation, which in-
cludes actual train or air fair pjus Rs.
100/- for the first day and Rs. 50/- for the
subsequent days for incidental expeoses
and Daily Allowance.

Sbri M. S. Sundara is the present
Managing Director of the Corporation.
He was appointed with effect from
26-8-1968 until further orders. The terms
wod conditions of his asppointment are
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given in the statcment laid on the Table
of the Hause (Annexure ‘C’). [Plazed in
Library. Se. No. LT-2388/68.]

(c) and (d). The Corporation suffersd
losses to the extent of Rs. 3,332/-, on
account of irregularities, theft, stock
shortage, fire, etc. All such cases were
duly inquired into and suvitable discipli-
nary action taken against the person (s)
held responsible, including recovery of
the amount in question from the persons
held resp onsible.

Hindustan Shipyard Ltd

2599. SHRI PREM CHAND VERMA:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) when the Hindustan Shipyard Ltd
was set up and what were the objects to be
achieved as a result thereof ;

(b) whether the targets of setting up
units according to the project report, pro-
duction and development targets were
achieved, and if so, when and how and, if
not, the reasons tnerefor ;

{c) whether any foreign collaboration
was involved in the setting up of the Ship-
yard and, if so, the names of the countries
which collaborated, the terms of collabora-
tion and how much foreign exchange as aid
was received :

(d) whether the ships built at the Ship.
yard are upto the international standards ;

(e) the figures of production and sales
during the last three years ; and

(f) whether there are any difficulties
with which the Shipyard is faced at present
and, if so, how Government propose to
remove them ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K R. V. RAO):
(a) The Shipyard at Vishakhapatoam was
taken over by Government of India a from
the Scindia Steam Navigation Co., Ltd. on
1-3-1952 for construction of Ocean-going
vessels of the type being built thea.

(b) As the Shipyard was taken over as
a running concern from the Scindia Steam
Navigation Co., Ltd., there were mo project
report and production targets available at
the time of take-over. The Shipyard could
however, build on an average, 2§ ships of
PO0Q DWT each per anoum. At present
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the Shipyard is building 2 to 3 ocean-going
vessels of 12,500 DWT each per annum.

(c) No, Sir.
(d) Yes, Sir.
(e) The information is given below ; —
Year Production in Sales
Dead Weight Rs. (in
Tons lakhs)
1965-66 3 ships totalling 38,000
DWT 414.00
1966-67 2 ships totalling 25, 300
DWT 284.00
1967-68 3 ships totalling 38,000
DWT 497.00

If) As stated, with the existing facilities
the Shipyard is capable of building 2-3
ships of 12,500 DWT each per annum. In
order to improve the productivity and
operational efticiency of the yard, the Yard
has formulated an integrated development
programme (based on the recommendations
of a Committee which submitted its report
in May this year), for building 6 ships per
anoum including two of 18,000 DWT each.
The estimated cost of the programme is
Rs. 10 crores. The programme formulated
by the Shipyard is now under examination
of Government.

Ashoka Hotals Ltd., New Delhl

2600. SHRI PREM CHAND VERMA:
Will the Minister of TOURISM AND
CIVIL AYIATION bz plexsed to siate

(a) when the Ashoka Holels Ltd. was
set up, what were its objects and what is
the total accommodation available and how
far the objects have been achieved ;

(b) the total investment made upto the
3ist March 1968, how much of it is egquity
capital and how much is loan from Govern-
ment and Banks ;

(c) whether any changes have been
made im the maoagement of the Hotal
during the last year and if so, the details
thereof and the reasons therefor: the names
of members of its Board of Directors and
the steps twkea to one wp its administra-
tion; and

(di whon the Hotal was to e compiet-
od acooeding to the Plam scheduls, how
much qf it has besq completed and wheg
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the rest of the work is likely to be com-
pleted ; how much delay is expected, the
causes for it and what further expenditare
is anticipated on its completion ?

THE MINISTER OF TOURISM AND
CIVIL AVAITION (DR. KARAN SINGH):
(a) Ashoka Hotels Lid. is Public Limited
Company which was floated in Oclober,
1955 and started functioning from October,
1956. The Hotel provides amendities and
services of a luxury hotel. It has 454
rooms with a bed capacity of 798. The
objects and reasons for the establishment
of the Undertaking are explained in the
Memorandum and Articles of Associated of
the Company.

(b) Paid-up Capiral

Rs.

Investment by

Government 2,34,14,900.00
Investment by

privaie parties 15,85,100.00

Total 2,50,00,000.00

Loan
Loan advanced by

the Central

Government up

to 31-3-1968. 1,25,00,000.00

(c) The Board of Directors of the
Hotel was reconstituted recently with the
following members .—

1. Shri Ramesh Thapar, Chairman,
2. Shrl 5. D. Nargolwala
3. Shri S. K. Roy
4. Shri Himmat Singh of Mansa
5. Shri M. S, Sundara
6, Lt Col. K. K. Chandran, Mana-
glog Director
Lt. Genl. R. K. Kochhar
Princess Indira Devi Dhaorajgir
. Shri K. T. Satarawala

10. 8bri S. Bikram Shab

1l. Shri M. R. Dhawan

12. Shri 8. K. Koodka

13. Shri M. Ct. Muthish

14. Jamsabeb of Nawanagar.
(d) As indicated in reply to part (a),

th » coastroction of the Hotel was complet-
o3 and It wtered feactioning from

e
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30.10.1956. In 1967, as part of the prepa-
rations for the UNCTAD Conference, it
was decided to construct an Annex to the
Hotel, consisting of a Guest Room Blbck,
a Convention Hall and a Revolving Sky
Restaurant. The Guest Room Block and the*
Convention Hall, which were scheduled to
be completed by 30th December, 1967, wire
actually completed on the 3ist January, 1968
and 28th February, 1968 respectively. The
Revolving Sky Restaurant which was to be

completed by the 30th June, 1968 has so

far been completed up to the 3rd Floor

roof parapet level and the completion of

the remaining work has been kept in

abeyance due to a subsequent decision to

increase the height of the Tower from

129" to 225" and the need for an enquiry on

the award of the contract for the construc-

tion of the Annexe to a particular frm.

A decision has since been taken to increase

the helght of the Tower to 225* and a deci-

sion on the award of the contract will be

taken soon. A further expenditure of
Rs. 67 lakhs is likely to be incurred on the

completion of the Project connected witn
the Annexe, apart from 198 lakhs already

Incurred.

tation of R dations of

A.R.C

SHRI PREM CHAND VERMA:

SHRI K. LAKKAPPA :

SHRI YASHWANT SINGH
KUSHWAH :

SHRI J. MOHAMMAD
IMAM ;

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it Is a fact that the Admi-
nistrative Reforms Commission has submit-
ted its recommendations on a variety of
subjocts ;

(b) if so, whether Goveroment have set
up any machipery for the implementation
of the recommendations and, If so, the
nature of machinery and how the recom-
mendations are processed ;

(¢) whether the recommendations of
the A. R. C. are subject to any modifica-
tion or rejoction ; and, If so, whether this
is dooe at the Cabinet level or by some
other body, and in the case of some body
other then the Cabiset, the comstruction of
that body ; aad
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(d) the measures taken to check the
delay in the implementation of the recom-
mendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA)} : (a) The
Administrative Reforms Commission has
so far submitted reports on the following

subjects : —
1. Problems of redress of citizens'
grievances
2. Machipery for Planning
3. Public sector undertakings
4. Finance, accounts and audit
5. Economic Administration

6. The Machinery of the Govern-
ment of India and its procedures
of work.

(b) The procedure for processing each
report is determined mainly by the nature
of the recommendations made. Implemen-
tation of the decisions taken by the
Government is the responsibility of the
concerned ministries and departments.

(¢) No recommendation of the Com-
mission has so far been rejected or modi-
fled except under the orders of the
Cabinet.

(d) The progress of implementation of
decisions of Government on the recommen-

dations is watched through periodical
reports from the ministries/departments
concerned.

National Museum, Delb]

2602. SHRI GEORGE FERNANDES:
Will the Minister of EDUCATION be
pleased to state :

(a) whether serlous irregularities in the
management of the National Museum, Delhi
have come to light in the wake cf the
theft of jewellery in August, 1968 ;

{b) whether it is a fact that the Museum
did not postess even photographs and other
data relating to the items stolen ;

(e) If so, whether any action is pro-
posed to be taken against the officials res-
ponsib'e for these lapses ; and

(d) whether Government would institute
a full-fédged inquiry into the functioning
of the National Museum, Delbi and other
¢imilar Museums elswhere in the country ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir.

(b) No, Sir. The Museum possessed
photographs as well as other data of all
the 125 items of jewellery and 3 coins sto-
len from the Museum. The Museum did
not possess photographs of the remaining
29 stolen coins, though it possessed other
data relating to them.

(c) This matter will be considered on
receipt of the Director, National Museum's
report as a result of Departmental Investi-
gations.

(d}) Government have already set up a
Committee for the purpose.

faselt ¥ waorw
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Police Firing in Bjbar

SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA ;

Will the Minister of HOME AFFAIRS
be pleased o refer to the reply given to
Unstarred Question No. 6702 on the 30th
August, 1968 rcyarding Police fring in
Bihar and state :

(a) whether the information has since
been collected by Government ;

(b} if not, the reasons for ihe delay ;
and

(c) the time by which the lgformation
is likely 10 be lald on the Table of the
House 7

2606.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRSB (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
A staiement containing the required infor-
mation is laid on the Table of the House,
L#laced 1n Library. See No. LT-2300/68).

Special Compensatory Allowancy to
Manipur Government Empjoyoss

SHRI YASHPAL SINGH :
SHRI ONKAR LAL B#RWA :

Will the Minister of HOME 4 FFAIRS
be pleased to refer to the reply, given to
Unstarred Question No. 6751 op e J01h
August, 1968 and state :

(a) whether the question of granting
special compeasatory Allowapoy to the
Manipur Government cmploysss working
in the disturbed areas of Manilpur bas since
been examined by Goverament ; -

2607.
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(b) if not, the reasoas for the delay ;
and

{c} when a final decision is likely to be
taken in the matter ?

THE MINISTER OF STATE IN THB
MINISTRY QF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The matter is still being examined.

Report on working of major
Indian Ports

SHRI YASHPAL SINGH :

SHRI ONKAR LAL BERWA :

SHRI K. P. SINGH DEO :

SHRI R. K. SINHA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI P. VENKATASUB-
BAIAH :

SHRI VALMIKI
CHOUDHARY :

SHRI 5. 8. KOTHARI :

SHRI RAM AVTAR
SHARMA :

SHRI SRINIBAS MISRA :

SHRI1 INDRAJIT GUPTA :

SHRI BR1J RAJ SINGH
KOTAH :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to refer to the
reply given to Unstarred Question No. 6748
on the 30th August, 1968 and state :

(a) whether all the recommendations
cootained in the report on the working of
the Indian Ports have been examined and
accopted by Goverament ;

(b) whether the recommendation for
the creation of post of General Manager at
Major Ports has been accopted ; and

(c) when the remalning recommenda-
tions will be examined ?

MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) All the general recommendations con-
telned in the Report of the International
Amnciation of Ports and Harbors' Study
Team on the Major Ports of India bave
been cxamined and the action taken or
proposad te ba takea by Government there-
oo is set omt lo the statemeat laid om the
Taplq of the. Houss. [Prscad in Library. Ses
Np, LT-2394/68]. 1a addition to thesa re-
commendations, the Report contalns some
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obssrvations and fndings o individual
ports. These have been brought to the
potice of the port authorities concerned
for appropriate action and the progress
made in this regard would be reviewed by
Governmsant from time to time.

(b) Attention is invited to - serial No.
15 in the said statement.

(c) Does not arise.

National Aerepantical Laboratery,
Bangalore

2609. SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH :

Will the Minister of EDUCATION be
pleased to refer to the reply given to Un-
starred Question No. 6398 on the 30th
August, 1968 regarding the appointment in
Natlonal Aerooautical Laboratory. Banga-
lore and state :

(a) whether the investigation has since
been completed by the Committee ;

(b) if so, whether a copy of the investi-
gation report will be lald on the Table of
the House ; and

(c) the uction taken or proposed to be
taken in the matter 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Not yet,
Sir.

(b) and (c). Do not arise.

Dr. Gautam’s Marder Case
2610. SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Ilovestigations into the
murder case of Dr. Gautam in Lucknow
have been completed by Government ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME APFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Y,
Sir.

(b) The case has besn put up in the
court and is peading wial.
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2611. SHRI! VISHWA NATH PAN-
DEY : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

{a) whether the Government of Uilar
Pradesh have forwarded the Schemes 10 be
financed f1om the Central Road Fund dur-
ing the year 1968-69 ;

(b) if so, the particulars of
schemes ;

(c) the amount so far allotted there-
for ;

{d) whether the granis from the Cen-
tral Road Fund (QOrdinary) reserves were
sought ; and

(e) if so. the umount asked for ?

these

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHR1 BHAKT DARSHAN) :
(a) and (b). Schemes of road development
which are 1o be flnanced from the Central
Road Fund, are not called for and
approved on an year-to-year basis. For
the five years onding 1970-71, proposals
relating 1o such schemes weie inviled in
Japuary. 1967, from State Goveroments,
including the Government of Uttar
Pradesh. The proposals received from that
Government have been approved and the
particulars thereof are given in the stale-
ment laid on the Table of the House.
[Placed in Library. See No. LT-2392/68].

(¢) For expenditure on all approved
Central Road Fund Works is in progress in
Uttar Pradesh, a provision of Rs. 40 lakhs
has been made in the budget estimate for
1968.69, consisting of Rs. 35 lakhs for
warks flasnced from the Allocations to
the State from the Fumd asd Re. 5 lakhs
for works financed from the Reserve.

(d) and (). The State Government had
asked for a graot of Rs. 14.93 lakhs from
the Reserve during the current financial
year.

Reservation in Sovvises of Usinn
Territory of Chandigarh

2612. SHRI SHRI CHAND GOYAL :
Will the Miaister of HOME AFFATRS be
pleased to state :

(a) whather i is a fact that (0 man
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the servicés of the Union Temritory of
Chandigarh, staff is recruited on deputa-
vion from Punjab and Haryana ; and

(b) whether any percentage is reserved
or proposed 10 bo rescrved for tho resi-
dents of the Union Territory also in the
services of the Union Territory ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
bulk of the staff in the Chandigarh Ad-
mipistration is on deputation from Punjab
and Haryana. Direct recruitment s
resorted to when the Administration fails
to get suitable hands on deputation from
other States.

{b) No, Sir.

Rose Garden, Chandigarh

2613. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the total cost on the rose garden
in Chandigarh :

(b) the annual income from the sale
or export of the roses from the rose
garden ; and

{c) the steps contemplated to make
the garden self-sufficient 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
cost of maintenance is as follows :

1o the year 1967-68 Rs. 20,000

In the year 1968-69 Rs. #0000

(anticipated)

(b) Rose Garden is sill in the pro-
cess of development and as such there has
been no income so far.

{c) Rose Garden is being developed
as a recreatiom and lourist staction
ceare. Wheo fully developed it will
bring ilocome by sale of fliowens and plants.
It is expected that in due course it would
become self-sufficient.

Chasdigarh Mageum

2614. SHRI SHRI CHAND GOYAL:
Wil the Minister of EDUCATION be
pleased to state :

(a) the total expenditure Iocurred on
the Chandigerh Museum :
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(b) the number of people “who have
visited the Museum during 1968 so far ;

(c) further steps proposed to be taken
to develop the Museum ; and

(d) the steps under contemplation to
secure the safety of the costly exhibits ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Rs. 26,20,189.

(b) Since the inavguration of the
Museum on 6-5-1968, 30,000 people have
visited it. '

(c) The following sleps are proposed
to be taken to develop the Museum ;

(i) To start an educational services
programme by organising educa-
tional lectures with the help of
slides and films, educational films
and by arranging talks by eminent
scholars ;

(ii) to organise art exhibitidns in the
pnew exhibition hall, which is pro-
posed to be constructed during
the Fourth Five Year Plan ;

to enrich the collections of the
museum by firstly acquiring new
acquisitions and secondly by
arranging exchange of sculptures
with other museums in the
country.

(d) Besides the posting of adequate
police guard, chowkidar, attendants etc. to
secure the safety of the costly exhibits, it
is proposed to strengthen the security
arrangements by providing electronic bur-
glar alarms, double locking and eclectric
call bell systems, etc.

Gangs Bridge Project at Allahabad

2615. SHRI MADHU LIMAYE :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether any further progress has
been made in the execution of the Ganga
Bridge Project at Allahabad ;

(b) when will the Bridge be thrown
open for traffic ; and

(c) the total outlay likely to be made ?

(iii)

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) Up to July, 1968, out of a total of 3200
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ft. of well foundations to be sunk for all
the 13 foundations for the bridge, 456
feet height of steining had been cast and
289.23 ft. of sinking had been completed
Work had (o be suspended subsequently
because of floods in the river. The con-
tractor has made arrangements now for
commencing work soon.

(b) Contracted date of completion is
March, 1972,

(c) The sanctioped estimated cost of
the bridge proper is Rs. 225.47 lakhs, but
this may be exceeded.

Hotels In the Pablic Sector

SHRI MADHU LIMAYE :
SHRI C. JANARDHANAN :
SHRI K. P. SINGH DEO :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;

(a) whether it is a fact that Govern-
ment propose to have a chain of public
sector hotels in the country ;

2616.

(b) whether any foreign collaboration
will be sought for this purpose ; and

(c) if so, in what form ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) aud (). No, Sir; but a proposal
to appoint a foreign firm as Consultants
is under consideration.

Calcutta Tramways Company

SHRI N. R. LASKAR :
SHRI B. K.
DASCHOWDHURY :
SHRI ONKAR LAL BERWA :
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :
(a) whether the West Bengal Govern-
ment have taken any decision over the
ownership of the Calcutta Tramway Com-

pa

2617.

oy :
(b) if not, the reasons for the delay ;
and
(c) when the final decision is likely to
be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) The matter is still under the considera-
tdon of the West Bengal Government.
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(b) and (c). Since the determination and
the payment of the compensation to the
Calcutta Tramways Company may involve
an outflow of foreign exchange, it is not
possible to say just now as to when a
decision is likely to be reached in the
matter.

Kaito Murder Case

SHRI N. R. LASKAR :

SHRI BIBHUTI MISHRA :

SHRI B. K. DAS-
CHOWDHURY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Union
Government have asked the C.B.I. experts
to investigate into the murder of Kaito,
a former Naga Underground ‘General’ ;

(b) whether Government have received
the report of the C.B.1. ;

(c) if so, the details thereof ; and

(d) whether any clue has been found
as to who had murdered Kaito ?

2618.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) to (d). The investigation is in pro-
gress.

Scheme for Expansion of Highway
System

SHRI N. R. LASKAR :
SHRI B. K. DAS-

CHOWDHURY :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether It is a fact that a compre-
hensive scheme for the expansion of the
Highway system and foi strengthenlng as
well as replacement of old roads in the
country is likely to be included in the
Fourth Plan ;

(b) if so, the main foatures of the
schemeo ;

(c) the total
and

(d) how far it will help the transport
systom i the country 7

2619.
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THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) The size of the Fourth Five Year Plan
is still in the consideration stage. An idea
of the scheme likely to be included in that
Plan for the expansion of the existing
Highway System and for the strenthening
as well as replacement of old roads in the
country can, therefore, be given only after
the Fourth Plan Allocations have been
floalised and the funds likely to be made
availlable for roads are known.

(b) to (d). Do not arise.

Revision of Indian Penal Code

2620, SHRI BHOGENDRA JHA :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Starred Question No. 281 on the 2ad
August, 1968 and state :

(a) whether the Law Commission has
completed examinution of the question of
revision of the Indian Penal Code and sub-
mitlted its report thereon to Government
in full ; and

(b) if so, whether Government have
considered the report of the Commission
and finalised proposals for legislation of
the Code ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b} Does not arise.

Mormugso Port

2621. SHRI BENI SHANKER
SHARMA ;

SHRI HARDAYAL DEVGQUN:;:

SHRI D. C. SHARMA :

SHRI S. R. DAMANI :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state ;

(a) whether it has not been possible to
arrange the npecessary foreign exchange
for the development of Mormugao Port to
handle iron ore in bulk ;

(b) if so, the reasons therefor ; and

(c) the steps taken or proposed to by
tuken t¢ get the project going T
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THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K R. V. RAO):
(a) to (c). In order to meet the foreign
exchange requirements for the development
of Mormugao Port to handle iron ore in
bulk, the World Bank has been approached
for loan assistence The application for
loan assistance made in January, 1968 is
curreotly under the consideration of the
Bank. In the meantime, action has been
initiated on certain crucial aspect of the
Project. Tenders have heen invited by
the Mormugao Port Trust for dredging and
reclamation. It is also proposed to appoint
Consulting Engineering for the Project.

Enquiry into Working Conditions of
Teachers in Delbi Polytechnics

2622. SHRI RABI RAY : Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that the teachers
working in the Delhi Polytechnics and other
industrial institute have demended a judi-
clal inquiry into their working conditions ;
and

(b) if so, what were their demands and
the steps taken by Govarnment in this
connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Yes, Sir.
The teachers of polytechnics and techaical
higber secondary schools in Delhi have
asked for such an enquiry.

(b} Their main grievances arc :

(i) Mass migration of teachers for
jobs elsewhere ;

(i) Termination of services of teachers
of the Women's Polytechnic ;

(iif) All-round  frustration among
teachers and students and deterio-
ration in students of technical
education ;

(iv) Victimisation of
various forma.

teachers in

The Chief Secretary of the Delhi Ad-
ministration has initiated discussions with
the Joint Council of Dethli Technoical
Teachers to resplve the lssugs satisfactorily.

NOVEMBER 29, 1968

Written Answers 5

Educationist as Secretary of Ministry of
Education

2623. SHRI RABI RAY : Will the
Minister of EDUCATION be pleased to
state :

(a) whether he is considering, the
appointment of an educationist as the
Secretary of his Department as per the
recommendations of the Education Com-
mission ; and

(b) if so,
matter.

the decision taken in the

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH : (a) and (b). The matter
is under consideration.

Allegation Againgt Delbl Pollce Personnel

2624. SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that instances
have come to light recently where some
staff of the Delhi Police were found guilty
of committing robbery ;

(b) whether it is also a fact that inter-
State smuggling between Delhi and neigh-
bouring States bave increased considerably
because of the connivance of the Delhi
Police with the anti-social elements ;

lc) if so, in how many cases the guilty
policemen have been apprehended ; and

(d) the steps taken to ensure that
people’s faith in the police is not shaken 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) No, Sir.
(c) 6 cases relating to (a) above.

(d) Prompt and deterrent action (in
accordance with the law, rules and regula-
tions) is taken against such Police per-
sonnel.

Burstiag of Water-Mala in Delhi

2625. DR. SUSHILA NAYAR : Wil
the Minister of HOME AFFAIRS bo pleas-
ed to state :

{a) whetber it is a fact thata Waty
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mmin barst in Sadora Kalan village near the
Shaktl Nagar Railway level crossing in
Delitri on the 24th September, 1968 ;

(b) whether it is sléo a fact that many
houses were flooded due to this ;

(c) the estimated loss of property as a
reiult thereof ;

(d) whether any sabotage is suspected
in this incideat ; and

(e) whether any inquiry has been order-
ed by the Government and, if so, the result
thereof and the action taken by Gavern-
ment in fhis connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a} The
water main had not burst, but there was a
heavy leak in the main.

(b) Water from the leaky main
entered about 50 jhuggis of Sadora
Kalan village, which were located in low
lying area.

(c) There was no heavy loss of property
but minor repalrs were required to be
carried out to the jhuggis and fer this
purpose Rs. 25/- were paid to each of the
affected jhuggi dwellers. Two electric
poles and park fencing was also damaged
and repaired subsequently.

(d) and (e). A report was lodged with
the police to investigate if it was o case of
sabotage. The report is awaited.

Commission to enquire into Gandhl Murder
Case

2626. DR. SUSHILA NAYAR :

SAR] RAM AYTAR SHARMA:
SHRI HUKAM CHAND
KACHWAL :

Will the Miaistar of HOME AFFAIRS
be pleased to state :

(a) whether the Commission appointed
to eaquire into the Gandhi Murder coaspi-
racy has completed its work ;

{b) if so, whether the Commission has
submitted its report to Government ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir. The term of the Commnission bas

been extended upto st Decomber, 196§,
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(b) and (). Do not arise.

Revival of Jotst Consultntive Machinary

2627. SHRT S. M. BANERJEE : Wil
the Miakter of HOME AFFAIRS be ploas-
ed to state :

(a) whether there Is any propossl to
revive the Joint Consultative Machinery ;
and

(b) if so, on what basis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : (a) and (b). The
Joint Consultative Machinery is still iIn
operation. The question of its rerival dede
not, therefore, arise.

Full Neutralisation of Dearness Allowaace
to Goverament Employees

SHRI 5. M. BANERJEE »
SHRI J. H. PATEL :

Will the Mioister of HOME AFFAIRS
be pleased to state :

(a) whether the gquestion of full neu-
tralisation of Dearness Allowance is likely
to be discussed with the representatives of
the Government Empioyees ; and

(b) If so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY : (a) and (b). The
next meeting of the National Council set
up under the Scheme for Joint Consuliative
Mauchioery & Compulsory Acbitration for
Central Government Employees is dus te
take place on 27th December 1968, Includ-
ed in the agenda s the item of foll nou-
tralisution of Deerness Allowance.

Foe 2w ¥ srefire ot arewire epet
& wenreet & ey

26290. «ft sremer e wreslt

2628.
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aregfaw gAY & oeqrow ¥ AyAHA
fraffer w5 & waar o wea glawg
WHaF ok o wwfa g g ;

(@) war oYY duaeffo @ §
wrearawT ot 2y sfos feafa & o &
qafesreT fod o wT e }; Wk

(m) afz gt @ wwak & wfaw
facta s« a% far amdar ?

fom wewem ® veg weft (s
ATAR SN W) ¢ (%) Siw @ i 23
waew, 1968 &Y wrartifee seT gear
5328 & fag mq T ¥ AT, IAT W
e ¥ 1 yar, 1968 ¥ safus gt
& weqrowy ¥ Faawr guifaw & far §)
a1 31T 110-125 w10 § | AR W
faq wgara: 3 wOT s afes  wfF-
forr & i

(@) oz (7). gfF ga gwear &
Hgargwaw gw & fag wfafes @ew
S ¥ wrasawar i, cafrg 1 wEgw
fisar mar § fe wearafe gmat & I
T arelt swfirg aTeTT @I T ATAS
q¢ faare fed oA &Y gefler A Srd
aifge |

#ge o ¥ fgt wreaw o favafaanea

2630. it s wrest : waT fave
Tg xR ¥ Far w4 fE

(%) dgr o ¥ fg=ht avsaw &
faeafaumg wroow s@A F o & W
ot gt ¢

(@) wo1 78 swfs ggari ®
%7 facts 8% w1 w1 fer wt @
I9-g91A g W w¥or A g W

() afxgt, @ €@ @ ww aw
whaw v ¥ far ol ?

foren siwrwm & o o (ot wm-
w oW W) (%) ¥ (1) ¥
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fedr afafa 3 20 gork, 1968 & gk
wyAY d5% ¥ Ao fem e w@ gaoA
% faq Ir-yeT ARt W famr wen
uF QAT dar #¢ 1 g9 fawfer 9
fasre fear o g &

faeelt & agar WAt o qw

2631. «ft swrwate mrest
st forr saTc el
71 afcagn ®ar Atage 7R 7 73
®) gar w4 fir

(%) aramam & fed foeelt & agan
78 qT semifaa ) q&7 & frwfo & a3
# o1 frat wafe g€ &;

(@) 7 qat 1 fawtm 14 59 9%
9 I T FEAEAr § o AR

() 7T grmETA & fd STgwm QA
A F A QAT FaT Ay &
¥ g qF ! g3T € § H4 gE
farar wamm ?

qfcags war AAga dwwn § 99-
@t (sl W qww) (%) ol (@)
‘@ feuret o R 9w HgF QT @A
%71 & WX 78 &= TramiT & o 9ou-
wigad, weal F AP erqw A
AU T E FAw feArd ¥
T areft ofeqi amrR AW ¥ gw@ AW
¥ wr A% €7 g1 & quieT ¥ do @
AT WY wrET

() quaT Twfra ¥ AT Wk
gaifss §9q qT @Wr-9Ew o7 T
il

Vice Chancellor of Burdwan University

2632. SHRI J. M. BISWAS :
SHRI INDRAJIT GUPTA :
DR. RANEN SEN :
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SHRI C. JANARDHANAN :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Vice-
Chancellor of the Burdwan University has
resigned ; and

(b) if so, whether his resignation has
been accepted ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Govern-
ment of India is not aware of his resigna-
tion.

(b) Does not arise.

Assam Pattern Formula for the State of
Jammu and Kaghmir

2633. SHRI HEM RAJ:@ Will the
Minpister of HOME AFFAIRS be pleased
to state :

(a) whether the Jammu Autonomy
forum has started a move for the applica-
tion of the Assam formula to the State of
Jammu and Kashmir ; and

(b} if so, reaction of Government there
to?

THE MINISTER OF STATE IN THE
MINSTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Go-
vernment have seen a letter published in the
Press by Shri Balraj Puri, Chairman,
Jammu Autonomy Forum, in this connec-
tion.

(b) Government have no such proposal
under comsideration.

Naxalites’ Activities in Champaran
( Bibar )

2634, SHRI BIBHUTI MISHRA :
WIll the Minister of HOME AFFAIRS be
pleased to state :

{a) whether the attention of Govern-
ment has been drawp 1o & news-item
appearing in the “Searchlight” and ‘Indian
Nation® Newspapers dated the 25th Septem-
ber, 1968 under the heading “Naxalites Kill
Farmer, Loot Maize Crop’ ;

(b) whether it is a fact that the looters
shouted the slogan ‘Naxalbari Zindabad',
jooted the maize crop of Amin Chand
Shah of village Madburapur, P.S. Patahi
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District Champaran, killed him and idjured
others ; and

(c) if so, the reaction of Government
to such activitles prevailing in Bihar ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(b) According to information furnished
by the State Government, Shri Aminchand
Shah was attacked by an armed mob of
about 50 persons on September 21, 1968.
He died immediately. The incident had
no political implications and there was no
slogans praising Naxalbari.

(c) A case has been registered and Is
being investigated.

fesolt o frm war o fireelt
ae-qrferer & aTaey et
HIrewr gra w1 sfeie

ot fagfe fag
ot fao wefaspiaw :
ot o Wi et
st go wo amfyar:
it wisTeTe oy -
ot Wio w1o AW :

547 E-%T Tt ag  wATH A7 g
wair fie

(%) wrog aw & fr feeslt T
frme aar af faedft rearfasT &Y firefi
feafs & oiw & & fag ofsa guoe
wrtT & moar wrafn sfedga ¥ fon
L

(@) afx gt, & 3w sfrver o gw-
ge arg war §; W

(w) < sfades & gew ¥ g
¥ war faafg fear & ?

qged  swwm & ceassh (s
fowr wewwaw) : (%) 3 (7). FO-
oF WIQT A goee ® won eefor
iz wega % foar § oic ewrc i
22-11-1968 w1 ¢} qa7 & @1 9TW 9

2635.



1) Hritsen Anéwers

& fear § 1 7g sfede ot frwrerdfia
4

farelt wer of faeelt & wrer 144
2636, ot wereIw wetw :
ot geza™ e

W1 qE-wd W) I wwE S F
win fis :

(%) feeelt o ok Feeelt & ¥ &iw
o1 & § foredy foger & ao? & SO 144
mg AR Yy W ¥ §
forrit ag s & & € quT Wy
gag & fag @iy oY ™ Wk W@ aww
ag WU feq & A ¥ @ § Wi o
a% AR @A W g g

(@) sawafe § fead oo @
ardY a1 &a gomk of ofx wro 144 W
I s & faeg firan saferal By
firern < faewr way ; s

) '\ wafw & faqy geelw aaqr
TN A A wgufa & o e
T at wafa i € ok ?

TEwd werEy § veg-wed (st
frw gw) () os frac
HET & FAT 92N T @ ann g1 [gen-
et W Tw fagqr nqr el e Lt—
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(w) zow sifoway sfgar ot wrar 144
& e & forg @ wafe § e ardr
ar dw 7ff war€ v ) fee B 7 T,
1966 &1 ey Wy W frere-fere
O & g wrd war€ )

T s dfgm W wro 144 &
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98,879 fircvanfeat g€ §

() 4 st aer 119 GwTG w
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e} & ared ¥ eoqufe off & w€ )

NOVEMBER 29, 1968

Wrhien Answers ]
Operatiopal Rasalty of HS 74

2637, SHRI S. K. TAPURIAH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the account of the dpdian
Airlines Corporation for 1967-68 have besn
finalised ?

(b) whether the 1.A.C. has been mak-
ing profits on its HS 748 operation and,

if 80, how much and, if not, the loss belag

suffered ; and

(c) the break-even point of HBE;748
operations ?

THE MINISTER OF TURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The accounts have singe been finalised
and are under examination by the Govern-
ment Audit.

(b) and (c). The four HS 748, aircraft
which were received during 1967-68 with
intervals of 2—5 months, were mainly utilis-
ed for training purposes. Their commercial
utilisation had, therefore, been very little
and as such the profitability of the aircraft
cannot yet be properly assessed. Assess-
ment of profitability of this aircraft will be
made on the results of the operations dur-
ing the curremt year.

Calcutta State Transport Corporation

2638. SHRI S. K. TAPURIAH : Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state ;

(a) whether it is a fact that miserise of
the travelling public of Calcuita are iocreas-
ing daily due to near-collapse of the work-
ing of the Calcutta~State Transport Corpora-
tion ;

(b) whether it is also a fact that during
the last two years oaly 50 per cent of the
floet of the C.S.T.C. has been put om the
roads ; and

(¢} if so, whether Government pcopose
to appoint a high power comeittes of
experis to examine the working of the
Calcutta State Transport Corporation and
to streamline its methods of operation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHR] BHAKT DARSHAN) :
(a) According to the State Goverament, it
isa fact that the travelling public are
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suffering greatly, because the number of
effective buses which are daily put on the
road by the Calcutta State Transport
Corporation is inadequaie to meet the
demand for transport facilities.

(b) No, Sir.

{c) No, Sir, as the working of this
Corporation wss examiped by the Evalua-
tion Commiitee sot up by the State Govern-
meont so recently as in 1966-67.

Second Shipyard at Cochln

SHRI R. K. AMIN :

SHRI A. K. GOPALAN :

SHRI S. P. ESTHOSE :

SHRI E. K. NAYANAR :

SHRI] A. SREEDHARAN :

SHRI P. VISWAMBHARAN :

SHRI VASUDEVAN NAIR :

SHRI VISWANATHA
MENON :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that a project
report was submitted long before by M/s
Mitsubishi Heavy industries Ltd., in regard
1o the. construction of second ship building
yard at cochin ; and

(b) if so, the action Government have
taken so far and propose 1o take in
future ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) and (b). M/s. Mitsubishi Heavy Indus-
tries Ltd.,, Tokyo submitted a detail
Project Report for the Cochin Shipyard
Project in 1966 where in they proposed the
coastruction of two building docks to
build bulk-carriers and tankers of two sizes
i.e 33,000 DWT and $3,000 DWT, and a
ship repair dogk far ropair to  vessols
upte 53,000 DWT. The report was
azamined by +he Government and
taking iato aggount the prespat world
trends in the size of bulk carriers/tankers,
the pausrn of ipdia’s sep-borne trade,
future requirements of Indisn Shipping eic.,
Government have decided lo equip the
Cechin with & building dock for
bullding bulk carriers of 66000 DWT class
and a repair dock to accommodate ships
Mpto 85000 DWT. In view of these
medifications in the scops and sizs.of the
dwojoqt, Mjs. Miwwhisbi Hepry deduisies
Ltd., bave been asked to prepare & Revised

2639.
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Project Report for which a contract was
concluded with them in July 1968, The
Revised Project Report is expected in
February, 1968. Pending receipt of the
Revised Project Report it is proposed to
complete action in regard to land and soil
suryeys, land acquistiop, provision of water
supply and power etc. for the Project. The
State Government and conceraed agencies
have been addressed in cegard to these
works.

Frolght Rales

2640. SHRIR. K. AMIN :

SHRI SITARAM KESRI :

SHRI D. N. PATODIA :

SHRI RAM AVTAR
SHARMA :

SHRI NARENDRA KUMAR
SALVE :

SHRI VASUDEVEN NAIR :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that Govern-
menl have lodged their protest against the
increase in froight rates by variows U. S.
Shippers Conferences ;

(b) if so, the results thereof ; and

(c) the effective measures Government
propose to take to prevent such lncrease in
freight rates 7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) Yes Sir. Protests have been lo
with all the three Conferonces concerned
and they have been requested not to raise
freight rates unilaterally but to consult the
shippers and the Government of India be-
fore taking any final decission.

(b) and (c). Of the shese Cooferences,
the one handling our imports from USA
has amaounced that, as a resuit of repre-
sentation received, they have decided to
reduce the quanium of increase in the
frelght rates from 10% to 7§%. The other
two Conferences which handle our exports
to the Bast Coast of USA bawve advised
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announced the following relaxations with
reference to the proposed general increase
of 10 :—

(i) the increase in the freight rate on
jute and jute products will be
only 75% :

(ii) the increase in the freight rate on

Guargum will be only 5.5%, ;

(iil) Shellac will be altogether exempt

from the increase ; and

(iv) increase in the rate on jute carpet

backing cloth has been postponed
thl 11-2-1969.

The All India Shippers Council have
been asked to examine the impact of the
proposed increase on our trade and it is
understood that oo their advice various
trade interests concerned have also protest-
ed to the Conferences. The All India
Shippers Council proposes to discuss the
matter at a meeting of the Joint Committee
of National Ship Owners and Users on the
4th December, 1968.

Kandla Port

2641, SHRI R. K. AMIN : Wil the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) whether it is a fact that considera-
ble hardships are caused at Kandla Port
due to lack of fast loading facilities ; and

(b) if so, the steps taken to meet this
difficulty ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) No, Sir. The Kandla Port Trust have
reported that no hardships are caused for
wanpt of fast loading facilities and that the
rate of loading on ships has not suffered at
the cargo jetty berths.

(b) Does not arise.
Admission to Engioeering lostitations

2642. SHRI SRADHAKAR SUPA-
KAR : Will tho Minister of EDUCA-
TION be pleased to slate :

(a) whether there has beem a sharp
deoline in the admission to the Engineering
Colloges and Schools this year ; and

{b) if so, what is the shortfall in ad-
mission during the current yoar as com-
pared to the figures for the last year ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a)and (b).
In view of the present unemployment
among engineering graduates and diploma-
holders, and uncertainty about the precise
demand for such personoel in future years,
admissions to technical institutions have
been restricted on a selective basis accord-
ing to the instructional facilities avaiiable.
Admissions to engineering colleges in the
current year are about 17,000 as against
24,000 last year. For polytechnics, the
admissions are about 30,000 as agaibst
43,000 last year.

Gaodhi Centenary Celebration

2643. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of EDUCA-
TION be pleased to state :

(a) the details of the preparations made
by the Government for celebrating the
Birth Centenary of Mahatma Gandhi inside
and outside India ; and

(b} the amount likely to be spent by
Government on this account ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) and (b). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-2394/68).

ngerd N & frow e &
WA FqaT

2644, SR EEW WA WHW@ W0
TE-Wd 7Y T T A F SO fe
(¢) mragax t fe 21 foasay,
1068 & Wi omew & v ofr ww-
Tw 7N & Ao § I gUATd g
¥ a9 sfeat & s fear o
(w) afy gi, @ @@ ®T W ¥ ;

(7) @ T & g JrO W
wraamy ¥ Tk & ?

qgeW  swwg § vw.sw (@
fenrwcm qw) : (%) wi (w). 21
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faasaT, 1968 # g% T off TECH
T ¥ Aqer § wnEw & G erawalel
¥ 10 faaway, 1968 ¥ §xweq waw A
gt weawl &t myrgfas wiw s o
wag ¥ ¥ fag ¥ g Wl @
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grafaa wfgwrfgl € 9% faeg foar-
Mz erdn@ s & e & e dr
2 fomsr graew 10 faqsat, 1968 &Y
EEYEY WAT 9 A & wgfq| qg
T A 91 |

wyen ¥ g @ @R

2645. =i gww W woAT :
farery wY ag &G4 Y FO KA fF

(%) ¥ ag @ & fF faawaz, 1068
¥ wen q3W & OF qUIE ¥ AR
¥ gfa I & afeqin §  gg faafaal
*Y frroare fwar mar & ; W%

(=) afz g, @ x7 frewame safeaqt
¥ qra ¥ fer givat aoae g, swee
gror fraw safsaal & freeare Rear mar
o 7% faeg Fmrsgafr At ¢ 7

foren s @ cregamit (st A
fe) : (%) wix (®)., fgawax, 1068
¥ Wl & graow F wyE § fedr oAt
sfaar ®1 o sy feel o fadeft A
firegardt «Y AT €@ wearEg w6 A
tife et § far qwr sfRe
¥ % gfrr 21 wrewr, 1968 WY g
T, fra® ot ¥ wy fedfgdd o
wTAQq Jarar T «r 0 gfee € go
fedtE ¥ o€ ot | foramirg aar Tew
qferg & STy gaAT & wETe. Wi faddft
qyze! ¥ gy ¥ ey fear war @
Tog Ml nt wfem I wfewre #

gt ar€ o, o= 3@ @ 7 fiyows &
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& forar war a1, O frewrrd aff o o€
o, v Ay @ gfew aiw s At )

qEeat @ W ADfer won

2646. it gwW W wHAW :  wqr
forwr 7l oz ward # FowTY fiv e

(%) w1 gomTd wiefim  guh
wear & @ qar ®mar g iR mw  qm-
T #t fer wreRl 9T dWaT qgear
wifger fiegr arar §

(w) Wz wx & fr soft geqr
7iT Afeet arafeos ¥ fae w3 oo
Tt qEEATA EHG-HET 9T A X et
¥ €9 i @ @ §; W

(1) wr FTE gt seaTd gy
TEEATET K YT W A ) IJ7AT ¥ @
NI ®T & S g qgAAA Nfwy
T & & wraw gy v

ferer wrwrE & ew-we (st -
™ W W) (F) & (7). e
fere A& & froai & ool ¥aY &
WIT AY a1l W ‘gsmEmTd’ warfma
01 Y faeiardy aefg aifafeos afafs
1 & 1 Xt sy & R et Sfasaes
deqr, dfeawr & far oifafoos ow #
afenfaa qgawAl ®t ‘geqemrdt’ sar-
faa w7 & gz % erT A F qod

=7 § gApee £ af of |
wren-sim wwd & o fircomfioat
2647. off pww wex wowrT : w1

ng-*7d 7oAt ag aAr € g1 w3 v :

(%) 1062 ¥ gg f Y and & wwm
T S SgE S a1 f o Swe R
gy ¥ ofewdt ¥ awrdw & ey
writ & freeme fedr o At W W
dra mafoet €1 g ferdh §;

(w) fdet Preffes evofet o
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wer it § o 97 sgfendY Y den
fear & Reer o 3= aTwrc ao T
FOOT A geed @ ¥, W%

(w) fot sferadl ox qwed s
o ¥ A ¥ frad wdrat o fadfaai
" o & 7 o< o a9y fead  wrAN
faamarsita & ?

T ww wwwa ¥ Towanh
(o farer wew qver) (%) (n). oF
faaqn 939 & W7 9T 9T TAT AT
¢ [qevereg ¥ cw fear man | A
gemr LT 3205/68) waw, fagre, "X
oFg ¥ FTIHIT Y FAAT A v WY O

@

qrfeeam aar Wi QI WAE
fed n Aredw Tedw

2648. =it gWH WY WA : ¥T K-
w0 S gg aqr w1 FO AL

(%) 1 smeq, 1968 ¥ AFT "I TW
wey wqr SEAT, TAGA, qfewn Fae
WY sy #Y @A & qifeara g W
oresy ey e aqr wraT ¥ WA g,
g qaw; firad wrefta ufegwt w1 w9
rem fear mar ¢ ;

(@) 3= ¥ fead mxerd srard
T,

(m) wedfy wogw fey  safwd
% fey safe aifea fiel § Wit frad
ufe ot as I wfveear § § ; W

(w) e arfag & & fag awwe
st wriarf we T E 7

Te e wwew ¥ vewsh (W
forwt wew gew) : (%) gash wwr, 1068

¥ mfear gror drmr & Wy foel
% wogTw W de faeafafea § c—

FFY T AT 0
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el ™
ofew dma -
aam T

woafy & v oy awr v
aar erarw o et ¥ T gra et
ATCHT ATTfes w1 sagw TE fea war
2

(@) =€ ad¥

(m v (ferm dora— g v
uraTy —&1) safer WA # arew w3 frd
ﬁglm«mﬁqrﬁ'ﬁnﬂwﬁ#gr

(9) IvgET ez & ofeert sfe-
wifeat ¥ frdty sz T fran mar & Al

I wogy W amteel fF afe
1 sqaEqT FIA F KT QIL

oty & ferd gead
2649. «it waT wTE TN
St waE T A

537 qE-w1T A Ag TR A FW
w0 fF e

(%) wa =iz agt & fa7 safsaal ox
TURIE & W9 § geER @l W™ §,
gk A

(w) Imer fed w% a3 w1 =k
T g

(m) a7 ¥ fweft safies Y weg dor
faar 131  ; WX

(%) afz &, &Y 3« =9 &Y g
firarefy 8, ReE wiet & m ?

TEEN WWET § TR-E (W
fown wew www): (%) & (7). ¥ fufr &
g Yt wiE fafess aforar ft §
fer Wt W v dfgar % wearg vi
TN W () wiEE e W
wfown frast & weade O e @
frdr wwferdl o gwak word o §
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¥ Al & wrew § o faaw aow @
W1 92N 9T @1 AT § | [qeverew &
o fRur o Afed sen LT 2396/68]

o ft fagamea gro pdt geret
w1 faaTm

2650. it T fag warcar™ : ¥4t five
WY o AT Y FO KA ¢

(%) ¥hrg feedy frmrerg 1 Feaeht
fet geaw goa aidt € § Far fea
g fadal & o wf ;Wi

(@) s ¥ & freeil-faet geas
ift 7§ ¥ aur I o fFY a0 @S W
o inol 2l

fore s & Tem-E (st e
feg) : (%) she (). fre e o e
R A aafas geawEay § fedh
gew frges faacn &3 Y QT ¥
wata dearg ferd fadareg & 1065-66
¥ 1967-68, &1 @17 a6l F 500 geawy WY
300803 sfaat faafwa Y1 fadgeg ¥
faxel & qras faacm s @ 1€ G
T &

¥t fgrt fdwrem gror we@ wr @
s AN & wR fgat W qarf

2661. st Tw fag wwTEw ;. wav
firem 5ot aE wATY € FIT KA

(%) ¥ fg=hr fadameg g s= Ty
AT W@ NEHY ¥ v fead safrat v
st qar€ o€ & Ay ¥@ FuT gw fem
suferai &) fgt oprk o WY B

(@) 97 wredral awr feafody o
que-quw qen feadt §; fef fiedt
qpEar @ g,

(w) w8 g 9T wq A% 5w fea
wrad fer oo § awr 0w fEh
frdmag # @ Qaar B feed safagi

g fenfen femrar o b ;
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(v) mragaw g fe @ qmr &
ford amge & ww saferat wY g fiear
Tar &, wafe wrarn aar frdwren ¥
A gyl gr awfiat wwrd feeam
§ ot fr x@ dwar ) wfers g
¥ frmfre v awd £ ; W

(¥) afz gt, o Qar fied A & war
s g7

foro swrew % vewslt (W Wi
fag) : (%) og® fedfa amorg qrggws
¥ ot wre, 1968 ¥ wreew gwr @1, 1006
frnfial & sAw s fear 1 & ot
foww sTa sT @ &1 gEO &
NZFH qAA A F IO AT

(=) wrwg

frdeft

() 31 waqqaw, €9 1968 ow g
&< 56000 gwr WIX FYEY ¥ 35000
wrazAt g€ 1 fafwsa s % 28 wfvwwrQ
T QAT W wraifa s@ § fag fager

feg mg &1

() &Y (¥) . ewrT gro A
faamr w1 ag qger 737 o ¥ | O
gz wraeaw & fe o safer a5 dge
13 ¥ aygrma § aa fewrfeg) & ey
A T JEAMET FT IE A E mA &
wfafom #mr o faer gred e @
ww QAT wfge | 9@ @ & wRela
ggrs-fram-afen fal o geaten s
ot (vdgeed) ¥ ot 0¥ Wy ey o
¥ a'atfmzfq’ﬂﬁqh T, faramares
# wrew i fg= ac wmfeamay v fg=r
A W fi7 of & gyww & ahwad
fraffer o o€ & 1 witfe ag frefrg wit
¥ 7 § vufee o or 7ot §w W Ay
ar@ir & g & arh § ) Wl fiedr

frtereg ot dwifire gy oy

840
166
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AR & vy swT wheerd W Freifca
Ty R §, et & Fy wRE
qw Wk worx § | TR o¢ W xw AW
* wewi dhyre o a § @ v Pyt
v ¥ Q% @ vt & fag Foeifer
Wil faoal & wgr @ g

awifwe o oifcarfas arsareel W

2652, < 7w feg wracam™ : v fen
WAt 23 Ageae, 1966 ¥ wavifem swwA
e 2193 & IaT & 49 § qg aaA
o g1 wTn fx

(%) Sxfre awr afearfes geeEl
aramm & fyfrs QA N adwE
feafy war & ;

(&) @ 9x feaar ua sqq &) 71 2
WX g AwAr &1 frgifag ¥ g7 a%
fumelt wufe pf 2 ; W

(ORLR R G LR
aw wor qod &) o N w7

fievam wiwrerm & croa-sft (st #re Feg):

() & (m). dmfas ao orfonfes
oo v ot Qwast, I A
T gu ww, wrd W7 wwfa a9r a9
ot wwt qer wour W oW T &, SR
fawr® wrer  Freeer awT TEW AT TET R

[yowes ¥ ww feor wn ) X
wet LT - 2197/68]

A R. C for Fuli-findged Stabes

2653. SHRT HEM BARUA :
SHRI DHIRBSWAR
KALITA &
SHRI HEM RAJ :
SHRI M. MEGRACHANDRA:
WA e Minksier of HOME AFFALIRS
ba plotsad (1O uiaie :
(a) whetber it is a fact that Adminis-
teative RMeforms Commrisien Study Team
han recommandad comtitytion: of full-ledg-
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ed Siates of what are kpown as Usnion
Territories at present ; and

(b) if so, whether the demand of State-
hood for Manipur would be considered o
the light of this recommendation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN 3HUKLA): (a) No,
Sir.

(b) Does not arise.

Entry Restrictions In Naga Area of
Meaniper

2654. SHRI HEM BARUA : Wilt
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether 1t is a fact that the MNaga
areas of Manipur have been declared out
of boumds for people frcm the rest of
India ; and

(b) if so, what are the reasons for this
over all decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA). (a) and
(b). Iu the interests of the safety and
security of India and in the public interest,
it was considered necessary to notify certain
areas of Manipur under section 3 of the
Criminal Law Amendment Act, 1961. A
copy of notification G. S. R. No. 1595
dated 29th August, 1968 issued in this con-
nection is laid on the Table of the House.
| Placed in Library See No. LT-2398/68).

Liispate Regarding Viitages of Vieda
Diyara, Moaghyr (Blhar)

2655. SHR] ONKAR LAL BERWA :
SHRI YASHPAL SINGH :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 6346 om the 30th
August, 1968 regarding the Dispute in re-
gard to the Villages of VYinda Diyara,
Monghyr (Bibar) and state :

(a) whether Guvernmemt have received
any reply from the State Government of
Bihar ; and

(b) if not the further action taken by
Government in this regard 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN BHUKLA): f(a) and
(b). Reply from the Government of Bihar
has been received and the State Govern-
meot arc boing advised to take expeditious
steps for appropriate demarcation of
boundaries

aret  Arsafre agm woW-wgTen
(femras sqw) w1 AT "y

2658. <t e zave Yo : war faven
T gg a@mI § FO w2 0F

() w1 gwre a1 fegua R &
formr wimwr, aeeiter ¥gO wwEYE &Y
W TNTIE T4 39 @7 € QT Wy 9
Twrae & o wow e gar b 6T
wrt fafes e, srQ-wgmn, agt 700
ayw-qEfEar qga) §, ©7 €I wW w I
Feagy arsafas oo aar foan anw

(@) "wrIm & &g & oael
¥ Teg aer ¥T qEC ¥ g Wi
g,

() 7 st &= § f ga1gd 7 S9w-
at mreafas ogx & fow 13 ®aT TQ
gl ag wx swtele A & fag
daT € ;

(%) afz g, 1 76 A gA IT 7@
g 1 3 WK

(%) afz € swad) adt & T 8,
a wad wr wRw § 7

foretr wewrerm ¥ TR (o W
w1 wwre) (%) W () . wRAEr A
TUTEA ¥ 0% QTR 3 4T @
TasaT, 1967 ¥ Ao a1, a%r I yw wfe
# fygorew sdg vl WY wiw & fad
¥ fear AT AT 91 | 9K G A EAr
a4 s AP T & IWIAF
et q¢ wrtr af sg &Y & are Py

fwar amgam 1

AGRAHAYANA 8, 1990 (54X4)

Wrinem Answers 102

(7) ¥ (%) . wdfire guwr figwrew
S FIETT ¥ waerd av gt § o7 qw
qug war T 97 T &Y arodt

Few ¥ wved enfge o qwTe

2567. it varwiie fay : w qg-wTw
oY ag AT B wor w0 b

(%) sqrag av § fc e & forer
e d sreamdt gifgeq & T o
@§; it

(=) afz gi, aY ¥ Qe & feg we-
1T FIU 7 SRS ¥y T Y ?

e Awrew #  crew-welt (oft
fawt wrw qw) : (8) W A
FUHTT & sy & aff wrer § o

(%) sror 7¢Y wouT 4

Fore witw & wgw ¥ furd wof v wwe

2658. ot TIW WAIW  FIWEON w0
forar m=ft gz @A ¥ For wA 6

(%) " gcere & Frdwr wonie
& gy, Jee stw & e Wt
frwrae sror g€ & A agt ope warh &
wah turt of ot yerc femr wr Twr

(7) ok gi, Mraar wR W W
arsdy € atw w0 &7 frwre } ; o

() afz a&Y, & Fak v "oy § 7

foren wwror & Treg-gft. (st W
w1 wrw) (%) A g, qEEEgE R
foremfier vt gu fewvs s g€ o)

(@) wmg wg arowt & greew ¥
wiw-qrare ot at & g & oz mf
B ak

(w ser 7t Tt
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W vw WAt & g o & el
gt et

2659. sft ww weTwr vl &4
fon wefr oy WA W w1 &G

(%) war ag w= & fr g o A
& wfwwte ogrét @4 ¥ s el
IraraTe) € firely frfa & =1 1 & W@
wr§ o arfgen ad) § ; Wk

(=) afy gt, @ €1 oY wrare
@ fafy xamwT wrfge soifoe &4 &
fag gTFiT 7 1€ SrEwd ¥y § qua
e o fawre & 7
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farert wewrorg ®  wom-wot (s Bre-
fa) : (%) s (@) . qufy Aomee 4
& ¥ gy qfgg e Que fafe ¥
Ioeey §, aaify ¥vx qifes RO F w7
qiefta @Al ¥ wgr el Afemt a0
orefy &, oYT feY wot &€ fafe adY
8, wrar: fafe arfgen ot Wt 3
Wy §OeT 37 Afedl wroy e g3
& # el oY & o o fwrw & fad
aga o §, g8 wiikw nfasm-afgea
A fafy § wwrfos @ & s
e faarrer @ I W ITW R e g
aifaat ¥ fafrse safal ) o s ¥
fag ot fs oot Txardt fafe & aoeew
T Y, i Fafy & wfafos g
g s < @ afcafua fegr ar <
tivwed ¥ fag or fedew wfif
nfem st w4

 fralvelt grer gfeaTe W

2680. Wi ww swTw et
Wt ST AW
ol firw e wrelt
o T Wt
ot fyvomfogw :
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i go go arefya:

w1 Mg W gy q@T A FO
win fis ¢

(%) a1 ag ww & fr geen ¥
T # ré wH wrEaE & wrw e
faifzaf wr fadw s @wTed &Y AT
g o ¥ faAfg@i Y wrewmwdw ®T
fear & 5 W%

(m) afx gi, o) gwdw & TTA
farifeat # degqr feadt & a7 3% #
wit feadt qrnr § gfaare awe o ?

e weww ¥ s (s
faren wemw gaw) @ (%) W< (@) gRar
za foit fasifegl ®) &3ea F av9 @
& o't wrganfgar ardr § 1 fgamy, Wi
e 1968 ¥ 1400 faoir famifgaY
¥ wremawgw fear | gnfas fer m
gfaard & e 22 ¢ faad weed W
e efas §

THT [FIT E1RW, JHTENET

2661. v am e
oft aeraTer feg :

#a71 o 7Y ag ad & g e
h.

("‘) §qT FTRTT FT Wﬁqﬁ
i 2 s & fafaos & freg o
fawraal & art § aiw & sk g @
mr g

(w) afx gi, Y vuw = W R
oY ©® T ¥ gOeTT A W@ wraad §
18

() afe xff, &t g@ WA fawnr
wFwrercwm §7

forwn wvwrw & Crew-sinht (o w-
w Wt wee) (%) o gt
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(&) s () . faag @1 T2 9T
var ¢ fas¥ wifpe g & o€ ¥
[qrverwa ¥ ww fomr wan e
W 2399/68]

National Fitness Corps

2662. SHRI HEM RAJ :
SHRI YAJNA DATT
SHARMA :
Will the Minister of EDUCATION be
pleased to state :
(a) the number of National Fitoess
Corps Employees who have been disbanded
till the end of October 1968, region-wise ;

(b) what were their terms of recruit-
ment ; and

(c) to what extent they have been re-
habilitated 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) None of
the NFC Employees in the regional offices
of the N. F. C. Directorate has been dis-
banded so far. As a result of the closure
of the Training Centres at Choki (Gujarat)
and Habra (West Bengal) and the Central
Training Institute at Barwaha (M. P.), nine
Class 111 and forty Class 1V employees have
been rendered surplus.

(b) They were appointed on a purely
temporary basis and therefore their services
were llable to termination on one month's
notice.

(c) A statement is laid on the Table of
the Housc. [Placed in Library. See No.
LT—2400/68].

vt § wfdt o afewst & s
& ford farefta agraen

2063. ot witw wew wnlt : W
v Tt g aaA o g e fe

(%) war qg aw § fs  wred Foar-
aat ¥ frw & swg ag wfrere fean a3
ar fir wifedl Wt afewst & wow wift
% fwk 43 ff feltg agraar ar @t
" &y Fogredt ¥ qw fear v Y W
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(w) afe i, @ fea-fer Tt &
fea-fead afedl ot wfeordt wraee
w1 faeftg ggraar svasy w7 @) § O
iy fiwerft agraar & amdt § ?

TR AeaTew §  ava-se (s
fowr wrw qew) : (%) W (W), W
YA & faw, ya fameal & g #,
T Ay faraal & fawg & aww
aeqr WY T 4t | oF fawww o&w
T 9T @ § | [qevwwm § ™
fear mar | e W L1—2401/68]
a'ff xq g § oo, grafeee W
qoerd g fear s & W Q@
FeqTHl ¥T geqT a97 39 9 qwiGw Wy
& At ¥ gwar gTwew Ad §

Abduction of an Ipdian

2664. SHRI SAMAR GUHA : Wil
the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether it is a fact that Shrimati
Sobbana Shil, wife of Shri Sudhir Shil of
Village Baulapasha, ncar Kailasahar of
Tripura was forcibly taken away by Pakis-
tani goondas on the 28th August, 1968 ;

(b) whether tne Goondas committed
criminal assault on the woman and then
gave her in Nikah marriage to a men
called Hanif of the Pak area after convert-
ing the unfortunate girl ; and

(c) if so, the steps taken by Govern-
mept to get back Shrimati Sobhana Shil
from the clutches of the Pak goondas and
Hanif 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
It has been reported that Shrimati Sobhana
Shil crossed over to Pak ierritory of her
own accord. There has beecn no report
about apy criminal assault having been
commitied on her or her baving been forci-
bly converted or given in marriage toa
Pakistani. The question of ber return to
India bas besa takem up with the Pak
authorities.



w7 Written Answers

Memo from Andaman Govermnment
Employees and Workers'
Federation
2665. SHRI A. K. GOPALAN :
SHRI E. K. NAYANAR :
SHRI NAMBIAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government had recelved
any Memorandum from the President
Andaman and Nicobar Government Em-

ployees' and Workers' Federation in
September, 1968 ;

(b) if so, what are their demands ;
and

(c) the action taken by Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c)
A letter dated the 12th September, 1968
from the President Andamun and Nicobar
Government Employees and Worker Fede-
ration and Andaman Timber Industries
Union, Port Blair has been received by the
Government. A statement showing the
points raised in the letter and action taken
by the Government is laid on the Table of
the House. [Pluced in Library. See No.
LT--2402/68].

Report of Committoe on the Working of
Hipdastan Shipyard

2666. SHRI K. M. ABRAHAM :
SHRI NAMBIAR :
SHRIMATI SUSEELA

GOPALAN :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether Government have examined
the report of the Committee appointed to
go into the working of Hindustan Ship-
yard ; '

(b) if wo, the decision taken on each
recommendation ; and

{c) if oot, when tne examination is

Ificely to be completed and the reasons for
the deluy ?

THE MINISTER OF TRANSPORT
AND BHIPPING (DR. V. K. R. V. RAO):
(s) Yes, Sir.

NOVEMBER 729, 1968
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(b) and (c). A summary of the recom-
mendations of the Committee may be seen
in the statement laid on the Table of the
House. [Placed in L-brary See No. LT—
2403/68],

The important recommendations related
to

(i) reorganisation of the organisa-

tional structure of the Yard ;

(ii) development programme of the
Yard with a view to increasing
its production capacity ; and

(iii) pricing policy for delermining
the sale prices of the ships and
subsidy on the ships built in
the Yard.

In regard to (i), with a view to making
the organisation cohesive and well knit
with a clear indication of the lines of
authority and command, the Commitiee
has reccommended changes in the number
of officers reporting directiy to the manag-
ing Director and Director of Ship Construc-
tion. It has also suggested measures for
reorganisation of the Material Control
Department etc., The Yard has already
reorganised its Material Coaotrol Depart-
ment and is also taking steps to bifurcale
the Hull Construction Department into two
groups of activities, namely Hull Shop and
Pre-fabrication including mould loft, and
berths and election work including hull
testing, each under the control of an inde.
pendent Manager. The Shipyard is alsp
taking steps to implement the other minor
recommendations relating to administratjve
matters.

As regards (ii), tho Shipyard have for-
mulated an Integrated Devclopment Pro-
gramme at an estimated cost of Rs, 10
crores for building 6 ships per year, includ-
Ing 2 ships of 18,00 DWT each. The pro-
gramme has beem examined by Government
and as desired, the Shipyard has prepared
a FeasibHity Report which is under exami-
nation of Government. Pending a decision
on the Iotegrated Development Programme
which is estimated to cost Rs. 10 crores,
Government have already sanctioned the
implementation of some works and the

of urgestly meeded itemm of
roachinery and equipment.

As regards (iil), the matter is under
consideration of Government.
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The Shipyard has also been requested
1o take stops to implement the other recom-
mendatioos with which they are coocerned.
The recommendations relating to material
procurement procedures and steel require-
ments are being cxamined in consultation
with the concerned Ministries.
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(@) @ wsardy & weviw fedt &
foeg wrdarf ot WY € ot

() se7 Tt war

Arrest of Teachers of Himachal Pradesh

2673, SHRI S. M. BANERIJEE:
Will the Minister of EDUCATION be
pleased to state :

(a) whether teachers in Himachal
Pradesh were arrested under the Essentlal
Services Maintenance Ordinance during
strike in September, 1968 ;

(b) if so, the reasons for the same
and the demands on which they went on
strike ; and

(c) the steps taken by Government to
redress their demands?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Yes,
Sir.

. (b) The teachers were arrested for
violating the provisions of the Essential
Services Maintenance Ordinance, 1968.
The teachers were demanding that they
should get higher pay scales as sanctioned
by the Government of Punjab for their
teachers.

(e) It has already been decided to
introduce pay scales as sanctioned for
teachers in  Delhi  with effect from
21-12-1967.

Arrest of American Missionary near
Dimapar (Nagaland)

SHRI C. K. CHAKRAPANI :

SHRIMATI SUSEELA
GOPALAN :

SHRI K. RAMANI :

Will the Minister of HOME AFFAIRS
be plased be state :

(a) whether the attention of Govern-
ment has been drawn to the Press report
published in the Amrit Bazar Patrika
dated the 8th October, 1968 that an
American Missionary had been arrested
pear Dimapur in Nagaland without inner
line permit ;

(b) whether It is a fact that it was
found that her residence permit in India
had also expired ; and

2574,
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(c) if so, the action taken In the
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) and (c). She was in possession of
an expired residential permit. She had,
bowever, applied for extension of  stay
and had obtained a letter to this effect
from the coocerned local authorities.

National Highway No. S

2675. SHRI M. S. MURTI : Will the
Minister of TRANSPORT AND SHIPP-
ING be pleased to state :

(a) whether any amount has been
sanctioned to the Andhra Pradesh Govern-
ment for the diversion of the National
Highway No. 5 in Visakhapatnam indus-
trial area ;

(b) If 80, how much and when ; and

(¢) if not, whether Government are
considering the desirability of sanctioning
the amount of least now in view of the
drought condition prevailing in the district
and the necessity for creating employment
potential of unskilled labour 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) and (b). Yes, Sir. Out of the sanc-
tioned estimated cost of Rs. 37.95 lakhs
for the whole scheme, a sum of Rs. 10.72
lakhs has so far been allotted during
1968-69.

(c) Does not arise.
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West Coast Road

2678. SHRI LOBO PRABHU : Will
the Minister of TRANSPORT AND SHIP-
PING be please to state :

(a) whether the cootracts of 1963 on
the Karnad byepass, of 1961 on Kaup bye-
pass and of 1961 on Udipi byepass on the
West Coast Road are stated to have been
delayed due to the delay in the land acqui-
sition and whether this delay is justi-
lied ;

(b) if not, the action taken against
those responsible for the delay ;

(c) whether penalties have been im-
posed on the contractors and, if so, the
amount thereof and the names of the
contractors ; and

(d) the steps tuken to complete the
work according to the budget and the
schedule ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
to (d}. The necessary information is being
oblained from the Mysore Government
and will be laid va the table of the Sabha
as early as possible.

Sports Teams Seat to Mexico Olympics

3679. DR. KARNI SINGH : will
the Minister of EDUCATION be pleased
to state whether it is a fact that Govern-
ment have discriminated between the
Hockey team and the other sports teams
sent to the Mexico Olympics by paying the
full fare for the Hockey team and half
fares for others, perhaps due to the fact
that Hockey team was the gold medal
winnzrs, but ignoring other sports like
shootiog which has won a  medal for Indis
alpe ?
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. THE MINISTER OF STATE IN THE
MINISTRY OF BDUCATION (SHRI
BHAGWAT JHA AZAD): Whercas full
passage cost for the bockey leam was mat
by Governmeat, fAnancial asistance was
limited to 50%, passage cost for other
teama which participated in the Olympic
Games. All proposals recoived for finam-
cial assistance for participation in Olympic
Games were considesed by Government in
consultation with the All Indiz Council of
Sports and decisions taken on the merit
of each case. No member of the Indian
shooting team has ever won a medal in
Olympic Games.

Central Go Employees’ Strike

2680. DR. KARNI SINGH: Wil
the Minister of HOME AFFAIRS be
pleased to stale :

(a) whether it is a fact that the notice of
the recent Central Governmeat Employees'
strike had been given much before the 191h
September, at a time when the Parliament
was in Session ;

(b) if so, tbe reason why Goverament
did not take Parliament into confidence
before passing such a stringent measure as
the Essential Services and Maintenance
Ordinance, 1968 ; and .

(c) as the Ordinance applicd to an
appreciable psrcentage of the population
residing in the States, whether the Contre
consulted the State Governments before-
hand and if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)}
Motice of strike was given by only one
Union on 29.8-1968 when Parllameot was io
Session. Notices of sirike were received
from the other Unions after 31-8-1968 when
Parliament was not io Session.

tb) Apart from the fagt that swike
notice was received from only onc Union
whes Parliament was in Session, lsewe of
an Ordibance was Dol contemplated at
that time as it was felt then that the
strike might not actually materalise.

(c) The Ordinance was issved by the
President oo 13-5-1968 waiier cloume (1) of
article 123 of the Coostitution, and it wan
not necessary to consult the Btate Govern-
ments.
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Vivistion of U. 5§ Pedasal Aviatin Act
by Alr-India

2651. SHRL KARNI S8INGH :
SMT. ILA PAL
CHOUDHUA! :
SHRI S{TARAM KESAI :
SHRI K. P. SINGH D8O:

Will the Minister of TOURISM AND
CIVIL AVIATION by pleased 10 state :

(a) whetker i is a fact that, as re-
ported by the Ecouomic Times of the
3rd October, 1963, Air-India is one of the
defaulters who were found to have violated
the provisions of the Federal Aviation
Act ;

(b) if so, in what respacts the prowd-
sions of the Federal Avistion Act were
violated ;

(c) whether this bas in any way tarai-
shed the name of India Internationaily ;

) the acuiop Governmest prepose
to take to punish the defaulters ; and

(e) the sigps takken o ensure that ssch
violelions sre BOt aponted ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) ro (c). The Government has scen Press

" Reports in this regard. Proceedings are

in progresv before the Chril Aeromaatics
Board of the Uaited States, and Air-India
has repressnted that they are not to
bleme.

(d) and (e). Government will coosider
the matter after the findings of the Board
are awallable.

Edusations) Touss to Seviet Unien

2682. SHRI K. P. SINGH DEO:
Will: she Mhniser of BDUCATION be
pleased to state :

(a) whbether it Is a fact that an agree-
ment concladed in Obrober, 1968 whh the
Sovicr Government provides thef seme
Indian Experts shall visit Soviet Unlon for
casryimg out scieatiic msmarch there and
ales stady educationsd piams sed pros
grammes in thel coustry ;

(b) if y0, e estimated expesditore
liely to be imcurmed by Govesmaiens oo
sucls eare | ead

(<) tbe benefits liely to be derived as
& result thacoof ?
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THE MINISTER OF STATE IN THE
MINISTRY 'OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) The
agreement provides for the visit of upto
15 Indian experts to USSR for about four
weeks to study technical educational sys-
tem in that country including engineering
research and laboratory equipment.

(b) The total expenditure is estimated
at Rs. 1,50,000/- including Rs. 70,000/-
as Rouble credit from the USSR Govern-
ment.

(c) The visit of Indlan experts is in
connection with the establishment of four
advanced studies and research in englneer-
ing iz Indla in co-operation with the USSR
Government under the Indo-Soviet Credit
Agreement of 1966.

Unlawfol Activities by Travel Agencies

2683. SHRI M. SUDARSANAM :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :
(a) the total number of travel agencies
working in India ;

(b) whether any of these agencies
have been found recently involving in un-
lawful activities relating to the issue of
forged hard-currency traveller's cheques ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) 36 agsncies are on the approved list of
the Department of Tourism.

(b) None of these approved agencies
has been found to be involved in the
{ssue of forged foreign travellers’ cheques.

Foroign Funds Received by Indian Comncil
of World Alfairs

2684, SHR! BHOGENDRA JHA 1
Will ike Minister of HOME AFFAIRS be
pleased to stato :

_{akawhether it |s a fact that the Indian
Cowacil of World Affairs bas been recelv-
ing funds from the Ford Foundation, Asia
Foundation and ather forcign bodies ;

(b) if so, the detalls of the funds
recelved by if from the reapective foreign
agencies up till now ; and

(c) Governmant's reaction thereto 7
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THE MINISTER OF STATE IN THE
MINISTRY OF  HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(¢). According to information available
with Government, the Indian Council of
World Affairs has received funds in the
past from the Rockefeller Foundation,
the Carnegie Endowment for International
Peace, the Ford Foundation and the Asia
Foundation. Since 1963, the Council has
received donations only from the Ford
Foundation and the Asia Foundation.

2. The grants received from the Ford
Foundation are, $35,000 in 1963, and
$40,000 in 1964. The grants received from
the Asia Foundation are Rs. 37,5000 in
1964 and Rs. 20,000 in 1965. The graots
from the both foundations were for re-
search purposes.

3. Government have slreedy asked
the Asia Foundation to wind up its acti-
vities in India, There is no adverse in-
formation in respect of the Ford Founda-
tion.
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Compulsory Primary Education

2687. SHRI LOBO PRABHU : Wil

the Minister of EDUCATION be pleased
1o state :

(a) which States are subject o the law
of compulsory Primary PEducation and
which of them enforce it ;

(b) if it is not enforced, the steps taken
to see that the Constitutional provision is
satisfied and the general respect for law
maintaioed ;

(c) if the enforcement partial, whether
Goveroment propose to bring to the notice
of the State Government that the discrimi-
Dalion is ool fuir and can lead to corrup-
tion ; and

(d) whether Government propose 1o
strees that the law may be enforced at least
on those who are earolled, as the expendi-
ture on them must be justified by ibeir
literacy.- ?

THE MINISTER OF STATE IN THE
MiDHETRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
Almost all Siate Governments have enacted
compulvery Educstion Act which comtain &
provision that they could be beought into
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force in one area after another as soon as
the ground for enforcement is prepared.
The iatest information avalable to Govern-
ment (1964-65) shows that these Acts were
enforced in 1,59,995 towns and villages im
the country. In the existing Socio-econo-
mic conditions, however, the total enforce-
ment of these Acts is not practicable.
Attendance is therefore ensured more by
persuation and provision of incentives than
by statutory compulsion.

(c) No case of discrimination or corrup-
tion has come to the notice of the Govern-
ment and its intervention therefore does
not arise.

(d) This suggestion, which was discus-
sed in the 34th mesting of the C.A.B.E. is

being brought to the notice of the State
Governments.
Maogalore Airport
2688. SHRI LOBO PRABHU : Wil

the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) when the Director of Civil Aviation
reported to the Indian Airlines Corpora-
tion that the Mungalore airport was ready
for operation by dakota planes ;

(b) whether there were no planes and
pilots available to begin operations before
the date, the 11th November, 1968 now
fixed ;

(c) what is the cost of staff at the
Mangalore airport which remained unem-
ployed during the period of delay ;

(d) whether responsibility for the delay
has boen fxed ;

(e) if not, the reasons therefor ; and

(f) the net revenue on the Mangalore-
Bombay route last year daring the same
period ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH}):
(a) September, 1968.

(b) The Iadian Airlines could not re-
start service from Mangalore until meces-
sary arrangemcats for this purposs were
made by rescheduling their aircraft, posi-
tioning the crew and the staff and giving ad-
equate advance publicity to the schedule.
On receiving Information, the Indian Air-
Jines took these Mactors Igto acvouat and
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decided to restart the service with the
beginning of the Winter Schedule from the
11th November, 1968.

(c) The expenditure on pay and allown-
cés of staff of the Civil Aviation Depart-
ment posted at Mangalore works out to
Rs. 13,228/. per month. This staff was not
fully employed during the period modifica-
tions were in progress for the runway st
Mangalore.

(d) and (e). Do not arise.

(f) The total revenue on the route
Mangalore- Bombay from April, 1967 te
October, 1967, whean the servico was dis-
continued, was about Rs. 1112 lakbe
against a total operating cost of about Ks.
21.42 lakhs for the same period.

Model Text Book Scheme

2689. SHRI J. M. BISWAS : Wil
the Minister of EDUCATION be pleased
to state :

(a) the total aumount spent so far by
the Nationil Council of Educatlonal Re-
search and Training on the Model Text
Book Scheme ;

(b) how many model text books have
been brought out by the Council so far ;

(¢} whether Government have revised
the working of this scheme ; and

(d) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) A state-
ment is luid on the Table of the House.
LP.aced in Library. Sec No. LT-2405/68),

(b) Forty-eight.

{c) and (d) . The Committee set op by
the Government of India to review the
work and programmes of the Natiooal
Councll of Educational Research and
Training has made certain recommenda-
tions for the improvement of the Textbook
Scheme. The recommendations are under
the consideration of the Natlonal Council.

Cochin Port

2690. SHRI C. JANARDHANAN :
Will the Minister of TRANSPORT AND
SHIPPING be pleased (o siste :

(a) whether there lo heavy silting in



127 Written Answers

Cochin Port and whether this has affocted
the shipping channels, wharves, turning
basins and moorings ;

(b) whether this has compelled bigger
ships to call off their visits to the Port ;
and

(c) if so, the steps taken to remove the
silt 7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) There is no abnormal siltation Cochin
Port. But there has been a back-log of
silt at the stream berths which could not
be removed for the past few years on
account of the insufficiency of the port’s
dredging fleet. Further, due to the in-
crease in the quantum of dredging to be
undertaken on account of the construction
of the new berths in the Erfkulam Channel
and the progressive reduction in the effi-
ciency of the existing dredgers on account
of age, it has not been possible to maintain
the required depths always in all the berths
and the approach channel.

(b) We have not received any reports
regarding any ship having cancelled its call
to Cochin Port for want of a draft of 30 fr.
in the berths which the port is expected to
maintain,

(c) A second-hand dredger ‘Gunga’
was acquired by the Cochin Port Trust
from the Calcutta Port Commissioners in
January 1968 and with the help of this
dredger, a portion of the back-log of silt
was cleared. One of the port’s dredgers
‘Lady Willingdon' was worked round the
clock for about four months during 1967-68.
Plans are being drawn up by the port
authorities for working the dredgers ‘Lady
Willingdon' and ‘Gunga’ on a 24 hour basis
subject to their physical condition. All
efforts are thus being made to put the exis-
ting dredgers to maximum use with a view
to maintain the required depths at the
berths and the channel and to clear the
back-log of siltation in the stream berths at
the earliest possible date.

As a long-term measure, Government
have sanctioned the placement of orders
for the procurement of a new saction dre-
dger. The question of suanctioning the
purchase of a new grab hopper dredger is
wader active consideration.
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Preparation of Gazefteers

2691. SHR] DHIRESWAR KALITA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that imbalanced
programming and haphazard working
methods have bogged down the Gazetteers
for 13 years ;

(b) whether it is a fact that at the
State level projects editors are changed
frequently and not much painstaking field
work is undertaken ; and

(c) if so, whether Government propose
to reconstitute its Workiog Group ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir. The Scheme
was implemented only in 1958 and has
made satisfactory progress, In spite of
academic nature of the Scheme and it be-
ing & centrally sponsored project as well,
more than one-third of the work has already
been completed. Out of 330 and odd Dis-
trict Guz:tieers, drafts of 134 have been
completed, of which 68 have been
published ;

(b) The Schem= of the revision of
District QGazetteers is the concern of the
Stale Governments. The appointment/
transfer etc. of (he State Editors rests
solely with them :

(c) The question dyes not arise in view
of the answer to (a) above. Moreover, the
Planning Commission has already decided
to transfer the Scheme to the State sector.

Com nittee to Look Into the Develop-
ment of Paradeep Port

2692. SHRI K. P. SINGH DEO:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether Government had appoint-
ed a Committee to look into the develop-
ment of Paradeep Port ;

(b} whether the Committee has submit-
ted its roport and, if so, the salient feature
of the report ;

(c) the steps Government have taken
to implement the recommendations of the
Committee ; and

(d) whethot Government would place
the report on the Table of the House 7
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THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
(a) to (d). A Stady Group was set up in
March, 1967 to examine the traffic potential
of Paradip Pert other than iron ore. The
Report of the Study Group was received in
November, 1967. Copies of the Report
have already been placed in the Parliament
Library.

This Report envisaged that by about
1970-71, the Port would be called upon to
handle a traffic of about 3.4 lakh toones of
geveral cargo and récommended that at
least one general cargo berth should be
constructed at Paradip. Based on this
recommendation, the proposal for the con-
struction of one general cargo berth is now
under examination.

Plame for P. N."s Return Jourpey
from Latia America

2693. SHRIMATI SUSEELA
GOPALAN :
SHRI K. RAMANI :

SHRI C. K. CHAKRAPANTI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state 1

(a) whether it is a fact that the
Prime Minister travelled in an Air-India
plane with the Peace Corps Volun-
teers on her return journey from New York
to Delhi, after her recent tour of Latin
American conntries ;

(b} if so, whether it is also a fact that
the plane was chartered for the Peace Corps
Volunteers and the Prime Minister had been
given lift ; and

(c) if so, the reasons for travelling in a
plane chariered for the Peace Corps Yolun-
teers ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(8) 10 (c). The Prime Minister and
Party travelled on payment of the normal
fare on Air-India flight No. 104 of October
15, 1968 from New York to New Delhi.
The flight had been chartered by U.S.
Peace Corps Volunteers carlier in June,
1968. The Prime Minister and her parly
were accommodated in this flight as there
wms 0o other Air-India flight on that date.
Aa squivaient puwmber of passchpers wers
tramsforred by Air-lodis frém the cherter
fight to subsequent scheduled Mights of
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Alr-India from New York to New Delhl.
This arrangement did not involve Any con-
cession being glven either by Air-India of
the charterer to the Prime Minister and
Party. The travel of Prime Minister and
party by a foreign airline would have béen
meant loss of foreign exchange to the
country and loss of revenue to Air-India.
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Labour Commissiener for A ndaman
and Nicobar Islands

2694. SHRI K. M. ABRAHAM ;
SHRI A. K. GOPALAN :
SHRI GANESH GHOSH :
SHRI C. K. CHAKRAPANI :
SHRI UMANATH :
SHRI MOHAMMAD
ISMAIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether It is a fact that the Deputy
Commissioner, Andaman and Nicobar ls-
lands is also acting as a Labour Commis-
sioner ;

(b} if so, the reasons for not having a
separate Labour Commissioner ;

(c) whether Government have received
any representation regarding this ;

(d) if so, the decision taken thereon ;
and

(e} if no decision has been taken, the
reasons (herefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (e).
The Deputy Commissioner, Andaman and
Nicobar Islands, is at present also the
ex-officio Labour Commissioner for thé Is-
lands. A separste post of Labour Com-
missioner for the Andaman and Nlcobar
Islands has, bowever, been sanctionéd
recently.

Kuki Chiel’s Houge Set on Fire

SHRI HIMATEINGKA :
SHRI S. K. TAPURIAH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government's atiention has
besn drawa to the reports that abont 40
hostiles equipped with sutomstic weapood
hed oot on fre 1he hoves of a Kuki Coif

2695.
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in village Nurathan in Sadar hills on or
about the 12th October, 1968 after having
shut the wife and children of the said Chief
in the house thus burning all of them
alive ;

(b) if so, the reaction of Government
thereto ; and

(c) whether it is a fact that the Mizo
hostiles have-of late again stepped up their
hostiles activities and, if so, the details of
the hostilities during the past three
months 7

1HE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) On the Ilth
October, 1968, about 30/40 Mizo-Kuki hos-
tiles raided Nurathen village in Sadar Hills
and set fire to the house of Chimshong,
the Village Chief. He and other inmates
were absent from the house which was
burnt down. No one was burnt alive.

(b) Appropriate security measures have
been taken and 12 suspects have been ar-
rested by the police.

(c) Durlng the months of August, Sep-
tember and October, 1968, there were 5, 3
and 2 violent incidents respectively.

Bridge on Tungabhadra in Andhra

Prudesh
2696. SHRI GADILINGANNA
GOWD : Will the Minister of TRANS.

PORT AND SHIPPING be pleased to refer
to the reply given to Unstarred Question
No. 879 on the 16th February, 1968 and to
state :

(a) whether the proposal to construct
an inter-state bridge on the river Tunga-
bhadra near Medhavaram-Mantralaya in
Andhra Pradesh has been finalised and allo-
cation made ; and

(b} when Government propose to take
up the construction of this bridge keeping
in view the fact that the matter has been
peading from pre-independence days ?

THE MIHISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) Yes, Sir. A grant-in-aid of Rs. 1492
lakhs, equal to one-third of the estimated
cost (Re, 44.75 lakhs) of copstructing the
proposed bridge waa sanctioned by the
Qovernment of India on §0th September
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1968. The balance of the cost will be
shared equally by the Governments of
Mysore and Andhra Pradesh.

(b) Tenders for the construction of the
bridge are expected to be invited shortly.
After the selection of the tender and award
of the contract, work will be commenced.

Shifting and Renovating of I. A. C,
A. G, M's Office

2697. SHRI GADILINGANA GOWD:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer to
the reply given to Unstarred Question No.
3358 on the 9th Auvgust, 1968 and state :

(a) whether it is a fact that the amouat
spent to shilt the A. G. M's room of the
Indian Airlines Corporation at New Delhi
has exceeded Rs. 42,000 ;

(b) if so, the actual amount spent for
the purpose ;

(c) whether it is also a fact that the
shiftingfreadjustment was not essential
and the expenditure was superfluous one ;
and

(d) if so, the reasons therefor and the
steps taken to avoid such extravagancy ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). No, Sir. The actual expendi-
ture incurred amounted to Rs. 8,930/-.

(c) and (d). The Corporation consider-
cd the readjustment necessary to find space
for olher requirements and to avoid expen-
diture on hiring additional space.

Road Development Plan of U P.

2699. SHRI GADILINGANA GOWD:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to refer to the reply
given to Unstarred Question No. 3360 on
the 9th August, 1968 regarding road deve-
lopment plan of U. P. and state :

(a) whether the requisite information
has since been collected ; and

(b) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : ()
Yes, Sir.
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(b) A staterment is laid on the Table

of House. [Placed in Librory See No.
LT-2406/68).
Damage Caused by Floods to Road in
North Beogal
2700. DR. RANEN SEN :

SHRI1 D. N. PATODIA :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) the extent of damage caused to
roads and bridges on account of the recent
floods in North Bengal ;

(b) how much money will be required
to repair the damage ;

(c) whether the State Government has
asked for financial assistance for carrying
out the repair work ;

(d) if so, the nature and extent of assis-
tance asked for ; and

(e) the aclion taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIPP-
ING (SHRI BHAKT DARSHAN) : (a) and
{b). The extent of damage in North Bengal
was quite considerable. 1t includes heavy
landslides, washing away of certain
stretches, of roads and bridges in the hill
sections, washing away of bridges and cul-
verts, overlopping, and deterioration in the
riding quality of the carriageway in the
plain sections.

The cost of temporary repairs and res-
toration of damages to National Highways
in the entire State of West Bengal is
estimated roughly as Rs. 1.11 crores, which
includes a sum of Rs. 69 lakhs for the
portions of National Highways lying in
North Bengal. This does not include the
cost of repairs of National Highway No.
31A which is under the control of Border
Roads Development Board. The cost of
repairs of damages (o aW the roads (includ-
ing National Highway No. 31A) under the
control of the Board is estimated by them
as Rs. 7.4 crores roughly.

As far as the Damages caused to State
roads are concerned, they have been
studied by a team, which was deputed by
the Planning Commission and their report,
which has just been submitted lo the
Government, is under consideration.

AGRAHAYANA 8. 1890 (SAKA)

Wreittan Answers 134

(c) to (e). Yes, Sir. The State Govern-
ment have asked for financial assistance
towards the cost of temporary repairs and
restoration of damages to State roads.
The extent of assistance asked for is about
Rs. 57 lakhs for lemporary resforation and
Rs. 387 lakhs for permanent restoration of
damages caused during Ogtober, 1968,
floods to all the roads and bridges, exclud-
ing National Highways and the roads
under the control of the Border Roais
Development Board.

Mational Highways are a Central res-
ponsibility and the expenditure Involved
on them has to be borne by the Govern-
ment of India. A sum of Rs. 55 lakhs has
been allotted for expenditure on repairs to
flood damages 10 National Highways in
West Bengal (cxcluding National Highways
No. 31A under the control of the Border
Roads Development Board) during the
current year ; this is in addition to the
allotment  already made to the State
Government for the normal maintenance of
National Highways. The balance of Rs. 56
lakhs required for repairs during 1969-70
will be provided in the budget for that
year and its allotmznt will b communicat-
ed to the State Government at the appro-
priate time.

As regards National Highway No. 31A
and other roads under the control of the,
Border Roads Development Board,
that Board is arranging for the planaing
of the works and to find the pe:essary
funds.

Activities of Sapgkark in Tripura

SHRI BABURAO PATEL :
SHRI R. K SINHA :
SHRI KIRTI BIKRAM DEB

BURMAN :

Wil the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware of
an underground organisation of Tripura
tribals called Sangkark who are indulging
in anti-national activity ; _

(b) how long Sangkark bas besn (o
existence :

(c) whether it is & fact (hat members

of Sangkark have becn getiing' cegular
military trainiog in Kachalong a Rast

2701.
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Pakistan and a large number of Pakistani
rifles were recently found with them ;

(d) the names and number of persons
arrested in this connection ;

(#) the steps taken by Government to
check the Sangkark ; and

(f) if no action has becn taken, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Government are aware of the illegal
activities of Tripura Singrak Union during
the last one year.

(c) There is information that members
of the Singrak Union have been getting
training in Kachalong in East Pakistan but
no person has so far been arrested with
Pakistani rifles.

(d) Does not arise.

(e) Necessary preventive  measurcs
including establishment of some police
posts in different interior zones have been
taken to check anti-social activities of the
Singrak Union, and vigilance is main-
tained.

(f) Does not arise.
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wygfaa orfen wnfa & far 45 a6 &
& frwrfrg odar & swrae 9x s
w1 § gata «F Tt & 947 o¢ frgwa e o
K | AR F fagrodT Tgd SO E
s A aew 3 w1 WE v
seary 7gF & fraw weta fasgiy 10 o
# dar A ) Wi dfew a1 anwe ade
N A FY g I T=yeAq fEr e

g wqx az A qifewre e

2705. st fagm fay : %31 ge-w
At qg aF™ &Y $q7 w0 fin

(%) #7ar ag @= 2 % 6 vagavy,
1968 ® ®vg a9z §2 9T 1 7T T 0K
qifeeart AT 3 ST e ar

(=) #ar AY®r 9T Feur w3 faar a7n
g
(m) afz 7€Y, @) = Aver & WA H
1A & |1 FW ¥ ; 69

(9) #ar gTwT & @ mAy 7 AT
=Y & ®YT gas Far qfuamy fqser ?

TE *Td wwrem # Tew Wt (s
fererr wxTn gEW) ¢ (F) S Ay s

(=) & (). s 7§ 93ar
wam wfgen faevdts & sifoer ao

faerfeitfeRt ey

2706. sit fgrer g . Fam fawwn wY
ag gy A w7 w3 f

(%) war ag aw ¥ & 1962-63 ¥
v g e A gaaE g A
wpw, @\, wgT (W NRw) ¥ ¥W
sy g=fEeT saor afgar faardts &
safer aar  faerfadifadt odami §
#0277

(=) war oy aw § i Il o
qherfadl & 7 g TITAT Or AR
& qragE wi aw wA@ o aEf Ay o
g o
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() afe g, &t @k s ww
T TR A @ IR A @ A ©

g?

fen woarern § wew weht (s
AT Wt wre) ¢ (%) & (7). g
owfra & o7 @ & W 99T WG W
qezd 9T @ & FAAY )

Reglonal Languages as Media of Instruction
at University Stage

2707. SHRIMATI JYOTSNA
CHANDA :  Will ths Minister of EDU-
CATION be pleased to state :

(a) whether any financial allocation
has been made to different Universities for
introducing regional languages as media of
instruction at the Universily stage ;

(b) if so, what is the break-up of
allocations university wise ;

(c) whether he is aware that the
Beogali-speaking Cachar District covered
by the Gauhati University has a recognised
language outside the Assamese language at
the State’s district level ; and

(d) if so, whether any measures have
been envisaged to ensure that regional
language of Cachar will also have some
allocations for that purpose 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) and (b). No Sir.
Under a Centrally sponsored scheme of
“Production of literature in Indian
Languages as media of instruction at the
University stage” in the Fourth Five Year
Plan fuads are being made avalilable to the
State Goveroments for production of text-
books and literature at university level in
regional languages in consultation with the
univsrsities situated in their jurisdiction.

(c) Yes Sir. '

(d) This is a matter which will be
decided by the Goveroment of Assam in
consultation with Gauhati University.

qzar qfeere wrx ¥ raTeAT

2708. sft wwTwATT wWrest W
foen a=ft 7g Tk o g1 w0 fir
(%) wrag aw ¢ fs Qv oW
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sfer ¥ gz & uWe To aw & fww
A ¥ fag ger ofems w@w’ am
uw foft farer gear earfyr &t o

(&) w1 ag safes oag www fawig
% /Y a7 T ek T faeafreea
& Yaqd Jugavfadl & @it oF adwe
Iugayfy w) geey fge w faa ;
(n) wr 5® e fgwa w=ft & 160
frarfasi § sva &t oifeer da & w1
¥ 15,000 wvy Wi feg sk sEw ¥
WET T JIAT HM GAAF 37§ 0

(@) afx gf, & w1 PR A @
qia §) oiw @ 5 adma Irgeefe
3% faoft s@X & waw & wwew €F
o O %91 39 & gru ¥mT woAr gfen
qr ; Wt

(¥) & aoeft Faer gegl o
AT 9T O% wAA & fAg W@ wg-
FrEY Y T woAT wX w7 gEAT ¢ 7

forem s ¥ Tog weoft (s W
ax W ow@) : (%) @ (v). Wy
5O% gAAT OFT KT AT @ & AT \Wr
qed qT 1@ f @y |

Lathi charge in Jalpaiguri on the Qccaslon
of P.M."s Visit

2709. SHRI B. K. MODAK :
SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :
SHRI RAMAVATAR

SHASTRI :
SHRI K. HALDER :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that there was
a lathi-charge on the 24th October, 1968
at Jalpaiguri in front of Additional Com-
missioner's Bungalow, where Prime Minis-
ter was staying, on peaceful demonstrators
who wanted to present memorandum to the
Prime Minister ;

(b) if so the reasons for the Ilathj-

charge ;
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(e) the tetal number of people injured ;

(d) whether Government have ordered
ady enquiry ; and

(e} I not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (&' and
(b). On 24th October, 1968, a large num-
ber of personis went to the residence of the
Additional Commissioner to meet the
Pricte Minister. A section of the crowd
started rushing into the compound, which
was resisted by the policemen on duty.
No lathi-charge was made by the police.
They only restrained the pressing clowd
and chased away with lathis a disorderly
section of ft, which had started brick-
batting.

{c) 25 policemen were injured due to
brickbatting. 19 members of the public
received injuries, most of which were
caused by stampede.

(d) and (¢). No ingquiry is considered
necessary in view of facts stated above in
reply to parts (a) and (b).

Compietion of A.R.C.’s Work

2710, SHR1 D. N, PATODIA :
SHRI R. BARUA :
SHRI SHR! GOPAL SABOO :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of reports of the Ad-
ministrative Reforms Commission which
are under preparation of present, with
their subjects ;

(b) the number of reports presented to
Government with the total number of
recommendations made ; and

(c) the total number of recommenda-
tions which have been examined by

Government and those which have been
idhplemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): ia) The
Administrative Reforms Commission is now
engaged in considering the following areas
of administration :

(1) Centre-State Relationships

{2) Persomnel Admiaistration
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(3) Administration at thre State Level

(4) District Admigistration

(5) Agricultural Administration

In addition, the Commission intends
t@ report oa certaia specific erganisations.

(b) The Administrative Reforms Com-
mission has so far submitted the following
saven reports and the number of tecom-

mendations contained therein are indicated
against each :

No. of recom-
mendations

L ——

1. Problems of redress
of eitizen's grievan-

ces 1
2, Machinery for plan-

ping (interim re-

port) 14
3. Machinery for plan-

ning (final report) 25
4. Public sector under-

takings 63
5. Finance, accounts

and audit i5
6. Econmomic adminis-

tration 57

=1

The machinery of
the Government of
lndia and its pro-
cedures of work 18

(c) Out of 103 recommendations con-
tained in the first four reports, 4 concetn
the State Governments. Of the remaining
99 recommendations, which concerm the
Centre, final decisions have been takem on
all except 15. The implementation of these
decisions is at varying stages.

The romaining three reports are under
consideration.

Former Oﬂunld All Indla Cadre In
Private Employment

2711, SHRI JYOTIRMOY BABU :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) a Mst of fortmer Government officers
of All lndia Cadre, who have got employ-
ment in Privite Sector Companies lnclud-
ing baskidg and gomeral Imurined cOB-
panies since, 1948-49 till date ; ang
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(b) a list of private sector companies
in which each of the former officers has

got employment 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AF FAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The requisite information is not avail-
able with the Government because retired
Officers are not acquired under the rules
to furnish reports about their employment
except when they wish to accept com-
mercial employment within two years from
the date of retirement.

Parchase of Buses from Tata's by U.P.

Government
2712, DR. SUSHILA NAYAR : Will
the Minister of TRANSPORT AND

SHIPPING be pleased to state :

(a) whether it is a fact that Rs. 3,40,000
have been given to U.P. Government for
purchase of Buses as commission by Tatas’
during the year 1968 so far ;

(b) if so, the value of the buses which
were purchased from Tatas by that State
during the year 1967-68 ;

(c) whether the same commission has
been given to that State by Tatas during
the last 5 years ; and

(d) if so, how that amount was uti-
iised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHR1 BHAKT DARSHAN):
(a) According to the information received
from the Government of Uttar Pradesh,
no cash commission was given by M's.
Tata Engineering and Locomotive Co. Ltd.
to the U.P. Government in respect of the
Chassis purchased by them, However,
certain concessions by way of rebate were
allowed.

(b) In all 267 T.M.B. chassis were pur-
chased at a cost of Rs. 1,10,58,525.70.

(c) and (d). Apart from the usual rebate
admissible under the D.G.S. & D. rates, as
a bulk customer, no other facility was
given by the manufacturing firm to the
U.P. Government during the last fve
years. This reiate was adjusted in the
smounts payable to the suppliors and no
cish paymeat was mado by them 10 the
State Goveroment op this account.
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1.A.C. Bookiag Officés In Mysore State
2713. SHRI S. A. AGADI: Wi

the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the places, other than at Air fleid
Stations in Mysore stats, where Indian
Alrlines Corporation Booking Offices and
Area Managers are stationed ;

(b) the monthly recurring establishment
charges Incurred on each such office ;
and

(c) the number of passengers booked
by each Offico year-wise simce 1962-63 a0
far ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) In Mysore State Indiab Airlines has
only one off line station, at Hubli.

(b) Rs. 800.
(c) On an average this station has been
booking about 800 passengers annually.

Judicial Inquiry into Hathiagarh Incident

2714, SHRI RAM SEWAK YADAY :
Will the Minister of HOME AFFAIRS be
ploased to state :

(a) the siage of the judiclal inquiry
into Hathlagarh incident of Sadulla Nagar
Police Station In District Gonda ;

(b) whether it Is also a fact that des-
pite orders for judicial inquiry, the State
Govamment conducted the inqulry through
C.1L.D. ;

(c) if so, whether he is aware that
whils the judicial inquiry was in progress,
the Home Becretary of the BSiate Govern-
ment made a statement to the effect that
Hathlagarh Incldent was concocted ; and

(d) whether it is also a fact that the
police of Sadulls Nagar is getting leafiets
printed, through local Influential people
such as ex-Zamidats and Pradhans, stating
that the Police is inoocent ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (8HRI
VIDYA CHARAN SHUKLA) : (a) The
Commission bas notified that ladividuai
parsons, associstions, parties, etc. Inderes:-
od jo takiog part in the joquiry might Me
written  siatements by 23rd November,

19¢8.
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.b).The Siate C1,D. was asked .
commence inquiry imo the allgpnn-ns
agyinst the police on 24th Apgust, 1968.

appginiment qf. the , Commispign of
nquiry was notjfied in the SMe Gaune
on October 9, 1968 The D. mquiry
Yhas béeh kept in obeyance tfll the com-
p‘leﬂbn grlnquiry by the ‘Comhission.

"(©) Aucorcﬂnj to the State Government
the Home Secrelary has not made any
aatédient 16 (D& effect’ that Hﬁ!hlnurh
ihciflent was concocted.

{d) The State Government have said
that there is' mothing to Indicaté that the
police hiave'a hand in the <¢irdulation of
the leaflets which have appearzd in con-
Jegtion with fhe incidents.

Work-to.Rule by LA C. Pligts

2715. SHRI D. V. SINGH :

SHRI SHARDANAND :

Will the Mlnil!cr af TOUR]SM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the pilots
of the Indian Airlines Corporation resorted

NQVEMBER 29, 1968
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T 0
as a protest against non-acceptance of some
of 'their demandd by the mnugemaut H

(b) if so, the precise demands of the
pilots and the stand of the management
on those demands ;

(c) the details and extent of disruption
caused to the air services as a result of this
“work-to-rule” ; and

(d) whether it is also a fact that the
I.LA.C. and ‘Air' India pilots often go on
strike On one pretext or the ‘other despite
the fact that their terms of service are far
better and their job much less risky than
those of their counterparts in the Indlan
Air Force 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (¢). On 25.10.68, the indian Com-
mercial Pilot's Astociation addressed a
communication to the Management of
1.A C. stating that with immediate effect
they would strictly observe Flight and
Duty Time Limitations fixed by the Natio-
nal Industrial Tribunal. The Association
did not give any specific reasons for doing
so. As a result of this the following

to ““Work-to-Rule” in October this year flights were delayed or cancelled :
26.10.68 IC—41 Delhi/Calcutta Cancelled
26.10.68 1IC—403 Delhi/Bangalore Cancelled
26.10.68 1IC—106 Bangalore/Bombay Cancelled
26.10, 6§ 1C— 405 Delhi/Bombay Delayed by 3 hrs. 20 mts.
31.10.68 Ic—117 Bombay/Hyderabad Cancelled
31-10.68 1C—165 Bombay/Cochin Delayed by 2 hrs. 5 mts.

(d) .Duripg the last three years, there
,wefe two occasions when certain sections
of the pilots of the Indian Airlines went
on sirike, There are algo one occasion
when the pllots of Alr-India went on
strike for four days from the 27ih to the
30th June 1967. The_terms apd conditions
of serv'k‘u of the” pnlpts of the Indian Air
Forceandihpu of the tyo Corporallons
are nof comparable, boclusc of the basis
difference between civilian end defence
_requerements,

Bosks Brought sit by Nefisqsl Copecl
of Educational Résesrch and Tralging

2716. SHRI n_uumo PATEL :
Will the Minister of EDUCATION . be
.Dlemssdto aate : ...

(m) whether it is a fact that the books

_prior consultation with

brought out by the National Council of
Educational  Research and Training
(N.C.E.R.T.) do not conform to the syllabus
prescribed in the various States ;

(b) the number and value of books
which were found useless or unacceptable
by the States ;

(c) whether it is a fact that these books
were published by N.C.E.R.T. without
the Siates and
without taking into account their specific

‘requirements ;

(d) if so0, the names and designation of
N.C.E.R.T. officials responsible for thijs
neglect ;

(e) the steps takem by Government
against these officers who have caused the
Joss ; and
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(ff if no steps have been taken in the
matter, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY  OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) to (c). The
Nationsl Council of Educational Research
and Training produces model text books.
These are based on a curriculum which,
after a roview of the existing curriculum,
has been reframed to suit present day over-
all requirements and for improving the
standard of school education. These books
are offered to State Governments for adop-
tion or adaptation. Cent per cent adop-
tion is not contemplated immediately. A
list (Appendix 1) of the textbooks which
have boen accepted by rhe State Govern-
ments and a statement (Appendix 11) show-
ing the expendilure incurred op the pro-
duction of textbooks are laid on the Table
of the House. [Placed in Library. See No.
LT—2407/68]. This will show that there
has been no wastage or loss.

(d) to (f). The modal textbooks have
been prepared by panels of outside experts
and specialist departments of the National
Council. Therefore, the question of taking
action on ony individual officer or officers
does not arise.

Charges Against C.S.1.R. by Director
Central Mechapical Engineering
Research Institute, Durgapur

2717. SHR1 BABURAO PATEL:
Will the Minister of EDUCATION be
pleased to state :

(a) whether Shri M. M. Suri, Director
of Central Mechanical BEngineering Re-
search Institute, Durgapur; in his leiter of
resignation submitted rceaully. has ‘made
serious charges against the Council of
Sciegtific and Industrial Research adminis-
tration and if so, the nature of the
charges ;

(b) whether Shri Suri earped substantial
agpounts from private plrl‘lu for con:ul{q-
tions in spite of being a Goveroment
servant and, if 50, the tolal smounts recelv-
ed by Shri Suri and the names of persons
or firms who paid him ;

(c) how many scientists of CSIR apart
from Shri Suri, earned money by such
private consultations, their names and the

AGRAHAYANA § 189" ($4KxA.

Wriiten Anwers

1%
umodx';tlltj;armd by chcm durms r.h.a last two'
years ;

(@) whether it is a fict that Dr.S. R,
Sen Gupta, Chairman of C.M.E.R.I. has
submitted a ni:n_:'B_'er of charges against
Shri Suri and his high-handed methods ;
and

(¢) if so, the salient features thereof ?

THE- MINISTB& OF EDUCATION
(DR. TRIGUNA SEN) : (a) The Council
of Scientific and [ndustrial Research .has
not regeived any letier of resignation from
Shri M. M. Suri, Director, Central Mecha-
nical Engineering Research Tostitute,
Durgapur. Shri Suri, who is a permanent
officer of the Mlniﬂnf of Railways, wrote
a letter jo.the Vjce-President, C.S.I.R,,
on 22.7.68 stating that on and from u.u.ss
he will not be willing any more to be in
the service of the C.5.1.R. apd that he
was accordingly informing the Minlstry of
Railwayg (Railwgy Bpard). Ia the above
letter, Shri Sur} has not’ made any charges
against the administration of «Council of
Scientific and Industrial Rescarch.

(b) Shri Suti accepted personal consul-
tancy with M/s, Kigloskar, Pnéymatic. Cp.
Ltd., Poonma, and M/s. Kirloskar Oil
Engines, Ltd., on a payment of Rs. | lakh
per anopm f for a period of five years in the
first instance—Rs. 50,000/- per aonim to
be paid by each of the above two firms
According to Shri Suri, he started carrylog
out the said asul'nmeni w.oe.f lIst of
November, 1964, A statamgnt showing
the amount received by Shri Surl on this
acount. till 12.6 1966 is lald on the Table
of the House. [Placed in Libra-y. SeeNo.
LT-— 2408/68].

(c) Tnformation.is alraady beiog compl.
led jo reply ,to Ussterred. Questign
8558 answered in the Lok SuE}u oo “%!
Apﬂ? 1968.

ydd).and (@), D S.R. Sec. Gupla as
Chairman of the Executive -Councll of the
Central Méchanical Baogineering Research
Institute, Durgapur has raised , certain
poipta miq,;mud;ltn commenting on
the activities of the Institute. The maiter
is under study of the laqalry Commlitas
appalared by the President, Couacil of
Scientific and Industrial Research (Prime
Mialster) to look lato 1he overall working
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of the Council of Scientific and Industrial
Research.

Reportsd Death of Shrl Mobammed Din

219. SHRI YASHWANT SINGH
KUSHWAH : Will the Minister of HOME
AFFAIRS be pleased to state @

(a) whether it is a fact that some Pakis-
tani npational has murdered on Shri
Mohammad Din, ir his villaga, who was
awarded Padma Shri for giving information
about Pakistani infiltrators ;

(b) if so, the details thereof ; and

(c) the arrangement made to trace the
murderer and to punish him ?

THE MINISTER OF BTATE IN THE
MINISTRY OF HOME AFFAIRS (BHRI

Writlen Angyers

VIDYA CHARAN SHUKLA): (a) No,
Sir.
(b) and (¢). Do aot arise.
wow ¥ W gw fod gfew &
wohwifont ot weay

2719. it gwawr Tey YOI
a1 e we) I T o g ST
fs :

(%) ¥@ & ¢w wng ¥ww foa
gfre & fea sawrd § ;

(w) ¥ fom arlre ®1 agr 3 T
¥ otk W s ¥ W

() o fww arfrer o agi
T Sfwa g ?

qe-eTe wewrwa ¥ cew aeit (s
fawt wrmge) (%) w6 e dwgw
feord gfere & 1,017 weiardy fem & §

(w) ayelt e, 1967 W) i G
¥ ofen aght ¥ oo gu ¥sgw e
g ¥t oF 7RI W feaw, A
AT W 9T W & ggare sfew
W ¥ g &ow Y mar | Ay ¥, faweae
1008 ¥ ¥=ftr woerd wiwfea o ot
faw gyamw & Qv ¥ goerd sk
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w4t o Feart ¥ gran & fag o gEd
®Y ¥FTIT TAT

() wwn dgw Ford g &
whwTh fsw, aey @ wit Tfewe
¥ Mg foord %80 B ok ww I
s g7 S waww S T @
ferar AT

T-wifg it dm-aiiw el wausw

2720. ot uwew fay W
w1 e w=h gz worh & w

w0 s

(%) & awg foq el & Dadia
festt oramew sfee § Wi fes Todl &
d-adfa Fesfy aragwa awfaa § ;

(=) ¥ AW & % EWTA TEARA
AR WA ¥ w7 qrETg §

() o Towi & eqd WWA IwAT
wrsafis fowr ¥ catfa e § o
fisr Trogi ¥ ww aw &7 a9 eqrfem Ag)
feg g W

(w) foq oo ¥ ¥ O T &,
IRIN 39 W as fawr 2X N symeq
w1 & a9T ¥ U9l § o7 aeF & earfm
sAN e W ¥ gere
w1 sferfewar § ?

fawvonr wwrwn & orow Wt (SR W
W w) : (%) fmadiy sl qg-
wH (ﬁo o/t qQdo #o /e ma)
AT, WX, YHTETE. , W
9, 893 WX A3 (JuT wqw #) e
vl (wrorg) fewfowred @ W
¥, At TRAWH ¥ wniw & 19 §, o
fasafiramaal & wig §

(@) g wfsmt S &

(m) o (v). zharm, dam,
W, Ay, T, $W ek e
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W WY o wd ywE § e
wregfaw cherd, weafea ol g
eqifew At gror @Y aER § o,
Arwtey, qorcrr, e Wi e e ¥
w1€ 3w qsafow exw aff § 1 gl
o dam ¥ I umsafas o W@
w7 Ty feeafaeren gro ot o <
§, frg A o w1 wom-ger A
egifar &3 & fawrT &1 ARE@ FOR
arer s fedr o srer gt @A,
wife Tow gewr JaE wfve e @
& fag aew &)

Loss of Lives Due to Floods ln West
Beagal

2721. DR. RANEN SEN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that several
hospital patienis and prisoners have been
killed in the recent devastating floods In
Jalpaiguri ; and

(b) if so, the number of patients and
prisoners thus killed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY); (a) and (b
Eight patients were killed in Jalpaiguri
Sadar Haspital. No prisoner was killed,

Kazi Nazrol's Works

2722. SHRI DEVEN BEN : Will the
Minister of EDUCATION be pleaged to
state :

{a) whether it is a fact that the Pakigtan
Goverpment has published Kazi Nazrul's
works ; and

(b) whether the Government of India
also propose to take steps for the publica-
tion of Nazrul's works 7

THE MINISTER OF STATE IN THE
MINISTRY OF BRDUCATION (S8HRI
SHER BINGH) : () Yea, 8ir.

(b) The Government has no propesal
at presept to publish Kazi Nezrol's lalem’s
works. The MNasiomsl Book Twest has,
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howsver, publisbed a biography of the poet
by Bapudha Chakravarty which includes
English trapslation of some of his poems.

Re-allocation of Services after reorganising
of Pasjab, Haryana and Himachal
Pradesh

2723. SHRI YAJNA DATT SHARMA:
Will the Minigter of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that at the time
of rearganisation of the States of Punjab,
Haryapa and Himachal Pradesh, the State
Government employees were asked to give
their aption for reallocation of their
services to one of these States ;

(b) whether it is also a fact that in the
cases of couples, it was decided to reallo-
cate the services of sach spouse to a single
State on priority basis ;

(¢) if so, the number of such cases
which have so far been adjusted and those
which are still pending ;

(d) the reasons for not adjusting the
pending cases :

(e} whether any representations have
been received by Goveroment from such
Government servanis who have not yet
been posted in the States opted by them ;
and

(f) if so, the details of such representa-
tions and the action taken by Government
thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) For
peovigional allocation of the staff at the
time of reorganisation of the former Stale
of Punjab »o optians were invited. Subse-
quaptly an opportunity was givea to the
affected staff to submit representations for
change of allocatiops.

(b) Subject to availability of vacancies
in the sucoessor unita apd the mneed to
maintain balanced cadres im each umit, re-
prosantations for chagge of allocations have
been considered favourably in cases of per-
sonal hardship, which imser alia includes
the need for busband and wife being allo-
cated to the same State. Individual cases
am degided on merits baving regard to the
tosglity of sircumetances.

(c) to (). As far as possible bushead
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and wife have been allocated to the same
State, subject to availability of sultable
vacancies. Information about the number
of such cases is not readily available.

Strength of Judiclal Posts in States

SHRI P. R. THAKUR :
SHRI SIDDAYYA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the comparative figures of the
authorised and actual strength of the
Judicial Service, on civil and criminal sides,
in each of the States under the President’s
rul? and in the Union Territories for each
of the years since 1950 till to data, with
their class-wise or grade-wise break ups ;
and

(b) the representation of the Scheduled
Castes and Scheduled Tribes in this
Service, separately in various grades/classes
in each of these States and Union Territo-
ries, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The information is being collected and will
be laid on the Table of the House.

2724,

Activities of Lachit Sena

2725. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government are aware
that prior to, as also after, the January
disturbances in Assam, non-Assamese
population of the place got threatening
letters and telephone calls in the name of
one 'Lachit Sena’ asking them to leave
Assam oo pain of death and other dire
consequences ;

(b) whether any member of this Sena
has since been arrested and prosecuted ;

(c) whether Government further got
any enquiry made into the mystery shroud-
ing this institution to ascertain its identity;
and i . .

. (d) if so, the steps taken by Govern-
ment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFATRS (SHRI
VIDYA CHARAN SHUKLA)) (a) The
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State Government have reported that in
the wake of the GGeubati disturbances one
or two ghost telephone calls were received
in the name of Lachit Sena by some pro-
minent businesamen. Some (hreatening
letters purporting to be in the name of
Lachit Sena also came to notice.

(b) 27 persons were detained under the
Preventive Detention Act.

{c) and (d). The undercover activities
purporting to be in the name of Lachit
Sena are being kept und=r close watch, and
the State Goveroment are maintainiog
strict vigilance in regard to activitles pre-
judicial to public order and the security of
the State.

g . Al .
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Students Study in Missionary School
Converted to Christianity

21726. SHRI BENI SHANKER
SHARMA : Will the Minister of EDU-
CATION be pleased to state :

(a) whether he is aware that every year
some boys and girls, studying in various
Missionary Schools in India run by foreign
Christian  [Institutions are converted to
Christianity by temptation duress or persua-
tion, if not by actual force ;

(b) if so, the number of such coover-
sions State-wise during the last five ysars,
also stating the religion to which these
persons previously belonged ;

(c) whothar it is a fact that these so-
called Philanthropic institutions, taking
advantage of the poverty of the people, are
trading in human miserics ; and

(d) if so, what steps Government are
taking to stop their activities 7

THE MINISTER OF STASE IN THE
MINISTRY OF EDUCATION (SHRI
BHAG\'{A‘T‘ JHA AZAD) : (a) The
Ministry has not received any information
about such conversions.

(b) to [d). Do not arise.

Minicoy Island
7127. SHRI  BENI SHANKER
SHARMA : Will the Minister of HOME

AFFAIRS be pleased to state :

..{a) whether a reign of terror is prevail-
ing io Minicoy :island and a deputation
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consisting of 15 members met him in }_hla
" (b} if so, the reasons therefor ;- and
(c) the steps taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN 'SHUKLA): (a) to
(c). The allegations about reign of terror
are not correct. However some local
leaders from Minicoy came to New Delhi
in June 1968 to place their grievances and
demand, before Government of India. One

of the demand, was for holding an Indepen-

dent enquiry in a suspected case of arson
in which the Office of Amin was destroyed
in April 1968. A senior Officer of the
Ccntral Government was deputed to Mini-
coy to enquire into the matter. His report
is awaited,
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System of Public School in Indla
2732. SHRI SIDDAYYA -
SHRI P. R. THAKUR :

Will the Minister of EDUCATION be
pleased to refer to pages 10 and 11 of the
Report of the Education Commission
1964-66) and state :

(a) whether Government are in agree-
ment  with the Commission's conclusion
that we have clung so long to a system of
public schools transplanted ia India bo the
British Administrators and that such a
system has no valid place in the new demo-
cratic and socialistic society we desire to
Create ;

(b) if so, whether Government have
taken any policy decision so far in this
regard for adoption in the National Educa-
tion Policy :

(c) whether Goveroment are aware
that Mahatma Gandhi also strongly adve-
cated the abolition of public schools in this
country ;

(d) if so, how far his views bave shap-
ed Goveroment policy In regard to public
schools since Independence ; and

(¢) whether a statement will be laid on
the Table of the House indicating Govern-
ment's present policy and attitude towads
the existing system of public schools in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) to (¢). The recom-
mendations of the Education Commission
on this subject have been considered by
QGovernment and its decislon is contalned
in para 4(4) (b) of the Government Reso-
lution on National Policy on Bducation
which bas already been laid on the Table
of the House. The relevant portion s
quoted below for ready reference.

To promote social cohesion snd
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national integration the Common
School System as recommended by the
Bduycation Commission should be
adopted. Efforts should bs made to
improve the standard of education in
general schools. Al special schools
like Public schools should be required
to admit students on the basis of merit
and also provide a prescribed propor-
tion of free studentships to prevent
scgregation of social classes. This will
not, however, effect the rights of mino-
rities under Article 30 of the Constitu-
tion.

Public Schools

2733, SHRI SIDDAYYA : Will the
Ministry of EDUCATION be pleased to
state :

(a) the number of independent public
schools, including those which may not be
formally members of the Headmasters'
Conference but are run on the pattern of
the public schools sysiem, existing through-
out the country at the beginning of 1950
and at present ;

(b) the State-wise break-up of
schools at present ;

(c) the number of State-run schools
providing the public school pattern of
education under the administrative control
of Ministries like Defence, Education. etc.,
with the names of each category of such
schools ; and

(d) the total pumber of students sepa-
rately on rolls of the imdependent public
schools and the State-run public schools In
the country at present 7

such

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (d).
The required information is not readily
available with the Ministry of Education.

Usfavourable C t in G t
Servants Confidential Character Rolls

2734. SHRI SIDDAYYA :
SHRI P. R. THAKUR :
Will the Minister of HOME AFFAIRS
be pleased to state :
(a) whether it is a fact that under the

Rules any adverse eatry or uafavourable
gomment in a Gpvernment servant’s con-
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fidential character roll has to be promptly
communicated to the person concerned for
the purpose of affording him an opportunity
to defend his position and also for his
self-improvement ;

(b) whether it is also required that any
representation from an affected employee
in this regard has to be carefully examined
and disposed of before the remarks are
counted against him in any promotion or
confirmation proceedings ;

(c) if so, the specific arrangements exist~
ing in Government offices for review of the
rating of individual employees and for en-
suring the compliance of the provisions in
the Rules ; and

(d) the course of action open to an
affected employee whose representations
against unmerited adverse remarks are not
attended or even replied to 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
adverse remarks, if any, in the confidential
character roll of a Government servant are
required tv be communicated to him ex-
peditiously.

(b) and (c). The affected officer should
submit hls representation within six weeks
of the date of the communication of the
adverse remarks. All representations
ugainst such remarks are required to be
decided expeditiously by the competent
authorfly and in any case not later than
six weeks from the date of submission of
the representation by the Government ser-
vant concerned. If, in any case, the
udverse remarks have not been communica-
ted or, if communicated, a representation
from the affected employee is pending dis-
posal, a detailed procedure has been pres-
cribed for guarding his interests in the
matter of promotion/confirmation, Vide
Ministry of Home Affairs O. M. No.
1-3-65 Estt. (D), dated 20th February, 1967,
a copy of which is placed on the Table of
the House.  [Placed in Library. See No.
LT-2410/68).

(d) The question does not arise in view
of the position explained in reply to parts
(a), (b) and (c) above.

Brochures on Reservation In Services
for Schodaled Castes/Scheduled Tribey

2735. SHRI P. R. THAKUR :
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SHRI SIDDAYYA : .

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the brochure contalning
the various orders/instructions issued by
Government since 1950 regarding reserva-
tion in services in favour of the Scheduled
Castes and Scheduled Tribes persons was
compiled only for official use and not for
concerned members of the communities :

(b) if so, the reasons therefor ;

(c) whether copies of the brochure are
made available on demand from Members
of Parliament as well as the various welfare
societies/associations of the Scheduled
Castes and Tribes ;

(d) if not, the reasons therefor ;

(e) whether similar brochures have so
far been brought out by any of the Siate
Governmeuts as reconmended by the Com-
missioner for Scheduled Castes and Schedu-
led Tribes some years back ; and

(f) if so, the particulars and progress
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) The Brochure
contsining the various orders/instructions
issued by the Governmeont of lodia since
1950 regurding reservation in services in
favour of Scheduled Castes and Scheduled
Tribes was compiled for official use only.

(b} Since the Brochure contains orders
issued by this Ministry from time to time
in this regard, which are meant for official
use, they were circulated to all the Central
Ministries and the Union Territories with a
view to provide them all the information.

(c) Copies of the Brochure have becn
made available to the Mcmbers of Parlia-
ment on request. No requests were receiv-
ed in the recont past for supply of copies
of the brochure fron the Weilfare Associa-
tions of Scheduled Castes and Scheduled
Tribes -recognised by Government for the
purpose of potifylng the vacancies reserved
for Scheduled Castes and Scheduled Tribes.

(d) Does not arise.

(e) Information on this is not available
with us.

() Does not arise.
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Eatries in Employees’ Character Rol.s

2736. SHRI P. R. THAKUR :
SHRI SIDDAYYA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Second Pay Commis-
sion recommended (hal unless it was pro-
posed not to enter it in an employee's
Character Roll, an irremediable as well as
remediable defest should invariably bs con-
municated to him ;

(b) whether it also concluded that
though the present arrangement of the im-
mediate superior writing the character roll
might continue, the next higher officer
should be required to exercise a positive
anJ definite judgoment on the remarks of
the reporting officer, must record his op.n-
ion fully, and accept complete responsibi-
lity for it instead of leaning on the judge-
ment of the lower reporting officer, parti-
cularly in regard to any adverse remarks ;
and

(c) if so, the action taken by Govero-
ment thereon and the arrangements made
to ensure the compliance of any orders in
this regurd ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). Yes, Sir.

(c) Suitable instructions have been issu-
ed to various Ministries/Departments. The
authorities who maintaia the Confidential
Reports are required to scrutinise the
annual confidential reports to see whether
they had been written in accordance with
these imstructions, and whether adverse
remarks, if any. had beea communicated to
the officers concerned. If there is any de-
fect in a report, it should be returned to
the reviewing officer concerned for rectifica-
tion.

Overhanliag of the System of Conll-
dential Character Rolls

SHRI P. R. THAKUR :
SHRI SIDDAYYA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether il is oo record that saa Ex-
Chairman of the Upioo Public Service

217
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Commifssion expressed the opinion that in
about 50 per cent of the cases the confi-
dential character rolls were not found to be
a good index of the worth of a Govern-
ment servant and that such repotrs were
laconic or vague and that there was no
positive assessment of intelligence or other
- qualities ;

(b) il s0, whether any action was taken
to rectify the situvation by over-hauling the
system of C. C. R. and by supplementing
other methods of suitabilitly assessment of
Government employees ; and

(c) if 80, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir. This statement 1is contained in para
22 of Chapter XLV of the Second Pay Com-
mission’s Report.

(b) and (c). After taking into account
the recommendations of the Second Pay
Commission, detailed instructions were
issued in October, 1961 regarding the pre-
paration and maintenance of confidential
Reports.  As a result of the review under-
teken recently, the form of the confidential
report prescribed for various categories of
employees has been revised. In the new
form, the column regarding the grading of
officers has been dispensed with.

Importance Attached to Confidential
Character Rolls

2738. SHRI P. R. THAKUR :

SHRI1 SIDDAYYA ;

Will the Minister of HOME AFFAIRS
be plcased to stale :

(a) the relative importance attached to
the Confldential Character Rolls under the
existing rules in the matter of considering
a Government servant for confirmation in
his Qlﬂc‘l‘atinl post and for his promotion
to a higher post ;

(b) whether there is any differeace in
this respect in the matter of promotion
purely by selection and by specific tests or
examinations ;

(c) whether it is a fact that in view of
persistest criticisms of the practice follow-
ed in this regard, Government have recently
diminished the importance of C.C.R. for
an employee's performance, rating and
sultabithy for promotion ;
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(d) if so, the details o the changes and
orders made in that regard ; and

(e) whether any standing arrangements
have been made to cosure that the new
instructions are actually followed in all
the offices ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Con-
firmations in, and promotions (on both
Selection and non-Selection basis) to, a
grade are made on the recommendations of
the DPC, which makes an assessment of
the records of service of the individuals
concerned on the basis of their confidential
character rolls. However, while promo-
tions to a selection post are made on the
basis of relative merit, as assessed by the
DPC, promotions to mnon-Selection posts
and confirmations are made simply on the
basis of the fitness of the individual con-
cerned, i ¢ . relative merit of candidates is
not taken Into consideration while making
promotions to non-Selection posts and con-
firmations.

(b} According to the existing orders,
officers eligible for promotion to a Selec-
tion post are classified by the DPC as ‘Out-
standing’, 'Very Good' or “Good', on the
basis of their merit, as reflected in their
confidential charcier roll. For promotions
by selection from Ciass 111 to Class 11,
within Class 11 and from Class Il to the
lowest rung or category in Class I, the
Scheduled Castes and Scheduled Tribe can-
didates are given one grading higher than
ithe grading otherwise assignable to them
on the basis of their record of service, the
concession being confined to only 25% of
the total vacancies in a particular grade or
posts filled in a year from the Select Liet.
The select list is then prepared by placing
first those categorised as ‘Outstanding’ and
thereafter those graded as ‘Very Good® and
last those graded ‘Good’, without disturb-
iog their inter-se seniority within each cate-
gory. Promotions are made from ihe
Select List so prepared. Where promotions
are made on the basis of a specific test/exa-
mination, the relative merit of the candi-
dates is assessed on the basis of the marks
obtained by them in the test/examioation
and in the evaluation of the cemfideatial
reports (if provided in the rules for the
text/examination.) The list of successful
candidates is drawn by arranging, in an
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order of merit, the candidates oa the basis
of marks obtained by them in the test and
in the evaluation of their confidential
reports (if prescribed in the rules.) There-
after, promotions are mide in the order in
which the names are so arranged in that
list.

(c) and (d). As a result of the review
undertaken recently, the form of Confiden-
tial Report has been revised. The column
regarding grading of officiers has been dis-
pensed with in the new form.

(e) Under the existing instructions the
authorities who maintain the Character
Rolls of the services and staff under their
control are required to serutinise the
annual confidential reports to see whether
they had been writtrn in accordance with
-the instructions, and whether adverse re-
marks, if any, had been communicated to
the o flicers concerned and if there is any
defect in a report, the report is 1o be return-
ed to the reviewing officer concerned for
rectification.

Firing on Tribals in Bihar

2739. SHRI K. M. KOUSHIK : Wil
the Minister of HOME AFFAIRS be pleas-
ed to refer to the reply given to Unstarred
Question No. 1053 on the 261th July, 1968
regarding firing on Tribals and state :

{a) whether the facts have since been
received from the Bihar Government ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a). Yes,
Sir.

(b) According to information furnish-
ed by the State Government firing bad to
be resorted to by the police at vidage Ohiri
on June 2, 1968 wheo a violent mob of
Adivesis refused to disporse on being seked
by the police 10 do so and there was an
imminent danger to human lives. Five
persons died on the spot as a result of
firing and one succumbed to injuries later
on. A Commission of IToquiry under the
Commissions of Toquiry Act has been set
up to inquire into the firing.
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Pro-Mao Elements on Indo-Nepal Border
in Bihar

2740. SHRI SITARAM KESRI : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether Government have received
reporis regarding pro-Mao elements having
stepped up their activities nlong the Indo-
Nepal border in Bihar ; and

(b) if so, the steps taken to check such
activities 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b). Facts
are being ascertained from the State Go-
vernment.

Changes in Delhi Police Force

2741. SHRI SITARAM KESRI : Wil
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether the Delhi Police Commis-
sion has recommended radical changes in
the Polce Force of the Union Territory of
Delhi ;

(b) if so, whether Government
accepted the recommendations ; and

it) the steps taken to implement the
same 7

THE MINISTER OF STATE- IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
The Delhi Police Commission have recom-
mended several measures for the improve-
ment of the functioning of the police in the
Union Territory of Delhi. The majority of
those recommendations have been exemin-
ed and the remaining are under active exa-
misation. Their examination also is ex-
pected to be completed shortly. As and
when declsions on the recommendutions
are arrived at, sultable steps for implernes-
tation are belng taken.

Sapskrit Manuscripts Discovered in
USSR.

bhave

2742. SHRI SITARAM KESRI : Wil
the Minister of EDUCATION be pleased
to state ¢

(a) whether it is a fact that two sans-

ket Manuscripis have boen discoverad in
the Tajic Republic of the U.8.5.R. ; and
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(b) if so, whether uny steps have been
taken to acquire these manuscripts and
publish them in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Small
fragments of birch tree bark wite inscrip-
tions in Brahmi script are reported to have
been discovered in South Tadjikistan Re-
public of the U.S.S R.

(b) Details of the finds are awaited
from the Indian Embassy, Moscow. Should
the finds be of interest to India, sieps 10
acquirc the originals or photostat copies
would be considered.

fgerwe wdw & wpw @ At R
TV HETAISTE

2743, oft fagrer fag . wur forem )
ag qATR A §I N (% :

(w)ffgmras s¥a & e oy 3 ege
1 gt § a9 1061-62 ¥ fira¥ woTT-
aw R E

(w) #ar ag a% & s ¥ warATSATYS
guere ® wrg fear 7 31§ Wi afe
i, a1 3% ¥ fwad waTATSATORT Y o
N E weh w3 & Afew froorg §
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age wt af Y ;W

(") mrEwR R W ot F oA
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¥ foverr fomr & epell & SwrATHTG A9
HHTAISAI9E IT TFWl A ®H HA A
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&1 F3 ¥ fody qieg &) § aor afx ¥
fasly #17 #3 & fad gy v § Y 9%
Awd ¥ fAwT=r nar @
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W § ;
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aifcdi ®Y 3 1064-656 ¥ Rar-faga &
fear war ar aar 78y wiysy fafw, 99-
T 97 §uF 1 fagra s a% 7@ fear
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(¥) afx g, @ W= sar s1ww &
aar fgmra dw & waw faw § @
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faer wwem ® Twm  weR (s
ATMAR W W) (§) & (¥). gEen
fgmas R & wwET § oeT w oar @
ol agr g9y AW 9= 9T T &
Eiptidl

Professional Lobbying oa behalf of Foreign
Goveramenial and Business Interests

2745. SHRI JYOTIRMOY BASU:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Foreign Office and
lntelligence Bureau have prepared a list of
persons and firms who are doing profes-
sional lobbying om behalf of foreign
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Governmental and business interests in the
Capital and clsewhere in the country ;

(b) whether Government are aware of
similar registration in the US.A. and
UK. ;

(¢) whether the India News and Fea-
ture Alliance and several other similar firms
operating under the cloak of news feature
syndicates are working in India on behalf
of a number of embassies and foreign in-
telligence ageocies ; and

(d} whether the .N.F.A, and its sister
companies are financially assisted directly
or indirectly through subscriptions by the
External Affairs Ministry 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Government have no information.

(¢) Government have no information
that the INFA is workiog in India on
behalf of any Embassy or foreign Intelli-
gence agency.

{d) The Mininstry of External Affairs
subscribe to INFA, the total amount being
Rs. 25,400 per annum.

Anti-India Campaign in Kerala

2746. SHRI HEM BARUA :
SHRI D. N. PATODIA :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether it is a fact that am aoti-
India campaign has bzen started in Kerala
from the 23rd October, 1968 ;

(b) whether it is also a fact that the
campaign has taken the shape of a popular
movement ; and

(c) if so, the extgnt to which this
movement has percolated and the reasons
behind this movement 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) and (¢). Do not arise.
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Plaaniog Body for Manipur

2747. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any Planning Body has
been formed for the Union Territory of
Manipur ;

(b) if so, the composition thereof ;

(c) whether the Members of Parlia-
ment from Manipur are associated with
that Body ; and

(d) if not, the reasons for excluding
the Members of Parliament from the said
Local Planning Body ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
The Manipur Administration have consti-
tuted three Planning Bodies for the Terri-
tory. The State Planning Board is headed
by the Chiel Minister and it consists of all
the Ministérs and six non-officials  The
S:ate Development and Planning Com-
miltee consists of 46 members including
the Members of Parliament from the
Territory. Besides these two Committees,
there is a Planning Committee headed by
the Chief Secretary with all the Secre-
taries to the Administration as members.

Modification of Language Pelicy in
Central Schools

2748. SHRI DEORAO PATIL : Will
the Minister of EDUCATION be pleased
to state : -

(a) whether Government have decided
to modify the present languige policy and
propose to open more Central Schools in
some States ; aud

(b) if so, whether trilingual arrange-
ments would be made in the Central
Schools 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Govern-
ment have not decided to alter the language
policy in Central Schools. A proposal
has since been received from Kendrlya
Vidyalaya Sapgathan to open five Central
Schools in some States which is under
consideration of Government,



175 Written Answers

(b) Arrangements already exist in all
Central Schools for teaching of three
languages —Hindi, English and Sanskrit—
from Class V to VIII,

Tt (fagre) ¥ qdew o

2749, st AT et o owar
TdTn war wEfre IewA 54 a7 qaA
N w9 w v
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Action agalost Striking Employees

2750. SHRI S. R. DAMANI : Will
the Mipister of HOME AFFAIRS be pleas-
ed to state :

(a) the number of Central Government
employees (i) admonished, (ii) suspended,
(ili) dismissed, and (iv) facing trial by
courts of law as 4 sequel to the lllegal
sirike on the 19th Sepiember, 1968 ;

(b) whether any written apology was
obtained from those whose offences were
condoned and who are allowed to continue
in service ;

(c) the action taken agaiost leaders
who are not themselves Governmeal em-
ployees but who actively encouraged
employees to strike ; and

(d) the steps taken to ensure that
Government servants do not iry 10 para-
Iyse civil life in the country by resorting
to such illegal strikes in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The information so far available oa the
subject Is given below :

(i) No. of Central Government
smployess arrested . 814
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(ii) No. of dismissed as a re-

sult of conviction ” 95
(ill) No. suspended e 7841’
(iv) No. whose services were

terminated . 2535

{c) No such cases have been brought
to the notice of the Government of India
by any State Government.

(d} The whole question is under con-
sideration of Government.

Mizos receivlog Pak-Aild

2751. SHRI S. R. DAMANI : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether following the sensational
disclosures made to the effect that Mizos
are receiving active assistance from Pakl-
stan, any arrests have been made of the
members of the gang ;

(b) whether security arrangements on
our borders have been tightened 1o stop
all future infiltrations across the borders ;

(c} whether a thorough search has
besn undertaken for illicit arms and
ammunitions that have smuggled into
the area and, if so, with what result ;
and

(d) the punishment awarded to those
in possession of such arms and ammu-
nitlons ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLAY) : (a) to (d).
Operations by the Security Forces against
the Mizo hostiles continue and action
according to law is taken against suspects
apprehended in the course of operations.
The Security Forces maintain constant
vigllance to prevent infiliration across the
borders and as part of their operations
search for illicit arms and ammunition.

Talentod Scieatists Secking Opportunities
Abroad

27152. SHRI 8. R. DAMANI :
SHRI DEVEN SEN :
Will the Minister of EDUCATION be
pleased to state :

(1) whether Government’s altention
has been drawn to @ recent statement by
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Dr. Hussain Zaheer, former Director-
General of the Council of Sclentific and
Industrial Ressarch criticlsing the bureau-
cratic administration prevailing in the
National Sclentific Research [nstitutions
as the cause for talented sclentists secking
opportunities abroad ;

(b) whether it is a fact that the
request of Dr. Khorana, Nobel Prize

‘wioner, for providing facilities for con-

ducting research in India was turned down;
and

() the steps being taken to remove the
deficiencies in our research centres and to
conserve and encourage scientific talent
in the country 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The Govern-
ment has seen a statoment by Dr. Hussain
Zaheer published in the press.

(b) No, Sir.

(c) While a number of steps have been
taken to encourage scientiic work in the
country, opportunities for greater employ-
ment of scientists, technologists and
engincers can only come out of rapid
economic growth,

Sapersession of D. M. C.

2753. SHRI D. C. SHARMA :
SHRI BENI SHANKER

SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether his Ministry bas given up
the idea of superseding the Delhl Municipal
Corporation despite the Lt. Governor's
recommendation for the civic body's take-
over by the Centre ;

(b) if so, the factors that weighed for
this decision ; and

(c) the action proposed to be taken in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA) : ta) to (c).
The supersession of the Delhi Municipal
Corporation was not under comtemplation
of Oovernment and so the question of
baving given up that ides dows oot arisy,
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Pro-Mahargshtra Demoastration in
Belgaum

2154. SHRI D, C. SHARMA :
SHRI BENI SHANKER
SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state ;

(») whother his car was stoned in
Belgaum on the 3rd Oglober, 1968 by some
pro-Muharashtra Jdemopsirators gathered
pear the Circuit House to wvoice their
demand for the trapsfer of Belggum, Nipan
and Karwar from the Mysore State 10
Maharashtra ;

(b) if so, the
matter ; and

action taken in the

(c) the stepe taken or proposed to be
takea to deal with the problem 7

THE MINISTER QF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c)
According to information furnished by
the State Government, the Muharashtra
Bkikarap Samiti demonstrators tried to
stop the Home Minister's car as it came
out of the Circuit House. A few stones
were alto thrown at the car. However,
the car proceeded further A case under
sections 341, 337, 355, 147, 149 and 427
of the Indian Penal Code has been regis-
tered and is under investigation. Necessary
instructions have beeg igsued to the con-
cerned officers to prevent recurrence of
such incldents. So far as the boundary
dispute itself is concerned efforts are being
made to settle it as early as possible.

Scholarships to Students from Non-Hind|

States
2755. SHRI JAGANNATH RAO
JOSHI : Will the Minister of EDUCA-

TION be pleased to state ;

(s) whether it is a fact that Govern-
ment gives scholarships to stud from
Non-Hindi States, who opt Hindi as major
subject ;

(b) if so, what are the eriterla on which
the scholarships are given ; and

{c) the number and pames of such

students and colleges whq are receipients of
these scholurships 7
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) (a) Scholarships are
awarded every year to students from non-
Hindi speaking States, for post-Matric
studies provided Hindi is taken as one of
the subjects.

(b) Candidates are selected Statewise in
order of merit on the basis of their marks

*in Aggregate as well as in Hindi, obteined

at the “next below™ examination,

(c) This Scheme was started in 1955
and the number of awards made since then
is as follows :(—

1955-56 10
1956-57 66
1957-58 1o 1960-61 110 each year
1961-62 150
1962-63 220
1963-64 220
1964-65 1500
1965-66 1000
1966 67 500
1967-68 1000

Thus, a total of 5,106 scholarships have been
awarded till 1967-68. It is proposed to
award 1,000 scholarships during 1968-69.

The scholarships are not given to the
Colleges but direct to the candidates. The
selected candidates study at various reco-
gnised Colleges/Institutions whose number
is more than 300, spread all over the
Country. It will be unwieldy to furnish a
complete list of the names of students who
have been awarded scholarships as well as
the names of the Colleges where they have
studied over a period of 13 years.

fasafauredt & aft fewell & fF
qreqw
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Fiylag Clabs
2758. SHRI S. A AGADI: Will

the Minister of TOURISM AND CIVIL
AYIATION be pieased 10 state :

(a) the number of Flylag Clubs ia
India and their location State-wise ; and

(b) 1he totsl amosnt of Bubsidy given
to each Club answally simce 196061 to
date ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). A statement is laid on 1the
Table of the House. |Piaced in Library. See
No. LT —2411/68).

Flying Club at Belgaum (Mysore)

2759. SHRI 8. A. AGADI : Wil the
Mimnister of TOURISM AND CIVIL
AVIATION be pteased to state :

(a) whether any representation has
been received for starling a Flying Chab at
Belgaum in Mysore Btate ; and

(b) if so, the action taken thereon 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINOH):
(a) The only communication on the sebject
so far received (s a letter dated 5,.10.668
addressed by Shri8. A. Agadi, M. P, to
the Minister of Teurism and Cril Avia-
tion.

(b} The proposzl is under examination,
but in view of the fact that a Mying Ciub
namely, the Government Flying Training
School, already exists at Bangalore in the
State of Mysore, and In view of the limited
funds available for the puorpose, it Is un-
ikely that it will be possible to accept this
proposal.

Mahajan Commission Report

2760. MR B. A. AGADI : Will the
Minister of HOME AFFAIRS be plossed
1o siate ;

(a) whether the Mahajan Gommisston
Report on the Mysore-Maherasivtre-Kerate
Bouadary dispute has been finsfly secept-
ed;

(b} whem o¥is marter is lively to be
disgusscd in Pariiscsont fos Bost dimpossl ;
sad
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(c) if not, the reasons for the delay in
the implementation of the Mahajan Com-
mission Report ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAJRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Efforts are being made to settle these dis-
putes as early as possible. The matter is
under active consideration of Government
but it is not possible to indicate at this
stage the time by which the matter may be
placed before Parliament.

Rehabilitation of Political Conspirators

2761. SHRI BHARAT SINGH
CHAUHAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the details of political conspiracy
cases which were dropped by the National
Government after Independence ;

(b) how the political conspirators have
been/are being rehabilitated ; and

(c) what facilities have been provided
to the families of these conspirators who
died in jails before Independence ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Information is being collected and will be
placed on the Table of the House.

Persons lovited by Indian Council for
Cultura) Relations from abroad

2762. SHRI BHARAT SINGH
CHAUHAN : Will the Minister of EDU-
CATION be pleased 10 state :

(a) the names of persons who visited
India on the invitation of the Indian
Council for Cultural Relations during its
inspection ;

(b) the amount sanctioned for each
visit by the Governing Body of the
Councll ;

ic) whether it is a fact that the amount
generally spent is in excess of the sanction-
ed amoypt ; and

{d) if so, the amount spent in excess
and how it was regularised ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) (a) No
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foreigners are invited at the time of ins-

pection of Indian Council for Cultural
Relations.
(b) to (d). Do not arise.
Sorplus Staff in Goverpment and
Government.aided Offices
2773. SHRI BHARAT  SINGH
CHAUHAN : Will the Minister of

HOME AFFAIRS be pleased to state :

(a) the names of Government and
Government-aided offices whicn have been
inspected by the staff Inspection Unit of
the Ministry of Finance for the justifica-
tion of the existing stafl in each office ;

(b) whether any staff has been declared
surplus in these offices ;

(¢) if so, the details thereof ; and

(d} how Government and Government-
aided offices propose to absorb the surplus
staff ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKILA): (a) to
(c). A statement is laid on the Table of
the House. [Placed in Library. See No.
LT-2412/68).

(d) Goveroment is concerned only with
surplus staff in Government Offices, and
not in Government-aided offices. A
Central (Surplus Staff) Cell has heen esta-
blished in the Ministry of Home Affairs to
arrange for the redeployment of the sur-
plus personnel which is reported to the
Cell. In order to effect speedy redeploy-
ment of the surplus staff, certain restric-
tions have been imposed on fresh recruit-
ment by Government offices unless a certi~
ficate is obtained from the Central Cell to
the effect that they have no suitable candi-
dates to offer. Most of the staffl reported
to the Cell have already been redeployed
in vacancies available elsewhere.

Ebexxlement in Indian Council fer
Cultural Relations
2764, SHRI BHARAT SINGH:

CHAUHAN : Will the Minister of EDU-
CATION be pleased to state :

(a) whether any cases of embezzlement
have been detected in the Indian Council
for Cultural Relations ;
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(b) if so, the details tbereof ;

(c) how mepy employees of the
Council were suspended during the last
five yaars and what were the charges against
each of them ; and

(d) the details of punishment awarded
in each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (2) Yes, Sir.

{b) There have been three cases of
embezzlement in the Council. 1o the first
case the amount iovolved was Rs. 1,740,
in the second Rs 287.19 and in third
Rs 6 60. The enquiry conducted in these three
cases cstablished that emounts of Rs. 1,740,
Rs. 72 and Rs. 6 60 respectively were mis-
appropriated. The persons found guilty
were punished in accordamce with rules
and also recoveries of Rs. 1,740 and Rs 72
were effected from the concerned persons
in the first two cases.

(c) and (d). A statemeat is laid on the
Table of the House. [Placed in Libeary.
See No. LT-2413/68).

Anti-national Activities of a Foreign
Missionary In Madhya Pradesh

2765. SHRI BHARAT SINGH
CHAUHAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government’s attention
has been drawn to a news ilem in the
“Bilaspur Times" of Madhya Pradesh dated
the 20d August, 1968 against the anti-
National activities of a foreign missiopary
Shri R. A. Bicks ;

(b} what is the reaction of Guvernment
to the said statement ;

(c) whether the said missiopary has
applied to the Company Law Administra-
tion for establishing Service Association
of the Christian Church (Disciples), with
head office at Jabalpur ;

(d) whether Government have received
a petition from some Indian Christians
from Damoh (Madhya Pradesh) against
granting permission to the said missionary
for establishing a new Association ; and

(e) if so, what action has been taken

by Government 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
Government have seen the news-item.

(b) The matter is under enquiry.

(e) Yes, Sir.

(d) Yes, Sir.

(e) The matter is under consideration.

Speech of R.S5.S. Chiefl

2766. SHRI S. R. DAMANI: Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government's attention has
been drawn to the speech made by Shri
M. S. Gowalkar at a parade by R.S§.S. men
in Lucknow on the 4th November, 1968
decrying the existance of religious minori-
ties in India ;

(b) whetber it is a fact that he exhort-
ed the rally to treat citizens other than
Hindus as non-Ipdians ; and

(c) if so, Government's
such public utterances 7

reaction to

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). Government have seen reports of the
speech made by Shri M. S. Golwalkar at
Lucknow on November 4, 1968. The
speech is basically an exposition of the
doctorine of Hiodu Rashtra. Government
consider this concept as completely repug-
nant to the basic values of modern Indlan

poll( which is based on secularism,
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Miiterncy in India
2768. BHRI C. JANARDAHNAN :
SHRI K. HALDER :

Will the Minister of EDUCATION be
pleased to state :

() whether it is a fact that more than
half of the illiterates in the world are in
India ;

(b) whether it is also a fact that the
number of illiterates in India is on the
increase ;

(c) whether the attempts made during
the Third Plan period to spread literacy
had proved ineffective ;

(d) if so, the reasons for the failure ;
and

(e} whal concrete steps Government
propose lo take to fight illiteracy during
the Fourth Plan ?

THE MINISTER OF STATE IN TNE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (1) No, Sir.

(b) Yes, Sir.

i<) and (d). The literacy percentage is
expected to have risen from 24 in 1961 to
28.6 in 1966, but the efforts made in this
direction were not commensurate with the
rapid rise in population.

(e) This ts primarily the concern of
the State Governments. However, the
Central Government have proposed several
sehomes such as Fuactienal Literacy,
Workers’ Institutes and Pilot Projects on
Adult Literacy atc., for eradicating Hlie-
racy during the Fourth Plan and they are
at present, under implementation or consi-
derafion, as the case may bo.

Agreement with Soviet Government

2769. SHRI BABURAO PATEL:
Will the Mipister of EDUCATION be
pleased to siaie :

(a) the salient features of tho agreement
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drawn to recently by the representatives of
the Union Eduction Ministry and the
Soviet representatives in New Delhi ;

(b) the names and qualifications of the
Indian experts selected for going to the
Soviet Union ;

{c) the purpose of their visit ;

(d) thc mature and cost of laboratory
equipment proposed to be brought into
India under this scheme ; and

(e) the seasons why only Bombay,
Kharagpur, Hyderabad and Bangalore—
all cities where industrial labour is found
in large number have been selected for sett-
ing up Soviet-orieated faculties ?

THE MINISTRY OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (¢).
The agreement provides for the visit of up
to 15 Indian experts to USSR for about
four weeks to study the technical education
system including engineering research and
laboratory equipment in that country.
This study is in conmection with the pro-
gramme of selting up four centres of
advanced study and research in engineering
in India with Soviet assistance under the
Indo-Soviet Rouble Credit.

A statement of the Iodian experts who
have been deputsd to USSR for the pur-
pose is laid on the Table of the House.
[Placed in Library. See No. LT-2414/681.

(d) Specialised cquipment required for
metallurgy, aeronautical engineering, instru-
mentation and geology and geo-physics
for the Indian centres of advanced study is
proposed to be obtained. The precise
ostimate of cost of the equipment will be
worked out after the lodian experts have
submitted their reports.

(e) The four cemtres of advanced study
in metallurgy, aerosawtical emginecering,
instrumentation and geology aad geo-
physics will be set op st the ladian Insti-
tute of Technology, Kharagpur, Indian
lastitute of Technology, Bombay, Indian
Institute of Science, Bangalors and Osmania
Univessity, Hyderabad since lhe required
facilities and infra-structure are available
at those institutions. There is no connec-
tion between those centres and industrial
labour.
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Foreign Armg and Ammusitions Uscarthed

2770. SHRI BABURAO PATEL :
SHRI HUKAM CHAND
KACHWALI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the quantity of arms and ammuni-
tions with foreign markings unearthed dur-
ing the last two years in Assam, Nagaland,
Manipur, Tripura, West Bengal and Uttar
Pradesh ;

(b) whether the alleged offenders found
in possession of these arms or found res-
ponsible for the accumulation of arms in
different spots have been arrested and, if
80, the number of these persons ;

(c) the steps taken by Governmeunt to
check the entry of illegal arms and ammu-
nitlons into India ; and

(d) if no step has been tuken,
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
number of arms and ammuaition with
foreign markings recovered in Assam,
Nagaland. Manipur, Tripura, West Bengal
and Uttar Pradesh during the period from
11166 to 31.10.68 is as follows :

the

(i) BL/ML Guns 507
(ii) Rifles 80
(iii) Pistols/Revolvers 36
(iv) LMGs 3
(v) Rocket Launcher 1
(vi) 60 mm Mortor 1
(vil) V.IL. Pistol 1
(viii) Percussion Caps 100
(ix) Dypamite 164
(x) Ammunition for Guas/
Rifles/Pistolsf
Revolvers. 2,550 Rds.
(b) 68 persons were arrested In this
connection.
(¢) The following steps bave been

taken by Qovernmeat in this connection :
(i) strengthening of check posts and

border posts ;
{ii) intensifying petrolling by Border
Secority Forces and cusioms

puthorities ;

AGRAHAYANA B, 1890 (SAKA,

Writen ARswers 190

{ill) vigiliant watch by police sutho-
rities.

(d) Does not arise.

Allocatipn of Goversment Employess to
Himachal Pradesh

2771. SHR1 HEM RAJ: Will the
Minister of HOME AFPAIRS be pleased
1o stale :

(a) the number of Government em-
ployees belonging to Punjab and Haryana
and who were allocated to Himachal
Pradesh in the various depariments, depart-
ment-wise and state-wise ;

(b) how many have represented that
they be sent to the State of their origin ;
and

(c) the decision taken on their appli-
cations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) In
addition to those employees who were aulo-
maticully allocated to Himachal Pradesh
along with the areas transferred to that
Union Territory, 9,357 employees of Lhe
ersi-while Siate of Punjab were allocated to
Himachal Pradesh. The infcrmation about
the domicile of those persons and their
Department-wise break up is not readily
available.

(b) 5,843 of the employees mentioned
above represented seekiog change in their
allocation on grounds of domicle or other

grounds.

(c) Out of a total of 57 Departments
involved in the process of reorganisation,
allocations have been fipalised in 52
Departments after consideration of the
representations recolved from the affected
personnel.  Actioo is in progeess to finalise
allocations in the remaining Departments
on a priority basis,

Division of Items Between Punjab,
Haryana, Himachal Pradesh and
Chandigarh

2772 SHRI HEM RAJ: Wil the
Minister of HOME AFFAIRS be pleased
to state :

(s) whether the Punjab Partition Im-
plemesatation Committes has completed
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the division of the various items between
the Governments of Punjab, Haryana,
Himachal Pradesh and Chandigarh ;

(b) if so, what items have been divided
and given possession of and of what value
State and Union Territory-wise ; and

(c) what items remain and of what
value, State and Union Territory-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
As indicated in reply to Unstarred Ques-
tion No. 1696 by the hon. member on the
Tth June, 1967, there is no committee
called the Punjab Partition Implementation
Committee. However, it was decided in
January 1967 that the stores of the Secreta-
riat and offices of Heads of Departments
should be divided and the Chiefl Secretaries
of Punjab, Haryana and Himachal Pradesh
and the Chief Commissioner, Chandigarh
should meet and settle the division of
stores. Accordingly, stores of 42 Depart-
ments have been divided and division of
stores of a few remaining Departments is
in progress. However, it is not feasible to
enumerate the items that have been divided
and given possession of to the successor
States and their value State and Union
Territory-wise or details and value of the
Items which remain to be divided because of
the time and labour involved in collecting
such details.

Development of Major Ports

2773. SHRIR. K. AMIN :  Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

{a) the pumber of major ports to be
developed in Indla by 1973-74 with their
capacity to handle cargo ;

(b) the total cargo likely to be handled
by 1973-74 in India and how these ports
will be able to handle it ; and

(c) the details of the investment to be
made ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
(a) to (c). During the Fourth Five Year
Plan, the existing eight major ports will be
developed with a view to improve their
operational efficlency and to augment their
capacity. Jo addition, two major ports,
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one at Mangalore and the other at Tutico-
rin, are proposed to be established. As
the Fourth Plan programme for develop-
ment of major ports is still vonder formula-
tion, it is not possible to indicate at this
stage the investment to be made on their
development during the Fourth Plan, the
capacity expected to be generated and the
traffic likely to be handled by the end of
1973.74.

Indra Market, Delhi

2774. SHRI K. M. KOUSHIK : Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Uastarred Question No. 6824 on the 30th
August, 1968 and state :

(a) the names of persons/firms from
whom representations have been recelved
by the Delhi Police about the Parking of
Trucks and reharies in the Indra Market :

(b) whether it Is a fact that traffic
restrictions of Parking of Trucks and
reharies are from 8.00 to 11.00 A M. and
400 to 7.00 P.M. ;

(¢) whether it is also a fact that ihe
Indra Market being the Dolhi's biggest
Bamana Market, trucks and reharies are
being parked there during normal traffic
hours for about 15 to 20 minutes each for
loading and unloading ;

(d) whether itis further a fact that
the Police harass the owners and challan
them for parking the same during normal
traffic hours for such a short while ; and

(e} if so, whether Government propose
to give the consideration for parking of
trucks and reharies there during normal
traffic hours and, if not, the reasons there-
for 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) (i)
Shri M. L. Vinayak, Director Public
Relation Council of India Post Box No. 52,
New Delhi.

(ii) Shri Harbans Singh  Talwar,
Secretary, the Arya Pura Walfare Associa-

tion, 3593, Chowk Arya Pura. Subzimandi,
Delhi.

(b) to (e). lndra Market is a market

cum-residential area and  its  bye-
lanes are so parrow that parking
for any purposg causes  Gompleig
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blockade of roads. Therefore, on receipt
of complaints from the public, the District
Maglstrate issued orders prohibiting the
parking of all kinds of vehicles including
Trucks and Reharies on the north side of
the Indra Market between 6.00 AM. and
1000 P.M. There is no question of
harassment as action is taken againsi those
who contravene the prohibitory orders.
The question of lifting the prohibitory
order can be considered only after Subzi-
mandi is shifted to Azadpur.

Social Walfare Fellowsbips and Scholarships
Programme

2775. SHRI SIDDAYYA : Will the
Minister of EDUCATION be pleased to
refer to the reply given to USQ No. 1281
on the 26th July, 1968 regarding Social
Welfare Fellowships and Scholarships
Programme and State :

(a) whether the requisite information
has since been collected ; and

(b) if not, the reasons for the delay 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) and (b) The requisite
available information is given in the state-
men laid on the Table of the House.
[ Placed in Library See. No. LT --2415/68].

Books of India Authors Pablished ju
Russia

27176. SHRI1 JUGAL MONDAL ;
Will the Minister of EDUCATION be
pleased to state ;

(a) the number of books, written by
the Indian authors, which have been pub-
I1shed in Russia ; and

(b) whether the consent of the Indian
authors had been obtained from time to
tithe by the Russian Publishing Houses be-
fore the publication of those books and, if
#0, on what terms ?

THE MINISTER OF BTATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) The Government of
India have no authéatic lformation in this
regard.

(b) USSR s oot a party to any copy-
right convention and as such they could
translate Indian works without the permis-
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sion of Indian authors, The Government
of [ have no information whether any
Indian author was consulted before the
USSR authorities published his books in
their country.

Developirent of {ntermediate and Misor
Ports

2771. SHRI JUOAL MONDAL;
Will the Minister of TRONSPORT AND
SHIPPING be pleased 1o state :

(a) the progress made to finalise the
plan for the development of f{ntermediate
and miner ports in the country during the
Fourth Plan ; and

(b) the total amount allotted for the
purpose ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) and (b). The executive responsibility
for the development of ports other than
major ports vests in the State Governments
concerned. The proposals of the State
Goveroment in respect of development of
the Intermediate and Minor Ports during
the Fourth Five Year Plan are under exa-
mination in consultation with the Pladniag
Commission.
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Visakbapatnam Outer Harbour Project

2779. SHRI R. R. SINGH DEO :

SHRI RAMACHANDRA
VEERAPPA :

Will the Minister of TRADSPORT AND
SHIPPING be pleased to state :

(a) whether Goveroment have approved
the scheme for the construction of an outer
harbout at Visakhapatnam,

(b) If so, the estimated cost of this
project ; and )

{c) when the work at this projeet is
likely to be taken up and completed ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V. RAO)
(a) Yes, Sir. The project for the construc-
tion of an Outer Hirbour at Visukhapatnam
Port has been approved in principle.

(b) . The project is estimated to cost
about Ra. 31 crores.

(c) It is not poasible 1o indicate pre-
glsely at this stage &) to when the project
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will be taken up for execution and when it
will be completed. Consulting Engineers
have been appointed by the Visakhapatnam
Port Trust to prepare a Detailed Project
Report on receipt of which a realistic time-
schedule for the execution of ihe project
will be drawn up.

12.00 hrs.

CALLING ATTENTION
TO MATTER OF URGENT PUBLIC
IMPORTANCE

Recent actjyities of ‘Extremists Revo-
lutionaries’ in various parts of the
country

SHRI D. N. PATODIA (Jalore) : Sir,
1 call the attention of the Minister of Home
Affuirs to the following matter of urgent
public importance and | request that he
may make a statement thereon :—

Recent activities of ‘Extremists Revo-
lutionaries in various parts of the country.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Mr. Speaker,
Sir, ever since a section of extremists in
the CPM resorted to vio'ence in Naxalbarl
area in West Bengal, in 1967, this House
has on several occasions discussed the
actlvitles of groups which believe in pro-
moting vioclence based on the doctrine of
Mao Tse Tung. Many such groups bave
broken away from the CPM and have pro-
claimed their intentions of launching revo-
lutionary struggles.

We huve recently received disturbing
reports of members of what has been des-
cribed as the Naxalbarl group attacking
Tellicherry Police Station and Pulpally
Police Picket in Kerala, According to in-
formation received from the State” Govern-
ment, about 300 persons armed with spears,
daggers, knives, explosives, sticks and
choppers, and carrying chilly powder and
electric bulbs, etc. surrounded Tellicherry
Police Station in Cannanore District at
about 3 AM on MNovember 22, 1966. Be-
fore doing so they had cut the tclephone
wires in front of the Tellicherry Telephone
Exchange. They threw an explosive sub-
stancg at an armed seotry but when they
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found that the police personnel were mov-
ing to charge them they fled leaving behind
on the road weapons, flags, pamphlots and
photographs of Mao Tse Tung. The police
apprebended three persons after the inci-
dent and efforts are being made to appre-
hend others.

On November 24 at about 3 AM a gang
of about 75 persons attacked the Pulpally
Police Picket (Kozhikode District), damag-
od a wireless set and assaulied the wireless
staff, the Sub-Inspector and the constables
sleeping there. The assailants were armed
with couatry-made guns, country bombs
and spears etc. Hovildar Kunhikrishnan
Nair was speared to death. A constable
present there escaped into the nearby
forest. Tne assailanis also caused serious
injuries to the Sub-Inspector and set fire to
records with lighted torches. While the
assailants were marching to the mnearby
Police Station, a country bomb carried by
one of them exploded. The persons in the
front of the moving column mistook it as
an attack from the police and they fled in
the opposite direction. The rear group
also scattered and disappeared from the
locality. Some of them were later traced
by the police with the help of the local
people and were arrested. On  their way
the assailants also looted some houses and
intimidated the residents of Chekkodi and
relieved them of cash, rice, other catables
aod jewellery etc. A case has been regis-
tered and is under investigation Police
patrols are combing the area to trace the
culprits. We have reports of (wo other
incidents involving attacks on police per-
sonoel in Calicut and Alleppy districts.
We are getting full details from the State
Government.

1 have no doubt that all sections of the
House would wish 1o have these dangerous
activities put down with a firm hand. |
am writing to the Chief Minister to request
him to take all possible measures to get to
the root of the matter and to prevent the
recurrence of such incidents of violence
which pose a threat to the security of the
State. The Central Government will give
whatever assistance the State Government
asks for.

We have also rececived reports of ex-
Lremists trying to stir up violence on ag-
rarian issues in Mozalarpur District in
Bibar.  The State Goverament have report-
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ed an incident on September 2, 1968 in
village Manikaharkesh in which an armed
mob of 50-60 persons assaulted an Assis-
tant Subsinspector of Police, snatched his
uniform and attempted to bura him alive.
A Magistrate with an armed force posted
in the village arrived at the spot and con-
trolled the situation. A cuse against 46
persons has been registered. Some inci-
dents of forcible cutting of crops in some
villages near Muzaffarpur town have also
come to notice. The Bihar Police have
registered 8 criminal cases in respe.t of
specific incidents.

We have also had reports of three re-
cent armed raids in Srikakulam District of
Andbra Pradesh. We have requested the
State Government Lo let us know the details
of these incidents and of the action taken
by them.

The Central Government are closely
watching the situation created by the acti-
vities of extremists in different parts of
India, and are in touch with the State
Governmenis. [ would like to assure the
House that the Government are fully alive
to the situation and would take all possible
steps to ensure that the activities of these
extremists are curbed and public safsty,
lives of public servants and the ruls of law
are not endangered.

SHRI K. LAKKAPPA (Tumkur): It
has spread to Mysore State. Ho has oot
meationed that. (Iterruptions)

MR. SPEAKER :
tioned separately.

That will be men-

SHRI D. N. PATODIA : The recent
uprisiog the various activities of the sxtre-
mists as outlivoed by the Home Minister Is
not now. [Itis aliok in the chaln pf a
part of the big master plan which is being
operated since last so many years,  would
call the attention of you, Sir, apd the
House, to the map of ladia. If we sew the
map of India aod particularly the eastera
wing of India from the top, we will ses
first Nagalund thea Assam, thercafier West
Bengal, therafter Andhra Pradesh und
tbereafter Kerala. And oow they have
staried making inroads into U.P. sad Bihar,
And pow (hey have started moving into
Madhya Pradesh. Theve is a deliboraie
pian for iofiltraiion in the whols of thy
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[Shri D. N. Patodia)
#asiern region by these communist reactio-
nary elements. | would like to take you
back to the years 1948, 1949 and 1950. At
that time, in Andhra Pradesh, your State,
there was a revolutionary movement which
_is now again being repeated. The Minister
himself has stated that there had been many
reports of armed raids in Andhra Pradesh.
Apart from that some houses were looted.
The funniest part of it is this, namely, that
the policemen are being snatched away. I
do not know what type of polite are there
who are upable to defend themselves.
There was not a shot of fire or use of gun.
We bave seen these things in West Bengal.

Sir, it was for mearly about ome year
that the State was in the grip of lawless
elemonts ; there was no administration
worth the name ; the life and property of
the people were not secure. o Gaubati,
on the 26th January, 1968, these commu-
nist forces aligned themselves with commu-
nal forces of the State and created a situa-
dan which will ever be remembered in the
history of India.

Sir, coming back to Kerala, about
which the hon. Home Minister has given a
parrative description, according to what we
learn from newspapers, so far, in spite of
50 many raids by a group of armed people,
only 36 persons have been arrested. Asa
result of interrogation it has been revealed
that there is a gang of 300 people who are
fully armed. They have as many as 10
battalions, as many as several captains and
commander-in-Chief, but the police and
the intelligence has not been able to un-
earth any ope of them. Ib spite of so

many raids, the police was completely
defencoless. They did not do amything
about it. What was the objective of
this ?

| am coming now to a wider perspec-
tve of thggrhole thing. It is not proper
to say that ‘some group has broken away
from the Communist Party and ls trying
to do something here or there. That
would mean reducing the importance of
the subject. The whole objective is to
see that the communist regime extends
over tho Indian sub-continent from the
castern frontiers, and within this wider
objective everything is belng planned and
mmster-organisod.  What ‘is  the mods
eprrondr 1 It is to create a situation of
worest and & sltuation of imdhcipline and
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an atmosph of frustration and helpless-
ness and to expleit the poor people and
the student community ; and the admink-
tration of our country has faliom a prey to
these tactics. RBither they have fallea a
prey out of their weakness or they have
fallen a prey out of the fear of ocertain
foreign Powers ; 1 do not kmgw. But the
interference of forsign power is very
clear. We have scem intecferemce im
Nagaland. We have seen the interferance
in Naxalbari when the Peking Radic and
Mao anoounced that it was the fropi paw
ol the communist movement ia ladia. We
have seen how Radic Peace and Progress
is interfering in our activities. We have
soen how money is flowing into this
country. The entire report is with the
Home Minisiry uad they koow how
money is flowing inte this country.

Now, | come to something very impor-
tant. On the 26th March, the Kerala
Chief Minister admitted in the Assembly
that one genllemun was discovered, that is,
a publisher having received money from
the Chinese Ambassy. This is only an
isolated case which has been noticed. But
there are hundreds of thousands of such
cases. Whal is the Intelligence of Govern-
ment doing about it ?

Now, | come to the question. May I
know whether Government are aware of
the gravity and seriousness of the situation
or whether they have decided ito sleep
and to permit these communist and reac-
tionary forces to behave as they want and
leave the country to the dogs ? In the
face of such raids and attacks on the poHoe
stations und many other incidenis of such
type, why should the administration be
absolutely defenceless and helpleas 7 Why
should a police comstable or an inspector
not be able ta defend himpell apd shoot in
solf-defence at least? This is a very
peculiar phogomeson that wheosver there
is any attack, everything becomes absolu-
tely suspended and there is mo action as
Hitis a dead body uymable to react. |
would like to, kaow why the admipisiration
is so inactive.

My third and final question is this.
In view of the seriousness of the situation,
are Government prepared to ban these
communist parties in India, and ¥ not,
what in the opinion of the Home Minister
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is the alternative to check such growing
tendency in our country ?

SHRI Y. B. CHAVAN: The hon.
Member has given a background of what
has begp bappening in the last iwo years,
particularly the rise of this extremist groyp
and their activities. He is fairly accurale
about it. But 1 would certainly plead
with him not to take an exaggerated view
of the things. We are quite aware of the
modus operandi of these groups, and we are
alse aware of the dangerous implications
of the theory that they are propagating
in this country, and we certainly take a
serious view of this matter in its per-
spective. But at the same time, let us not
try to give a rather exaggerated picture
so that it becomes a propaganda for Mao
himself as i these thimgs are on the
increass here. | am afraid that one of the
major political parties in this country,
the Communist Marxist is faciog a very
serious contradiction in its own raoks.

SHRI KANWAR LAL QUPTA
(Delhi Sadar) : That is part of their game.
They are doing it interpationally.

SHRI Y. B. CHAVAN : That is also
a point of view which can be considered
by them and itis also there for us far
consideration. I do mot want to express
any final view in this matter. The
hon. Member has raised the question
whether we are alive to this matter.
! can only repeat the assurance that |
have given that we are alive to this matter.

Naturally, wherever there are constitu-
tiomaly constituted State Governments,
we have o depend on them in this

matter.

He has raised the general question of
banoing political perties. This House
has never allowed usto ban a political
party. And we do not believe in the
doctriwe of banning political organisations
es such. We have many times discussed
this question here. It is not more wish-
fol thinking that will help us in this re-
gard If there ace ocerisim poMiloal doci-
ninss which thresten demooratic valmes ia
this country... ...

SHRI § M RAMERIAE (Kangur):
Let the Govemmeat of India take aver
the Swatantra Party.
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SHRI D. N PATODIA : He does
not have to wait for it. Let him take
care of his party... ...

SHRI Y. B. CHAVAN : If there are
polltical doctrines to be fought, they are
to be fought politically. All violent acti-
vities will certainly have to be fought with
the ordinary law of the land.

SHRI D. N. PATODIA : He has not
answered one of my most important ques-
tion, namely why the administration was
s0 ipactive and why the police constables
and others in the police station did not
defend themselves.

Why should these raids have been
permitted to go on unchallenged 7

SMNRI Y. B. CHAVAN : It will be very
wrong to imfer or draw u gemeral Infereace
that the administration is lacking and is
not trylag to counteract.

SHRI RANGA (Sricakulam) : A police
sub-inspecter was about to Be bumt
down.

SHRI D. N. PATODIA : In how many

places did the police act in selft
defence ?
SHRI Y. B. CHAVAN: [n many

places, the police have acted to posist
violent activities but then the hon. Mem.
bers have protested. In the first incident,
I have seen that the police did act, but
on the second occasion or at the time of
the eccond incident, in regmrd to what
took place, I do not have all the detalls.
But it appears that a sleeping man wae
attacked......

SHRI RANGA : A police sub-nspector
was about to be burnt down.

SHRI D. N. PATODIA : Not ove
shot was-fired when the police station wes
being looted.

SHRIMATI SUCHETA KRIPALANI
(Goada) : I thiok the Home Minister bas
given us a feirly detajled report about the
unlawlul incidents that are taking place
oot oply in Kerala but in other places
also ; Korala is the bub of it and from
Kemala it is spreadiog to other States. In
fact, we had becp, hearing during the last
few months that in the borders of Bibar
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such activities are taking place and the
Nanxslites were forming thelr own cells
there.

1 would like to remind the Home
Minister of how it started, to which Shri
D N. Patodia has already made a re-
ference. 1t started in Bengal in the form
of peasant revolt, and many tears were
shed here in sympathy of the social re-
forms ; at that time, we did not take it so
seriously. But then it become so serious
that pcople’s life and property were in
danger not only in Naxalbari but in other
parts of Bengal also, because if in one area
lawlessness could go on with impunity,
paturally there was an atmosphere for
spreading it elsewhere ; the whole of Ben-
g2l was held 1o ransom by these people.
You will remember thal so many times
discussions were held here, and people
expressed great concern and alarmed, but
the Government of West Bengal was para-
lysed und they did take not any action.
Ultimately, under very great pressure, Mr,
Ajoy Mukerjee decided to take some
action. Why was he, however, not able
to take action 7 It was because they had
differences among themselves ; that was
why they were unable to take any action.
At that time we did not think that this
little germ would spread to such an extent
as together so much of strength. Today,
there is a party named after Naxalbari ;
and proper Naxalite group has come into
existence. Not only has it come into exis-
tence, but very recently, they have officially
formed themselves into a party ; when
they had their meeting somewhere in Erpa-
kulam ; they have openly declared their
association with Mao  They had openly
declared that thoy were for violent and
revolutionacy mathods. 1 do apprecite
and sympathise when it is said that it is
not proper to bao palitical parties. Ina
democracy we do not waat to do 1t. But
in a democracy, the basic assumption is
that all political parties will funztion con-
stitutionally. But if a party openly de-
clares that uncoastitutional and unlawful
methods are the methods that they are
going to adopt, then certainly & time
comes for us to consider whether such a
party could go on functioning in such a
& way with impunity. Therefore, it is now
a matter for us to decide how to meet
lh'll throat to law and ortdﬂ
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I have got a.note here before me which
shows that it is spreading to other places.
I have already noted that in Hyderabad,
in Mysore, there is something like Guerilla
warfare going on in Bihar, it is spreading
and it is bound to spread in other
areas.

Then 1 want to draw your attention
to the fact that the Kerala CPI general
secretary Mr. Kumaran himself has des-
cribed this attack on the police station as
‘a wanton attack’. The Congress presi-
dent of Kerala has been crying hoarse
over this for the last so many months.
He has said that a programme of ‘sub-
version® is going on. He has described
this as ‘rampage’ ; he has said that people
get no prolection and no procetion is given
by the Government to the people.

SHRI A SREEDHARAN (Badagara) :

How is all this relevant ?

MR. SPEAKER : It
to decide what is wrong and what is

irrelevant. Let him please sit down.
(Interruptions)

is not for him

SHRI A. SREEDHARAN : You can
ask me to sit down but allow a Congress
Member to go on saying whatever she
wants. (Interruptions)

SHRIMATI SUCHETA KRIPALANI
Their general secretary, Mr, Rao has made
a statement from Delhi that this is the
result of “extremist theory and practice”.
| am ool saying it, but their own geperal
secretary, a responsible office-bearer has
said it. Mr. E. M. S. Namboodiripad
has himself said that they are working
“to create unsettled conditions". But
uafortunately, with all this realisation ;
that unsettled conditions are being created
and people’s life and property are threaten-
od, and people's liberties are left un-
protected, the Government there has not
been able to control the situation,

AN HON. MEMBER : Who told her ?
Lot her not accuse a State Government
which Is oot here to defend itseif.

SHRIMATI BUCHETA KRIPALANI :
‘The dificulty arises from the fact, asin
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Bengal, that there are difference in their
ranks ; because their was difference of opi-
nion'in their own ranks, they were not able
to act firmly.

MR. SPEAKER : Question, Madam.

SHRIMATI SUCHETA KRIPALANI :
Por instance, even in Kerala ..(Interruptions)
Shrimati Gowri the Reveune Minister, dec-
lared that she does not believe in parlia-
mentary government (/mserruptions). In
view of the widespread threat to securily,
in view of the widespread discontent, in
view of the open declaration by this party
that they believe in uncoostitutional and
violent merhods end in view of their
loyalty to a country across our borders
which declares its avowed eomity towards
us, what steps do Government propose (o
take to control the situation. The Govern-
ment may have all the information : they
may be in the know ir it ; but month after
month, this is spreading and nothing has
been done 1o check it. Let Government
please tell us what concrete steps they pro-
pose to take to prevent the take-over of
India by this disloyal group.

SHR! S. A. DANGE (Bombay Ceniral
South) : Cure Banaras University first.
Set right the law and order problem there.

SHRI S. M. BANERJEE: See what
has happened in Lucknow University.

st TATAATC WTENY (TIAT) ¢ WeTE
wqERT, A B grararw ¥ Foere-frere
®T dlEr T §.. . (swwwm)...37 9¢
s gt .. (v .

SHRIMAT! SUCHETA KRIPALANI :
It Is guerilla warfare and nothiog else.

SHRI S. A. DANGE: When it is
being talked about, let us have proper
arguments and proper discussion.

MR. SPEAKER : | have no objection.

SHRI Y. B. CHAVAN: As | mid
eariier, and would repeat this new develop-
ment, new trend, has its dangerous implica-
tions. 1 do not want to deny the position.
What the Nazalites started in 1967 ip
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Bengal has been effectively dealt with.
Certainly, these trends are spreading In
other parts of the conntry. Particularly in
Kerala, they have asserted themselves with
a little more intensity, The Kerala Govern-
ment and its spokesman, Shri Namboodi-
ripad, have given out their reactions, public-
ly also.

SHRI S. M, BANERJEE : The Chiel
Mioister is here in the capital.
SHRI Y. B. CHAVAN: We must

believe in what he has said and walt for
him to take necessary action about it. In
case, nothing happens, certainly it is a
matter for the Government of India to
consider.

SHRI S. A. DANGE : Then coliective
defence ! Starl i !

MR, SPEAKER Before the next
question is put, may | appeal to hom.
msmbers 10 be tolerant ? Every section
has got a right 10 ask a question. Some
members may not agree with what some
other section has to say and then half a
dozen of them rise to interrupt. Why
does any hon. member thiok it is only
about Kerala? He must give a chance to
others also.

SHRI SHEO NARAIN (Bastl): Sus-
-pend them.

MR. SPEAKER : He will allow me
1o proceed.

Afier all, every section has to express
its views on all-India questions. It is not
any party question pow, about some vio-
lence happening somewhere. Does Shri
Shastri take any responsibility for the
Naxalites 7 No. Then why does he not
sit down ?

st croreaTe @redlt - geTw AT,
aais ag Aff §...(wawT),, X W
wgfes T qiegm st @ K.
.. (W) ...

MR. SPEAKER : [ would appeal to
Shri Kachwai pot to discuss across like

this. ¢ js oot propey.
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SHRI HEM BARUA (Mangaldai) :
The exetrmist revolutionaries mentiouned in
this are oot organised into any political
party. Theh where is the question of any
political party In it ?

MR. SPEAKER : Whatever it may be
let each member be heared in patience.

SHRI S. M. BANERJEE: The coa-
duct of the Chiel Minister should not be
discussed here. Otherwise, we will discuss
the Law Minister's conduct also.

ot wew fagrd awddt (awowge) ¢
weqw WEIEd, Eu qgw fe § gg WA
AT ¥ §G T @, T SqA  WrHIQw
HEITW WY qren sy a3 gAer wrafer 2 1
oY 9 fgar sT R E, grAT A @ § N
gfaamt &%T ot wee @i
qOTT ®IA 9 Wrwar §, I Leguady
"X ¥ g Y@ g A Aifgg, 7
et WEged f ane §, qraefoe
o awx & WA g and § 1 whrsw F
gr uvft EmmEt o wm ™, Al
o T W T gt Gl ogw
FITCATITA a9 wgh, qg A8
grar wifgd | gw W 2w ¥ enfeagat wifs
a1 @ & oifew a0%F ¥ wifas wix
grmfoas syaear ) T @ § q9r ¥w
# 1967 & o d¥z-xrew ¥ wify gk ot
e ¢ fr & guq wgwa Tl § o gfe-
are ¥wT T 9 wiaer € zafad
@¥ |19 gH wife g w1 Fww  wify
dar wQX w1 ST A 6T )

wsaw wgey, & & s quA wngan
§—ug wft wReT A oy e few @
fir o & Frex-firer wrif & (et figan-
ot iifefieat wor ot &1 & qamr wrgen
§ fe o fgens afafefad) & & o
gredm d, v W ETREA R M @
fparowe wrdwifys w7 dwEw wC W
b Provmowc o & ot X o
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fred g atr ¥ ot fetm o o 7
fggmwfIema g sao &
g wiw g & e @ o3 sfoee wft R
A, GE T S d wwsT W Y
¥ g Ad §, A wAw feast ey
fwar srgm | wafwe & an g §
fis ¥a1 W€ o wmen §, v A€
wfes wreda zw ¢ o gy afafe
w1 AureT wT Er

g aa & gg A wga g W
goft oft 3 wargr fie & et & farr A
T Y, ATeT ¥ ¥ IO A W TG
& 2 fif 13 WA T@ AT W TAT AT
w1 wae < g & fr 3 fifer ¥ Raw
s & A ¥, afews Afew § g ot A
Y §, Afer F gloare o &3 §, q"rf_ﬁ
¥ fagw »ft ¥F € ? afy soerc 78 wAW
¥ gl SAwrd gEA A A ¥ Wg—
g & T, AT f W@ @ W EE
awar g, afes g a0 @ a1@ A gfe
w7 fF #qr ¥ g0 A0 KT 9AT AAX W
maer #x @ ¥ fs g ifer & Bk
dwr geaew & av wft &

At am —ew gag o R ¥
ger #f) aat Togre faedy # Sfean
8 1 Forr wtet & ap wiefafaat ax @ §
I q¥eT & wren ¥ fad o safed ¥ T-
arfY §, & qgi g aefeas £ war W
7o) ggiEm 398 fawrcfafing €@ &
az tq waw & B wfew weda
TraAT AATA W g O faed q@
wor< ¥ gzATdt &t Egar § wegan fean
ar g% ? & oft fedlt oT sfawrs s &
qur % 7€t §, O ayeY v FgA W@ g,
FAX  gAAr gyl 9T FaEY, gW Il
qorer wov Al §, ¥l areT &
xa were ¥ afafefidt & faba s
» fik, Wy o itfefual 3 o d @ §,
T tfter v ¥ fud, wparfin et



¥ fodt w9 ofem ot drr &
geq it ow aug feeelt & gofenm €,

7Yy fare-fafam s 1317 W §OeTe
¥ gy wearr & 7
SHRI Y. B. CHAVAN: The hon,

Member raised many points. First of all
he took objecticn to the word *‘revolution-
ary.” | had made reference to the word
“revolutionary’” because the calling atten-
tion notice itsell makes reference to it. So,
his suggestion should go to the persons
who tabled the motion. ['do not want to
call them revolutionary or give them a
compliment by calling them revolutionary,
but the compliment was given to them by
Swatantra Party.

not
the

SHRI D. N. PATODIA : It was
my wording. It was changed by
Secretariat.

MR. SPEAKER : This is not given by
these five people alone. Only these five
people have come in the ballot. Otherwise,
about sixty-six notices were received from
Members from all sides of the House. The
word was used in one of these calling atten-
tion notices

SHRI Y. B CHAVYAN : As far as the
other point that he has raised whether
there is any all India party organising this
thing, | have got the picture, because this
irend, this group is emerging out of what
was so far called Communists-Marxist
Party. They have severed their relations,
they have given their explanations to the
CPM, und | am prepared to accept
that. The basic poinot is this that there is
a theory which is propagated openly in this
country that they believe in revolutionary
struggles including violent uprisings, armed
uprisings, to change the Government here.
Really speakiog, this is the basic thing.
That some people tactically are not accept-
ing its operative programme at the present
moment is a different matier,

But
daperous.

this theory, really speaking, is
It is the root cause for all this.

A far as the organizational aspect is
concerned, at present there is mo co-ordi-
nating all India body working there.
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SHRI RANGA : There is the Vijaya-

wada declaration.

SHRI' Y. B, CHAVAN: There is
certainly not merely a possibility but a pro-
bability that a co-ordioating leadership
might or may emerge out of this. Itis
coming. My counter question was : once
you debated certain aspects in this House
also, formerly I remember that a Bill was
brought here for banning parties taking to
violent activities, etc. But this idea was
not acceptable here. If [ remember right’
this question of banning the political’
parties, only a limited part of it was accept-
ed viz. secession and cession part of It.
We can certainly ban political organizations
for that.

AN HON. MEMBER : They are also
political organizations. (Iaterruprions).

SHRI Y. B. CHAVAN: What are
they 7 The other point the hon. Mamber
has suggested is a matter for consideralion
of all the political parties. I do not at the
present moment want (o assumeo any res-
ponsibility for this.

SHRI ATAL BIHAR! VAJPAYES :.
The second question is : whether these
groups bave contact with Peking.

st quERTCIY wagTe @ w9y w41 fE
&Y ST agh ¥ arft § A gad arvr A
grx & ar aff 7 A oxx S et § @
gEamT frak §

SHRI P. K. DEO (Kalahandi) : Mr,
Speaker, Sir; | would like to quote from'a
speech of a misguided and distinguished
colleague of mine in the Second Lok Sabha,
Mr. Nagl Reddy. He spoke to the students’
on 27th November at Hyderabad. He said,
‘The present revolutionary situation in the
country could be ignited only with the help
of a gua." He said, “he believed in Chair-
man Mao's saying that power came out of
the barrel of a guo.” [tis a matter of
great coocern that day in and duy out su:h
reports of violence are pouring in from
Kerala, West Bengal. Bibar and Srikakulam
district io Andhra and it looks as if ali
these various Communist Pacties of various.
colours are vying with each other io a cal--
culated design to creale law'eisness 104
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preach violence taking full advantake of
the fundamental rights guaranteed under
the Constitution. They want to sabolage
the domocratic institutions. The other day
we saw a glimpse of it when this House
was not allowed to function. It virtually
amounts to waging war against the law-
fully established Government and against
the people of this country. Taking into
consideration all these factors | would like
to know if the Government are considering
baoning such of the Communist Parties who
have taken to violence as their creed .,

SHR1 S. M. BANERJEE : Let His
Highness write to Her Majesty the Queen.
What happened in Cuttack ?

SHRI P. K. DEO: .., and which
are trying to hand over this country on a
platter to our enemy. (/mrerruptions).

Secondly, if it is not possible to ban
such Parties are the Government consi-
dering special law so that they could be
tried summarily and if possible under
martial law. The whole thing has to be
viewed from the context of the Russian
explanation where they tried to justify
their invation of Czecholovakia on the plea
that the Czechoslovakian peple wanted such
intervention. [/mrerruptions). 1t should be
viewed from all the angles and I thiok the
Home Minister will give a categorical
answer to this question. (Iarerruprions).

sft Wi o (W) W
aRieg, w0 d&fow qAw 9 faarg @)
g &1 afe gt, &Y g% W faarz wr wer
€ifordr | ghrar we ot waET Ot <@r §, 3
At A otz gw o AT

SHR! Y. B. CHAVAN: The bhon.
Member has raised the same question which
1 have already answered. He has raised a
question ahout legal action, banning politi-
cal Parties, etc. 1 need not repeat my
answer again.

SHRI P. K. DEO: My second ques-
tlon was not answered. | want a special
law for summary trial of these people and
{f possible, martial law.

—
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12,35 hee,
PAPERS LAID ON THE TABLE
Audit Report, Railways, 1968

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): | beg to lay on the
Table a copy each of the following papers
(Hindi version) :--

(1) Audit Report, Railways' 1968, under
article 151 (1) of the Constilution
read with sub-section 3 (ii) of sec-
tion 3 of the Official Languages
Act, 1963.

(2) Appropriation Accounts, Railways,
for 1966-67, Part I—Revizw.

(3) Appropriation Accounts, Railways,
for 1966-67, Part 11— Detailed
Appropriation Accounts,

(4) Block Accounts (including Capital
statements comprising the Loan
Accounts), Balance Sheets and
Profit and Loss Accounts, Rail-
ways for 1966.67. [Placed in
Library. See No. LT-2379/68.]

Notifications under Merchant Shipping
Act and Annual Report of Seamen’s
Provident Fund Scheme.

THE DEPUTY MINISTER IN THE
MINISTRY OF T1RANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) ;
Sir, on behall of Dr. V.K.R. RAO,

1 bag to lay on the Table :—

(1) (i) A copy each of the following
Notifications under sub-section
(3) of section 458 of the Mer-
chant Shipping Act, 1958 :—

(a) The Examination of Masters and
Mates (Amendment) Rules, 1968,
published in Notification No.
GS.R. 968 in Gazette of India
dated the 25th May, 1968,

(b) G.S.R. 2008 published in Gazette
of India dated the 16th Novem-
ber, 1968, containing corrigendum
to G.S.R. 968 published in
Gaeette of India dated the 25ith
May, 1968.

(if) A statement showing reasons for
delay in lying the Notification
mentioned at ltem (i) (a) above,
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[Placed in Library. See No. LT-
2380/68.]

(2) A copy of the Annual Report for
the year 1967-68 on the working
of the Seamen’s Provident Fund
Scheme, 1966, [Pleced in Library.
See No. LT-2381/68.)

U.P. Government Notifications under
Kanpur and Meerat Universities Act.

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : [ beg to lay on
the Table a copy each of the following U.P.
Government Notifications (Hindi and Eng-
lish versions) under sub-section (1) of sec-
tion 31 of the Kanpur and Meerut Universi-
ties Act, 1965, read with clause (c) (iv) of
the Proclamation, dated the 25th February,
1968, as varied by Proclamation dated the
15th April, 1968, issued by the President in
relation to the State of Uttar Pradesh :—

(I) Notification No. CI (R)-4699/XV-

39(9)-1966, published in Uttar Pra-
desh Gazette, dated the 28th
September, 1968 containing the First
Statutes of Kanpur University.

(2) Notification No. CI (R)-7578/XV-39
{9)-1966, published in Uttar Pradesh
Gazetle, dated the 28th September,
1968 containing the First Statutes
of Meerut University. [Placed in
Library. See WNo. LT-2382/68.]

Amendmeots to [ndian Police Service
Regulations and massages exchanged
between Centre and Kerala

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : 1 beg to
lay on the Table : —

(1) A copy of Notification No. G.S.R.

1983, published in Gazette of India.
dated the 16th November, 1968,
maoking certain amendment to the
Indian Police Service (Fixation of
Cadre Strength) Regulations, 1955,
under sub-section (2) of Section 3
of tbe All India Services Act, [951.
Piaced in Librory. See No. LT-
2383/68.)

{2) A copy each of the following
massages exchanged  between the
Central Government and  the
Government of Kerala regarding the
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" Ordinance, 1968, in pursuance of

an assurance given by the Minister

of Home Affairs in the House on
the 19th November, 1968 :—

(i) Wireless message No. 13/6/S)/
68-Estt. (B), dated the I4th Sep-
tember, 1968 from HOME, NEW
DELHI to all Chief Secretaries
of State Governments, Lt.
Governors/Chief Commissiners
of Union Territories.

(ii) Wircless meossage No. 13/6(8)/
68-Estt. (B) dated the 17th Sep-
tember, 1968 from HOME, NEW
DELHI to all Chiefl Secreturies
of State Governments, Lt
Governors[Chief Commissioners
of Union Territories.

(iii) Crash message No. 54851/SS4/68/
HOME, dated the 18th Septem-
ber, 1968 from Chiel Secretary,
Kerala to HOME, NEW DELHI.

(iv) Crash Wireless message No. 59/
14/68-Poll.1(B), dated the 19th
September, 1968 from HOME,
NBW DELHI to Chief Secretary,
Trivendrum.

(v) Wireless message No. 54851/584/
68-HOME, dated the 19th Sep-
tember, 1968 from Chiel Secre-
tary, Kerala to HOME, NEW
DELHI.

(vi) C.C.B. message No. 40873, dated
the 23rd September, 1968 from
HOME, NEW DELHI to Chiefl
Secretary, Kerala, Trivandrum.

(vii) Wireless message, dated the 26th
September, 1968 from Chiefl
Secretary, Trivandrum to HOME,
NEW DELHI.

(viii) Wircless message, dated the 27th
Sepltember, 1968 (rom Chiefl
Secrelary, Kerala, Trivandrum to
HOME, NEW DELHL. [Placed in
Library. See No. LT-2384/68.)

1237 byrs.
MESSAGE FROM RAJYA SBABHA

. SECRETARY : S8ir, [ have to report
the following message received from the
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[Secretary)
Secretary of Rajya Sabha :—

“In accordance with the provisions
of rull 111 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, 1 am directed to enclose a copy
of the Telegraph Wires (Unlawful Pos-
session) Amendment Bill, 1968 which
has been passed by the Rajya Sabha at
its sitting held on the 26th November,
1968."

TELEGRAPH WIRES (UNLAWFUL
POSSESSION) AMENDMENT BILL

As passed by Rajya Sabha

SECRETARY : Sir, | lay on the
Table of the House the Telegraph Wires
(Unlawful Possession) Amendment Bill, 1968
as passed by Rajya Sabha.

12.38 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (PUNJAB), 1968-69

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARN DESAI) : 1beg to present a
stalement showing Supplementary Demands
for Grants in respect of the State of Punjab
for 1968-69.

DEMANDS FOR SUPPLEMENTARY
GRANTS (PONDICHERRY), 1968-69

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): | beg to present a
stalement showing Supplemeatary Demands
for Grants in respect of the Union territory
of Pondicherry for 1968-69.

12.39 bre.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY "AFRAIRS AND COMMUNICA-
FIONS (DR. RAM SUBHAG SINGH) :
Sir, Government Business In thls House
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during the week commencing 2nd Decem-
ber, 1968, will consist of :—

(1) Consideration of any item of
Government Business carried over
from today's order Paper.

(2) Consideration and passing of :
The lnsurance (Amendment) Bill,
1968, as reporied by the Joint
Committee.

The Food Corporations (Amend-
ment) Bill, 1967.

The Maternity Benefit (Amend-
ment) Bill, 1967, as passed by
Rajya Sabha.

The Khuda Bakhsh Oriental Pub-
lic Library Bill, 1968.

The Special Marriage { Amendment)
Bill, 1968, as passed by Rajya
Sabha.

(3) Discussion on the Reports of the
University Granis Commission for
the years 1965-66 and 1966-67 and
consideration and passing of the
Unpiversity Grants Commission

. (Amendment) Bill, 1968, as passed
by Rajya Sabha.

(4) Discussion regarding Centre-State
relations on  Tuesday the 3rd
December, at 4 p.m.

(5% Further discussion of the motion
regarding drought conditions in
the country on Wednesday, the
4th December, at § p.m.

(6) Discussion regarding sugar policy
on Thursday, the 5th December, at
5 p.m.

SHR1 NATH PAl (Rajapur) :  Sir,
there is no provision for a debate on the
threatend strike by the LIC employees.

MR. SPEAKER : The Business Ad-
visory Committee will take a decision.

SHRI NATH PAl: Yesterday you
yoursell told us ; the Minister was present
when this demand was made.

MR. SPEAKER : After that, the Busi-
ness Advisory Committee met and they
discussed the matter, and this was the pro-
gramme decided by them, not by me.
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SHRI NATH PAl ;: The Labour Mini-
ter may be persuaded to make a sialement
at least.

o qzw fugrdt waddY (sFTRYY) ¢
e wrdY § fe e Yot & fod
farc &) TR & cwe wifo Yo ¥ AN

#
MR. SPEAKER : 1 do not know any-
thing. 1 cappot answer, unfortunately.

ot wzw fagr@t wwdd At IAE
T 2 Aifwdr

SHR1 S. M. BANERIJEE (Kanpur):
Sir, 1 want to bring forward one matter.
Yesterday and also the day before yesterday,
all of us partically belonging to the various
political parties pointed out that there was
going to be a strike threatened by the LIC
employees on the 5th December ; no men-
tion of it is made in the stalement.

MR. SPEAKER : Yesterday he could
have gone to the Business Advisory Com-
mittee. Who prevented him to send some-
body else there 7 You are raising it here
now.

SHRI S. M. BANERJEE: We never
wanted a discussion, because,—(Inrerruption)
—let me speak ; | want only one minute.
The point is this. Let me read what has
been reported in today's newspapers. Under
the heading “LIC dispute for Tribunal™,
the paper says :

“The Union Government has referr-
ed to adjudication by a national indus-
trial tribunal some of the demands made
by employees of the Life Insurance Cor-
poration of India.”

It moans that the Union Government
bave referred this matter to adjudication
when the Parliament is in session. | re-
quest you and through you the Labour
Minister one thing. The Labour Minister
had not the courtesy to mention it here.
1 would request you lo ask him to make a
statement about it. That is one thing.

MR. SPEAKER : That is what Mr.
Nath Pai also raised yosterday. Yesterday
dlso you raised it aad tbhe bos. Minister
was roguesisd to communicsty it 1o the
Labour Minister.
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question
SHRI S. M. BANERJEE : I realise
your embarrassing possition. When wc

tabled so many Calling Auention Notices,
it has not been possible for you to take it
up. This is another very important
matier. i

There is no Assembly in UP and we
can raise the issues only here. The strike
of the teachers hus been banned there and |
the teachers arc going to defy the ban.
The strike is going to lake place on the
2nd. The Education Minisier has got all
sympathy for the teachers, | know ; let him
make a statement to-day so that the strike
may be averted.

There is another news item :

“PAC men cntered the Lucknow
University campus to-day on ‘urgent
calls' by the Vice-Chencellor and broke
open hostel rooms, beal up siudents
there and destroyed their property.”

The Education Minister should make a
statement on this also. | would request
you to see that these stalements are made—
two by the Education Minister #nd one by
the Labour Minister.

MR. SPEAKER : The Education
Minister is here and he has been hearing

you partiently.

12.41 hrs

CORRECTION OF ANSWER TO
5.Q, NO. 633 RE. CHINESE TRAIN-
ING GUERILLAS IN NEFA
MR. SPEAKER : The hon. minister

may lay it on the Table.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Yes, Sir.
I lay the statement on the Table.

STATEMENT

“In the replies given to some of the
supplementaries arising out of the
Starred Question No. 633 apswered on
on 23rd Augusi, 1968, in the Lok Sabhas,
it was stated that a few hundred fami-
lies of ex-servicemen bave already beén
seitled there. | find that whesess
active attempts are being made to re-
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settle ex-servicemen in NEFA, no ex-
servicemen has yet actually been settled
there so far.”

12.42 hra,
BUSINESS ADVISORY REPORT
Twenty-Fifth Report

THE MINISTER OF PARLIAMEN-
TARY AFFRIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
Sir, 1 beg to move :

““That this House do agree with the
Twenty-fifth Report of the Business
Advisory Commitiee presented to the
House on the 28th November, 1968."

MR. SPEAKER : The question is :

“That this House do agree with the
Twenty-fifth Report of the Business
Advisory Commiltee presented to the
201h November, 1968.”

The morion was adopred.

12.424 brs.

STATE AGRICULTURAL CREDIT
CORPORATIONS BILL—Contd,

MR. SPEAKER : House will now
resume further discusslon on the State
Agricultural Credit Corporations Bill. Shri
Randbir Singh may continue his speech.
He has already taken 11 minutes,

st i fag (Qmas) | wsaw
ww, o W fesr oT e go A owy
fieqr a1 fs e B w1 oI R
Wi feama @ AW & 65 QT WA W
wad ¥ | W gt O i 39 Ww-
T A wg wEny, feam e A dwe
s gE A dwk fagag
ow AW o arr Qe
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12.43 brs.

[Mr. Deputy-Speaker in the Chalr]
g fomd @) aswiy F-3uraw,
q T gER A A qre ag gt f &
g & AT == wfagl 93 wama s,
T TAEE § gd-d-g-gi W g
2 AL g & wfai w wr Q)
w1 I F AT fgaw 4 o
fore & & JgWT w AgE@T A 2 A,
I0 AT F g WW-C-TZA B F=AT QN

feft eftwx wEgia, ag ¥4 A9 G
21 ag wif awgw a1 arad A @ afew
T §AATd ®T AT & v fE el
fag & a&Y, ma afeos Mar gwaw 3
"I & 50 @1 9y feg & fAg qma
a1 | & wgar TgAr § w7 e ¥ forrad
g " WA w1 ArEd g fow w)
Hfradr &, a1 Srafes 8 @ gfear -
o e S AT Far gwx Wik
o o Fo FrAT oy zd 2, gwart
fegem & s e ¥ & maT @
W 99 & @) Q9% R 7g o feara ay
e § 1 T, fedt aeiie, 3w ek
¥ ®IT, AT, QATIW, T a1g Wi o agt
ATATT &Y Q7% §, I 7 & a7 fwara
& &1 fegrgearm ®Y s frmra Y @ AR
a1 fegm § &1 AdY, o= 7@ ot 5w
g & off oA A 1 8 g ww wwiwg

st fF @ feeaa & o

LA
W & W e g
W ¥ 3@ @iwewe g,
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46 w0y firgm, gfown wic Wfige s
T Y ey wrar &Y W fpgena oo @
TETAN QYT FAqW QAT 1 W\ qafe-
am, feft 7 fef & oy, ard gt &
EATT THT ANAT | GTH W FAA TEA
t 1 & w1 A Awgoat W A=)
agY w<ar srgan afww ag M qd e
A o area wgi & 1 agi & fewal
wgAa w1 adlwa ag guT & | &gt WAl
¥ agi w1 fearT wifew &1 agt  feaa
1 sifarfega feezafag § 1w A
arx gfrmr & oF amwa TR A AR
rafag a1 & fe agi ot feqm )
2 & 9 oz ara wg@r g, dwE g
7fY and) § e & @ & radt axvNg
fmma #Y aw fxaET ITEav g o

gz fas gt a9 g A dw & a™a
aw frar § | s fafre w1 agan
A A QAT &) oF arg W E ae
wYT %3 24T AIEAT § 1 T IITALA HE)-
zg, WI9¥ Sq121 ZEH 4% 01 X faar @t
g7 grg 77 <1 K2 g%aT § | wEiAg
# wiq ¥ wdts w0 wigar g fs feana
® A7 TR QM AT ANTHY AR
Afag 1 w17 INT & S0 Wy gorwm 2
2L gn A1 M o faEmr WY WA
v & AT §, 24 v Aok fag wwd
2, zaw it ez Afxg 1 wrx TRt
9t ga feam © adtaa awr ¥ § ol
forg g4 az wrg faromma @ IEA W@
fvar 1 gre § | vafg fewrr o anr
wig g wg 1 ffog )

& wiowt wea wearg  fafret
argu, NfE Go 7 & qrA wifew
agr &, 974 wgn wigar § fe o -
Qe w9 qAry o7 g § g & A
o TTeT 7 T A | W Agwir
¢, st § wy Yz & wrfewew § 0
frd &% w1 0 sradweT § oy ot -
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Twgufra g @ aoht Rz d
argd faad qw ar-arfeas frmr afea
ag Wt 9 fe SrareteT w0 or oo
grm, a8 feqr o 1 SgeteT W@
craed i€ fewr oY famar gfvwsr &)
SR A AT ot dwf @
fal o ®, gR qar A SR A X
ot garfaw & 1 Y & arot wreker faf-
eragy & g wrzgar f fed @
g eredt wadwee fedr wman g
frmra & wY€ adf & 1 w@® wred feamy
SR i w Ay T
A8 arq few o Jar st g § Wi
frewY femrora woar wrgd £

& o€l AreA warar wrpar § fe
fergear™ 1 qad x¥7 FE@mA qwo
arfo dte ®1 & | IF TalezT §, AX-
fam grateet § oYc Jgoavw § o dfew
n7o qrie Ho ¥T qifadly &Y grew
w73 & foq ot Arza Afga 9T, ANaw
#few g wlt fefloas  afaq o owwr-
& w¥ Ay oA gt § forawr aF wherar-
a oft feg a7 § 1 wa 39 a7 & A
ar & § w7 gad) JgarA aee @ifag
fs 48 wiamme o glaafadio g
¢ faad arem whaa, fare, famfide it
NN L gy @ A Y
gifgyT wT fifng fs ¢@ sEitmT &
A 57§ fag, wfadlay v geax
£ ¥ fag N yatwed ff ot I
ot sifzr gart ang, o oree ferw
IuR are ffuar afgw 9 a1 *T-AKN
fearr & gae A fgear & 1 ¥ w0
# a9 ury g7 A oW o eg fe aw
w5 % wiY ¥vg Y A & AT T WGYWY-
Hex gragdia fr 7 & aIm | W
¢ @ ¥ Saalgr & aMw 9 A
qran feadt cigifcha gA 1 19-



223 ‘Srate Agricultural -

[ v faz) _
fre wff ¥ma At fe 7z vt mhT
qoge ox femrr sy 7 fam o afes
TR F AW T FE-18 AIIAG A
IAK! ZAN KL T4 | TW AT FT €A
TR} TEAT T )

% Iqreqer gAY, WIORY WG T
gza ST w=ft Az &Y qawag A1 19
# dg¥ea & 317 wE) af £ A A
fawiar wvzar ¢ ¥ wg am @ e
T T AdT A ergineT Y g
I & EFAT A1 W | 37 wnfeET €
ag 1€ gaT Wiy w1 e wafag
& arzar g fF gz o d92aa A ama sl
iy & gaw wia ey e oz dgerew
U FT AGT HAGA P 7 TEARGWA ®
srom a3 U 3 fraay 7 FtAr 9%
g AT 47 o) $I7AA 97 A9 ¥ At g
i arA & &4 1= T & A1A

€@ ¥ us HR SiFTEaT § 1 gad
vefiwgfzr £uH ¢, AE R AT A -
Ay g 7 mafedt & fog mned @13 wX-
fzgt a7 A w7 7z Ao To I § fAy
ared ¢g aar faar & @ 37 A
1 Qv oft s osarA fifwr ) srfas
A safly D agr Iw@ g ! FF A4
a1 dwre § ft oF owftegfer w3 &
iy fer 2 WY &S @ oadr W2 W
®YTA & aar 1 g7 A WETEfor gy a4y
t vof aTe wig sa fifar

wifedy ara o & sg7 VRO E AL
g g frwar a3 nar @ e wmIReET
fawdn fafageq qv w4t @t yu wgar
§fe oy k7 W9 ¥ ot ) ge wal
wr @ & 7 & ag wzar qgan g e w1
e ferde Rfaver e adl wah
afex w7 femmal & fgr ¥ w69ft 1 ag
fiparl &) IUTA & fAg, v awwile
o e Aol & fag w@i O
¥l g ¥ ag IEwT I TT AT Wil |
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Farener wEvea, & wwr gy  fe o
7 4% vq oT WA &1 atwr faegr | R
veftz ¢ fr 83 w7 o qra N o7 faw
& geaey ¥ frae fear § fafreee araw
37 9¢ eqTT T4 9R 5 W & fog wre
W qEw gadent Adw A ¥
TERY A9 § aifs A ooft ow ¥ wfeat
T A A 7O Aod e ow
TFY5T WA § gNU A9 ¥ AN
fasr wrdr | & qowere w1 quge ¢ fr
fasr A%t gad foaral & fao o fAar-
gz fr 3 wir 3ok fac & goErcer
oY gras st AYT ¥ q¥r AGETE

ot aw v wwi (wHaeR) o ITSgY
@)y, gardt AN A wrfygs qgrar ]
gradt fm & arey § o1 fagow
g H AT g R oawar ¥ O3 agw
gy wAr Sifg 411 AR AW K O F
F ge a%e w1 @ g o fe fagd
frrr oSl @ 2o A a9 W waA
A Ewmwar qga 2 A gdT @
Y1 AN gaw ¥ A gwT w1 favas
ar 78 A& &7 fIIT 937 & qIRAy qga
g oga wrAr wifge 91 aife gm waR
w & wifes, usdty o grem grat
A # glagre A qogE v
AFT X amET g fs ds qw AT Ao
saf 7 g, ¥ AN A% AT A77 9T ALY
21y & At ag Az w1 fasg §, Afen &
g AT 3T § o g at ot 39 w1 gada
uik @ma # s Tfgg ) Wik @
T # g faRaw &1 grda  wear 2 Wi
IEFT T war o

& grefly 98 ot W) @ o @ fag
kAT g s w37 &) gt {3 e
fwgra¥ ®Y ggrmar «@ & wax qz fawrg
TaX & weaT a1 ¥fe v 1w gR
wieph ks wgt a% 12 o el
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 gA & 3T W AW gH gy AR &
R T wAarEE faswre s i

gT ¥ qget ara 7g & fF w@ wwT
¥ gy @1 & war wy ggA A
afsa fer T § G fr foew weta
®REA & g1 wE ¥ gefigaw
FEA FRIR@A &, wa guha §Y aF
g & f& At fax gart @iAd A A
fafoee &af # w=x sWsA X QT
W IFk #1 wmfew agmar ] oaw
frrel & @raw # § ag §9 waeq qfe-
wEa gt o mT I9feaa T go &
w2t & feqfd gz B x@ s
ggraar s g1 fAnai & g 9q fafase
g A N af az N F 74l F WAL
ArFT Fz g wdr ) fer & ag o sgm
f§ ag 99 § wuia v@ FAA & ¥R
graifoEs X & 7 3 1Y aA aw
adY mar afex garmifars &2 qU a@d
CELRLAEALIE Gl R ¢ R Rt
z@T 3z & fs arge 13 Am o gar B A
g WF At gd ¥ el w9 w1 oA
) w47 g7 7w F 78 ey qar
qatafady qx & faasy ag  feafy
At gm wee & faoal A N am
w2 M 7z 3z ¢ fF ag 9w fafee
o5 % Nearfzg KA & oo, @A §
fag, 38 # w19 W@ @A NG N
gngar &1 fawrg w33 & fag el sT &
Fearza Y a3 & fro g, #few -
Aifw I3X & §g Teat ®F g TGFIA &
fra gar & 1 & gawar g s Trifae gfie
& wT gz faaq ofr mr oadifae gfee &
w1 ST A 3z AT gEg F qF aga
wy farg fm 1 ag gar@ fer ac
frareard grft wdife femrt & ofwa
Y wigr o weEfew et o gfx 3
o wgn wfww &% & aw far g o
gg ¢% ®rr agr ANfe ag st
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o W § amr Wi @ @ Ao W
Twfify gy it @ gt g ANy
¥ ogaim N ok 9 gEd ot
gt | o A & wgn wgw e ww
RO @I®T W wR ¥ w7 fye daeg
foreft ot weficarges v ot § fawre
T and § ag fawre w7 W ww fom
T qAAfy § faawr o ey W wrer
AR oAy w31 & emw g fe
T gfee ¥ o & wohfes e a
® §Ear 7 ¥77 feqr W W ww wE
® axdfas ol 4 gewm  aenl W o
Fawwﬁw'ﬁmﬂqﬁiﬁrwhm
=1 /Y1 7 frgr wrT 1 mET W % v
gy falie grreTar &9 o

TR tw AR faigs o wmar & v
A 56 TWTT ) JAIeT a1 6w AW wr
wré wreare frark fY fear foree g
T fr ag fare frarer =9 & s wY
freATzT A wrer & W ag femrY @
fea % & wrd wtm v qg wff qedfr
¥ gow ¥ aret Y &8 argwn |

TR & §TO-ATg ¥ ¢W oATgE o uw
T ag N wsgAr wgm e awafe ¥
wan A & ufafes arr  grrsaesr
arT #Y & s zart o9} arew oife gard
A qAAn § WX At areeawarg
wfgwaw § v graw  groAt wr afiy gw
wfew guwargds ot afes anrgée
A &3 @ 3 & afew guwe o
arawz afcarm ¥ sty §F ) ww efe
¥ & vy wigm & g e wfes e
oW ¥ ot ¥ fiarit & qre wr ol
fo® fis a8 qfwr wmavew & aw
& Qm dfer wrv I ow AF wTh
F R W, v ¥F arlt o gerfe B
TR wEh A sfrsr g &
faged & w1 ¥ fear oo wicag
geerlt aex ofr it frug & arey of}
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[t aw o wwi]
W E gig ¥ wwT §7 @y A
gAY s g ar agm Afe
TR ¥ g g W ghewT e kg &
g%z ¥ ggra & fadam o me rzeE
o afer ag stevmR wk AT A
o ow A & sy wgm e afas
Wy A @A gl & U @ R
W F1 e aygry o A afew safewar
¥t wir ® @war w agraa, gfew
sfral o wrlir 7 gEar § aRAm
g N wigs fawwa 5 wigs
TR | FW AW ¥ fAW & wee 9
¥ faacg & ar wrir wf 23X WA
WEq] § 98 & WX W OH @ g
I TIRNate & wigwifdi ) 59 @
¥ fatrg  ANegr a@h wfgn fr 97
39 gwg safe & g 9% faad
v fmAx & fau, g@w A & fagar
Ay ot &z & fag it g NE qigq
T wiF oF agy I AT AT
fyerd & qry WY qgA ¥ @ WIGR ATHA
war g WX I AR EEF R AR F
g fagd fie agd & st yegr fe
gt 8, gt @ 99 ) q § e
et § fe 97 W 99 § quaz e
ot aelY w1

& ag e v Wz ¢ feew
fadaw o fiedt w70 & w=T §H )
® gw ¥ fage wv & Sfewfaa fear g,
g oH W e A R AR A f o
Foruag Nt s w3 ke o e
& ofafma 48 waw, fagre, ¥mw Wi
Y & ofafier ot feet o= Ty
AP ragec & w @ d o
=% W wraeawn gy o wsafey g
weere dar mft we aweh 8.,
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Thaw ¥ Y s Sareaw wgeg A
Rfagedt qor A ¢ s gd a7 A
|1 HIAY gu &3 9¥m Afew wf of
e fag 7 sTo 3 Areaw fear ¢
FET AN AA T AR W IEA W
AW ' wATA fEar

MR. DEPUTY-SPEAKER : The hon.
Member may resume his speech after

lunch. The House stands adjourned for
lunch.

13.00 brs,

The Lok Sabha a djourned for Lunch
nill fourreen of the Clock

The Lok Sabha re-assembled after Lunch
ot Seven Minutes Fasi Fourteen of the
Clock

[Shrimatl Tarkeshwari Sinba in the Chair)
STATE AGRICULTURAL CREDIT

CORPORATIONS BILL
~- Contd.

sit oty feg . swrafa wEiag,

gawie wgw © ) A G
T gRY 7ETH I3T @ § Iw it fiad
w1 wrE wfawre T &

ot vanefie fig
AT 9TRAT ...

waaf W W9 ds areR

@t e fog : W9 oF fime
% g7 § 1

waTaf wghww : W sTer @
a1 oft g AT e A
wift st ol fog & O Qe o
it Tl 1w T R Ny

% wrod Afew o
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¥ gl Tl §T oed | g o @i
N & 3% o & gan gy

@t e fag: 3o wis
ot g |

waafe whw ;. few fraw & v

wa ?

ft oy fag ;. w3 @
frag amar @ fFqa & fag o & wodft
T P

aamafy w@vwm ;w19 43 SEd

st it fag : A @A R sy
@ W AT A wodY arr wgm o & oar
wt AMfeq & srm wrgaw g

wafy g w9 o A a7
awy, fedt ff aeg & 78 a7 gwy |

@t Todi fog ;AR A g
HANT T &% g AEA |

wwmef w2haw : 9gd s gwi A"
&, 3% AT & 919 W AT A

st gw aw wwf . swiafs g@Ew,
& w7 %1 wyarQ ¢ f5 amod gR O=
wT g9q faur | w@% gz & Iarsum
WEIAT § WSW ¥ €A ¥ W g §O-
1T ¥ fadrga & @r a1 fr ¢t fados
@3 gAGA Y N @ e W
¥aw g8 awl ¥ § fer w W ffe
ydifrawc fegrmar &, ag o efe @
afaaas 21 aea ¥ @ fow W
q¥y-giy & feafa & wgaETe waM-weT
afsa w7 & qarg ofs ¥w & fag  afsa
fawgr arar, W o femm Bt o q-
A fey O A N R N
feanforAfa s wex, o5 @
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Ry urfs gw 28 vow § wgt & sy
wga fosw T @ § o war difer
aTeAT ¥ age gy WA wigy § 1 wgt wA
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arar sceTT O ® Wi (W) ¥
wurafae g% w1 frere femr T &)
it gy frdas Frgew ot o T st
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y safeni ft fagfs adf Y wrY
arfelr | A9 I F qUAA A T & AR
fiedY 79 &1 wEA AL R, Ag AW H WA
| ¥ IFIT F Y F1 734 Qv Wlwd,
v& wrmfog safs o oy wfgd o
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it ¥ wig famT w7 ) qam & g ¥
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¥ agA ¥ W 91, 9§ W AW O
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forry Y diforggz € @Y Suk g fee
YT & gagr? frar 1o, g I
awy gzT § qarar 4| Wi gE WE
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T® 9%17 ¥ A AT IS AT a0 g,
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FETAA & AT ATAdT T@A qTH 07§,
7% fais w7 £5 A 7@ F AR §
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¥ A gew F A § W AT & fag Ay
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fora ga® w1t a6 Ja 57 97 W agA
w0 & fad gfwg £ Har &, @ ag
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AT § gAY &) oaw B e
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At o A AN am N gy aefe
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# faewrx @ wifge | el a g 8
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W g M A wAedT 3 TEWr wEd
& @ ag & 5w % @ A q A
a1 AT wwar § |

ot o fog : fafaee ara &2
g SR T Qg )

qwwie aitey & g a@ gen-
FM 1 AT @w T AmM ah IR
YEATAT AT | AT TNHT AR 6 Fore
"R fear v W AdY Rar & @
w9 faw w3 o § ) o e qga
w96t AY6T §4 axw w9 Tw AW A
I | 39 7w fafreet argw W wEw
s )

ot ot fy :  fafreeT qrga @3
LA

waafe witeg @ & ey gomora A
W

sft earefte fag oo oo A A
E & & qod faars Néw s g oWk
wTok ¢y wfew & faars arge & o
t

(Shri Randhir Singh then left the House)

ot furgfir forr (sivefrerdY): awafa
wgEm, € axdw gw i fe oo-
e ot 7 g I ¢ e 3w
gEM AT & foar maT E ) SO avg @
gart ordt /1 1§ wadly gTer W
vt & arg gugdf o 8, feerel &
g ot et 6 o it &, Igw T F
qeT wigen §, @ IER e f g
forerant & 1 @ 9% fawre @A wifge

wwrafe witew ;. wlT @TEr W@
w1 W qu fir agd S oWy ww @
wTY &Y Yew1 qoew ag wft § e ag W
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Credit.Corps. Bill

SHRI SRADHAKAR SUPAKAR
(Sumbalpur) : Madam Chairman, I thank
the hon. Minister for bringing the State
Agricultural Credit Corporations Bill to
help the five Eastern States of India in
making sufficient loans . for the agricul-
turists because in those States Lthe co-
operative movement is  not sufficiently
strong. But | must point out that this
Bill has come a little very late and secondly
the amount of credit that is offered to the
agriculturists is rather too low. We know
that io most of these Siates the irrigation
sysiem is not developed excepting in the
fertile valleys of the big rivers like the
Ganges and Brahmaputra. Let us take a
State llke Orissa where In most of the
States there is no irrigation system and
where the agriculturist has to depend
mostly on precarious rains, and where
agriculture becomes more or less & gamble
on the rains. It has been my personal
experience that in my constituency. there
are places which suffered from chronic
drought for the last three or four years.
Even the medium and big cultivators are
steeped in debts through the taccavi loans,
the grain-golas and from all other possible
sources of loans, and [ think that though
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it is rather late, the Government have
thought it proper to organise the credit
corporations in these States to help the
agriculturists. But I do not know when
these corporations will be actually put on
a proper footing, and so, 1 appeal to the
Government that they should lose no time
in bringing these corporations into being
in these five eastern States.

As | bave said earlier, the Government
have put an upper limit of Rs. 5 crores
as the capital for the corporations. Of
course, they have provided in the Bill
that these corporation may incur loans,
but I would have been happier if the
celling of the capital of these corporations
were increased so that the agriculturists
could be helped much better. Now, we
find that in those areas which are affected
by drought or by floods, the debis which
are incurred by the agriculturists amount
to rather very huge amounts, and when
they are suffering from these difficulties,
the time for payment comes in. So, when
the Government, after the establishment
of the corporations, frames the rules for
the guldance of the corporalions, they
should see to it that the terms for repay-
ment of the loans are fairly medium or
long term ones, and they should have
some consideration for the weather con-
ditions and for the crop conditions of the
cultivators, so that there may not be un-
necessary hrassment.

So far as the different clauses of the
Bill are coucerned, 1 have not much com-
ment to make, because this is only a mere
framework and the real functioning of the
corporations has to be governed more by
the rules than by the skeletons of the law
that is now being enacled. 1 have only
one amendment of a verbal nature which |
shall move at the proper time. Since the
bell has been rung and so little time has
been allotted for the general discussion,
1 conclude my speech and | thank you very
much for giving me an opportunity of
taking part in this discussion.

SHRI RANGA  (Srikakulam) : Mr.
Chalrmian, | have very few words to say
on this Bill, important as it is. Already
my colleagus, Shri R. K. Amin, has stated
quite a oumber of important points on
gur behall. I am giad, first of all, that
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this Bill has been brought forward by
Government. Secondly, it is a pity that
the area and the States which are to be
benefited by the activities of the organisa-
tions that will be brought into existence
as a result of this Bill are wvery, very
limited.

I do not see any reason why States
like Haryana, Punjab, M.P. and U.P. and
southern States like Mysore, Tamilnadu,
Andhra and Maharashtra should have been
left out of the scope of this Bill. The
only justification that Government can put
forward is that in these States the coopera-
tive movement is comparatively better
developed. But I think except in Madras
in other areas, it has not so well developed.
Even in Madras, there is plenty of scope
for further development.

14.42 hrs-
[Mr. Deputy-Speaker in the Chair]

It is wrong for Government to have
put in two conditions on themselves before
they could possibly extend the scope of
the Bill to other areas. They have put a
ceiling of Rs. 5 crores on the wauthorised
capital that these banks are to have. My
collengue has suggested Rs. 25 crores. |
do not see why there should be any ceiling
at all. To the extent that the Government
would be in a position to spare money
from time to time in cooperation with the
Reserve Bank and other Banks, they should
be free to go oo placing more and more
money at the disposal of these corpora-
tiona.

The managament of the corporations
has been confined entirely to officials. It
would not be a bad idea if Government
were to introduce certain non-official ele-
ment also, which would be chosen not on
the basis of party interests, but on the sole
qualification that they should be genuine
servanis of our agricultural masses.

I also suggest that these corporations
should not function independently of other
credit organisations we have. Let it be a
kind of an apex corporation, which would
coordinate the activities of wvarlous other
corporations, banks and other institutions
which are catering to our agriculturists,
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Lot the Government keep in mind the
fact that all the credit that is being made
available at present to our agriculturists
does not touch even the fringe of the
problem. So many farmers want to pur-
chase tractors for which they need huge
capital. Ewvery peasant whose land has got
to be converted from dry to wet land under
the various ayacuts and new dams and
irrigation piojects that are being taken up
by Government needs huge capital, not less
than Rs. 1000 per acre. Over a period of
three or four years, he would have to
invest not less than Rs. 3000 before that
land becomes good enough. That amount
is not available for the small peasants.
Bigger peasants may be able to raise
credit somewhere, but small peasants can-
not do it. If a man has 3 acres of land,
he is obliged to sell away | acre, to raise
some capital for converting the other two
acres into wet land. [Instead of forcing
them to part with a portion of their land,
it is much better that Government places
sufficient funds at the disposal of these
corporations and other institutions like
land mortgage banks, etc., so that the far-

mers may get the required money to
improve their land and intensify their
cultivation

Lastly, they have put a ceiling also
on the number of years for which they
have to advance money. They have fixed
it as five years. | do not know why they
have chosen this particular period —five—
when the Land Morigage Banks are en-
litled to land money upto 20 years, and |
do not see any reason why this particular
figure should not be raised to at least ten
il not 20. They may say that they would
like 10 come into competition with the
Land Mortgage Banks. But, the Land
Morigage Banks are not able to touch, as
I said earlier, even a fringe of the problems.
They are not able to sutisfy even one
per cent of the need of our peasants
for credit and for agricultural
improvements. Therefore, there is no such
danger of any kind of unhealthy competi-
tion between the Land Mortgage Banks
and the Corporation. And [ would like
my hon. friend to consider the advisability
of raising this period from five at least
to ten years and if possible to twenty
years.

it waw fewite wd () : T
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agieT, § orod afc ¥ S wgew wr
oIt wafrw wr wigar @ Aoy
THeqT & feerY W fm W ow O
are fag & af@ ¥ 3% e o
fear & g5 w7 w w1 v@ew fear b
Samatfafgaaal & Nawm § s
w1 oft gfiear axr wear wigar §, Py
t@ fas w1 qx avg & eavva foqr 4
fafrea oYz 9T, Sarsqw off, gg fawsr
T¥eqra & fiemral ¥ fod eeger Y 99-
aft arfaa 13 aren fewr 81 CER
Fart A & Awew & forgrr ¥ yad e
w1 wreq §, AfeT wu & anwqe e aw w0
FAEA SR wwr §, Ayt o & wr A0
fawre At & arar far AT wfgd ar)
W fay g ffagm & 75 qwER
q¥ir | & g fearg & Y oew wgar s
gAR woeqra W feEil o aoeft o
aeF sgr vt Y fear o, afer &
war §f Frde wxr wign oy quia &
qaeqrT ¥ 63 fafwga qwy ¥ & ghm
ol g & aragr A dwwm aTr 2.9
fafeqa awx yfw fafewr gfw S aw &
w4 Wi arelt W 80 ag o & e aw-
A H QET AT WA ¥ W @
¥t oY fan #, femrAl & Searr ¥ fd
aga v8 feor war B—ageht qva
S3qede wA ANt & faww & fod v
a7 o, ¥few gwd gy # dar fis |t
aw # gor, 9% wA gy ow wT fowr
it d gg mam ffe gatdw & W@
WTAAE ¥, 7F IT H aga wf W ot
waa ¥ gadt Qram w1 P ek g
W AT A N qA @ w0,
ag ag @ f& A ¥ A for Y
wx wsl w1 w7 wT fRI—Ee N
ofcarry ger, 39 & Wi o gw aw
arfes K | qe wff wwtwr T fo qwe
480 g wWex ¢ wgf wray gar, &
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[sft st fie wt]

gwit Am o v ffr gk R, wm @
ot qo oY gw "a aifes § )

ux & oft sgar WA WwmER
g wrar W aw ), e aqn
w1y ft & fen ¥ gy w7 F o W
TUwRR T § A A FEA A, @ AW
% fegmal ®Y 39 1 v w T Tfgd |
TANEAT §YT £ W+ LIH-IWAT, FTH,
faqa, wforqz, wrfe o @ T § wE
gewifer ®1 Fwar  fawrw adf gur @,
forerar @Yot wifgy ar, xa w7 ofcom 7g
g fir agt ¥t & ferd frmrl W A
mfee fawar wifgd a1, a® =l fwr a,
foamdl & fordr o iy ¥ fadr, faorslt
Al ¥ fwr, & & IearT B a@A F
fair ot awr gfgm @y wrfed ¥, vy
o wifgr ¥, 7g g9 A & T
Wit wifF oF o A feg & qE
Tqar T a1 gEO Wi agd 7 W wa
¥rq e foran fear o s ¥ & faa
qumAr dar & A wafad g T
oY o=t WY o e B awa a3
T & g% | ¥ wg awar fe sreraifer
geet A Rz ¥ w WA ¥ faegw
e NI ¥ | uFeq & foewra B
wreft gft & fr ot o feoret A
e §, Wi oY o faoreht ¥ ol 9w
R el o eramwar

aweqiA & fear & guT 30 $IZ 9T
aff izt o wwar & afew 100, 160,
200, 260 Wz & qEOE 9T @@ ar
g%an & | tafed Jek fayr  wTo ST
W asr 1 cwiwd & of wEw R
SgaT wrgAT § e ot A wr o W @
TwEE e wgagy @ WY W
W a4y § fr fre aod SR g 5
® frd www o g W R ) ow e
NIRRT R §Te, 37 9, o arer
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qur gYar & | W wiT ag gy § fv s
wipe flg g wis ¥ s ¥ Wy
sy & 1 yafal & wgar e g fe
TR 4g @A W@ f& wyeaE § agi
FUAEL DY § | ww A M SqAr wewE
g fr g 3T % wfee & zd wr agrd

T A X wgTr wEar g A
W% TAteEd ¥ e A A gAfo
e e ww & Y Ao P g e
ag dAfom TateeT N A q@ T A
safw @Y1 fgd forw & fram ST o
yfa &), famsr dswrare frmma w1 @1
wroaifed ¥ w1 T AN, IAET AMA-
w8 @y mrdt 7 fearr A @9-
TaTe} &1 gHIETA TEL Y awar | 9T W
fearT &t @R SEY F O IEw O
it #Y sqmewr AT QT Sy fEar
gfewrm ¥ ara @, awwd @

el ol & a9 gursat Agw, &
w faw &1 T wedi § wvra wwar §
s gAdT FTE | 9T

SHRI P. VISWAMBHARAN (Trivand-
rum) : Mr. Deputy-Speaker, if this Bill
is passed in its present form, it will not
serve even the limited objects which the
sponsor of the Bill claims to achieve. The
Statement of Objects and Reasons attached
to the Bill says that in cerlain States co-
operative credit has not been able to take
care of the full credit needs of the farmers
and it gives the example of Assam, Bihar,
West Bengal, Rajasthan and the Union
Territories of Manipur and Tripura. It
is stated that in these States the agricul-
tural credit peeds are not fully met by the
co-operative credit system. It means, in
other words, according to this Government,
that in all other States the credit needs of
the agriculturists are fully met by the co-
operative credit system. This is a very
incarrect statement. Even in those States
where co-operative movement has pro-
gressod more than in the States mentioned
bere, the co-operative sector has ot bosn
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able to touch even the frings of the noeds:
of the agriculturists.

S0, my first submission is that ihe
formation of this Corporation should not
be limited to the States mentioned in this
Bill but such Corporations should be
formed in all the States of India because
the credit needs of agriculturists have not
been fully met in any of the States.

Then, this Bill seeks to extend advances
and loans not only to agriculturists but
also to those who are engaged im allied
operations. Agricultural operation has
been defined to include animal husbandry,
dairy farmiog, pisciculture poultry far-
ming etc. But when we examine the
operative clause of this Bill, that is,
clause 19(a), we find that the Corporation
that will be formed, after the passing of
this Bill, will be able to advance loans
and advances only to agriculturists and
agricultural co-operative societies, bacause
therein it has been stated that the business
of the Corporation shall be- -

“‘the granting of loans and advances,
repayable within a period, not exced-
ing five years, to agriculturists, agri-
cultural marketing societies, agricul-
tural processing socielies, Ceniral Co-
operative Baoks, co-operative farming
societics or primary agricultural credit
societies for agricultural operations"™.

The term “agriculturist™ has not been
defined in this Bill. So even if the Cor-
poration wants to help those who are
engaged in dairy farming, poultry farming
or other allied operations, it may not be
able to help those persons and co-opera-
tive societies. In several States there are
different sets of fisheries co-operative socie-
ties, dairy co-operative societies or
poultry farming societles. They do mnot
come under agriculture co-operative
societies. such societies will not be
able to get loans or advances from this
Corporation.

Then, this Bill envisages to give loans
and advances only up to a maximum
period of five years. 1 would suggest that
this should be extended at least up to ten
yeurs. Apart from the reason advascod
by Professor Ranga, 1 would like to give
apother reason. There are certaln types
of crops which begia to yield only after
five years ; for jestamce, cocosut, rubber
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and such. other crops. If this five yoars'
term is rotaioed, agriculturists will be
forced to repay the loan which they have
received from the Corporation within five
years, that is, before their crops begin to
yield. This will be very harsh on the
agriculturists.

Then, nowhere in this Bill the rate of
interest has been fixed. It may be fixed
cither under the rules or later by the
Reserve Bank of India and the Corporation
concerned. Why the co-operative credit
system in India has not progressed asit
deserved should be gone into thoroughly.
The main reason is the rigid rules and the
procedural hurdle that are being imposed
on co-operative socisties and the loan
applicants. The loan that is issued by the
Reserve Bank at the rate of 2 per ceat or
24 per cent reaches the farmer at 8 or 10
per cent interest.

MR. DEPUTY-SPEAKER : He may
resume his speech on the next occasion.

15.00 brs.

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

Fortieth Report

SHRI S. KUNDU (Balasore) : | beg
to move :

“That this House do agree with the
Fortieth Report of the Committee on
Private Members’ Billh and Resolu-
tions presented to the House on the
27th November, 1968."

MR. DEPUTY-SPEAKER : The ques-
tion s :

“That this House do agree with the
Fortieth Report of the Committee on
Private Membens' Bills and Resolu-
tioas presented to the House on the
I1h November, 1968."

The motion was adopved.
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REPRESENTATION OF THE
PEOPLE (AMENDMENT)
BILL®*

Amendment of sections 123 and 169 and
invertion of section I125A4;

ot wzw fagrdt mdd (wwTwgR)
& wem s g fe o sfafafae
afefrga, 1061 % @@ dQwT ¥
o fadgs & dw s A wpala @
my |

MR. DEPUTY-SPEAKER :
tion is :
“That leave be granted to introduce
a Bill further to amend the Represen-
tation of the People Act, 1951.”

The ques-

The motlon was adopted.

st waw fagrédt st - & fam dw
wear g

CONSTITUTION (AMENDMENT)
BILL*

(Amendmeng of articles 15, 16 elc.)

ot wiex W (mR) - & s
waat ¢ fe wrea & sfeard & s daeA
wOt AT fadaw & g T A gt
Ry

MR. DEPUTY-SPEAKER :
tion is :
“That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India."
The motion was adopted.

ot v v & frw Aw T

The gues-

INDIAN PENAL CODE (AMEND-
MENT) BILL*

{Omission of seetion 1B)
o vy fawd (3) : & yearw T
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g wefim <x  &fgan, 1860 § wrdt
FaleT v arer fagaw o 30 s 0
wgafe & o |

MR. DEPUTY-SPEAKER :
tion is :

“That leave is granted to introduce
a Bill further to amend the Indian
Penal Code, 1860.”

The motion was adopred.

ot wg forwd : & Frstars w e ¢

The ques-

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of artieles | und 3)

st wny fond (797) : & yeqry wwar
g & wrea & sfawm & o qovew w0
o fagaw © dw & N wgwfa &
T |

MR. DEPUTY-SPEAKER :
tion is :

“That leave be granted to introduce
Bill further to amend the Constitution
of India.”

The motion was adnpted.

st vy fmd - & fagas G sar
gl

The ques-

REPRESENTATION OF THE
PEOPLE (AMENDMENT)
BILL*

(In:ertion of new section 1684

st wy fomd (797): § wE w@r
t fs orw sfafafeer wfefrgw, 1061 &

T qEINT T qrer fawaw W 3w vy
oY wnfo &y

MR. DEPUTY-SPEAKER : The ques-
tiom is :

“That leave be granted to introduce

*Published in Gazette of India, Extraordinary, Part 1§, section 2, dated 29.11.68,
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a Bill further to amend the Represen-
tation of the people Act, 1951."
The motion was adopted.

oy femd: & frdaw dw W
g

REGULATION OF THE FLOW
OF FOREIGN MONEYS BILL*

it wy forerdr (779<) : & seand w@w
ffs fodeh o7 i sro Hamar
fafrom s qar @ ¥w ¥ faRfeal
o Ia% o= &Y griawe afafafuml o
A% ¥ fad guaew w7 o fagos
T & ®) wgfa & oy |

MR. DEPUTY-SPEAKER :
tion is :
“That leave be granted to introduce
a Bill to regulate the flow of foreign
money coming into India and to pro-
vide for the curbs on the harmful
activities of foreigners and their agents
in this country.”

The gues-

The motion was adopted.

ot 7y fomdy : & fasow  Gw W
g

MR. DEPUTY-SPEAKER :
Kanwar Lal Gupta... ... Absent,
Shri A. T. Sarma.

Shri

DELIVERY OF BOOKS AND
NEWSPAPERS (PUBLIC
LIBRARIES) (AMEND-
MENT) BILL®*

{Amendment of sections 2, 3, 4 erc.)

SHRI A.T. SARMA (Bhanjanagar) :

1 beg to move for leave to introduce a

Bill further to amend the Delievery of

Books and Newspapers (Public Libraries)

Act, 1954, .

[

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That leave be granted to introduce
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a Bill further to uﬁnd the Delivery

of Books and Newspapers (Public
Libraries) Act, 1954.”
The motion was adupted.
SHRI A. T. SARMA : | introduce
the Bill.

REGULATION OF EXPENDITURE
AND ERADICATION OF
CORRUPTION BILL*

SHRI HUMAYUN KABIR (Basirhat) :
1 beg to move for leave to introduce a Bill
1o regulate internal and external expendi-
ture and payments of the Governments of
the Union, the States and Union Terri-
tories, their undertakings, concerns and
institutions, and all civic bodies under
their direct and indirect control ; to main-
tain watch over all business transactions
of trading and commercial establishments;
to prevent leakage of Income-tax, Sales-
tax and other taxes and check other mals
practices, and to eradicate corruption,
bluck marketing and smuggling.

MR. DEPUTY-SPEAKER :
tion is :

“That leave be granted to introduce
a Bill to regulate internal and external
expenditure and payments of the
Governments of the Union, the States
and Union Territories, their under-
takings, concerns and institutions, and
all civic bodies under their direct and
indirect control ; to maintain watch
over all busioess transactions of trading
and commercial establishments ; to
prevent leakage of Income-tax, Sales-
tax and other taxes and check other
mal-practices . and to eradicate corrup-
tion, black marketiog and smuggling.”

The mition was adopted.

SHRI HUMAYUN KABIR :
duce the Bill.

The ques-

I iotro-

15.05 brs.
CONSTITUTION (AMENDMENT)
BILL —conyd.
(Amendment of ariicle 368)
by Shei Nath Pal
MR. DEPUTY-SPEAKER : We shall

*Published In Gazatie of Indis, Bxiraordinary, Part 11, section 7, dated 29.11.64.

-
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[Mr. Dupty-Speaker)

‘mow take up further consideration of the
motion moved by Shrl Nath Pai.

SHRI PILOO MODY (Godhra) :
a point of order, Sir.
properly 7

On
Has it been moved

MR. DEPUTY-SPEAKER : It
been moved.

has

Now, at the request of some Members
of the House, we have allotted 4} hours
ito this Bill.

SHR] RANGA (Srikakulam) : Much
more time is needed.
MR. DEPUTY.-SPEAKER : At the

present junction, we could not give more
time.

sft wrrwr fagrdt wwdadt (aFrowgR) ¢
Iy wE1ET, ¥ un  &@ FEAAT Agar
21 war s W At #, v fawas o
faare w8 & fad &) 2% Y ¥ q19
dsw g @ P a eag e @
Todas arx &1 fawre ¥ @) & wifE
wtiw ot M ¥ fagow qraE
& war e A fal & ww o faAme W%
®L

MR. DEPUTY-SPEAKER : The mo-
‘tion that is now before the House is the
one moved by Shri Nath Pai. This Bill
was referred to a Joint Committee and
both the Report and the Bill are here.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : The majority of the mem-
bers of the Jeint Committee were Cong-
ressmen. So, the question does not arise.

MR. DEPUTY-SPEAKER : It would
be a wrong precedent to say that a private
Member showld oot ...

SHRI ATAL BIHARI VAIPAYEE : |
pever said that ..

MR. DEPUTY-SPEAKER : Why should
he be preveated ?
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off wew  fagrdt wroddt : IaTSTH
wirg, B =t g qr€ ¥ afewal S
T A 2 afer wide-ael W
gfarar M wm wT @ |

MR. DEPUTY-SPEAKER : Mr. Nath
Pai. 1 would request the hon. Member
to take 15 or 20 minutes...{[/arerruptions)

SHRI RANGA : 1 .would like to
request you to keep in mind the possibility
of the House agreeing and yourself also
agreeing and even the Government them-
selves coming to agree with us in our
suggestion that more time will have 1o be
given to it. Therefore, when you are
good enough to call the members of
various political parties, kindly keep this
in mind and do not pull them up much
too strictly.

MR. DEPUTY-SPEAKER : During
the current session, we have allotted the
maximum possible time to this Bill, i.e,
4* hours. So, as we watch the progress
of the Bill, we shall consider, the Com-
mittee will consider.

Mr. Nath Pai.

SHRI NATH PAl (Rajapur) : Mr.
Deputy-Speaker, 1 support Mr. Ranga and
the others who have asked for extension
of time. This has been my position that
the House should discuss every aspect of
the Bill before it finally makes up its mind.
This may be the only motion that he made
on which | may find mysell in agreement
with Acharya Ranga.

Regarding your proposal that 1 should
if possible, Kmit mysell to 20 minutes, 1
shall try my very best, but in view of the
importance of this subject and the con-
fusion that is sometimes caused, | have to
try my best to pressat subject-malter of
the Bill with as much cdarity as | can
afford to bring to it.

Before I take up the subject-matter, I
should like to make an appeal to all
-members, particulatly -to .those who dis-
agree with me—they agree with Chiel
Justice Hidayatulla, 1 think, Chief justice
Hidayatulia has asked @3 to look at the .
question in the proper way. | have al
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ways held the highest regard for him,
snd { ‘expected such an advice from him,
particalarly to those who disagree with me.
Speaking recently in Delbi, e bas put this
in the proper perspective as a true great
liberal should put on any debate on a
major issue :

“1 must think that this is amongst
the most important subjects on which
Parliatnent has engaged itself after the
Constitotion was accepted by the
Constituent Assembly...”

He utters a word of caution. Regarding
the disagreement among judges of the
Supreme Court, this is what the learned
Chief Justice of India has to say :

*It is a moot question, who Is right
and who is wrong, and on that I can
ventore no opinion before you."

What a becoming modesty for a Chief
Jastice, who holds a strong view. He
says "I hold a certain view ; the others
hold certain other views ; | do not know
who is right ; I shall try to persuade others
to my point of view.” It is in this spirit
that 1 shall try to make my appeal to my
cell in this H

Mr. Deputy-Speaker, let us now pro-
ceed step by step. Tn the first place, what
is the judgemeent we are talking about 7 1
will just briefly refer to the essential polats
made in this judgement, by the majority
led by Chief Justice Mr. Subba Rao. It
says ;

“The power of Parliament to amend
the Coastitation is derived from articles
245, 246 and 248 of the Conatitution
and not from article 368 thereof, which
only deals with procedure. Amend-
ment is a legislative process.”

The Chiof Justice says, these are the
conclusions to which we are led after dis-
cussing the pro: and cons and submission §
made on both sides. Then he pro-
nounces :

“Amendment is law within the
meaning of article 13 of the Counstitu-
tion and therefore if it takes away or
abridges the right conferred by Part
1 thereof, it is vold.”

Then he proceeds :

“On the application of the dectrine
of prospective over-ruling .."

This is a totally nvw dedtring Imported
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into India whd like precioms fmsported
goods getting damaged becevsd they have
to be brought in vory didult conditions,
this doctriee as it bas beeh imported and
implemented om thé Indinn Judicial system
has got seriously mutilated and damaged
s0 that the Arwrican judges who first
formulated {t—¥ they come and Mave a
look at their body—will oot be able fo
recognise it. So much it has been dis-
torted out of afl proportion. They say :

*On the application of the doctrine
of prospective over-rufing, ..us éxplaio-
ed by us earier ... "

8ir, tiis s the Ot doctrine to the
Indian judiclal system and this doctrine has
been applied totally differeotly by the
Supreme Court of America. Mr. Deputy-
Speaker, this question will have only pros-
pective operation and therelore the said
amendment will continue to be valid They

said :
*We declare...”
And this is the most important part-—

“We declare that Parllameat will
have no power from the date of this
declsion, that is, the 2Tth of February,
1967, to amend any of the provisions,
of Part 111 of the Constitution, so as to
take away or abridge the fundameotal
rights enshrined therein.”

Mr. Depury Speaker, by the most
revealing seateace in thih  whole judgement
which Is the nub and the crux of the thisk-
ing and the philosophy, the attitude and
approach of the majority of the supreme
court in this case Is givén In thete géms of
words :

“But having regard to the past
history of our coumtry, it could
not...."

It means the Supreme Court—
1t could not believe the represeatatives

of the people. This is the essentlal
approach The Supreme Court tells the
people of India. We are not prepared to

believe the reprowentatives who sit in ths
Parllament and therefors we are to be the
gusrdians of the rights of the uo:h of
fadl. Without Tear OF baing accused .. ..,
([mterruption)
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SHRI FRANK ANTHONY (Nominat-
ed—Aanglo- Indians) : Sir, that is a complete

distortion. Letmy friend argue ; but let
him pot distort the judgement. It is
deliberate distortion. ([arerruption)

MR. DEPUTY SPEAKER : [ have
carefully gone through it. That is all
right.

SHRI FRANK .ANTHONY : That
is a destortion,

MR. DEPUTY-SPEAKER : Every

Member, 1 presume, has gone through the
judgement as well as the evidence before
the Joitit Committee which has been circu-
lated. What he has said now, in the con-
text, is very clear.

SHRI RANGA : What Is clear, Sir?
Shrl Frank Anthony is right in his objec-
tion. (Interruption)

MR. DEPUTY:.SPEAKER :
a scntence from the judgement.
quoting.

That is
He is

SHRI ATAL BIHARI VAJPAYEE :
He has put his interpretation on the judge-
ment.

SHRI RANGA : The judges never
sald that their view should be accepted,
their view should be takem, they alone
should .be trusted, and all that.

MR. DEPUTY-SPEAKER :
his ioterpretation. It is there
sentente,

RI SURENDRANATH DWIVEDY:
Let him read the judgment.

SHRI PILOO MODY: Nobody
objectd to what he has ' quoted from the
Supreme Court's judgment. Nor s it
necessary that every court should require a
ruling from the Chajr whether it is right or
wrong. Otherwise, we caonot have a
debate. What the objection of .Shri Frank
Anthony was to the words that Shri Nath
Pai appended after he had quoted a sen-
tence from the Suprema Court judgment, in
which he had said that the Supreme Court
had atrogated to itself the right of repre-
senting the people of India. That was what
Shri Nath Pai said, and 1 thigk it |s highly
pbjectionable.

It is not
in the
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MR. DEPUTY-SPEAKER : 1 would
request Shri Nath Pai to read the relovant
senlence first, and he is free to make his

own observations thereon. He is free to
do so,
SHRI NATH PAl: Before 1 had

completed the latter part—and the record
and also the tape will show it ; | was say-
ing—without [lear of being accused ; but
before | had completed my sentence, Shri
Frank Anthooy jumped to his feet. Had
he been a little more patient, he could
have heard the full sentence. And the full
sentence is this :

“But having regard to
history of our country,
implicitly believe...."

— 1 say, the Supreme Court could not
believe —

the past
it could not

‘“...the representatives of the people,

for uncontrolled and unrestricted
power might lead to an authoritarian
State.”

But this plea, this interpretation is not
my interpretation only, but it is the inter-
pretation of so eminent a judge who subse-
quently became the Chiel Justice of India,
Justice Wanchoo, that this kind of casting
of doubt on the wisdom of the plople of
India to send representatives who will be
subverting the Constitution is not the
legitimte function-of any judiciary. I have
got my right, with all my respect for the
Jjudiciary, to express mv greater faith in
the wisdom of my people ; [ respect the
judiciary, but I respect my people ; they
are dumb and they are illiterate, | know,
but through their dumbness came the
freedom of this country and not through
the scholarship of a bunch of a few indi-
viduals and scholars. So, if there is a
free Constitution which was given to us by
these dumb millions, then ultimately my
commitment is to uphold the judgment of
my people because it has its roots in the
dumb millions ; therefore, I make no
apologies for saying this.

SHRI ). B. KRIPALANI
Can he interpret the law ?

(Guoa) :

SHRI NATH PAI: 1 bhave heard
Shri Acharya Kripalani's question and
pow, let me reply to it. He bas asked mg



" Consriturion

‘Can you interpret the law 7" If he wanis
to listen to me he can lisien to me. But |
find that be is carrying-on a dialogue with
Shri Frank Anthony ; since he has put me
a question. I am prepared to reply {o it.
Are we free (o interpret the law 7 1 say,
‘No, Acharyaji'. We are not free to inter-
pret. [Interpretation is absolutely the field
of the Supreme Court. Legistation is our
field. What [ am submitting is this that
under the garb of judicial review courts
have shown a tendency where they have
taken upon themselves to a function which
is patently reserved for the legislature of
the country. May I say that this is not a
new tendency 7 Pleass forgive me for
saying this. A very wise old man, Prancis
Bacon has warned the judges. He has
said that it shall oot be the function of
judges to try to make law while interpret-
ing the law. Parliament should not take
over the function of the judiciary nor
should the judiciary take over the function
of the legislature. This is very well-esta-
blished principle.

Having read this judgment, now |
would like to say why we disagree
from this judgment Firstly, this
judgment betrays a fear of the demo-
cratic decisions of the people, expressed by
the judges in their desire 1o protect the
people from themselves. What the judges
sincerely and honestly are trying to do is

lo protect the people of India. From
Whom ? From themselves ?
Secondly, the judgment is based,

according 1o my humble opinion, and with
all my due respect for the learned judges,
on an erroneous view that imposition of
restrictions on the right to property was
evidence of the dengers of a drift towards
at totalitarian regime.

I must crave your indulgence to point
out that the case in which the Supreme
Court delivered so important a judgment
banning Parliament from exercising its
inheren right was not a case in which fun-
damental rights were alleged to have been
assailed but it was a case in which some
zamindars alleged that unlimited property
rights were in jeopardy. It is an extraordi-
pary thing that on the three occasions, that
is, in Sankari Prasad's case, in Sajjan Singh's
case and in QGolak Nath's case, il the
Supreme Court matter was agitated in the
Supreme Court it was ndl because any
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fundamental right like right to - freedbm of
speech or like the right to worship or like
the right to orgunisation etc. was in danger
but because the right to property was in
danger. ) )

I would have understood if this ban
from the Supreme Court had come while

“gq

delivering-a judgment when any citizen of -

India had sought the help of the Supreme
Court or High Court to uphold the right
of the citizen.  But it was not in responsg
to such a call from a citizen of India ; it
was a call to protect the property rights of
zamindars in response to which this impor-
tant judgment has been delivered. And

this is of the greatest’ importance in densi+ -

dering the whole philosophy that goes
behind this. ©

Now, some basic questions arise here.
In the first place, what it is that we are
trying to do? Some of my critics point
oul—some honestly, and some perhaps not
quite in such a convincing degree of
honesty —that if this Bill is passed, the
floodgates of a totalitarian regime in this
country will have been opened.

SHR1 J. B. KRIPALANI ;
be opened.

They can

SHRI NATH PAl.: If there are big
defenders of totalitarianism, the Supreme
Court canmot prevent it coming i A
totalitarian regime does not come here
because there is a Supreme Conrt ; It does
not come here because my couotrymen are
c itted to d acy. Therofore, we
remain a democracy, not because of the
charity of a parly, not becauss of ibe
charity .or interpretation of a court,

A nation remains free. [ would like
1o read at'a convenieat stage how a nation
remains & democracy. Not becsuss of
the judgment of five or six Judges, but
because of the massive commiymemt of
the people as a whole | Inrerruptions). o
this context, there are some friemds who
are 30 afraid of listening 10 wisdom from
sny source Yhat ‘they want to drown i( by
keeping a murmering campaign or & whis-
pering campaign.

May | point out what Justice Holmes,
who was for 50 years in the Suprems Court
of the US, and who It among the freatest
jodiges of“al_ﬁlq_a and of all dovrh:. has

opfoed '
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“The Constitution of a free country
is not what a fsw judges say, it is but
what the people want it to be”.

This is the basic meaning of a Consti-
tution. Ultimately, a Constitution has to
be the repository of the will, wishes,
dreams and aspirations of a paople. To
the extent that it is, it remains ; to the
extent it needs to be amended, the people
must come forth through their representa-
tives to amend it.

We are accused and charged with want-
ing 1o subvert the fundamental rights of
the citizen enshrined in the Constitution.
May | ask a very relevant question in this
context 7 The power of Parliament to
amend fundamental rights was taken away,
according 1o the Supreme Court judgment,
on 2Tth February, 1967. It means this
nation, this Parliament, had the power to
take away fundamental rights. Did it ever
doit? Didit ever happen ? The only
restriction put on fundamental rights
was with regard to property rights.
There is article 15. I koow there were two
other amendments in which the so-called
equality was slightly modified in order to
protect those who are the weakest sections
of our community, the backward classes
dnd the scheduled castes.

SHRI MADHU LIMAYE (Monghyr) :
Artiz'el? wis modified,

SHRI NATH PAI : It modified the
unlimi ted right to freedom of speech.
1 was always claiming the unlimited right
to freedom of speech, but here the restric-
tion put—a limited restriction—in the
interest of the security and integrity of the
country, to prevent the vivisection,
disintegration, fragmentaiion and secession
of any part from of the territory of India.

By and large, this executive might have
tried to curtail civil liberties, but if it has
meot succeeded, why bas it not succeeded ?
In, this context, I would like to quote from
Justice Hans in his famous treatise on the
Role of the Supreme Court and people in
upholding the spirit of a free country.
This brilliant scholar has this to say :

“A sociely so riven that a spirit of
mederation is gone, DO COUrt cCan save.
A society where the spirit flourishes, no
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court need save. In a society which
evades its responsibility by thrusting
upon the nature (that is, the defence)
of that spirit, that spirit in the end
will perish”.

The spirit of moderation, the spirit of
liberty is something which the people them-
selves will have to upbold. We shall not
have to take shelter behind the apronstrings
of judges to defend the spirit of our liberty,
to defend the justice of our people, to
defend the equality of our people. This is
the basic thing one has to bear in mind.

In this context, before | come to the
so-called danger, I would like to gquote
some well-known authorities. We are not
among the first democracies of the World.
There have been before wvery inspiring
examples of people with their very shining
example of faith in, and commitment to,
the democratic way of life. One such man
was Jefferson. He says :

“Governments are republican only in
the proportion they embody the will
of the people and exercise it."

Theno ke says :

“It is an axiom in my mind that our
liberty can never be safe but ip the
hands of th+ people themselves.”

And finally he says :

"I know of no safe depositary of the
ultimate power and security of our
liberty but the people themselves.”

Here is a class of philosophy and ideclogy.
The Supreme Court is worried that we
may bave irresponsible representatives
whom it is not prepared to trust. 1 shall
always take the risk of (rusting the people
of India. Sometimes they will make mis-
takes, sometimes they muddle, but eventual-
ly as we have seen the finest guarantee
against dictatorship is to give the people
the right, make the people have a stake in
freedom. If freedom Is only to be found
in the shelves of libraries or in forgotten
documents, there is nobody to defend it.
It is to the extent that, that freedom be-
comes part of the life of the people, to the
extent that they experience i1, feel it, par-
take in it, participate in it, that they come
forth to defend it. This is the only
guarantee of defending freedom.

After dealing with this charge of funda-



263 Constliution
mental freedoms being jeopardy, 1 would
like to deal with two very important aspects
raised by the Supreme Court in this con-
nection. The Supreme Court’s contention
is that article 13(2) bars Parliament from
passing any law which in any way abro-
gates, abridges, takes away the fundamenjal
freedoms given in clause (3). Two points
are very important in this conpection to
bear in mind.

In the first place, is the law contem-
plated by Article 13(2) the same as amend-
ment of the Constitution contemplated by
article 368 7 1 am going to substantiate
my humble submission with the finest
quotations from the Supreme Court itseif.
Not one Judge of the Supreme Court but
three Chiel Justices of the Supreme Court
have held that law contemplated in Article
13(2) of the Constitution is not the same as
amendment of the Constitution as contem-
plated in article 368. Article 13(2) acts as
a bar to an ordinary law made by Parlia-
ment or any legislature, and there are in-
numerable cases in this country. Take for
example the case of A. K. Goplan vs. the
State of Madras and Justice Kania's famons
remarks. He was the Chief Justice of
India. What does he say ? He says that
article 13(2) is there only for abundant
caution and even if article 13(2) had not
been there the Supreme Court of India and
the people of India also would have fought
against any piece of legisiatlon which would
have curlailed fundamental freedoms. There
is a distinction between the law of the land
and the constitutional law of the country.
May 1 here quote some authorities 7

Dicey, in his treatise on the law of the
land, has elaborated that constituent law
and legislative law are two totally different
things. It is when Parliament is exercising
its copstituent powers that it can amend
the Constitution, but if a normal law of
Parliament tries to take way the funda-
mental freedoms the Supreme Court will be
justified in striking it down, and I will of
course uphold them, and [ will uphold
even the striking down of this Bill if the
Supreme Court is so pleased and imclined
todo. But let us remember this classic
difference. This is not a difference that
Nath Pai has made. It has exisied from
the beginning of law.

Here 1 will read an extract :
““There is a clear separation between
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constituent law and the rest of the
and that must never be forgotten.
amendment of the Constitution is a
constitutional law and is in exercise of
constitution-making powers. It is not
an ordipary law in the exercise of
ordinary legislative power and is clearly
differnet from the power to amend the
Constitution.”

Justice Wanchoo, in the same case, quoting
from the Law on the Constitution by Ivor
Jannings, says :

“Written constitution is thus the
fundamental law of the country, it is
ap express embodiment of the doctrine
of the reign of law. All public autho-
rities, legislative, administrative and
judicial, take their powers directly or
indirectly from it. Whatever the nature
of the written Constitution, it is clear
that there is a fundamental distinction
between constituent law and the rest of
the law. There is a clear separation,
therefore, between the constituent law
and the rest of the Law.”

law
An

1 have quoted Ivor Opinion Jennings, [
quoted Dicey and I have quoted Chief
Justice Wanchoo. Sir, in this connection
now I would like to point out what the
Supreme Court itself in the famous case of
Shankari Prasad bad to say on this issue,
because we are now discussing the conten-
tion of the Supreme Court that Art. 13(2)
is a bar even to Article 368. s it that
the politicians only are discussing it ?
Has pot the Judiciary ever become seized
of this issue and, if so, what is the opinion
of the Judiciary ? 1 may submit that this
matter was discussed by the Supreme Court
not once but twice, once by the unanimous
judgment and on the second occasion by
preponderance of  the judicial opinion and
it has held that Parliament has the compe-
tence to amend Part (1l of the Constitu-
tion and that Art. 13(2) is not a bar to that
power. May, 1, therefore, in this conmec-
tion read what the Judges had to say in
Shankari Prasad case ? We must remem-
ber that so eminent a Judge as Chief Justice
Patanjali Shastri, who will always be in-
spiring future students of jurisprudence and
law in this country and who took a leading
part in drafting this judgment, had to say.
No doubt our Constitution-makers, follow-
ing the American model, have incorporated
certain fundamental rights’ in Part 111 and
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made them immune from interference by
laws made by the State. We found it
however, difficult in the absence of a clear
indication to the contrary to support that
they also intended those righls immune
from Constitutional amendment. The terms
of Art. 368 are perfectly general and em-
power the Parliament to amend the Consti-
tution without any exception whatever.
‘We are of the opinion that in the context
of Art. 13 law must be taken to mean rules
and regulations made in exercise of ordi-
nary legislative power and not amendment
to the Coastitution made in exercise of the
constituent power with the result that Art.
13 does not affect amendments made under
Art. 368,

Here, Mr. Deputy Speaker, we have to
take into our mind that the Indian Consti-
tution is a detailed constitution. It is not
a skeleton constitution like the United
States constitution. The American coosti-
tution is just a 4 page document. Our
Constitution has tried to provide mot for
cvery contingency but tried to make it as
detailed and specific as possible. Now, is it
conceivable that if it was the intention of
the Constitution-makers to exclude Part II1
of the Constitution from the purview of
Art. 3697 Why did they fail to do this ?
What prevented them from doing that ?
It is a question which nobody is able to
answer. You are aware and the House is
familiar with it. If it was the intention of
the constitution-makers to exclude from
the purview of Art. 368. Part IIl what
prevented the legislative body like the
Constituent Assembly which was so careful
about what it says 7 The inference is very
clear. 1 am quoting this. This absence
of any kind of bar in ArL. 368 preventing
the Parliament from bringing an amend-
ment to Part 111 is there. It will now be
argued ‘Why do you want to disturb this 7
This is more an inopuvendo and an insinua-
tion than a more statement of fact. Iao the
first place I would draw the atiention of
the House nat these fundamental freedoms
are precious. Are they the only freedoms ?
We are concerped, [ thiok, the whole
House is zealous about the freedom of
speech, the freedom of association, organi-
zation, assembly, religion, faith and wor-
ship and 1 thiok all Indians for all times
will continue to enjoy these freedoms. A
very perlinent question is this : are these
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all the freedoms that we are entitled to ;
what about the other freedoms ? The rigbt
to vote—Art. 326 gives this right. This is
oot in Part IIl of the Constitution Can
it be therefore abolished ? Are not the
othver freedom as przcious as the freedoms
given in Part 111 ? Is not the right to vote
a most precious freedom that we have got
in the Constitution ? Can it ever be des-
troyed ? This is not in Part 11l. Can the
Parliament take away that right 7 1 would
ask amother question. What about the
right to work ? Art. 41 of the Constitu-
tion coofers on the people of India the
right to work. There is a right to educa-
tion. There is a right to adequate means
livelikhcod.

Now, if those critics of mine who are
disagreeing, I think, seriously and sincerely,
are prepared to incorporate this right to
work, right to vote, right to education,
right to adequate means of livelihood, and
enshrine them in the Constitution, then, let
us all agree that this will not be appealable,
but we have never seen any tendency to
oppose the right to work, the right to edu-
cation, the right to livelibood, the right to
live, the right to life and the right to a
livelihood, as a free Indian, and the right to
speech. The right to speech, is of course,
as important for me as any other right, and
if it is denied we will fight. But let us see
the fun of the whole thing. These are the
directive principles which 1 have quoted.

I would now, Mr. Deputy-Speaker, rcserve
some of the agreements.
MR. DEPUTY-SPEAKER : Half an

hour.

SHRI NATH PAIl : Sir, you are aware
that 15 minutes were taken io points of
order and other submissions. (/nrerruprion).

MR. DEPUTY-SPEAKER :
please conclude in five minutes.

All right;

SHRI NATH PAI: [ would like to
point out here in this coonection, what is
this power of amendment ; is it something
new 7 Was it implicit 7 Was it wanted
by the makers of the Constitution 1 will
quote the man who piloted the Constitution
of India, Dr. Ambedkar. (Interruprion). 1
am glad to know that some are inclined to
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respect him, but there are some who accept
no other authority except their own !

SHRI ATAL BIHARI VAJPAYEE :
I respect Mr. Nath Pai's opinion also.

SHR1 NATH PAI: | am glad that
Shri Vajpayee extends his respect at least
to some individuals. (Iaterruption . 1t is
very mice, very modest and very kind of
him. Now, Dr. Ambedkar, speaking in
the Constituent Assembly, has this to say
about this issue. Not that this was
not taken up. It was contemplated ;
it was thought about and it was
provided for by the makers of the Consti-
tution. Here it is :

“The Assembly has not only refrained
from putting a seal of finality and
infallibility upon the Constitution by
denying to the people the right to
amend the Constitution as in Canada
or by making the amendm:nt of the
Constitution subject to the fulfilment of
extraordinary terms and conditions as
io America or in Australia, but has
provided a most facile procedure for
amending the Constitution.”

The constitution-maker bhas said in the
Constituent Assembly that we have delibera-
tely provided for a most facile procedure,
and why did he say that 7 [ think Burke
was a verv conservative political thinker.
He said that a Constitution which does not
provide for its amendment does mot pro-
vide for its preservation. Dr. Ambedkar,
therefore, is in the same line of thinkers
when he observed :

“] challenge any of the critics of the
Constitution to prove that any Consti-
tuent Assembly anywhere in the world
has, in the circumstances in which this
country finds itself, provided such a
facile procedure for the amendment of
the Constitution."”

MR. DEPUTY-SPEAKER ! [ would
like to quote here one more grent thinker
who has come to be the symbol of freedom
for all people. This is Thomas Paine,
from his Rights of Man- He said:

“There never did, there never will,
and there never can, exist a Parllament,
or anv description of man, or any gene-
ration of men, in aoy country, posses-
sed of the right or the power of hind-
ing and controlling posterity to ‘end of
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time', or of commanding for ever how
the world shall be governed, or who
shall govern it , and therefore, all such
clauses, acts or declarations by which
the makers of them attempt to do what
they have neither the right nor the
power to do, nor take power to execute,
are in themselves null and void... ..”

DEPUTY-SPEAKER :

MR. Please

conclude.

SHR1 NATH PAl: I am eoncluding.
You are hurrying me too much, because
the points are still to be replied to but
am bound to follow your guidance in this
matter, [ would like to quote—

DR. SUSHILA NAYAR (Jhansi) : It
is an important matter ; give him some
more time.

MR. DEPUTY-SPEAKER :
how to conduct the proceedings.
conclude. (Fnterruption)

I know
Please

SHRI NATH PAl: Let me yquole,
Mr. Deputy-Speaker, from Philips Frankfur-
ter, who was a conservative judge, and a
colleague of Justice Homles and Prof. Laski.
this is what he says :

“The Constitution owes its conti-
nuity to a continuous process of revivi-
fying changes. The Constitution cao-
not make itself, somebody made it, not
at once, but at several times. It is
alterable ; and by that draweth nearer
perfection ; and withoul suiting itself to
differing times and circumstances, it
could not live.™
A Constitution which cannot be amend-

ed cannot live. Why did this American
Judge give this warning ? You khow, Sir,
after the depression, the Americans were
confronted with a very dangerous situation.
The President tried to bring legislation
which the Supreme Court again and again
struck down. It was in this context that
the then President of the United States had
to tell that the Supreme Court cannot be
allowed to be a third chamber which will
be arrogating to itsel’ the power of mak-
ing laws.

My amendment does not try to abro-
gate any fundamental freedom. The Sup-
reme Court has iotroduced an amendment
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of the Constitution. The Constitution,
after the judgement in Golaknath's case, is
a different Consiitution. What [ am trying
to do by my amendment is to restore to
the people of India the Constitution, the
sovereignty, which belonged to them before
the Supreme Court took it away by a slen-
der majority of six to five, because to the
extent that we create this balance between
our people, their representatives in Parlia-
ment and the Supreme Court do we create
the necessary sanction for the smooth
functioning of the democratic set-up of this
country.

1 do not want an artificial conflict with
the Supreme Court. [ am one who is
committed to upholding authority. But
the source of all authority in this country
is the people of India and it is their right
that has been infringed. Therefore, 1 sub-
mit, let us proceed to debate this amend-
ment and restore to the people of India the
sovereignly which has been tampered with
by the judicial process.

MR. DEPUTY SPEAKER :
moved ;

“That the Bill further to amend the
Coostitution of India, as reported by
Joint Committee, be taken into con-
sideratton.™

Motion

There is an amendment to the conside-
ration motion.

SHRI LOBO PRABHU (Udipi) : Sir, 1
beg to move :

“That the Attorney General of India
be summoned to advise the House on
the copstitutional validity of the Cons-
titution (Amendment) Bill, 1967 ( Amend.
ment of arricle 368) by Shri Nath Pai,
M.P.”

1 bave moved this motion because the
proposed Bill flies in the face of the Cons-
titution. 1 have moved this amendment
because the Bill flies in the face of the
Supreme Court. | have moved this amend-
ment because the Attorney General, who
always advises the Government on laws,
was conspicuously absent when the Select
Committee considered this Bill.

SHRI:- K. LAKKAPPA (Tumkur) :
Parliament is the supreme authority. We
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have appointed the Advocate General and
the Attorney General  (Interruptions)

SHRI LOBO PRABHU : 1 maintain
that this Bill flics in the face of the Consti-
tution, because in spite of this Bill having
received a record consideration, according
to Mr. Nath Pai himself, of several judges
and others, this Bill has not considered
some very vital questions.

The first question which 1 want to ask
Mr. Nath Pai and those who are enthusias-
tic about the powers of Parliament is this :

What does the Select Committee think
about Article 13 ?

MR. DEPUTY-SPEAKER : Your sub-
missions are to be limited only to the
amendment, namely, as to why do you
want to invile the Atlorney General 7 The
scope of your amendment is limited to this
only. (Interruptions)

SHRI RANGA : What he says is that
this is against the Constitution and against
Parliament and so he wants the Attorney
General to come here and reply.

SHRI LOBO PRABHU : 1 am saying
that Article 13 has not been considered at
all by the Select Committee.

SHRI AMRIT NAHATA
Sir, I rise on a point of order. The usual
practice is that when amendments are
moved, they are moved. And when we
take up clause by clause discussion, then
only the speeches are made. Now, you are
allowing him to make a speech. Then
please resirict him to make a speech speci-
fically on this amendment only. Or else
you call the other Members as per the list.

(Barmer) :

MR. DEPUTY-SPEAKER : Unfortu-
nately it has not been understood properly.
He bas moved the amendment at the consi-
deration stage and I have given him the
opportunity to just speak a few words. 1
cannot allow him to go beyond that. First
of all, 1 shall ask the Law Minister to reply
and then we shall proceed further.

SHRI LOBO PRABHU : | am asking
questions and nothing more than this, My
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first question is this. Does Article 13 say
that the States will not have the power to
abridge Part IT1 ?

SHRI S. M. BANERIJEE (Kanpur) :
To this you will get a written reply.

SHRI PILOO MODY : 1 do not
know why Shri Banerjee is troubling us
here.

SHRI LOBO PRABHU: |1 have
examined the proceedings of the Select
Commitiee and I have not seen it con-
sidered whether this particular provision
should be abrogated or not. It was never
posed if you want to amend Part 1II,
will you have to abrogate Article 13 or
not ?

MR. DEPUTY SPEAKER : You can-
not go into the merits of it. Your re-
quest, by this motion, to this House and
to Government is that the Arttorney
General should be invited to throw more
light because you are not convinced about
this.

SHRI LOBO PRABHU : The question
remains unanswered.

SHRI PILOO MODY : At least he
can give the reasons as to why he should
send for the Attorney General. He must
pive reasons for that. ([mterruptisns).

SHRL LOBO PRABHU : Are you
afraid of the reasons why I request invit-
ing the Attorney General here ?

MR, DEPUTY SPEAKER : Please
conclude.
SHRI LOBO PRABHU : Please don"t

interrupt me.

MR. DEPUTY SPEAKER : The time

is limited here.

SHRI LOBO PRABHU : Are we not

having the freedom from such limits
here.
MR. DEPUTY SPEAKER : Here |

would like to point out that 1 am only
giving you an opportunity since you have
m>ys:d the motion at the -carly stage.
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(Interruptions). On this, I am quite clear
in my mind. So far as the iovitation to
the Attorney General to come and answer
is concerned, you can speak. [ cannot
allow you to go through the merits of the
case.

SHRI RANGA : He only wants to
develop his arguments. How do you koow
as to what his argument is ? ([nrerruptions)

MR. DEPUTY SPEAKER : I will not
allow beyond the restrictive point.
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MR. DEPUTY SPEAKER : If I give
him the latitude to pose all the questions,

he will go on labouring the other points in
his mind instead of inviting the Attoroey

General here to throw some light. That
would be the position.
Now, confine your remarks to this

only.

SHRI LOBO PRABHU : Why did the
Joint Committee not recommend the abro-
gation of article 137 Secondly, can arti-
cle 13 co-exist with the amended article
368, because, as long as article 368 co-
exists it is a contradiction of article 13.
Then, if article 368 contains a provision
that it will apply also to article 13, then
article 13 should go. Otherwise, it is
meaningless.  Thirdly, the suggestion is
that the marginal heading should be
changed from “Procedure to amend” to
“power to amend”. Now, the power to
amend must be in the powers of Parlia-
ment, and the powers of Parliament are
given in article 105. [ would like the
Attorney-General 1o explain why it should
not be made in article 103, instead of in an
ariicle which is procedural.

This is sq@ much as the Bi'l goes. [t
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flies into the fage of the Constitution, it
fiss ipto the fage of the Ruprome

MR. DEPUTY SPEAKER : He should
conclude now.

SHRI LOBO PRABHU : Sir, it is
diffigult to develop a thoyght in a compli-
cated subject like this, if you go on inter-
rupting every minute llke this.

MR. DERUTY-SPEAKER : Normally,
I dispose of such amendmeots without
giving an ppportunity to the Mamber. The
hon. Membes who makes the motion pre-
sumes that the House is ignorant of the
rpmifications and camplications of the law
and, therefore, the At:iorney-General
should be invited. That is his presump-
tion. On that basis, he has moved an
amepdmeat aad | have permitied him to
speak,

SHRI LOBO PRABHU : | have
three points to mike. I have made
ope.

MR.DEPUTY SPEAKER : He should

conclude soon,

SHRI PILOO MODY : Sir, you have
already spoken more than he has
spoken.

SHRI LOBO PRABHU : The Supreme
Court has clearly said that Parliament has
no power to amond Part lIl. Now, is
this House trying to bring Lhe Suprome
Court into coatempt ..[f“frr&pﬁon;). Sir,
it is very dificult for me to continue if you
cannot coatrol the House. [Is this House
trylag to bring the Supreme Courl into
contempt by saying that the judgemoant is
by a majority of one vole? Ata time
when thers is contempt for law all over the
countey, it is the iotention of this Houso
thut It shouid sot an example by itseM say-
ing ‘We have no rejard for the judgement
of the Supreme Court, because it is only by
a majary of oae voie'' 7 This caanal be
the inwention of this House. This House
wat noL meant 0 como imto cooflict with
the Supremms Coun, this House was not
meant to bring the Supssms Court into
gontempt. | would likg the Altosaey-
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General to come and give his opinion ea
this point.

Thirdly, Shri Nath Pai has quoted a
lot of rulings and he has exhausted all
authorities, old and new, available to him.
One simple thing he has not said. He is
releasing a Frankenstein monster, because
it attacks not only the right to property,

but it attacks maoy more funda-
mental rights, the right to speech,
the right of minorities and Scheduled

Castes, the right to occupation, the right
of language and so on. Is it the intention
of this House that these rights should be
exposed (o be amended by anyone? It is
not a question of the power of this House,
it is not a question of the competence of
this House ; it is a question of the com-
position of this House. One day it may
be full of people who have no respect for
the Constitution... ..(interruptions).

SHRI S. M. BANERIJEE : Sir, 1|
rise on a point of order ..(farerruption).

MR. DEPUTY SPEAKER : Every
Member here has luken an oath of allegi-
ance to the Constitution .. ... (Interruption).

You will have to withdraw that......
(Interruptron). This will be withdrawan ... ...
(Inzerruption).

SHRI LOBO PRABHU : 1 do not
mind withdrawing... ...(faterruption).

MR. DEPUTY SPEAKER : He has
withdrawn ... . (Interruption).

SHRI LOBO PRABHU: What 1|
would like to say is about the future
Parliament. 1 would like to point out

to my hon. friends, who are so excited,
that only two days ago they exhausted
every fundameatal right to defend their
own position. Law defeads the weak ;
law is for the weak and the moment you
subject fundameatal rights to their ero-
sion, it is the weaker section aof the popu-
lation which is exposed. This is what
I would like to be explained. 1 would
like each one sitting here to lay his hand
on his heart and say if we sbould go in
for a piece of legislation which is contrp-
dictary to the articles of the Coastitution,
which Is contemptyous @f the Supremy
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Court's decision and which is defying and
ignoring the rights of the people. On
these questions | demand in the name
of the people of this country that the
Attorpey-General be summoned here to
advise this House.

SHAI AMRIT NAHATA : Sir, I rise
on a point of order.
SHRI PILOO MODY : Shri Lobo

Prabhu threw a hat and he found thirty
wearers |

SHRI AMRIT NAHATA : I draw your
kind attention to rule 344, sub-rule (2) of
which says (=

“An amendment shall not be moved
which has merely the effect of a nega-
tive vote.”

MR. DEPUTY-SPEAKER : That is
not correct. The hon. Law Minister.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHR1I GOVINDA
MENON) : Mr. Deputy-speaker, Sir, | am
sorprised that my learned friend moved
an amendment to this Bill requesting the
presence of the Attorney-General. That
is never done. Rule 77 says what motions
may be moved on the presentation of the
Select/Joint Committee Report. | can
never conceive of an amendment (o 4 Bill
calling the Attorpey-General to be present
in the House to ctarify certain positions.

SHRI ATAL BIHARI VAJPAYEE :
it is a motion.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : There always can be such
a motion as the hon. Member has rpoved,
There cannot be an amendment to the Bill
to that effect.

SHRI GOVINDA MENON : | agree
that there may be a motion like that but [
submit that there is no need to call the
Attorpoy-General in this matter.

SHRI PILOO MODY : Now he is
objecting against the motion.

SHRI GOVINDA MENGON": Thal is
my view. Ifmy hon. fi'lemgxwouﬁ' read
the report of the Golak Na\f caie’ as
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reporied either in the Supreme Court
Reports or in the All Indla Repotter .....
(Interriprion)

SHRI LOBO PRABHU : Would you
like to answer my arguments ?

(Amdt.) Bill

SHRI GOVINDA MENON: 1 can

apswer your arguments also.

If the House is desirous of knowing
what the views of the Attorney-General
are on this matter, they will be scen in
the report of the case where the Attorpey-
General appeared for the Union Govern-
ment and advocsted the points of view
which are upheld by the minority judge-
ment in that case.

SOME HON. MEMBER : No.

SHRI1 GOVINDA MENON : As to the
poinis that have been raked by Shei
Prabhu, | must with great réspect to him
say that there is no merit in those points.
He says that the powers of Parllsment
are included in article 105 of the Consti-
tution. In aorticle 105 the power of
Patlinment with respect to matters which
ure not legisiative are enumerated. But if
he will go to the chapter in which arti¢les
245 and othets appear, he wiH sck thm
there is something known as legisiative

powers. For example, in Chaptet [
of Part Xl—the chapter heading is
Distribution of  Legislative  Powers —

Article 248 speaks of residuary powers
of legislation ; article 247 speuks of power
of Parliament to provide for the establish-
ment of additional courts ; article 249
speaks of Parliament to legistate with res-
pect to a matter in the State List, elc,
There is something catled the logislative
power ; there is also somwthing known as
constituent power. The Joint Comasittes
wanted to change the maarginal ool Lo
article 368 by way of abundant precaution
to show that article 368 does not merely
lay down procedure but aiso contsine a it
the power of amendment.

100 brs.

Article 368 in our Constitution iss
copy of an article in the Austtdlids Coetl-
tution where also il [ said ‘précélafé to
amend’. Where ‘procaluré (o alisdd is
given, it implies (hat theré s (he ower 10
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smend also. What is attempted by the
Joint Committee is to change the marginal
note to show, by way of abundant precau-
tion, that article 368 contains the power to
amend also.

.~ 1donot consider that it is necessary
that the Attorney-General should come
here to clarify any point. Tt is only a
division of opinion lo this House whether
the power to amend all parts of the Cons-
titution should be vested in Parliament or
not. There are some friends who think there
that the power should not be there and
are other who think that the power should

be there. No legal polot arises in this
matter.

As far as his view that we are disregard-
ing the judgment of the Supreme Court, my
sybmission is that whenever the Supreme
Court or a High Court comes to a decision
on account of certain lacuna in the legis-
lation which they point out, this House,
times out of number, has passed laws to get
over tbhe difficulty. Take, for example, the
recent judgment of the Supreme Court re-
garding passports. They gave a certain
decision pointing out that the position in
law is such and such, etc. So, Parliament
stopped in to get over the difficulty. It is

16.09 bre,
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not unusal for Parliament to legislate to get
over a decision by the Supreme Court. If
this amendment goes against the funda-
mental principles of the Constitution......
SHRI RANGA : Fundamental Rights.
SHRI GOVINDA MENON : .. my
learned friends on the opposite side need
not be anxious. They can go to the Sup-

reme Court and get it struck down, if
possible.

MR. DEPUTY-SPEAKER : Now, I
put it to vote.
SHRI LOBO PRABHU: Will you

answer why dono't you amend article 13 7

MR. DEPUTY-SPEAKER :
more. [ put it to vote,

Nothing

The question is :

“That the Attorney-General of India
be summoned to advise the House on
the constitutional validity of the Cons-
titution (Amendment) Bill, 1967 (Amend-
ment vf article 368) by Shri Nath Pai,
M.P."

The Lok Sabha divided.

DIVISION NO. 2I

Amat, Shrl D.
Barua, Shri Kolal
Deb, Shri D. N.
Deo, Shri P. K.
Deo, Shri R. R. Singh

" ' Devgum, Bhri Hardayal
Girra) Saran Singh, Shri
Gowder, Shri Nanja
Goyal, 8hri Shri Chand
Joshi, Shri Jagannath Rao
Kban, S8hri H. Ajmal
Kushwab, S8bri Y. S.
Majhi, Shri M.

Abirwar, Shri Nathu Ram
Anjapappa, Shri B.
Arumugam, Shri R. §.
Azad, Shri Bhagwat Jha
Bajaj, Shri Kamalnayan

AYES

Meghrajji, Shri

Mody, Shri Piloo

Nalk, Shri R. V.

Patodia, Shri D. N.
Ramamoorthy, Shri S. P.
Ranga, Shri

Rao, Shri V. Narasimha
Shah, Shri Virendrakumar
Sharma, Shri Beni Shanker
Swell, Shri

Vajpayee, Shri Atal Bibari
Xavier, Shri 8.

Baperjee, Shri S. M.
Barua, Shri Bedabrata
Barua, Shri Hem
Basu Dr. Maitrayee
Baswant, Shri
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Behera, Shri Baidhar
Besra, Shri S. C,

Bhagat, Shri B. R.
Bhandare, Shri R. D.
Bhargava, Shri B. N.
Bharii, Shri Maharaj Siogh
Biswas, Shri J. M.

Bohra, Shri Onkarlal

Brij, Bhushan Lal, Shri
Burman, Shri Kirit Bikram Deb
Chakrapani, Shri C. K.
Chanda, Shri Anil K.
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavanp, Shri Y. B.
Chittybabu, Shri C.
Choudhary, Shri Valmiki
Dange. Shri S. A.
Daschowdhury, Shri B. K.
Dass, Shri C.

Deoghare, Shri N. R
Desai, Shri Dinkar

Desai, Shri Morarji
Deshmukh, Shri K. G.
Dhillen, Shri C. 8.
Dwivedi, Shri Nageshwar
Dwivedy, Shri Surendranath
Gandhi, Shrimati Indira
Ganpat Sahai, Shri
Gopalan, Shri P.

Gowda, Shri M. H.

Gupta, Shrl Indrajit

Jamna Lal, Shri

Kamble, Shri

Kamala Kumari, Kumarl
Kedaria, Shri C. M.

Kesri, Shri Sitaram

Khan, Shri Latafat All
Khan, Shri M. A.

Kioder Lal, Shri

Kripalani, Shrimati Sucheta
Kuchelar, Shri G.

Kundu, Shri 8.

Kureel, Shri B. N.

Lutfal Haque, Shri
Mabajan, Shri Vikram Chand
Mabaraj Singh, Shri
Mabishi, Dr. Barojini
Malbotra, Sbri Inder J.
Maran, Shri Murasoll
Masuriya Din, Shri
Mehta, Sbri Asoka

Meoon, Shri Govinda
Mirza, Shri Bakar Ali
Mishra, Sbri Bibbuti
Mishra, Sbrl G. 8.
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Mohammad lsmall, Shri
Mohammad Yusuf, Shri
Mohammed Sheriff, Shri
Mulla, Shri A. N-
Nahata, Shri Amrit
Nath Pai, Shri
Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Pandey, Shri Vishwa Nath
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Paswan, Shri Kedar
Patel, Shri N. N.

Patil, Shrl N. R.

Patil, Shri T. A.
Pramanik, Shri J. N.
Rajasekharan, Shri
Raju, Dr. D. S.

Ram Charan, Shri

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Subbag Singh, Dr.
Ransa, Shri M. B.
Randhir Singh, Shri
Rao, Shri K. Narayana
Reddi, Shri G. §.

Saigal, Shri A. S.

Salve, Shri N. K. P.
Sambasivam, Shri
Sayyad All, Shri

Sen, Shri Deven
Sezhiyan, Shri

Shah, Shri Maoabendra
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri M. R.
Shashi Bhushan, Shri
Shastri, Shri Prakash Vir
Shastri, Sbri Ramavatar
Sher Singh, Shri

Sheth, Shri T. M.
Shinkre, Shri

Shukia, Shri Vidya Charan
Siddayya, Shri

Singh. Shri D. V.

Sinha, Shri Modrika
Spatak, 8bri Nar Deo
Solankil, Shri 8. M.

Uikey, Bari M. G.
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Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Chundra Jeet
Yadav, Shal Jageshwar

MR. DEPUTY-SPEAKER : The re-
sult® of the division is : Ayes : 25 ; Noes :
128,

Conrtitution

The motion was negatived.

MR. DEPUTY-SPEAKER : Mr. N. C.
Chatterjee.

SHRI LOBO PRABHU : The Swa-
tantra party should open the debate, being
the largest Opposition group.

MR. DEPUTY-SPEAKER : 1 have
called Mr. N.C. Chatterjee. [ never
thought that any member from this side
would raise an objection to this.

SHRI RANGA :
speak first.

It is our right to

MR. DEPUTY-SPEAKER : On this
Bill, there is no question of right......
(Interrupiions). This 18 a Constitution
(Amendment) Bill. [ retognise the party
spokesmen ; I will give them an opportu-
nity.

Mr., N. C. Chatterjee.

SHAI N. C. CHATTERIJEE (Burdwan):
The Bill was first iotroduced by Shri Nath
Pal In this House. We discussed this Bill
in this House for four days. Then on the
motion moved by the hon. Law Minister,
the Bill was referred to the Joint Gom-
mittee. You, Mr., Deputy-Speaker, were
the Chairman of the Committes. | must
say that the Committee callod almost all the
Jurlsts for giving evidence You remember,
we called almost everybody . ..,

SHRI J. B. KRIPALANI ;
were against it were oot called-..

Thoss who

SHRI N. C. CHATTERJEE: No;
that is not correct. The Cormitiée cilled
almost everybody, theae wive werd-fir and
those who were agalnsy it...
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SHRI J. B. KRIPALANI : [ was not
called ...

SHRI PILOO MODY: | was also

not called in spite of the fact that I asked
to be called six times | They did not want
adverse testimony,

SHRI N. C. CHATTERJEE: We
called the best juristis. | remember, Sir,
that the Attorney-General of India came
and gave his opinlon. Wot that the Bill is
perfect, but he pointed out certain amend-
ments to the Bill. 1 have myself moved
certain amendments. The whole thing is
this ; the main question is this, namely,
who has got the power to amend our cons-
titution ? The Supreme Court have not
said that we have no power to amend with
regard to the fundamental right ; but they
said, you have no power to ebridge, but
you have got the power to amend for the
purpose of extending it, for the purpose of
expanding it. But, Sir, the whole yuestion
is this : The Supreme Court settled this
‘aw in the year 1951 by a judgement deli-
vered by Mr. Justice Patanjali Shastri and
it was unanimous—not that this point was
not taken, this point was taken. Sir, in
1952, in the Supreme Court Report, page
B8, it js reported. The Counsel’s arguments
were all noted. Mr. P. R Das, a great
barrister, and e¢x-judge of Patna High
Court appeared. He appeared in Shankari
Prasad’s case. All the other jurists and
advocates appeared. One counsel argued
that article 368 must be read subject to
article 13 (2). The whole question before
this Parliament is this : Should article 368
be read, subject to article 13 (2) 7 If that
Is so then, of course, law imcludes comstitu-
tion amendment, and if a law is bad then,
that must be declared void. The
Supreme Court, after careful consideration,
said : That is not the correct view. The
argumenis of the counsel were negatived,
And a very fine judgement was delivered by
Mr, Justice Patanjali Shastri; He said :

“Having regaird ro the comsidera-
tions.. we aré of ophiton Mat i the
context of Article 1, law mift be
taken to mean roles dnd régutations
made in exercise of ordinary hli:*!lu

*The following Members.also recorded
AYES: Shri Lobs Prabhs.

NOES : Sarvmhrl K. Suryamatuyana,

their votes 1—

Badrudduja, and K. Lakkipga.
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power and not amendment to this cons-
titution withlo the exarcise of constitu-
tiopal powers.”

The result is, Article 13 (2) dees not
affect amendments made under Article 368.
That was the view taken in 195]. Asa
matter of fact, Sir, it gave great relief not
merely to Bihar but all others ; the Bihar
land reforms Act was declared illegal by
the Patna High Court ; that was declared
legal here, after this amendment, Not only
that, Sir. They pointed out that the two
things are separate. Article 13 (2) says :

‘ The State shall oot make any law
which takes away or abridges the rights
conferred by this Part and any law
made in contravention of this clause
shall, to the extent of the coniraven-
tion, be void.”

Now the question is, what is the mean-
ing of the ward ‘law’ ? They pointed out
that it cannot cover Article 368. Therefore
the law wus clarified. The law was made
clear. And, Sir, all the Acis, all the Bills,
passed by the different legislatures in India
became valid bocause of that judgement.
From the 26th January, 1950 our constitu-
tion was promulgated. In 1951 the law
was settled. From 1951 upto February
1967 the law was the same. Not only thar,
Sir. Kindly look at Article 368.

With the greatest respect to the Chiel
Justice who delivered the judgment, I must
point that 368 not only shows a basic pro-
cedure for amendment of the Coantitu-
tion...

SHRI J. B. KRIPALANI: Writien
procedure.
SHRI N. C. CHATTERIJEE : In the

Berubar! cage, the Supreme Court pointed
out that the preamble or headline or bead-
ing cannot possibly affect the contours, of
the whole section. Look at the coatour.
*Upon such assent being given to the Bill,
the Coonstitution shall stand ameaded in
accordance with the provisions of the Bill".
Kindly see 368. After wo pass this Bill
with the requisite majorily in this House
and in the other, it goes to the Presideat,
and upon the assent of the Presidont being
given to the Bill, the Constitution shall
stand amended in accordancy with the
terms of the Bill.

AGRAHAYANMA B, 1890 (SAKA)
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In ‘Sankarl Prayod’ and slso in Sgjjan
Siagh's case the Supreme Court polated
out that the language here is that ‘the
Constitution shall stand amended’. The
Constitution must be the whole book ; it
does not say this part or that part, or any
part apart from Part I1l. It does not make
any exception in the case of fundamental
rights.

Therefore, the constituent power, the
sovereign power, the supreme power, the
legislative power lies with us, and that is
the law. What cmerges after the passing
of the Bill and assent of the President be-
ing of given is that this book, the Canstitu-
tion book of India, shall stand umended.
That was the view taken.

I have been t(rying my best, in Parlia-
ment and outside, not to allow any fusda-
mental right to be abridged. In this
Parliament, | have delivered many speeches.
Every time any Bill would come to curtail
these rights, I had to fight ft.

You remember the terrible disaster
which ook place in Bengal afier partition.
Lakhs and lakhs of people came from Bast
Pukistan and settled mear Calcutta. They
all came in 1947 und 1948, Thousands of
people octually occupied some of the big
palaces in Calcutta. Ultimately, they
would not go back either 1o Pakisian or to
uny other place outside Bengul. They stuck
to the place. There was a great demand
for regularising (he position of thess
unfortunate people. Dr. Bidhan Chandre
Roy was Chielf Minister then. He got a
Bill passed in, I think 1955. 1o that they
sald we will acquire the property but that
commensation shall be paid on the basis of
the price of August 1948 because they beld
that in 1948 all these refugees had come
and those poor people had no other place
(1] §o.

16 19 hrs,
[Stri R. D. Bhandare in the Chair]

Dr. Roy approached me and asked me
to fight for the Act in the Supreme Coart.
That Act was struck down by the Court
because they held that you have got no
power 10 change any fundamental right in

this way, by ordiosry legislation. It is
réported in SC 1954 p. 170.
That crested the difficulty. Fer thaf



»7 Convtitution

[8bri N. C. Chaterjee]

reason, i.e., the judgment of the Supreme
Court, the Constitution was amended.
Mr. Justice Patanjali Shastri took the view
that wmpenu!loq must be paid in com-
plete indemnification. You cannot have
complete indemnification in 1955 by paying
the market price of 1948, although they all
came and settled in 1948 and the landlords,
owners were ousted at that time,

So the Constitution was amended. Can
you say that it was badly amended,
fllegally smended, improperly amended ?

SOME HON. MEMBERS :
neéver.

No,

SHRI N. C. CHATTERIJEE :
question of bumanity.

It is a question of moral and human
rights. Therefore, you have got to see
what the position is. In the next case
of Sajjan Singh in 1965, Vol. I, Supreme
Court, page 933, Chief Justice Gajendragad-
kar delivering the judgement sald the same
thing. The point was argued by one
counsel after another that the judgment in
Bbankari Prasad's case should be reviewed
as it was oot good law. The majority of
the Judges said in that case in 1965 that
the contention for reconsidering the
judgment in Shankari Prasad's case had
absolutely no justification, that the power
conferred by article 368 on Parliament
could be exercised both prospectively and
retrospectively. Then they said that the
power conferred by article 368 iecludes the
power to take away fundamental rights
guaranteed by the Constitution. What
Mr. Nath Pai's Bitl waats to do is to res-
tore what Justice Patanjali Shastri and
Chief Justice Gajendragadkar said, namely
that the power conferred by article 368
includes the power to take away the funda-
mental rights guaraateed by Part [I1. 1
this is correct, this Constitution shall stand
amended and that means every part of the
Coastitution.

AN HON,
article 13.

MEMBER : Including

SHR1I PFRANK ANTHONY : If you
take away article 32, nothing will remain. .

SHRL N, C. CHATTEBRIEBE: That
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will be bad for lawyers, but who is the
man in India who is going to stand up in’
Parlinment and say that it should be
removed. Nobody will do it.

We have a Constitution which is betler
than that of America and Australia. We
have pot merely conferred fundameatal
rights on our citizens, but deliberately
conferred remedial rights in this Constitu-
tion. When | argued a case in the
Supreme Court, Mr. Satalvad said that 1
should first exhaust the High Court in
Beogal and then come to the Supreme
Court, that I could not straight-wiy come
to the Supreme Court. [ said that under
article 32 § ad the iwherent right to come
to the Supreme Court for the vindication
of my fumdamental rights, and the Supreme
Court upheld that and owver-ruled Mr.
Setalvad's argument. | am pointing out
that we hawe not only given remedial rights,
but we have made the remedial rights
fundamental rights under article 32. There-
fore, do not think that because Mr. Nath
Pal has introduced this Bill, if this Bill is
passed, anybody will possibly say, unless
he is 2 lunatic. that article 32 should go.
We are very proud of it, proud of our
remedial rights, and this is the most amaz-
ing thing that ia this couatry of 50 c¢rores
of people you can go to the Supreme
Court straight for the viadication of funda-
mental rights. Mr. Nath Pai's Bill Is not
making aoy atrocious attempt to do some-
thing which is improper. He is simply
trylog to resiore the judgment of Justice
Patanjali Shastri, to restore also | dg-
ment of learned Judge, Justice ndra-

W
gadkar.

My learned friend read out a passage
from the man who piloted the Conmitution
Bill, Dr. Ambedkar. He said : *“‘Show
me any Constitution in the world so facile
as this.” Therefore, the Constitution-
makers did not want to make it so rigid.
Ceortainly they wanted to make it difficult
to amsad the Coanstitution. They put it
on a high pedestal, made it transcendental,
but not so high as to make it unapproach-
able and also uastouchable by Parliament.
The whole question is this. Who can
amend it—Parliament or the Sopreme
Court, the chossa represemtatives of the
people or somt members of this judiciary ?
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Actually, if we go to the Supreme
Court, 12 Judges have decided mow in
favour of this. Art. 368 operates in one
field and Art. 13 (2) operates in another
field. 1 am reading a passage from what
Pandit Jawahar Lal Nehru said on 11-11-
1948 :

“And remember this. While we
want this Constitution to be as solid
and permanent as we can make it, there
is no permanent permanence in Consti-
tutions. There should be a certain
flexibility. If you make anything
rigid and permanent, you stop the
nation's the growth, the growth
of a living vital organic people. In
any event, we could not make this
Constitution as rigid that it cannot be
adapted to changing conditions.”

Therefore, he pointed out, deliberately the
Prime Minister of India who was also one
of the Constitution makers, pointed out
that we should not make it so rigid as to
be absolutely unchangable and unaltera-
able. Parliament performs dual functions.
One is legislative, Apother function is
constitutional. We are really a consii-
tuent assembly in another form.

SHRI RANGA : No.

SHRI N. C. CHATTERJEE : We are
a Constituent Assembly while functioning
under Art. 368. (Iarerruptions) Under Art. 368
we are a Constituent Assembly but certain
safeguards have been imposed.

Mr. Justice Bachawat--one of the
Judges of the Supreme Courl, has quoted
one paragraph ; it is not that he has found
it out. Mr. Nath Pu has pointed out
this thing—says that you canoot legislate
for ever you canoot legislate beyond the
grave, you cannot lagislale beyond your
geoeration, if you do that you are doing
somethiog improper. He has poioted out
that it should not be done. | am reading
the judgment of Justice Bachawat —page
925 of 1967 Supreme Court report :

“There never did, there never will,
and there pever can, exist 3 Parliament
or any description of man, or any
generstion of mea, in any coustry.
possessed of the the right or the power
of bioding and cootrolling posterity
to the ‘end of time"."
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This sentence Mr, Nath Pal quooted.
the hon. Judge goes on to say :
“Every age and generation must be
as free to act for itself in all cases as
the ages and generation which proceeded
it. The vanity and presumption of
governing beyond the grave is the most
ridiculous and insolent of all tyrao-
nies.”

It is liviog and not the dead that they
have to be accommodated. 1 am thare-
fore submitting only what Mr. Setalvad
pointed out. It should be dome with
certain safeguards. He said ‘Omit all the
the refereaces to law'. There Is also my
amendment to that effect and 1 am happy
that I am in his company. Otherwise
that will only encourage the people to go
to the Supreme Court,

1 ought to tell you that there is mo
majority of one even by which it can be
said that it is done by prospective over-
ruling. It is a fantastic doctrine imported
from America. With the greatest respect
I do not subscribe to that, and I submit
that what five judges have said is fallacious.
Our constitution says that the law shall
be void in such circumstances, and so,
how can a vold thing be prospectively
overruled T It is bad, and therefore, there
is oo legal existence. How can It be given
any validity 7 That is the point they have
made. One Judge sald what Is a litle
startling. He saild that Parllameat bhas the
power to amend the Constltution but not
in this way. His Lordship sald thst
Parllament can by law constitute 8 Consti-
tuent Assembly and say whatever law shall
be passed. Therefore. these 520 Members,
the chosen representatives of the people,
can appoint 50 or 52 men and say, “You
are the Constituent Assembly and you
shall do whatever you like, and that shall
be the law.” What cannot be done
directly cannot be dons indirectly. That
is the first principle.

1 therefore submit that this Bill merits
the closent stteation of Parliament and
could be adopted with certain modifica-
tions,

SHRIMATI SHARDA MUKERJEE
(Ratpagiri) : Mr. Chalrman, Sir, | am
spoaking immediately after my learned
colleague Shrl N. C, Chalterjes who has
ped many years of experieace in legal
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maiters and constitutional matters. 1
shall try to dealt with this much more on
a basis of how it can affect the citizens
of India. This is the first time since the
Constitution came into being, in 1950, that
we are comfronted with the question of
whether or not Parliament can amend the
fundamental rights. As late as 1965, in
Sejjan Singh’s case, Chief Justice Gaicndra-
gadkar had pbserved that “ln our opinion,
the expression ‘amendment of the Consti-
tytion’ plainly and unambiguously means
ampendment of all the provisjons of the
Copstitugion.” Therefore. in 1967, when
Sajjan Biogh's case came up and the judg-
ment came out, there was a direct reversal
of this judgment. An emipent jurist, Mr.
Setalvad, said in his evidence, as to why the
Supreme Court in lts judgment has made

ceftain ref:rspces. has expressed certain
dm.l s about hrliamcnl With your per-
q:usl]on. T shall quote :

“You must not fofget that judges
ofter all human bejngs and they are
aﬂeclcﬁ ps much by other things
pappenm; oumde as an ordinary
citizen can to a lesser extent, although
g]:g)_r hold their balange and keep their
mind more balanced und even.”

T thipk we would be right in presum-
ing that when the Supreme Court's judg-
ment iocluded & certain ban on Parlia-
mept's future powers 1o €nact laws which
may abridge or take away the fundamental
rights, the Supreme Coupj was being io-
fluenced by the stais of conditions in our
coyniry todgy. They have suid, us Shri
Nath Pai quoted,—

“We thercfore doclare Parliament
will bave mo power from the date of
this decision to amend any of the pro-
visions of Part 111 of the Constitution
0 a8 10 take away or abridge the
fundgmenial rights coshrined therein.’"
If the Supreme Court had just limited

its qhservations to the praperty question,
1 do nqt think there would bave been this
vpticeable rgaciion {rom Pagliapent. But
to the extent these words pre-suppose (pat
Parliament will enact laws which will
destray e very foyadationy af pur demo-
cracy, it ig, 1 yubmit with due respest to
the witdogp and expsrience of the Jeagned

a gtep beyond tbeir legitimate
icjion. They. can by all means des-
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lare that an Act of Parliament is uftro vires
of the Constitution, for in doing that, they
are merely interpreting the Constitutign.
But can they presume that Parliament wi])
enact constitutional amendments whijch
would restrict or destroy all or any of the
other six fundamental rights, excluding
property rights 7 If such a situation
should arise in the country, democracy as
we understand it would have ceased to

exist.
There is instability in the State legis-
latures and we have to admit that the

legislators have not kept up the mandate
they received from the electorate. There
are alto frequent outbursts of violence.
There are disturbances in the country which
cause us anxiety. These may well have
influenced their lordship in the pronounce-
ment  of their judgment. The gnestion
lsefore us now is, in the event, what does
Parliament do to cope with the present
siluation 7

Arlicle 144 gives power to the Supreme
Court to declare the law of the land. As
the position is today, therefore, the funda-
mental rights cannot be altered or abridged
by Parliament. The Supreme Court is the
highest court of appeal and our Constitu-
tion has invested it with authority to pro-
nounce judgments in matters of dispute
between the States and the Government of
India, in disputes arising between the in-
dividual and the State, and in cases Involy-
ing a substantial question of law or the
interpretation of the Constitution. Can
we then say at this juocture, when the
Supreme Court has put a ban on Parlia-
ment, that we shall have a direct confron-
tution, or direct retaliation ? If Parlia-
ment were honest, I think it would go to
the source of the trouble and bave the
courage to say that we shall amend article
13(2). That is one possibility. | am
merely suggesting the possibilities before
Parliament, One possibility is that Parlia-
ment can go straight to the point and say,
“we shall amend article 13(2)" and take
the chance of the Act being struck down
by the Supreme Court.

The second possibility is, Parliament
cag, as it iy done in this Bill, go round and
try to amend article 368. This has be-
some, if | may say 30, 8 very old babit ig
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our country that where we cannot resist
injustice and fight a straight battle, we shall
g0 round the law, try to subvert the law
and try to circumvent the law. That Is
the question before us. Parliamént does
not amend article 13(2), which in any case
in its origina! form does not permit Parlia-
ment to amend the fundamental rights in
such a way that they would be abridged or
taken away.

So, the Parliament, if it chooses, as
Mr. Nath Pai’s Bill has provided, can get
round it by amending Article 368, What
does Mr. Nath Pai's Bill say 7 Mr. Nath
Pai's Bill says first of all that we change
the nomenclature in respect of procedure
for amendment. Article 368, as Mr. Nath
Pai puts it, confers the right of amending
to the Article. Secondly it says that Pat-
liament may amend any provision of the
law in accordance with the procedure laid
down. And then it adds Part I and then
it says that notwith-standing anything said
in Article 13, Clause (2), which debars
Parliament from touching the fundamental
rights. It says :

“Notwithstandiog anything contain-
ed in Article 13 shall apply to any law
in pursuance of this Article.”

So, Sir, we have only in fact continued
the process, which has been, shall I say the
process, very familiar, that we always cir-
cumvent the law, Here lies the real dan-
ger. When you say that rule of law shall
prevail, it means, first of all, that you
have respect the law 7 Why do you res-
pect it 7  Because, you have the confidénce
that the law will be administered without
favour or without fear,

Now, Sir, 1 ask you that if Parliament
allows this precedent of subverting the Con-
stitution, of sub-verting the spirit of the
Constitution, it means we do not respect
the Constitution. The Constitution says
that the Supreme Court is the supreme
authority to administer the law of the laad.
So, we say that we respect that. But, we
shall find a way out of it.

Then, Sir, If the people say that ‘Parlia-
mietit has passed 2 law, but we can find a2
way of getting out of it,' Can you blame
thom ? Thisis in fact what is happening.
Tl Parliackent patsed the Lind Acquisi-
tion Acts, What is our experience 7 The
Land Acguisition Acts have besa wsed by
certain Chief Ministers for acquiring lands

AGRAHAYANA 8, 1890 (S 4k 4)
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from the poor people and 1o hel lheir
friends and relations. This Par it

passed thé Indusdtrial I‘ol“cy Kesolution.
And what is our expériedze 7

W wie el (wene)
arT ®  arfawre fEar g, maan"tn
¥ ggt firedt T fifrd

SHRIMATI SHARDA MUKERJEE :
We have created monopolies. Thiy Parlia-
ment, over and ovdr again, passed Tefila-
tlon which the peoplé do not repect. I
submit to you, Sir, thit the supréfiacy of

l-III

Parllament will codié' into beld§ the
day people revpbct Acts of Parlla-
ment. Can you expect them to have

it as long as Parllambaot Add¥ walys' aWd
means of killing the véty soul of the Cods-
titution 7 Mr. Chatterjee Is a very abls
advocate and | am perhaps not as abié &8
him ? 1 say that this thing will affeét the
people. Will the people have the confldence
if Parliament itself says that we shdl) sibe
vert the Supreme Coort's declsion ?

Therefore, Sir, what is the sure way
out of this? We do not want this Impu.iu
to continue. Then what is the way 7 The
Coustitution itself provides a way out. It
provides by Article 143 that you can 80
back to the Advisory Councils of the Sup-
reme Court and ask them to reconsider
their opinion. Perhaps, this will affect the
vanity of Parllament and this will alfect the
supremacy of Patliament. But this would
ensure the confidence of the people that
there is the Supreme Court whose authoriiy
Parliamént doey not wadt to infriage.

16 45 hrg

[Mr Deputy-Speaker in the Chalr)

Now you talk of democracy and thi
consitution  In the 20th century the
Weimar Coostitution was supposed to be
the best democratic constitution ; absalute-
ly fiwleis.  What happened ?  There
emerged Hitler out of it. o, it is not the
word or letter of the Constitutioo, it is aot
the interpretation of the Coostitution, by
the lawyers, it is the extent Lo th.
people gupport Lhe Constitutipn ﬂm-n-
ters. Therefore, [ say, after 20 years Flrlh-
mecat has the opportunity, occasion, !’
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acknowledge that it is not supreme to this
or that, that it does not question the autho-
rity of the Supreme Court and that it agrees
to work in conformity with the Constitu-
tion for the enactment of legislation,

I agk you this question. What do we
gein by this amendment ? Whom are we
trying to fool 7 This is like a man who
cheats himself while playing patience. He
thinks he will finish the game soon by
cheating himself. He is not fooling any-
body else ; he is fooling himself. This is
oot a matier for quibbling. Let us con-
sider what the Bill does. It is argued that
it is purely an enabling measure. True,
until Parliament acts upon it nothing dra-
stic is going to happen. What has happen-
ed, unforiunately, is that instead of con-
sidering this on a rational level, the dis-
cussion has descended (o an emotional
level.

When you are considering the freedoms
guarnteed to the citizens— leave alone the
property rights ; besides that, there are six
other fundamental rights—I do pot under-
stand what is this question of socialism and
capitalism and that sort of thing. How
are they relevant ? Property rights are
separale in any way; Land Acquisition
Acts remain ; we can have lurther agrarian
reforms and further restrictions on property.
But, surely the rights which are guaranteed
in our Constitution to remove the insecu-
rity which a minority community feels,
the political conditions prevailing in the
country, these have to be taken inlo consi-
deration.

1 would say that it would be wvery
wrong at this time to continue the conflict
between Parliament and the Supreme Court,
and 1 do not think that this Bill is going
to end it. So, out of the three alternatives
perhaps the most moderate, perbaps the
most reasonable is thut we should refer the
matier to the Supreme Court. But if the
fundamental rights have to be touched, I
for one would say that I have not got the
mandate from my electorate. How could
1 go back to the electorate and tell them
that 1, on their behalf, have given Parlia.
ment the right to abridge or take away
their right to speech or freedom of associa-
tion or freedom of religion or the other
s0 many freedoms which have been guaran-
teed to them in the Constitution? This

NOVEMBER 29, 1968

(Amdy.) Bili 206

is oot a matter which Parliament can by
two-thirds majority decide. BEven if this
Bill is passed, it would be almost impossi-
ble to make it effective because you have
to refer it to at l=ast 50 per cent of the
State. That, in itself, is going Lo create
trouble. So, acquiriog this enabling power
is just an affront to the Supreme Court and
I do not understand the value of it.

ot wagw W A (JEiE) A A
g A &Y @ &1 wad gfvard o
Hzad ) Ay g ax fore wr @

Al 7z w7 74 g€ 21 wo faEwr
w1 ga, & wrod @ wfwwc o SH=
agf wxar g 1 &fweT & qwrar § e gfa-
ardY aYT T o uHedz § A3 FQ AR
w19 T AT AN @ E

et g ok e (032 ) Plegt]
Sl e $ 82l Loy be
'a%?’:'l-t'.'rwﬁ-:-'u:-rilt.eﬁt'f-f-;rﬂﬁ-é::@
VI s P S Gl o Ut
b Grvims i S e T a1 g
MR. DEPUTY-SPEAKER : The hon.

Member will get an opportupity when 1
ask him to move it, not at this stage.

SHRI SRIRAJ MEGHRAJJI DHRAN-
GADHRA (Surendrapagar) : If I may
point out to the hon. Member, his amend-
ment is no different from the one that 1 am
moving.

Mr. Deputy-Speaker, 1 share Shri Nath
Pai's faith in the people of India and it is
for this very reason that my amendment
provides for a referendum.

Before | go to that, I should like to
make one or two observations on the points
made by my learned friend, Shri N. C.
Chatterjee. He says that article 368, on
the amendment of the Constitution bas the
words :—

“the Constitution shall stand amend-
ed”. Meaning that every part of it is
amendable.

I may point out that actually the words
are :—

“the Constitution shall stand amend-
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ed in accordance with the terms of the
Bilg,"

Elsewhere in the Constitution, the
Constitution provides what the terms of
the Bill may be or what they may not be.
As to Constitutions being vital, living,
dypamic instrumeni; nobody has ever
denied it When Shri Nehru said that he
had not made the Constitution “‘so rigid,”
he meant surely that he had made it *“‘partly
rigid”, that there was some rigidity about
it. A house can be repaired and renovated
but in repairing or renovating a house one
does not change the foundations of the
house. That is the point. 1 hope, hon.
Members will bear it in mind.

Sir, the Constitution, the Polity of
India, stands at a fork in the road. The
passage of the Bill presently before this
House or its rejection at the hands of
Parliament will determine for all time the
future of democracy in this country.

The Constitution of a country is its
supreme fundamental law. But a political
or statutory Constitution does not embody
and exhaust the whole of the fundamental
social law or constitution of a people or
society. The political constitution, whether
written or unwritten, is but a part of the
total social constitution. The latter, which
governs all social and organic relationships,
is a product of long evolution, the result of
generations of social experience and wis-
dom.

A written constitution simply codifies a
part of the fundamental constitution. Its
primary concern is the superstructure of
society, the body politic, rather than its
foundations. But some written constitu-
tions go further than this. They touch the
foundations of society. Ours is one. Not
all constitutions embody a declaration of
fundamental rights. But this does not
mean that those socicties do not possess
fundamental rights or that they are not
recognlsed and enforced by their legislatur-
es and their judiciaries.

The wise and farsecing framers of the
Constitution of India saw fit to delve into
the foundations of society, to pick out
what they thought was essential, and they
included a statement of Fundamental
Rights in our Constitution. The object of
their doing so was to give these rights
pre-eminence ; to iovest them with an auma
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of sanctity ; to guide, curb, and inhibit the
future rulers of society and to make these
rights—whether of maijorities, minorities,
or individuals, —justiceable in the courts of
law. These natural rights belong to the
people and are a part of the fundamental
constitution of any civilised society. The
object of selecting these particular rights
and codifying them was not to expose them
to the pover of passing parliaments but to
safeguard them from legislative interforence.

Otherwise, what was the object of
codifying them at all ? Sin:e most of these
rights are patural rights in any democratic
society, the future legislatures might have
h_ecn trusted (o respect lhem as the judi-
ciary was bound to enforce them. It is,
therefore, clear that the object was to place
these fundumental rights beyond the reach
of the ordinary logislative process.

16.55 hrs.

[Mr. Speaker in the Chair)

This object is fully revealed and cate-
gorically stated in article 13, the fateful
article, of the Constitution.

As I have said, the Constitution 1s not
exhaustive- Noither is the Part of Funda-
mental Rights. If | may give a homely
example, the love of a mother for her child
is somethiog natural and fundamental. It
does not find a place in Part I[1. But if it
did, it would not mean that it would thea
come within the reach of Parliament and
that it could be snatched away by a two-
thirds majority or even by unanimity. Nor
do I believe that any judge worth the
name would fail to recognise, uphold, and
enforce such a fundamental thing in soclety,
whatever the consequences.

The historic reasons for including a
statement of Fuodamental Rights in our
Constitution has been most cogeatly dealt
with by Shri Justice Hidayatullah (as he
was then) in the Supreme Court judgment
in the QGolaknath case—an epochal Judg-
meat which | hope will be read by every
lover of freedom and democracy In India.

1 may quote here from the |928 Report,

on this subject, by Pandit Motila] Nehru :
“It is obvious™, he said, “that our
first care sbould be to have our Funda-
meotal Rights guaranteed in a maoper
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which will not permit of their with-
drawal under any circumstances.”

Almost 20 years later this high, once-
distant, goal was at length achieved. On
30th April, 1947, Pandit Jawaharlal Nehrv,
proposing the Interim Report on Funda-
mental Rights, for adoption by the Consti-
fuent Assembly, said :

“‘A fundamental right should be
looked upon, not from the point of
view of any particular difficulty of the

\ moment, but as something that you

Constitution

want to make permanent in the Consti-
tution.”

' Note the distinction between things

-pemancm and things that can be amended.

Now, what are the thiogs permanent
which find a place in the Third Part of our
Constitution 7 | cannot do better than
quote Shri Justice Hidayatullah. Summing

up the judgment in the Golaknath case,
he said :

“Our liberal Constitution hus given
to the individual all that he should
have — frecdom of speech, of associa-
tion, of assembly, of religion, of motion
and locomotion, of property and trade
end profession. In addition, it has
made the State incapable of abridging,
or taking away these rights to the ex-
lent guaranteed, and has itself shown
how far the enjoyment of those rights
can be curtailed. It has given u gua-
ranteed right to the person affected to
move: the court. The guaranotee is
worthless if (he rights are capable of
being taken away,"

These are the rights of the people,
given by the people, unto themselves in
their Constituent Assembly. Who, hon.
Members, shall take them awey ?

Let us turn to the avowed intentions
of the Constituent Assembly itself. The
bhon. Dr. B. R. Ambedkar, while explainiog
that the procedure for amending the Cons.
titution was simple, expounded on the
necessity of curbing the powers of Parlia-
ment. He said ;

“In considering the Articles of the
Constitution; it (the Constltoent Assen-
bly) has no eye on getsing: throogh a
particular measure. The future Parlia-
meat if it met as a Constituent Assem-
bly, its members will be acting as
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partisans seeking to carry amendments
to the Constitution to facilitate the
passing of party measures which they
have failed.”

“to get through Parliament by reason
of some article of the Constitution
which has acled as an obstacle in their
way. Parliament will have ao axe to
grind while the Constituent Assembly

bas none.” (Constituent Assembly Nov.
4, 1948).
SHR1 RANGA : This is the distinc-

tion which Shri N. C. Chattarjee has for-
gotton conveniently.

SHRI SRIRAJ MEGHRAJJI DHRAN-
GADHRA : | beg to draw the pointed atten-
tion of hon. Members to the distinction made
between the nature and spirit of u Consti-
tuent Assembly and that of a Parliament.
This is a distinction well-known and re-
peatedly emphasized. The purpose of the
framers of our Coonstitution was that the
distinction must endure as long as the
Constitution itself. 1 submit that the effect
of this Bill will be to arrogate the func-
tions of a Constituent Assembly to the
existing legislatures of the day.

This idea, of thus empowering the exist-
ing leglslative bodies, had not escaped the
broad vision of the Founding Fathers of the
Constitlution. They were not unaware that
the legislative bodies of the land would be
elecied bodies, composed of the chosen
representative of the people. They did
reserve certain amending powers to these
bodies collectively.

But they, in their corporate wisdom,
acting under the maadate of the whole
people, did not bequeath 1o Perliament or
to the legislative bodies collectively, the
power of abridging or abrogating Funda-
mental Rights This was made explicit by
Dr. Ambedkar during the discussion on
draft article 304 (now article 368). He
said :

“If the faotare Parliament wishes to
amend any perticolar article, which is
not mentioned in- Part 111 or' Article
30¢; all that is pecessary for them ig to
have: two-thinds' majority. Then rhey

amend it.” (Consritaent Arsembly, Sept.
17, 1949).
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Had there becen any intention to vest
the power collectively in the existing
Parliament and State Legisiatures : ‘Part
111" bave been included in the provise to
this article,—as is sow heing sought to be
dope. Iopstead, the Fundamenotal Rights
were placed beyond the reach of amend-
ment by the legislative process. But let it
to be noted that the articles in Part 111
already do contain puilt-in provigions for
the legitjmate curtailing of Fundamental
Rights.

§ir, the Jife and health of democracy
depend not so much on written Constitu-
tions as on traditions and the enjoyment of
freedoms such that are embodied as ‘Funda-
mental Rights’ in our Constitution. The
Supreme Court, alter deliberating the Con-
stliiution, has concluded that the Stale is
“incapable of abridging or taking away
these rights to the extent guaranteed”. In
other words, the people may perhaps yield
up 4 right of their own volition, but even
the supreme legislature, or all the legisla-
tures put together, do not have the power
of depriving them of it without their con-
sent. That is to says so long as national
supremucy and the springs of power arc
conceived aud decmed to reside in the
people, and so long as India has a parlia-
mentary democracy and not a parliamentary
autocracy, parlismentary supermacy is ooly
safe where the democratic tradition is deep-
ingrained and unassailable.  Therefore,
comparisons with other countries—com-
parisons which ignore the governing factors
and circumstances of their whole polity
and sociely,—are noi merely native and
irrelevant, but highly dangerous.

Sir, certain Fundamaatal Rights may be
inscribad in the Constitution, but they
transcend the Constitution. They are now,
if they were not before, part and parcel of
the fundamental constitution and of our
seif-glven way of life. They are inherent
in the people. They are thelr birth-right.
If they are to survive, without danger from
the variable five-yearly parllamentary pre-
pondera and predispositions, —indeed
from the mid-term fluctuitions of legisla-
tive majorities,—they must be shielded
from the passing tempers and prejudices of
the ilmes and have a sancilty above the
Constitution itself This is clearly the
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whole trand, the anxiety and motjvation of
the judgment of the Supreme Court,—
which body caonot be too highly praised as
the repository and vigilaot guardian of the
Law and the Constitution.

The independence of the judiciary, also
a fundamental provision, is one of the
brightest ornaments of our national policy.

Sir, we Members of Parliament, have
been elected to protect and promote the
people’s interests, not to abridge or dero-
gate thelr rights, We have sworn to uphold
the Constitution. How can we, by what
right can Parliameat, tura itself into a sort
of Constituent Assembly and s0 assume
itself the powers which the Constitution
hss expressly denied to it 7 We have
neither asked for, nor been given, such a
mandate. Slr, | ask : “Has any hon.
Member put the issue to his olectorate in
clear and explicit terms that, if elecled, he
will try und procure for Parliament the
comprehensive power to amend, not this or
that right, but the entirc gamut of Funda-
mental Rights embodied in Part 111 of the
Constitution 7 If any one has, he alone
has the right to speak in support of this
Bill.

| grant that Parliament, the patiooal
legislature, is superme ; but only so in the
lcgislative sphere, just as the national exe-
cutive ond the national judiciary are
supreme in their respective spheres. |
deny that Parllament is supreme in India.
It has no such warrant from the people.
It can only attain such supremacy by the
trespass und usurpation of the rights which
under the Constitution, belong to and are
vested in the Republic of India. I am sure,
no member will claim that ‘Parlisment’ and
‘Republic’ are interchangeable terms.

| therefore hold, and most respectfuily
submit that the basic features of our Con-
stitution, including ths fuadamental rights
enshrined in it, cannot be amended by the
legislatures of the day. The Parliament of
the day means the Party in power, which
in turn means the Government of the day.
No Government,—and | do not mean the
present Government,—but any Govern-
meal, however much to the right or to the
lefti—should be emabled to undo what the
Constitueot Assembly has s0 painsiakingly
done.

But, If I am wrong in what | have sub-
mitted and |t has always beea opea for
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Parliament to exercise or give itsell a
power it does not at present possess, then
must Article 13 be deprived of all meaning

and be redundant? Clause (2) of this
Article says :

“(2) The State shall not make any
law which takes away or abridges the
rights conferred by this part and any
law made in contravention of this
¢lause shall, to the extent of the con-
travention, be void.”

Here ‘law' cannot mean only the ordi-
nary laws enacted by public authority, since
any law which contravenes any part whatso-
ever of the Constitution would be Ultra vires
and void. It must therefore specifically
include ‘constitutional law®. Else, this
clause would have been redundant ab initio.

In the matter of the constitutional in-
novation Introduced by Article 31B, which
bars the jurisdiction of courts from the
Acts placed under the shelter of this
Article, Shri Justice Hidayatullah had this
to say, in the judgment | have referred to
before :

“By this device which can be extend-
ed to other spheres, the Fundamental
Rights can be completely emasculated
by & two-thirds majority even though
they cannot be touched in the ordinary
way by a unanimous vote of the same
body of men. The State Legislatures
may drive a coach and pair through
the Fundamental Rights and the Parlia-
ment by a two-thirds majority will then
put them outside the jurisdiction of the
Courts. Was it really intended that the
resiriction against the State in Article
13(2) might be overcome by the two
agencies acting hand in hand 7"

That is to say, an ordinary Act umnani-
mously passed if it contravenes a funda-
mental right would be void. But passed as
a Constitution Amendment Act, by just
two-thirds majority, it would become law.
Shri Jutice Hidayatullah went om to
observed :

“If a halt is to be called, we must
declare the right of Parliament to
abridge or take away Fundamental
Rights. Small inroads lead to larger
inroads and become as habitual as
pefore our freedom was won,”
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Put in another way, it can be said that the
proceas can gradually take away the free-
dom we have so painfully won.

Sir, the Constitution as it stands, is the
sheet-anchor of our freedom, of our demo-
cracy and of Parliament. OF this sheet-
anchor the weightiest part, the most valua-
ble part, is the fundamental provisions.
The vital question before this House is
whether the Constitution should be the
sheet-anchor or the plaything of Parliament.
1 cannot here resist quoting Shri M. C.
Setalwad, who has been hailed as one of
the great jurists of the English-speaking
world. He said :

“Amendments of the Constitution
have been too frequent and if 1 may
use the expression, without apy dis-
respect to Parliament, too irresponsi-
ble. ™

His proposal is to replace two-thirds majo-
rity by a three-fourths muajority, a sugges-
tion which I strongly commend as a fit
subject for the serious consideration of the
House.

SHRI SURENDRANATH DWIVEDY :
He has supported the Bill. (Interruption).

SHRI NATH PAI: When you are
quoling Mr. Setalwad, you may quote also
what he has said about this Bill.

SHR1 VIRENDRAKUMAR SHAH
(Junagadh) : Let him quote as he likes...
(Interruprion).

MR. SPEAKER :
him have his say.

Order please. Let

SHRI1 SRIRAJ MEGHRAJJI DHRAN-
GADHRA : Sir, I put it to the supporters
of the Bill that the present is the most
inopportupe time they could have chosen.
1 do not believe that the object cam be
simply to provoke a debate, or a confron-
tation between the legislative and judicial
branches of government, which would put
a further strain on the Coostitution, in
these troublous times, when our whole
attention and energy should be concentrat-
ed on keeping the country together and
upholding the Law ; on strengthening
rather than weakening our constitutional
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and administrative institutions. Then, what
isthe need ? 1 submit, Sir that there is
nons. There is no particular peed or
practical measure in contemplation for wuti-
lising the new power now sought to be
assumed by Parliament. Then, where is
the burry 7 As I have said the articles on
Fundamental Rights themselves contain-
built provisions for their modificalion. Are
we then to open a door which at present
does not need to be opened but which,
once opened, cannol be shut 7

We shall have opeped the way, if not
for this Parliament, then, for a future
Parliament, and the Party which rules that
Parliament, to do what Hitler did to the
German Constitution. 1 am not being far-
fetched. In the process we shall made
the national judiciary impotent. Even the
able mover of this Bill, Shri Nath Pai,
cannot predict the future course and com-
lexion of things.

Let him not, then lead us away from
the shelter of the Constitution. He has
himself, 1 believe, said that he finds no
difficulty with the Constitution 2s it stands.

On the contrary, he has claimed to be
an ardent champion of fundamcntal rights.
I theretore conjure him to support my
amendment instead of his own Bill.

I do not say that an occasion may oot
arise for amending something in Part 111
of the Constitution. But I would still say
and hope that the fundamental values of
human life and society must remain. For
example, article 11 of the Japanese Consti-
tution declares that the fundamental rights
are cternal and inviolable.  And article
97 provides that these rights are to be held
inviolable for all time.

But if we are to alter the Fundamental
Rights, then it is my humble but most
ecarnest submission, that the arbiter must
be the people themselves. My amendment
to the Bill provides for a Referendum.
The device is known to other Consti-
tutions such as the Swiss. In Australia, no
part of the Constitution can be amended
without this recourse. Let the matier be
put to the people themselves, in the
simplest language, and unclouded by any
other issue. Let them weigh the pros and
cons. Let them judge and declde. It
would be an exercise in real democracy.

1 thank you and the House for the
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patient hearing you have given me. 1am
afraid I am no orator. I beg of you hon.
Members, to search your hearts and minds.
Should there not be something basic and
permanent in the grand contract of the
Constitution, by which all the people of India
have consented to be governed ? Let us not
go down in history as the witting or the
unwitting subverters of Indian democracy,
and of civic rights and liberties, for which
our people have so long struggled under
an autocratic power. 1 beg of you not to
do this thing. Let us not, in this Fourth
cok Sabha, incur the future woes and
opprobrium of posterity. There is no
pressing need or justification for this Bill.
Then where is the hurry ?

This is a matter calling for the most
sober consideration. It is too momentous
for routine or summary disposal. It is
not, please do not let it become, a pariy
issue, Itis an all time national lssue, a
matter for your individual political conscience
and sober statesmanlike judgement.

There are a fair oumber of us in this
hon, House and Parliament and a large
body of intelligent and anlightened opinion
in the country that are deeply agitated by
this proposal and dreadfully apprehensive
of its ultimate consequences. Will you not
consider it possible, hon. Members, that
there may be good reasons for this anxiety
and agilation 7 Will you not give your-
selves time to ponder these reasons ? |
include in my appeal the hon. mover of
the Bill and the Treasury Benches. | re-
mind you of the oath you have takea to
uphold the Constitution. I beg of you to
give plenty of time, and even more reflec-
tion, to this fateful measure, which may seal
the doom of democracy in lndis. And when
you have considered the issue, I pay that
you will be moved to relegate the Bill as
it stands, In so doing, you will bs halled
and be acclaimed in history as the de-
fenders and champions of a free democracy
and a free society.

Sir, | now beg to commend my amend-
ment to the Bill for the consideration of
this hon. House.

SHRI FRANK ANTHONY (Nomi-
nated —Anglo-Indians) : Mr. Speaker, |
rise to oppose this Bill for maoy reasons.
My first reason for opposing it is that by
supporting this Bill, Goversment, in my
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réspectful view, will be glving a major
hostage to lawlessness. God knows, al-
ready thore s this increasing climate of
lawlessness In the country.

SHRI SURENDRANATH DWIVEDY :

What has that got to do with this
Bill ?
SHRI FRANK ANTHONY : 1 will

explain. The rule of law has already
steadlly receded. Therc Is very little res-
pect for the rule of law in most sections
of our people.

My hon. friend, Shri Dwivedy, asked :
what has that got to do with this ? Every-
thiog to do with it, Because today we see
what is happening.

1 am pot pointing my finger at any
member of the House, but the self-secking,
unprincipled politiclans form Lthe centre,
beginning and end of this lawlessness.
You see Ministers casting themselves in
the role of common criminals. What is
the Government doiog ?

What is your Constitution? It s
the symbol of the rule of law. You open
yOour newspapers. Every day you will
see reports of studepts on the rampage,
so-called students commilting every con-
ceivable crime, and presumably being able
Lo get away with it.

What | am opposing is this. Asl
say, the Bupreme Court under the Consti-
tution, in this climate of Lawlessness, is
the symbol of the rule of law, and when
Goveroment ltselfl repeatedly mounts an
assault on the Constitution, then, it is, as
I said, giviog this major hostage to law-
lessness, and Mr. Chatierjee outside will
agres with me. As lawyers we deal with
this. There is this iscreasing tendency of
lawlossbess on the part of Government,
on the part of the ezmecutive. There is
this neurosis of power. [t is a mania for
power. As soon a3 the Supreme Court
hands down a judgement, as soon a3 there
is a prescription of law which they do not
like, immediately they will seek, as my
hon. frvnd Mrs. Mukerjoo sald, tortuously
to get around it, if they cannot effuce it
directly. That is the tragedy.

Avother reason ie this, Mr. Chatterjoe
may try to ratjonalise it, My bon. frignd
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Shri Nath Pai did try to rationalise it, but
what s this Bill 7 It is a ill-conceived,
ill-concealed, direct attack on the Supreme
Court, however much you try to rationalise
it. It serves to give notice to the
Supreme Court : “You do proper homage,
you make proper obeisance to Parliament ;
otherwise, we will put you in your proper
place.” That is what you are secking
to do.

There are many members of this House
who look at things objectively or are able
to look at things rationally. There is this
misconceplion amongst so0 many politi-
cians. There is this arrogation of soverei-
gnty by the increasingly arrogant politi-
cian; and that is what 1 join issue with.
Parliament is not sovereign, the Consti-
tution is sovereign,

AN HON. MEMBER : No,

SHRI NATH PAl: The
sovereign. (Inferruption-).

people are

SHRI FRANK ANTHONY : Look at
these cheap jibes.

MR. DEPUTY-SPEAKER : He must
be allowed to have his say. You may
not agree with him. He must have the
right to say what he wanis, what he feels.
You can reply later on, but this is not the
way. You must not prevent other people
from speaking. That fundamental right
at least cannot be disturbed.

SHRI FRANK ANTHONY : What 1
say is this. It is axiomatic to anybody
who knows anything about the Consti-
tution, it has been emphasized and re-
affirmed in this very judgment, that it is
the Constitution that is supreme. Parlia-
ment is a creature of the Constitution, as
the Judges have pointed out io this very
judgment.

SHRI SURENDRANATH DWIVEDY:
So also Is the Supreme Court.

SHRI FRANK ANTHONY : Yes, I
shall quote from the judgment.

The Constitution has created thres
instrumeats of pewer, the legislature, the
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judiciary and the executive, and it has
carefully demarcated the jurisdiction of
cach of these instruments. Let me read
from the Supreme Court’s judgment itself.
I am reading from the judgment in
Golaknath’s case, page 1655. At least to
this Mr. Chatterjee will not demur :

“No authority created under the
Constitution is supreme. The Consti-
tution is supreme., and all the authori-
ties function under the supreme !aw
of the land. The rule of law under
the  Coostitution has a glorious
content.”

Surely, we are not going to denude it
of its glorious content as we are seeking to
do today.

This is very important especially for
my communist friends :

“The rule of law under the Consti-
tution... .. that is what | am conlend-
ing for—

‘...serves the needs of the people

without unduly infringing their rights.

It recognises the social reality and tries

to adjust to it from time to time,

avolding the authoritarian part. Every
institution ...
— and the peranthesis is mine, “including
Parliament® --

**...all political parties that function
under the Constilution must accept
it. Otherwise it has no place uander
the Coastitution.”

Here ks an affirmation. As 1 say. this
is a supreme maxim of the rule of law.
The Constliution s supreme. These are
the instruments of power. They must
accord with the rule of law.

What are we secking to do in this
Bill ? We are seeking to do indirectly,
or imdecd directly, precisely what the
Svpreme Court in terms said we cannot
do. This is what Chief Justice Hidryat-
wliah said. Mr. Chatterjee, a very abie
lewyer, of course, might say that s obiter.
1 do not know whether it is obiter but it
is certainly an observatton of Mr. Justice
Fidaystollah as he thes was. He give a
separate but concurring judgmenmt. He
sid ip terms “You cannot do what we are
purporting to do. May I read from page
1705 :

“It is submitted that revolution as
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the only alierbative to changes s
neceasary.”

“‘This is not right. The whole Constitu.
tioa is Open to améndment obly two dosen
articles are outside the reach of Art. 360."
But what is much more and conclusive
for our purpose Is this. “It may he said
that this is not necessary. You have to
have a Constituent Assémbly not a consti-
tuted body. It may be sald this Is oot
necessary, Art. 368 can be amended (o con-
fer on Parliament constituent powers over
the fundamenta! rights. This would be
wrong and against Art. 13(2). Parllament
cannot increase Its power in this way
dotng directly what It {s intended not to
do directly.”™ In terms Mr. Justice
Hidayatullzha, now (he Chief Justice, has’
sald, you cannot do what you are golng
to do now. The majority Jugdes have
said the same thing. They afirm (his
proposition in their majotity judgment.
They said the same thiog. 1 am reading
from page 1647,

SHRI NATH PAl: What Is It you
are trylog to fmprees upon 7

SHRI FRANK ANTHONY : Anyway
this is the majority judgment.
“The Importance wsitached 1o e

fundamental freedoms is so transcsndental
that a Bill enacted by you, by am unani-
mous vote of all the Mombers of both
Houses is ineffective 10 derogaie ihe mont
guarsoteod exercise. This is not conduc-
ive to the public besnefit. This s what
Part 111 decl as pre d.” Here,
Mr. Speaker. we have the Supreme Court,
at least through the majority iudges, say-
ing ju ternes that yeu capnet do this, you
cannot amend Art. 368. They hams gone
further and said that even if you pass ¢
unanimously io both Howses, if thers s
some kind of derogation from the fusda.
meotal rights and you eanmot do what we
are soeking to do. That is why 1 join
isue with the Goveromeni. Nobody in
the Governmeal seems to bave applied
his mind to this matter. [ do not know
if the Law Minister has dooe lt. You are
secking to provoke deliberately & conflict
with the Supreme Court. What s ng
to happen? You will have WJ:M

esent Judges cha their dicta of you
fm bave to thr::n. as Mr. Wath Pal
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referred to it, the Judges with adding so
many more acquiescent and obliging
Judges to the Supreme Court that they may
toe your line.

What will happen 7 1t is elementary.
But let us pass this Bill. Put it on the
Statute-Book. Immediately somebody will
go and challenge it. That will happen.
If the Supreme Court affirms the majority
view, what will happen 7 They will strike
it down, and they will say that in the terms
of what Justice Hidayatullah said they
will strike it down. (larerruption) Jmme-
diately, the Government will be brought
into contempt. The Government will be
exposed to public ridicule On the other
hand—and that is what I am afraid
of —we like to uphold the Supreme Court
=lhere may be a deliberate attempt to
browbeat politically the judges. What
will happen if the judges backslide ? What
will happen if the judges take back their
observation and their dicta ? This is the
danger. The Supreme Court will be
brought into contempt. The Supreme
Court today is a bulwork of our demo-
cratic fabric. (/mrerruption) One of the
pillars of our democratic society is faith in
the integrity of the judges, faith im their
sense of independence. If they are
made to backslide, if they are made
to swallow their own dicta, the faith will
be destroyed, and immediately the Govern-
ment will be ...(Irerruprion)

SHRI SURENDRANATH DWIVEDY:
Has the Supreme Court ever reversed any
judgment 7 (Interruption)

SHRI FRANK ANTHONY : Well,
Mr. Chatterjee has argued the Bengal
Immunity case. The Supreme Court does
not rigidly accept the doctrine of ‘Stare
decisis’. Let me argue it with bhim ; I
would not argue it with you. (Interruption)

SHRI N. C. CHATTERJEE: [ can
aspure my hon. friend that there is no
question of dramatisation of a conflict bet-
ween the legislature and the judiciary.
(Interruption)

I

SHR| SURENDRANATH DWIVEDY:
You ‘are unnccessarily bringing in the
Supreme Court.
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SHRI FRANK ANTHONY : Let me
deal with this aspect. Your very report
of the Joint Committee concedes the thesis
of the dictum, the ratio of the Supreme
Court. What has the Select Committee
done ? It shows they had a guilty con-
science. Those who say that article 368 has
posited a substantive right according to
the two previous decisions—all right ; that
is their view ; if that is their view, and if
this is Mr. Nath Pai's view, il this is the
view of the Members of the Joint Com-
mittee...

SHRI NATH PAI :
12 judges.

The view of the

SHRI- FRANK ANTHONY: My

hoan. friend only likes 1o listen to himself.
(Interruption)

SHRI NATH PAl : I am telling you,
why don't you tell this House that 12

judges of the Supreme Court held this
view ?  (Interruption)

MR. SPEAKER : Order, order. Let
him proceed.

SHRI FRANK ANTHONY: What | was
saying is this. If it was Mr. Nath Pai's
view, if the Joint Committee was of that
view, that article 368 gave a substantive
right, all right , it was a right to alter the
fundamental rights : How ? By a bare
majority of one and by a two-thirds
majority of the Members present and vot-
iog. Then, why have you yourselves
recommended that we should have an
additional condition of ratification by the
States 7?7 Whem you recommend that,
you concede the proposition of the
Supreme Court that article 368 could never
have been meant to extend to the funda-
mental rights, because, ex.facle, it is a
contradiction in terms to say that an
ordinary aricle, article 55, executive powers,
etc., can be changed by a special proce-
dure requiring ratification, but the transcen-
dental, tbe basic, sacrosanct—we are the
groatest sanctimonious humbugs in the
world—and transcendental rights can be
changed by a bare majority of one. This
is what the Supreme Court has said. If
you belive that the Supreme Court is
wrong, why bave you accepted yourself
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that the procedure prescribed in article
368 is not adequate 7 In doing that, you
accept the thesis of the Supreme Court
that article 368 was npever intended to
apply to the fundamental rights.

My Communist friends are not here :
I can  understand them  saying—
(Imterruption).

AN HON. MEMBER : They are here.

SHRI FRANK ANTHONY: Well,
look here, look at my uninformed friends.
1 say, if they live a thousand years, and
they would not represent their constituency
as | do mine. (farerruption) You can live
a thousand years but you would mol repre-
sent your constituency as 1 do mine.

SHR1I HEM BARUA (Mangaldai) :
Sir, Mr. Frank Anthony does not represent
the people of India. He only represeats
Rashirapati Bhavan, but he challenges
those people.  (jnterruption)

SHRI FRANK ANTHONY : 1 amthe
acknowledged leader of an important mino-
rity. Mr. Hem Barua will never represent
his constituency as 1 do mine. (Imterrup-
tons).

SHRI KAMALNAYAN BAJAJ) (War-
dha) . It is a greater honour to be nomi-
pated by the President than to be elected
by the people of one constituency.
(dnterruptions).

SHRI J. M. BISWAS (Bankaura) :
When we were fighting for independence,
these people were with the Britishers.
(Inrerruptions).

SHRI FRANK ANTHONY : Sir, 1
am concluding.

The argument has been made that if
your fundamental rights are immutable,
you will impart to that chapter rigidity and
it will invite its own destruction. [ can
understand some kind of argument with re-
gard to property rights. If you like, [
mysell would be prepared to do somsthing
to make article 31 more elastic so that it
would pot be inhibiting. But what | am
concorned with is this tremendous threat
that is going to be posed to the minoritics.
I hope I will not be shouted at again. They
say, | am nominated. I am the respecied
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leader of a small but not an unimportant
community and I know where the shoe
pinches. What is happening 7 Since in-
dependence, we have had more communal
riots than throughout the British regime.
Look at my Harijan friends. 1 am not
talking from hearsay ; because | defend
them. They can be assaulted, murdered
aod their women raped, but they can get
no redress.

So far as the minorities are concerned,
even with the fundamental rights, we are
under pressure and we are facing conditions
of pear helotry. In Mrs. Sucheta Kripa-
lani’s erstwhile State— unfortunately she is
not there. | am associatad with some 300
schools. My clecied friends do nmot have
anything to do with a single school.
(Interrupiions .

MR. SPEAKER : | think this is Dot
proper. Hon. members will bave their
say.

SHRI FRANK ANTHONY: Sir, I
was ending on this that the minorities to-
day are under increasing pressure. [n spite
of the fundamental rights, we are facing
conditions of near helotry, educational and
cultural. Take away our fundamental
rights—articles 25, 26, 29 and 30—and it
will be the eastest thing to take them away
because the communists already tried to
take them away when they tried to regi-
ment my schools in Kerala, 1 argued that
case and they were not able to regiment
according to their techniques, because of
article 30. Mr. Morarji Desai tried to
.destroy my schools in 1954. I argued that
casec and article 30 saved my schools. To-
morrow the communists will join bands
probably with the commupalists, who do
not want Urdu or English and you will ges
more than a bare majority. This is what [
am afraid of.

My friend said, they had the power be-
fore ; why not restore It to them 7

The Supreme Court had heard this
argument about loflexibility. Flexibility is
brought about by interpretation. This bas
been the bistory of the Supreme Court and
the Constitution in America bas been ad-
apted to changing political, ecosomic and
social conditions by judicial interpretations.
And Shri Chatterjes knows perhaps better
than I koow how ousr owa Judges are doing
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it by judicial interpretation, not by an
assault on the Constitution. They are
adapiiog legislation to the needs of labour,
to the needs of workmen.

What [ am afraid of Is this. Why did
the Supreme Court bring in this judgment ?
They also do not function in a vacuum.
They also take note of the milieu and they
have taken note of the fact that today with
instability, with growing violence, with the
vicious revivalist movement, they do not
dare remit the fundamental rights, and
even more 8o the minority rights, to a bare
majorily of people where passions, pre-
judices and the vicious doctrines of reviva-
lism may destroy the minorities.

My earnest plea, particularly to the
Members of Parliament who have their
conditioning by Juwaharlal Nehru specially,
is this. These rights were given to us by
men with vision, men with imagination,
men with a sense of liberalism. All these
qualities are oow receding. They gave
them to us because they knew that the
minorities, permanent minorities, should
live with sell-respect. Now you give this
power to this House by ooe vole lo take
away our rights, Immediately, articles
25, 26, 29 and 30 will be eliminated. 'Today
we fuce helotry ; tomorrow we will face
death.

17.37 brs.
HALF-AN-HOUR DISCUSSION

Provisien of Civic Amenities to un-
suthorised Colomtes in Delbi
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a3 thag & fawell w1 e
g rfhwe e R 7 @
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arefen w1 TR ) A § gt O
ofows dfzsx & few o, fregw oé
T e e o dw g kA
T T gy § WA gt o egw §
a1 39 fgedr ®1 gerer et fesh &
#ifwd, 7€ feech & difag 1 ot feelt @
uw fufgeoy wma o= 1§ §, WX W=
AT AT AT g |

¥ ot g A gl §, ¥ W agA-
¥z ¥ ogendw , A ¥ owarw §
71 T o AagR A & §, 0 fe «@
Tz &1 gAE ¥ AW AF ©A FA O
§ vt @ Reet qufafregea it feedt
# gTRa & 06 Ay WA X § 1 I
# mifwarie g wf gad gl 9T w1
s Ay At & faodt & Ty 9
agi fear wavar anar §, aw fe agi W
g ag § & on-oF w1 ¥ gure-gune
&9y qrear< fawsdt q s flar &1 w9
oy 1 gEsy 9 fAww org@, av gl
for ¥ warer QaA it & ggt Tw-OE
getT #F F9 gew g, yafw agt  qwH
ECECIE SRR Rican i N )
QAT TE IMA ¥ | YW HEEAT
ffag g9 atre wiv ged e
¥, frasy arzre 113 § | (swwwm) ¥ae-
|7 Agreg, ¥ A &y faeer @, of ©
azgger g b 1o v § fx
ag Auz Y A § g W A WY X
Az fartr, oot & mifes an we dz g,
we qifemrifz o ¥few v om wg O
agt ¥ Ao et HEF ¥ g gafed
# ¢ o quer § fo oA T Wint &
forg wav fegr | gTlT wwew, st e
A1 9, ¥ g qv qe Wt Wl arre
7§, &t mam WA @ feft e
ot ot 7@ g | oY Twow Ww o
&) w7 wmw g Wiy ¥ O Wi 6, e
T ¥ wrg g wwm o ot W
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afiferr 1 o & AW pr W
T wifgd

for w: wrer sYof & o 8 frw
fiear 8, 3% fog ©r aferdl gt el
gyt ¥ 705 @rw §IqT AW AT W4
"t oz e # agt qv &Y gwiT & whw
Mg A ¥ Kwgn ffoow
*1 fgara wavar ardr | 1gf 7T 16,000 &
sy =7 gefaw ¥ @, faw g%
giw gaC w4y % fgaw ¥ W fear
wrAr 41 | xEk o gw gAIT ORT ot
7 TRAET LT 97 | ™ & "W &y
¥ fegiow & falr wg qa wqwr g
ar | (vyeemw) AT Dex qud K e wgi
o % 3 wam p fe g
g, 2raar zrew, feesfr-argro Cefgan
afiear, voremy, qev wedt, o e g
Y arY gwd oy §, vt s e
®! HIAATY ¥9T ¥, QUET wh, Agt
a3 &fAzY ufafadia w1 adwEr s

ar |

& ag s wigar g fe drad ayor
Hgg A 706 Fr@ wWa ¥ ey o,
faa® araga €37 sfaig s@ ot
ol ot W qwar wAr 91, I6%
art & fegr qar §, ggd  feadr ooedlt
gt & | ean-xday & faq e 1,256,000
7614 a4 ¥ 1 dar fe R warqr  qar
8, A% £ g qIW 4 gACT AT WA
£ | ATC qE WX RO Wy
WA oWk qu N6 aw W
a1a® | (vewam) @ fedrd & T o
o aff aw qwdt § 1 afew v fog ow
) freErQ aaiar § WX Kaw AT e
7% fer w1 (vwwm)

& ot wrw ot ¥ ot o g
fis ey wdww & firg o 1,265,000 sy
Ay, N T awe §
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[ <ix fag]

qfsw® FEX TT AY 44,000 =K §,
g% fag 383 wrer w¥ 1 &H AT 4
gab AN oaragl g/ AT aw
T gwr § | eifadfes N Fag am
wft ot | fA mrelt ot 9 g fafres
¥, egae Ml ag @i w Y fe w=
e §1 gavaed fear wramr 0 & @
qeT wrgar § s war 3% & qw |9 R
oy faelt ar 7€

SHRI BAL RAJ MADHOK (South
Delhi) : The half-an-hour discussion is on
unauthorised colonies. 1 would like the
hon. Member to deal with them, 1 would
also request the Minisler to deal with
them. The hon. Member is talking of other
things. He does not know anything about
the problem.

off Toeite fag: & @t & arw
wrafagt & ;i T W@ g

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : He isa foolish lawyer.

sit v i oy - 9w g aa =
MM E & fasrs oA R, g7 fAod
dar wg W@ § | s fawg AT AEgw A
wqdt efifax &, et sfoa a3 qrg
wryx &, wzr fvar 9t fe gw @A ooe
aa & | gafaq & wrgar g fr 7z o 59
LR L

MR. CHAIRMAN 1 Please conclude.
This is only half-an-hour discussion. It
should be concluded within half an hour.
You have taken much time. You put
your question. Then, the hon. Minister

will reply.  After that, the other Members
will put questions.

ot avare fog : & wew T @RI
R wifaw Qe ¢ fg e D
w §, wifs ag  «r 37% forwrs ol
) (e gt e s @ g,
yefrg ¥ wgd £ fe f whw S gt
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e frgat f ago wow w §
o DAY B wedt qg ¥ @qr wwAr g

113 STy & |)af w) e
o ¥ w3 geafas oiffw ¥ AR AR
far & & qur sgar g fe g @@ A A
At & fag war fear & 1 @ fod aem
iR fag 4% fgmgears & wemrdd, afew
T *@ ¥ wEard aw ¥ fggaa w
@ sy A 399 fofas ofafrdiar
&1 ¥ % fors gor &, Fored 7 fadh Faeelt
w1 azAreY gE } a1 mande W agATdt
g€ ¢, afew ot & A 2w o7 azanh gd
21 @ faq & fafasez area & gg wAar
A g fF 113 s ¥ @
w1 weHt @ @ §, TEr ag F4 A%
qIeaw ¥ 7, WX 5 AR § AF WA
a7 fewteedts § WYt o7 feaar  sqam
wifgr | w9 wgA & fF g Al A AT
FIAA awm a1 77 § ) W aw fag
Mz frmde yzm T e &
ar a3 qAar wgar § v fead faai &
9I9 §T FEFIT T gIeqT & Z7 WK
37 % wa ufafrdrs w1 a=qaea s &7
(wrwamw)

w e foecht fafgew, e
o to WX Hza wadiz @@ ¥ ¥y
qag H R wy NIz R §fw
o o wo M w1 T I feeht Am-
fafregua o< @17 2ar § ok feeslt w-
fafrgas wgar d e Gz aavidiz Aw
T w2t ¥ g% w w7 ) A7 7R AR
wIfAmEfrmr e amd ¥ fm-
I Aifed e g7 w17 w o 2 o
firw #7 friarlr 8 1 v W e e
To %Y ¥wwiiz & faq g ¥z dw
WA T WEEATC STt & 7t & o
W W WY A € oY W st
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*Y weegTe gy o Ay Fad fag W
e ¥ wivfz o | ww deT W WX
fwere § o grow & ¥ fdrd
ook ol o g o® U W -
¥ aw & W R @ 3 v
‘fa'lmﬂo ﬁeq‘o ey ¥ e
‘wyw v § o ag oty | g
frd oy & fe ot ¥fem ofaidlor R oy
ek fer o et o et 7 orgt o
o wxw 2, ogi ow feaeh W

{, vt w7 marw & ar et ey

itrlrt a1 qgré W i wift
idteq w1 warer §, oy W ghveTg o
& o1 wrw i e ¥ el Y gew
¥ ot ag giewrd w afeaqt & adY frw
oft § ot & 7R st ¥ g wgm
fr foelt wwfie ¥ wrw oz gfewd o
T wT R 7

s ¥ & wvrefy wrwg wOw) s
¥ bmw v Pz ¥ sft wgieg & ag et
mﬂm | T

MR. CHRIRMAN : The hon. Member
should conclude now. He has already
taked about 20 minwis. It is the others

who will ultimately suffer. He should con-
cfufle notw.

oft Taoefie fog - & wrowr qage
f 1o g v Trew fear o & wigm
fis weolt aQmT €7 wral & www § 1 WG
qe g% gwT W< fe feaar war gaw
mqmmhﬁﬁtw%
Wit v oy oy Afes gfawrd gomw
wsu ¥l ? Ky § fs
avag W vofcdw ¥ @ e o
freerd @ Awe we ww T b
wewr &Y oqier AT a% ag Dfafeen wy
w1 T &% o Wy et ger
aftr ¥ ool @ rfeg § N e T

Unauthorised Colonles 322
in Delhi (H A H. Dis.)

e Wi dz & fiw ¥ el § sy
qog ¥ 37 Wt W awls 7 gY

MR. CHAIRMRN : Now, the - hon.
Minister will rcply and llleu members will
ask questions...

SHRI BAL RAJ MADHOK : il only
the¢ hon. Minister will answer thai the
policy bas been settled that these colonies
will be regularised, we have nothing to ask.
We only want to know how long it -will
take to regularise them and what are the

di Ities in the way of regularisation. If
the Minister can answer this, then we will
be satisfled.

SHRI 8. KUNDU (Balasore): We
only want to know how expenditiously you
can regularise this.

MR. CHAIRMAN : Mr. Kanwar Lal
Gupta may also put his question. Then
the Minister can reply.

MR. KANWAR LAL GUPTA : Let.
him reply. Then | will put the question.

MR. CHAIRMAN . He may put his
question. Then the Minister will reply.

ot wwcww g ;. awrefr wEew,
roftrag & fr o wadeoee
wTRYATr B Jgerorew W & fordr strex
& # awdrel wok o aw ft o
arfge & s o o ave o F eredieft
T Ot 7w AW Ty [eoww W
awft § waife qpr ard oferat ¥ g
o fe areer o % Wirdfaws Yfiar
aft § 1 68 & whw afewat 7t § oY wr
qzeT ware oy § fe goeR AR cam
Y sl ook & fog wit ow = wren-
fraY w7 Tarer § wy W wraenlt wT ot
¢ ot wx aw woft ?

waaE g ks o ¥ ¥ 66
wreifrat ¥t § oife madidz & dear 4
Wt 6 & srrgey qufiofvery w7 Afew foar
e & o ot oy ag JwraT of @) ot
£ oY T ETRTT O ST O ag o
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[sh Wz wer ga)
dw 4 WYX 6 Wy AMfew & 98 g wfvw
& it orfe wreaR@T TN ey
vk ?

Ao aiferd e o & fr #0x
125 wrenfat et § farrds fr o2 ¥fes
Axw Nerge A & fag wft a% w1-
e ¥ 15-20 wrw wWar wx v
§ e g e wiak fafras Yfafadtsr
W sree woft § @t Wi 10 FOE
wd g 1 wredteT owg ¥ wiw A A
f& 3 w0y sy w1 R g Tadde
W% gfeqr Ime) F arfies 9= @ gfaag
SATET F A7 7% A qoAT 9w R #
wqr T W g 7

My first question is about the master
plan. My second question is aboul loan
to the Corporation to the tune of Rs. 3
croies. My third question is, wilhdrawing

the notices of section 4 and section 6.
These are my three questions.

ot graww dwwer (feedft g7 ): -
oft apiaw, g freg fewlt & safewa
afensf & wanww amfor glewwi o
AT R & gER & w1 Hfe s
i fag A0 GO OGS
wiwtwaswsmrl fea Y gam
! X grge sym § WX T 9T wigw
o b s aeer W Tge QA
wifge fs ag Wit WioH oF war Ny
{ wx vy afeqat 75 gF w97 N9
{1 ifea dar 53 wg o7 e o)
dogm A @ 1 ay wafwps afeaa)
% & § W Ayl Amfes gfaara
B w1 gt ¢ Y wifge @ s 9% sy
% aqk ot wywq qreeT oA A Wi
va® fag ¥ e gTPR qTRR WA #
gwray &t gsdl & | W fag foelt
W-M'ﬁ ";‘Fﬁfm wifger Wit
T Mg 4 qw 59 § lawitfs
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Er
AET @y & SureA feqr g W W
aw Ik g g § 9T wfesl 6
YT F T gorwm & 17 WK 9w 9%
w79 feagda o & wqare agi grawg
A & o ¥ o feeet e fom
%! 798 &1 72z 2 fyad fe ag ag a9mw
gfaeTe w17 §T g% ¢ 93 awrw gfrarg
faeelY A< farm w7 2 #Y da @
afea & wifes sfeargat § sad 00
FUER STH! gEAar & 9y fE qgw
FAg grer @ @) g | W QAT 0
Y a5 %2 A gg aww giaod 37 w=-
foga afeadt & g & o awdt &
9 fw ¥z 7 wifqw qgraar 37 47 T @
& Forar qg& ¥an o1 ST Ay ¥am @
59 S0 3A% fawd qargd @1 s
Frx < faom 7 9Y 98 &) o\ oA §
Tz Y 9T KT X A A qE AW gfa-
oig % war k1 gufar & oof wdem &
queT wTear § fe Rt ane famm &
Tzt & amfel # gfawe s wa &
fag Wi fedl &1 w1 enwfl ssE
A & fag ot wiwg fFarg sewr @@
X IF ST HLT WX I T8 WIAWE
wifes agaa &4 faad 7z aww gfa-
|70 39 U+q AWl §) ST & A7 q% 7

ot sitwey oW (woaty) © g gy
fatie d wgar & faw a7 frdea wo
tiestrodie feg & Twre ¥ o
qarw § e ) weT Swwr e
Y& ol wiea ¥ w9y wmy
wgm § 6 @ g w@ e aw
® 7 & fag darc § fs o @ dat
IET X AfE AW ¥ IET IAY FT W
¥ IR W afeqw § wol Agaw @
w9 W o ofn el & fad fax
fqm3 maw gu e a1 fod & 3
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w7y W wifgy ! e WY W
fogta & grardt otz ¥ qgww R o e
oTTET 7% wdsr aw ot § fE YO %
ST &1 T T AN T Wig g A0w
qfcaet oY Qlaar &1 gma AR .y
TG AR M1 FT W § IEE W
wrvas oy s @ Sl W s
arg T g W 6 A o § & 9T
ary & fag gfardt weward § 3%
I a% TEWTT o S fear W X
fagia wY we wig A § @ Iew fag
wTowY sifaw ggraar @t A qf, wod
arxaral ¥ o afeads H@T AT W@
SR & OF gATIT Y & WToel g9
HAEAT WY A FT GYAT | €41 AA) AG-

wgra o fow o € ?

SHRI S. KUNDU : Sir, he will agree
with me that all the glare and glitter that
we see in New Delhi particularly does not
rep the people. the people,
the middle-class people of this country. It
represents a new class of aristocrats...

SHRI KANWAR LAL GUPTA : Like
Randhir Singh ..

SHRI RANDHIR SINGH: Like
Guptas... ...
18 00 hrs,

SHRI S. KUNDU : ...and affluent

class which Shri Raadhir Biogh's party has
produced during these tweaty years. [t is
fndecd shocking to see what 1 saw when I
first came to Delhi here as a Member of
ParHament. | was shocked to see the poo-
ple coming in hundreds to put up even in
the verandah in my quarter.

Somehow | have been able to refuse to
these people becanse Parlisment is very
strict about it. Government has so far
not beca able to provide a model of a
cheap bouse. How cam a poor man have
a bouse with two ropms and attached bath
and latrine for Rs. 2500 or Rs. 300017
Government have spent 45 per beat of the
gotal money, Rs. 3009 crores in bulldiog
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huge palaces, skyscrapers and 30 on and
so forth.

My spocific question is this. The fate
of two lakhs of people, as my hon. friend,
Shri Goyal, very ably put it hangs fire.
These sturdy people from Punjab built
small huts by sheer dint of their strength.
At that time, this bureaucratic machipery
did not come to their help to guide them
how they could come within the Master
Plan. Now they do not know whether these
will be included in It or will be completaly
finished.

1 want the Minister to give answers to
these questions. Firat, when are they go-
ing to fioalise the eatire thing conpected
with these so-called ynauthorised colonies 7
Second —1 am afraid the Minister is not
noting my questions ; he is looking some-
where else.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVYELOP-
MENT (SHRI B. 8. MURTHY): lam
listening.

SHRI S. KUNDU :
what | was asking ..

Then lel him say

MR. CHAIRMAN :
away.

He is straying
I call upon the Minister to reply.

SHRI B 5. MURTHY : This question
is oot for rhe first time coming before the
House. The last discussion on it was on
21 August, 1968 when Shri Kanwar Lal
Gupls was pleased to tell the House as to
what he is thinking of the problem. The
Govarnment, the Corporation, DDA and
Metropolitan Council are not usaware of
these difficulties As many as a half s
dozon mectings were held betwesa differ.
eat depirtments and between the represen-
tatives of the Corporation and eur
Mioistry. But every time somehow or
othar a solution has beea eludiag us. It 1s
becauss thers are 204 unauthoriged
cojonies.

SHRI BALRAJ MADHOK : 104,

SHRI B. 5. MURTHY : 204.

. SHRJ KANWAR LAL GUPTA : Out
of these, 103 have been regularised.
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SHRI B. S. MURTHY : Out of 204,
103 have been considered as colonies which
could be regularised. There are 101 more
which do not conform either to the Master
Plan or the regulations of DDA or the
Municipal Act. So we are now considering
as to how best we can help them.

It is not a fact—1 straightway deny
it—that the Municipal Corporation is not
attending to the basic civic needs of these
people living in these colonies.

As far as educational, medical, health
and sanitary facilities are concerned, all
these are being provided.

~ SHRI BALRAJ MODHOK : They are
not being provided today. He may provide
them tomorrow. That is very good. But
today they are not being provided.

SHRI B. S. MURTHY : They are be-
Jog provided by the municipal autherities.

Sometime back the Municipal Corpora-
tion requested all those persons living in
these unauthorised colonies to lend their
helping hand in order to provide all the
civic facilities necessary.

They said that those plots which had
not got lay-outs could have lay-outs from
the Corporation, that those who had
already built might pay developmental
charges. At that time, a few years back,
the Corporation estimated that if the
collections were made for developmental
charges, about Rs. T} crores were (0 be
collected from them, but now the rates
have gone up and if the developmental
charges are to be computed according to
the present rate, nearly Rs. 30 to Rs. 35
crores are necessary to provide all civic
facilities for these colonies. Therelore,
the Corporation and the DDA are trying
to persuade these persons to pay the
developmental charges, but they are not
coming forward.

What type of colonics are these 7 They
occubied places unauthorisedly, constructed
buildings unauthorisedly and there Is mot
even any place left for starting a school or
W'dh' a park.

SHRI KANWAR LAL GUPTA : Wil
you provide finance from the revolving
fung 7 That is the only question.
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SHRI B. 8. MURTHY : He should
understand that these persons purchased
these lends very cheap violating the regula-
tions that were in existence, and today
when they arc called upon to pay, they
refuse.

SHRI BALKAJ MADHOK : This is
not a fact. They are prepared to pay
provided you are prepared to regularise,
make some provision in the Master Plan.
I can give the guarantee that they are pre-
pared to pay, but are you prepared to
regularise 7

SHRI B. S. MURTHY : Of course,
that is the one condition that they should
not violate the Master Plan.

SHRI BALRAJ MADHOK : But some
amendments have to be made in the Master
Plan. That is all what we are crying for.
Where there is need please make some
amendment in the Master Plan so that they
can be regularised. That is the least
requirement.

SHRI B. 8. MURTHY 1 Last time [
assured tho House that if there were any
proposals from the hon. Members we
would consider them and as a matter of
fact Mr. Madhok met me once or twice
and | ussured him of all these things. I do
not know why he Is asking now.

Therefore. all efforts will be made 1o
give all civic amenities. If the hon. Mem-
ber can persuade the residents or thé occu-
piers of these unauthorised colonies to
cooperate firstly with the Corporation and
secondly with the DDA, there will be no
difficulty.

SHRI KANWAR LAL GUPTA :
question is very important

SHRI B. 5. MURTHY :
financier he asks me whether Government
will finance or not. Any proposal that
comes to the Government will be codsider-
ed sympathetically. This is the assurance
that I can give.

k> ]

My

As a clever

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, December 2, 1968(
Agrahayawa 11, 1890 (Saka).
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